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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 10, 1968, Agrahayana
19, 1890 (Saka)

The Lok Sabha met ar Eleven of the
' Clock.

[MR. SPEAKER in the Chair]

TWENTIETH ANNIVERSARY OF
THE UNIVERSAL DECLARATION
OF HUMAN RIGHTS -

MR. SPEAKER : To-day s the 20th
Anniversary of the adoption of the Uni-
versal Declaration of Human Rights by the
General Assembly of the United Nations.
lc is fitting that before we siart our busi-
ness to-day, we should recall the historic
Declaration which was adopted unanis
mously by the United Nations General
Assembly on the 10th December, 1948. It
may be recalled that on the 10th December,
1958 on the occasion of the 10th Anniver-
sary of the said Declaration a reference
thereto was made in this House.

Twenty years have passed since the
Declaration was adopted. Unfortunately,
the Declaration has not been fully given
effect to in some parts of the world, and in
some countries even the principles which
underlie the Declaration are denied. Racial
discrimination and the policy of apartheid
still constitute one of the most flagrans
abuses of Human Rights and .fundamental
freedoms and there is urgent need to secure
their abandonment through persisicnt and
intense efforts.

If the Declaration is fully acted upon,
many of the troubles that the world suffers
from to-day will fade away.

India has always stood firm by the
Declaration. Al the same we should remind
ourselves of it and continue to act up to it.

2

The Decharation is a fairly lengthy
ducument. Copics thereof have been placed
on the desks of Members.
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MR. SPEAKER : Hindi-English has
nothing to do with human rights.

ORAL ANSWERS TO QUESTIONS
Takber Industrial Complex

*631. SHRI SRADHAKAR SUPAKAR:
SHRI SRINIBAS MISRA

DR. SUSHILA NAYAR:

Will the Minister of STEEL, MINES
AND METALS be pleased 0 state :

(a) whether any final decision has
been taken about the setting up of a coal
based fertilizer plant at Talcher in Orissa ;
and ’

(b) whether the Talcher Indusirial
Complex is proposed to be included in the
Fourth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETH]):
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(a) No, Sir.

(b) No fimal decision has been taken
so far pending certain detailed tests that
are to be carried out before the project is
taken up for execution.

SHRI SRADHAKAR SUPAKAR :
The letter of intent for this project was
issued as early as 27th April, 1964 and a
Commitiee which was set up to Examine
the viability of the project has submitted
its report to the Cabinet Sub-Committee,
May T know when this report of the Com-
mittee which was appointed by the Planning
commission was submitted to the Cabinet,
and how long it has been pending consi-
deration by the Cabinet ?

SHRI P.C.SETHI : It is not pending
consideration. Tt has been already consi-
dersd by the Cabinet Sub-Committee and
it was decided that the test should be taken
up on a commercial scale, and therefore,
at the recent meeting with the Planning
Commission and other concerned Minis-
tries, it was decided that the Council of
Scieniific and Industrial Research should
be asked to take up further studies whether
coke can be found out of this coal.

SHRI SRADHAKAR SUPAKAR :
When was this reference to the CSIR made,
and how long has this matter been pending
examination and technical consideration
by the CSIR, and may [ know whether the
projzct is likely 1o be included in the Cen-
tral sector ?

SHRI P. C. SETHI: The Cabinet
Sub-Commitliee considered this question
in the month of June, and the Council
has been recently asked to invesligate into
this matter further. As far as the Orissa
State is concerned, they have now stated
that if the Talcher complex cannot be
taken up, the question of setling up a
ferliliser plant should be taken up, and
that question is now further being consi-
dered in consultation with the Planning
Commission and the Ministry of Petroleum
and Chemicals.

SHRI SRINIBAS MISRA: Is it a
fact that the Goverminent of Orissa has
sct apart Rs. 20 crores for this coal-based
fertiliser plant at Talcher in its fourth
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Plan and is it also a fact that the Fertiliser
Corporation has given the project report
with the remark that within four years the
total investment will be paid back 7

SHRI P. C. SETHI: The Fertiliser
Corporation has prepared the feasibility
report wherein they have said that about
Rs. 36 crores will be the annual benefit
by way of foreign exchange if the fertiliser
plant is set up and the annual saving would
be about Rs. 3 crores per year. According
to the feasibility report, they have stated
that the fertiliser plant’s production of
urea would be most beneficial and useful.
Now, the Petroleum and Chemicals Minis-
try has decided to send a team of experts
to European countries to study this project
and the team is already there, and is ex-
pected to come back by 25th December.

To FHINT AT : g ST FH
yama gegldr M anf fraa

aat o' gwwr sfan daer i § e
N gerEar g ?

|t To Wo [H : LHET NGT AV
g7 1964 ¥ Arar a1 A F3t a% ¥4
wfzara iz fasm 1 aregs & ag
fFT FAHE WwTEHF A F
AT ARAE y AAT & g S AW
vamadq &Y g wf gf & JOd Afow
MY gT WF A ¥ &€ hgAr fwgr
J1EaT )

off ofe v : fB™ o7 ¥ 59 qx
Fw g ® A= gé o oqx o
wgrea & wgr a1 s wifafafad foe
A 9T Tawr Gaar fear Jvgar ) anf
W I At w1 § 1 IFA a7 N w
§ fis dto qRe arfe MTe ¥ ot T4®
ot & fooe MY WA 1 T e fE
25 frgrae axw a3t § e wgas w1
Famamt &1 Hamar s g fs
a7 AF WG W) I§ A(VATEA X HE §
f <0y QYsaT F Ag ©@E) W § A
7w e, wrfey & fgaw §
an )
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ol Ho wo AR : A AW FAF
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SHRI CHINTAMANI PANIGRAHI :
May I know whether this complex has been
divided into 1wo stages, one stage for pro-
duction of pig iron and the second slage
for production of feriilisers 7 The minisier
said that the State Government has now
suggested to the Union Government that
the first phase can be waived and only
the second phase can be taken up. There-
fore, I would like to know whether the
Rs. 20 crores, which has been provided by

the State Government, has been provided
in consultaiivn with the Planning Commis-

sion, the Cabinet Committee, the Secre-
taries Committee or the Ministry ? If so,
has it been done with the understanding
that necessary finance will also come from
the centre to carry forward the second
phase of the complex, i. e., fertiliser com-
plex 7 If that is not so, may I know
whether the Government of India has any
project by itself for better utilisation of the
best coal available in Talcher, in the
fourth plan ?

SHRI P. C.SETHI : The Central Fuel
Research Instituie Burcau, while recom-
mending the project, said that it should be
taken up in two stages. The first stage would
cost Rs. 10.8 crores and that would be for
pig iron production and the second stage
would be for fertiliser production. This
was considered in the Cabinet Sub-Commi-
ttee as well as in the committee of Economic
Secretaries. There, in accordance with
the views of the Planning Commission, it
was decided that both the stages should
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be taken up together. On this issuc, there
was some difference of opinion. The
final position is, the Onissa Government
has said that if there is some difficulty in
putting up the pig iron plant, we shouid
proosed with the setting up of the fertiliser
plant alone. This is being considered and
that is why the Petroleum and Chemicals
Ministry has sent & tcam to Europe. Abour
the provision of Rs. 20 crores by the State
Goverament, | have no information.

angl & wrowm R wwafe @ wf

©632. =it wrew Tag wigm
sft Trewen faandt :
&t graam twqw :

w7 tEW Wt g @A &) g
w7 fe -

(%) I@rf. 1968 & 31 swyaw,
1968 ax Zw ¥ *gi¥ wnQ
=y awvfer W feat wfa gE;

(@) = ag aw  fw 3ok afe-

stfmt sl sawfEl 3]
FaEEEl & s fafira
A qU W gwfe W)
e oty gE 8, e

() ufe g, @ wfrsg & o
#ATANT W (A & fmk
qar sga@ M af g 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

PARIMAL GHOSH): (a) Approxima-
tely Rs. 6.15 crores.

(b) No, Sir. .
(c) Does not arise,
=t goenTw AW : T ey,

tw & fafasn wrl & 3 ael) aat &
grrw ¥ fou® oY ;i w1 foerd sige
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b fem o & qrg ey § R A
¥ § g o Ewmatfedt o A E )
wgt wfgw anf Pt &, agt &wi A
awry T gAY By o fadw swr A
wi€ g€ & 1 oz 9 615 £AF T #T
Awa gar §, xAH wfaw JEOA TH
fier grat # g B, gf ¥ Wi 17
T a N R atcaet aff Qv dr ?
fax orat & giwr & afys aut @Y @
&Y a1g At @ agt 9 feaar Jeama
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SHRI PARIMAL GHOSH : Flood
is more or less an every-year phemomenon
in some parts of the railways. Particu-
farly in the NF Railway, in some sections
we have floods every year. This year it
was unprecedented. We did not have
a similar experience during the last 40
years. As a maiter of fact, it is very
difficult to pinpoint exactly which areas
have not been affected by floads at ail and
which areas have been affected by unpre-
cedented floods this year. Particularly
in the NF Railway, in West Bengal section
and some parts of Gujarat and Rajasthan
and Orissa, there has been unprecendented
flood this year,

ot graaTa ¢ &3 ag o= A
fau qet ar f& ag gqav @ fe agr
ERAT 9T AR XY @EarEAr e g,
agt 9T A &1 awfa & a97 ¥ fag
|THIT A ALT sqaEyr oy Y ?

T ary wraag & s e

- qga & wfa W@ yfiawrfat € -
&g, FTORATEY slx gEawERr A aAg ¥
Izniy aft &+ wgtogt ag wfr gk,
sar agt qifrgre & o 96 ¥ gae
%7 OF T o Arpr, i a7 &w oL

saramakfewmag wie X ¥ (e

oYz Xk framr A oTa W -
aear & e A g R ?
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SHRI PARIMAL GHOSH : In the
railways we have a Breach and Flood
Control Depariment which normally goes
into the details and checks up whether
the walerways provided in some of the
embankments and approaches to the
bridges are adequate or not. The bridges
which we have provided appear 10 be
adequate for normal situations. This
year there was difficulty because of the
vnprecedented floods which nobody could
predict. We are constantly in touch with
the State Government engineers in the
matter. Particularly this year, in the
context of the floods in North Bengal,
the Irrigation and power Ministry have
constituted a committee with which the
railway engineers are also associated.
They are going into the matter and we are
awailing their report.

o goaaT dagw : wr g9 wAE
¥ arfmarie ¥ wwer & @ H1Fh ?

o} whxwr waw : PR aleg d ag
#HFIT frar § frgae €0 T3 N WY
w1 & fr g€ &) € go Ro &1
B tAe fo A F wmea amaT
&g aar X wrer afeat ¥ fexr gar

‘¥ afear & sl oY AR &

TR WA BRA R IMFF fAc
®118 5907 @ FIAr q¥y, e 5T
AT IAHT I91T ALY EY 01 FqAT WAV
wgrza Famad fs e & famt ageng
¥ Ay as St wgw g, w1 IAEr
v & fag fagt & g @@
syFTar ® qaa ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): River
Ghagra has been changing its course very
frequently and a bridge has been comple-
tely washed away in that sector on the
North Eastern Railways. The State Go-
vernment authorities are also concerned
with this particular problem. Protective
works are under way and when stabilisation
is achieved as regards the course of this
river, other arrangements as regards that
railway line could te considered,



®  Oral Anrwers

AGRAHAYANA

DR. RANEN SEN: It has been
almost universally recognised that due to
railway embankments in many areas
natural rain water cannot be drained, and
this has be:n brought to the notice of the
Ministry this year after the Midnapur
floods. I myself visited that area and
found the outlet very narrow to allow the
abnyrmal flood water to pass through it.
May 1 know whether the reilways are con-
sidering measures to do away with the
defects in the embankments which were
causing in the past unpreccdented damage
to property, including railway property ?

SHRI PARIMAL GHOSH: When-
ever we have any embankment we always
take into consideration the question of
providing adequate waterways. In some
places, espe.ily when the flood water or
rain water is very heavy, waterways may
not be suffi.i:ntly adequate enough. We
are exanmining this point and, wherever
necessary, we are suitably widening the
waterways.

SHRI D. AMAT : Has the attention
of the hon. Minister been drawn to an
arlicle published in the Engineering Times
of 1st November 1968 by Mr. S. P. Banerjee,
a Si i zurizn Consulting Chartered Structural
Engineer of Calcutta, that the damage was
caused due to sabotage also ? Ewven the
contemporarics of this news paper doubt
that the sudden release of 6 lakhs cusecs
of impounded water from the higher
region could not have come within so
short a tims. According to the rainfall
report, there was only 43.57 inches of rain-
fall from October 2 to October 4. May
I know from the hon. Minister whether it
was due to sabotage; if so, what steps has

the Government taken to check such
sabotage in future 7
SHRI PARIMAL GHOSH : 1 do not

have any information on that partizular
‘point.

o &Y twafyat § aon e
Rl g I
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(%) wawr wmlegt & amm sw
i saferal & goar & fod wr
fafig yaey & w1 frwre §;

(®) war o &= § fs fadrgaay v ot

I |ATEAT 9 awr A arfeay
FRT AT A T griwht Y
wfzga) w1 wr7ar T qyAr
& alx

(w) afz gt & fex-fer oot % A

oyl € denr ¥ fady ww A
Iz & @ & s wetegt
®1 AT araT ST JAdAT AG-
dwa ararwr g ?

THE MINISTER OF STATE IN THE'
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : (a) and (b) : There
have been instances where passengers
travel'ing by night trains, particularly on
branch line seclions in certain areas have
complained of such difficultics. Security
measures such as provision of armed police
escorts with night trains supplemented by
Railway Protection Force wherever neces-
sary, special watching of criminals at
junctions and important railway stations
by police, intensifying surveillance of
suspects by detective police staff, checking
of bolts and latch fittings in the compart-
ments, are regularly being attended to by
the authorities concerned.

(c) Railway journeys being mostly
inter-state, it is somewhat difficult to
furnish precise information in this regard.
Generally speaking, such crimes are in-
creasingly noticed on the Northern, North
Eastern, Eastern and Central Railways.

s} e Wi Wt : s, &
ag wrn wiger § e war 9w
fe fatrg &7 ¥ ufr § O ¢4 mfyat
wadr § I T aYwreT grr § Ak
W grar gfew oY vy § #Le dYo
Qo IFHT AT A et aug oY sqweqy
g § e o ey gt & ay
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R W AR ¥ o ot Rk
B TRl g Afuw g § & ey
5% & fag w7 aned fedt wwrx
Hfam oy Isig §? afzg, oy ag
s § ? '

SHRI PARIMAL GHOSH: It is a
fact that these crimes arc mostly taking
p lace in some of the branch lines on
passenger trains. It is very difficult to
provide escort 1o each and every passenger
train, After all, the hon. Member is
quite aware of the fact that law and order
is a State subject and we are bringing to
the notice of the State authorities all these
things and the difficul.ies that are being
faced in this respect. As far as possible
we are trying lo provide escorts in those
sections where these kinds of things are
apprehended and the places where these
things are mostly noticed.

it g e W ;I Ay,
& awwar § F6 mag oF AT ® o
JUX B A W qERA AR ) JA AT
gt X § FHT FTAT ¢ AX T AT O
¥ ¥ gz §, ag A AZY sl
§1 e o fasder 3 § 93 aw
fe ag o ¥ Ay Al Far, 4R R
FITIE & XA AT I F AT Y )

o€ am & gz amar e g e
i off fagare ITVAM W g
wUy eeaw 9 gk gear & A 1 e
wareq & ¢§ ww1C o froia faan § fe
mfwdy Ao oS oF & frsk ar gEd
fesr w2 wC qiEienT § W groamx §
wgt 3T gowT @ ? @h fog o war
wrax erg an JBC !

SHRI PARIMAL GHOSH: It is a
fact that we are carrying almost 60 lakhs
of passcngers every day. I have already
said that basically, though we are very
much concerned, the position of law and
order is ontirely a State subject...(/nzerrup-
tion).

st ofir T ;AT AT AT AR
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wr d @ agt f ag R s gy
TR § »

SHRI VASUDEVAN NAIR : What is
**basically™ ?

SHRI PARIMAL GHOSH : Whether
they are in trains or in the yard safety of
pasengers in the train as also within the
railway premises and sta'isns come within
the State subj:c ........(Interruption).

SHRI HARDAYAL DEVGUN: I.
means, you are not responsible for their
security.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): May |
add by way of explana‘ion thal as regards
law and order and the crime posi.don are
concerned, State Governments have their
force, called the Government Railway
Police. The Government Railway Police
is divided into two branches, the Order
Branch and the Crime Branch. We meet
the expenditure in connection with Order
Branch. We reimburse the State Govern-
ments the expenditure they incur with
regard to the Order Branch as also the
Crime Branch 1o some extent. That being
80, the State Governments have the primary
responsibiiily of looking after the safety
of the railways both the passengers and the
goods in some respects. Therefore, we
always go 1o the State Governmenis to
provide necessary proteciion for travelling
public because our own force, the Railway
Protection Force, cannot function with
full powers of a police force because it
has not got legally all the powers that a
police force can exercise. So, we have
to rely upon the State Governments. we
reimburse their expenditure in connection
with providing necessary force for the
railway operations. In this regard, we
again go to the State Governments for the
MECessary arrangement.

st ferwgmre et © qere ARy,
¥ ¥ gy wA A ¥ ag ArAA wgar
{ f& ane® qgd ¥ & fed o @ agt
g famdl and oy w1 wer Ad § AR
far1¥ = arr ¥ s W arr wmy
T 7 oY wrq aw e b, W aw
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TR FaTe Tk A7 a0 & Feex Fagd
TUW &R ¥Zq & v&w g, JaN
wae ¥R & fag @A R E? @
arg @ 9y aERE ¥ feedt & fou gz
Fawaft } fawd oo afus o
g Iu¥ FfNwiw T4 YOI K v
it § at I9% ¥ TH VW A STV
FEAMNa@ATHCRE?

SHRI PARIMAL GHOSH: In 2

phased programme, we are now trying to
build up the coaches with a corridor

and, as and when, we get new coaches, -

we introduce them into service. We have
already taken up this programme. It will
take some lime. We are doing that.

SHRIMATI ILA PALCHOUDHURI :
It has often been brought to the notice of
the Railway Ministry that the windows
and the exit doors in the corridortype
coaches do not have the bars. If the
bars were provided in the windows, that
would lead to more safety for the passen-
gers. It was promised in one of the Con~
sul:aiive C )mmittee meetings that this will
be done. I would like to know in how many
coaches bars have been provided.

SHRI PARIMAL GHOSH : In most
of the coaches, the windows are provided
with bars. If there are coaches which are
not  provided with bars, certainly, the
matter will be looked into.

ot aifeTT W dvewt : & ag A
wigan g fe o agd o & qua feek
g 3% FET A AST & AN
gfrar @1t @ wltfs gad adiz o
IAY ATY FET o, Bfea araew & A
fer g, Wi a9 dfoww ¥ 2w
#ifrg o ar mfed § %w ehifae,
FAN Y sqweay wivz ¥ d o AP
3 cafag witz W qre¥ o F o
s dzar § e afastt twr g i,
A xuw frg wred var smAeaT WY § 7
¥ wZTz Q1w ¥ ¥ ¥ aY o gz
aft gt 1 | ww EwT B www
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wilasm, &t @é fog W ww
sqaEqu ¥t } ?

SHRI PARIMAE GHOSH: It is a
fact that in the coaches, the seats for
attendants were provided in the same
compartment. But with the increasing
demand for providing more scats to the
people, it has been found that we cannot
afford 1o give that accommodation for the
allendants alone. That is why a separate
arrangement has been made.

siae) wesitwtosw : T az afi b s
I WA F 5o ot § Aq wnfsw §
a1 3T avfad) o gz X ¢ 7w fon
TIHIT BT GO A qgrIaT ST W
W &) qeEd & feg T WweT WX
e

MR. SPEAKER : Next Question.

fafum st & wwg fuielt
werrgeTe way firdraw

634 it ATTTI™ T
i} wEw fagrdt wrdar :
A} orw ey srercwe :
wi} T T et
w7 steifoe fasre awr awera-
wrd oWt 27 wEy, 1968 & smTcifen
wwn gaar 6001 ¥ I ¥ wowew ¥ oy
WA ®Y T WO f
(%) 1955-67 aw Wy wwed
WF FATAY & 69 8% (TW) ®en-
eerd A (@) fadred & wem
feaq-femt @, atr ¥ fea-fisa
W 7 q; A
(w) @7 o< fwadft ufe saw gk ?
THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI RAGHUNATH REDDI) : (a) and
(b): The information has besn received
from some Ministrics, but has yst o be

received from a number of other Minis-
tries. It will be laid on he Table of the
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House as soon as all the Ministrics have
sent their replics.

SHRI NARAIN SWARUP SHARMA :
In the absence of the information, what
can I ask ?

MR. SPEAKER : We go to the mext
Question.

Central Industrial Projects

*637. SHRI SHRI CHAND GOYAL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the State-wise break-up of the
investments made in the Central indus-
trial projects so far;

"(b) whether it is @ fact that out of the
total investment of Rs. 2500 crores so far
made only Rs, 8.5 crores have been invested
in Haryana, whereas an investment of
Rs. 459 crores has beecn made in Madhya
Pradesh and of Rs. 418 crores in Orissa;
and

(c) the steps taken by Government to
remove this staggering disparity 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI RAGHUNATH REDDI): (a)
The information was laid on the Table
of the House by the Prime Minister on
13th November, 1968 in reply to Starred
Question No. 61.

(b) Yes, Sir.

(c) At the instance of the National
Development Council the Planning Com-
mission has set up two Working Groups
to study the incentives needed to promote
dispersal of industrics in arcas which are
relatively less developed industrially.

SHRI SHRI CHAND GOYAL : In
view of the prosont staggering disparity
between State and State and specially, the
persistent demand from Punjab for the
establishment of a tractor factory or an
atomic plant or an arms factory, may 1
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know what Government is doing to meet
the demands of those States where the
Government has invested only a few
crores out of this huge amount of Rs. 2,500
crores ? '

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : Only
the other day I had the privilcge of ir.form-
ing the hon. members of the policy which
the Government wish to pursue in these
matters, and [ pcinted out that it is our
objective to reduce the imbalance which
has existed during the last three Plans.
For that purpose, not only my Ministry
but also the Planning Commission have
given a serious thought and they have set
up two Groups for the purpcse of finding
out Lthe basis on which such regional im-
balanccs can be removed. As soon as we
gct the report from the Pl nning Commis-
sion, also taking into account whatever
work has been done in my Ministry, we
will put up paper for con:ideration of the
Government and for a decision in the
matter. 1 can inform the Hcuse that the
Government  attach importance to this
question of regional imbalance, and as far
as poussible, subject to the necessily of
cconomic  development of the country,
this matter will be looked into. It is not
possible for me to say at this stage till the
Plan is finalised which particular item will
be included in the Plan for a pariicular
State,

SHRI SHRI CHAND GOYAL: 1
would like to know why a Statc like Punjab
has been neglected, a State where there
is technical knowhow, where there is labour,
where there are other resources. [ would
like to know why such a staggering dis-
parity was existing in the past in spite of
there being all the favourable circums-
tances- for investing the Central funds for
Central industrial projects in the State
of Punjab.

SHRI F. A. AHMED : There is no
question of ignoring one State or the other.
As 1 explained the other day also, inves-
ment under public undertakings has taken
place in arcas where there are natural
resources, and most of our investments,
more than 50 per cent, have gone towards
building up of heavy machine-building
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plants and steel plants. So far as Punjab
is concerned, even thcugh as compared to
the number of projects in other States the
number of such Erejecis in Punjab s
insignificant, yet, the prosperity of the
people of Punjab is no less than in those
States because of the encillary ard small
scale industries which have come up in
that area and which cin cnly sene thke
purpose of removing unemploymerit as
well as increasing the per cepira income
of the people in a particular State,

SHRI SHRI CHAND GOYAL : The
prosperity is in spite of you and not be-
cause of you.

SHRI R. BARUA : From the reply
given by the hon. Minister it is apparcit
that, in spite of heavy investments in certain
areas, the per capita income has not in-
creased proportionately with the invest-
ment. The States where there have boan
lower investments have a higher per copita
income, and, on the other hand, in thcse
areas where higher invesiments have becn
made, the unemployment problem is in-
creasing as in the case of Assam. May I,
therefore, know from the hon. Minister of
Industrial Development whether the whole
industrial policy will be related to agricul-
ture, power and irrigation and with that
end m view, whether he is going to consti-
tute a small cell so that the dispersal of
industries may be related to the local needs
and in that way the growth may be econo-
mically energised.

SHRI F. A. AHMED : Sir, it is per-
haps already known to the hon. Members
that in our mext plan our immediate
priority is to be given toagriculture which
will include the develop of power and
irrigation and flood control. And, as I
have said, the question of regional im-
balance is being considered by us and to
what extent we can remove that regional
imbalance. We shall make an effort on
the basis of the guidance and principles
laid down by the Planning Commission.

o} vrw Y TTAw : areww AR,
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SHRI C, C. DESAI : Sir, while 1 do
not subscribe to the principle of location
of public sector projects merely 1o correct
regional imbalances, may | point out to
the Minister that in Gujarat, apart from
the petro-chemical complex there is hardly
any public sector project and one or Iwo,
particularly the Hcavy Machine Tools
which was contemplated in Bhavnagur has
not been sanctioned and what is the present
position of that particular project 7

SHRI F. A. AHMED : Ar | have
pointed out subject to ithe necessity of
economic development countrywise the
question of regional imbalance will have 10
be given consideration, but where the
intgrest of the couniry is invoived, cer-
tainly, we shall have to give preference 1o
the interest of the country to a particular
project being located in a particular area.
And, so far as the Heavy Engineering is
concerned...

SHRI C. C. DESAI :
plated at Bbavoagar.

It was contem-

SHRI F. A. AHMED : So far as the

Heavy Engincering is concerned, whatever
project has 1o be established both in the

public and the private sector, the question
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with us is whether the prodict manufac-
tured by them is being absorbed within
the country and in respect of whatever
the balance which remains, whether it is
possible for us 10 export. And, we have
to take all these facts into consideration
before taking a decision in thcse matters.

SHRI K. NARAYANA RAO: The
Minister has conceded that in certain areas
the industrial growth is imbalanced. In
view of this, may I know from the hon.
Minister whether in respect of those States
where the industrial growth is not as fast
as the Government would consider it
necessary, whether they will write off the
the loans 7 I want to know whether they
will write off the loans from those res-
pective States which are industrially having
lesser growth. In respect of those loans
which the States have taken from the
Government of India, will the Government
of India, as a compensatory measure,
think of wri ing off those loans ?

MR. SPEAKER :

arise.

That does not

SHRI VASUDEVAN NAIR : In spite
of the Minister’s claim that his and his
Government’s aim will be the removal of
regional imbalance in the coming plan
(as they have been claiming for the last
three plans) we are afraid, we really cannot
take their words scriously. Because, Sir,
I should like to know abcut one point.
I should like to know whether he has
decided fo abandon the precition instru-
ments factory in Kcrala in pursuance of
this aim to remove regional imbalance,
after inves.ing quite 2 few lakhs of rupees
and acquiring land and all that, in that
part of the couniry.

SHRI F. A. AHMED : Whatever T have
said, | have said with the utmost, serious
consideration. And the question of Palghat
Instruments plant has been coming before
this House from time to time and I have
elready pointed ouwt that there is no ques-
tion of abandoning that plant, but it has
been postponed till the production which
i5 being made at Koteh plant has the
internal market and it is possible for us
to export the extra producticn from this
plant. And, this matter is also being
discussed by me with the Russian delega-
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tion which is here. And, if I can be helped
out of the difficulty, 1 will be the first person_
to see this thing through.

Automobile Ancillary Industry

*638. DR. RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have decided
to place the automobile ancillary industry
in the list of key industries with a view to
give it preferential trcaiment in the alloca-
tion of funds and resources;

(b} if so, the reasons that prompted
Government to take such a decision; and

(¢) what special concessions are likely

"to be given to the industry in this respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI RACHUNATH REDDI) : (a) and
(b) . Yes, Sir. This has been done to
promote rapid growth of the industry.

(c) The key industries would be afforded
special prefercntial treatment in respect
of rcicase of forcign exchange and all other
clearances such as permission for issue of
capital, etc.

DR. RANEN SEN: May 1 know
whether it is a fact that the automobile
industry is concentrated in a few hands
and they are enjoying an absolute mono-
poly? May T also know whether these
ancillary industrics are being run by very
big business-houscs, and if so, which are
those - houses?

SHRI RAGHUNATH REDDI: The
autmotile ancillary industries are run by a
numbcr of small busincss concerns and also

some associated with big business-houses.

Thercfore, it is very difficult for me in this
short time to ciffercniiate between big
business-houses and small concerns. If
the hon. Member wants, I shall supply him
with a list of the concerns which are
manufactur ing these things.

DR. RANEN SEN: May I know
wheiher in essence a substantial porticn
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of these ancillary industries is being control-
led or run by the big. business-houses?
I know that there are smaller industries
also. But I wanted to know the percentage

of the two. .

MR. SPEAKER : The hon. Minister
says that he does not have the percen-
tage just now.

DR. RANEN SEN : The hon. Minister
has said that some concessions are being
given to them in order to help the industry.
May I know the special concessions that are
being given and for how long they are
being given?

SHRI RAGHUNATH REDDI : The
hon. Member is fully awarc that cerlain
specia] conc s like I of foreign
exchange and supply of raw matcrials are
given to certain categories of industries
termed as key industry etc,

Then there are priority industries, and
then come the other types of industries.
This list is prepared for one year and it is
likely to come up for review in March,
1969.

SHRIMATI SHARDA MUKERIEE:
One of the concessions given to these

industrics is in relation to the import licences.

I would like to know whether any attempt
has been made to find out how many ancil-
lary units have shut down because of the
import liberalisation.

SHRI ~ RAGHUNATH REDDI:
Having regard to the difficulties that had
been placed before  Government
by a number of ancillary industries
Government had to take this step
in order to facilitate the proper production
of ancillary produects in ancillary industries
and various regions. So we had come
to this conclusion.

SHRIMATI SHARDA MUKERIJEE:
My question has not been anwered. Has
any atiempt been made to find out how the
ancillary industrics have suffered because
of the import liberalisation policy?

SHRI RAGHUNATH REDDI : The
import liberalisation policy is mot in
respect of completed or finished products
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being imported. Only ceriain compe-
nrnts which would go into the production
of ancillary products here have been allowed
to be imported, and the import liberali-
sation policy has Yo be understood in that
context.

SHRI . LOBO PRABHU: Consi-
dering the average age of our cars or auto-
mobilss which is the highest in the world
and the quali'y of thcir manufacture which
is indescribable, the spares have a special
importance. Nene-the-less the fagt remains
that spare parts made in this country are on
an average about four times the -cost of
spare parts imported here. As far as
their life is cencerned, it is only one-fourth.
I would like to know from the hon,
Minister what arrangemen!s are made to
check the quality and prices of these spare
parts. '

SHRI RAGHUNATH REDDI: 1
respecifully share the anxiety expressed
by the hon. Member thal the qualily of
not only the cars but also the spares as
well as the ancillaries must be improved
to such a point that the car itsell would
run properly without stopping as it does
nowadays.

SHRI LOBO PRABHU: Has he
tried?
SHR1 RAGHUNATH REDDI : For

this purpose, as the hon. Member is aware,
the Government of India had appointed
a commiltee of inquiry under Shri Pande's
chairmanship. A number of recommenda-
tions have been made by this committee.
Now provision has been made even for the
purpose of inspecting the products at the
production stage and at other stages.
Government have already issued instructi
to various automobile concerns and it is
hoped that they would implement the
various instructions issucd by Government,

ol W TETw T e qgy,
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SHR1 INDRAJIT
present,

GUPTA : At
therc are only three makes of
passenger cars aveilable in this country or
manufaciured in this country. As far as
commercial wvehicles are concerned, the
numbor of makes s again limiwed, and 1
think it would not be more than three or
four or live. Kince the spare parts and
componcnts for these vehicles have to be
standardised and should be of the stand-
ardised type, may 1 know whether the
new measure that Government are contem-
plating is meant to set up here or cRCoUruge
the sci:ing up of a completcly indigenous
indusiry which will conform 10 these stan-
dard specifica iuns or  whether  Govern-
ment want liberal i mports of forcign-made
componenis and spare paris which leads

1o a large amount of blackmarkeling and
abuse in the country.

SHRI RAGHUNATH REDDI: It
is wiihr the idea of vncouraging only local
industry to "the maximum exient possible
that his poiicy has been adopted.

SHRI INDRAJIT GUPTA: I am
asking whether the liberalisaticn  of im-
poris of for.ign made components and
sparcs is Boing to be encouraged by this
pulicy.

SHRI RAGHUNATH REDDI: No,
Sir.
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SHRI THIRUMALA RAO: Has
i1 come 10 the nosice of Government that
¢he latest model of Fiat has within three
or four weeks of delvery bean som
®ack to the gurage? Have Government
wddised their experl commitiee o lest the
qualiy of these cars before they are deli-
wvered 10 customers?

SHRT F. A. AHMID: Some ‘comp-
faints have beun recuived by me.

SHR! S. K. TAPURIAH: As far
as the qualiyy and prive are concermned, as
the Minister wery righily pointed out,
the consumer is the bigger sufferer unlike
Ministers who have such cars and servic-
ing provided by the State or who can have
imported cars. Docs he not agree that
it is the smal guanwiy of cars being mnuu-
faciured, whethur in terms of parts and
computemis or of finished cars, which
is coming in the way of achiwving the
desired resultin quahi y and price? Secondly,
dows he fed that one of the smallest but
the most signincant concesson that the
industry and the ancidary industrics may
want is quick decisions taken by Govern-
ment in terms of cither import or capital
or supply of raw mateiials from the public
sector umi.s sikc CRCA  sheets from Rour-
kela gdant which has the capacity but never
supplies in Lime?

SHRI F. A. AHMED: As for the
first ques.ion, we made enquirics and my
informa.ion is that whea ihis question
was pul 1o some of these people who are
manufacturing the car, they said if their
capaci y was incrcased it might bring down
the prics by only about Rs. 500 or
Rs. 1,000 ex-factory. 1 conmsider that not
sufficient to make il a cheap car.

As regards the other thing,we are look-
ing inte the matter of how procedural
dclays can be avoided or eliminated, s
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that whenever orders are placed with
the public sector units, they are imple-
mented in time.

Ceatral Raidway Zone

*64l, SHRI S. C. SAMANTA:
Will the Minister of RAILWAYS be
pleased to state -

(a) whether it is a fact that the Central
Railway continues 1o the most rneglecied
Zone in so far as the supply of cupines,
rolling stock and faciliics to increase
the numbes of trains run on impuriant

are cor d;

(b) if so, the reasons therefor; and

(c) how is iy that while Northern,
Southers and Western Railways have been
able o increase Mail, Express and Passcnger
trains on their main and other lines, Central
Railway has only two trains from Delhj
to Bombay covering large areas and
Capitals of States?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): (a) No, Sir.

(b) Does not arise.

(¢) The main factor that militates
against introduction of an addi.ional
through train betwecem Bombay V. T. arnd
Delhi is the non-availability at prescrt of
requisite line capacity on cerlain scciions
enroute

SHRI S. C. SAMANTA: May I
know whether the cfficicncy of the Central
Zone has gone up or gone down after the
creation of the South Central Railway ?

SHRI PARIMAL GHOSH: With
the introduction of the South Central
Railway to some extent its efficiency has
gone up.

SHRI §. C. SAMANTA : There was
30 much . clamour for the change of head-
quarters from Bombay o elscwhere.  May
I know whetheg still, after the creation of
the South Central Zone, there is any necessity
of changing the headquaricrs to a central
place, 8o that its name will have meaning?
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SHRI PARIMAL GHOSH : The
headquarters of the two railways are now
situated at Bombay purposcly. There
is no such consideraticn of shifting the
headquarters frcm Bembay.

SHR] NITIRAJ SINGH CHAU-
DHARY : The number of passcnger trains
has increased four times in the country,
but on the Central Railway it has remained
the same. The main lines on the Cetrad
Railway are Bombay-Dclhi and Bcmbay-
Allahabad. May I koow frem the hon.
Minister why this discrimiration so far
as the Cenrtal Railway is concerned?

SHRI PARIMAL GHOSH: As §
have already siated, the main point that
militates against the intrecuction of new
trains from Bembay 1o Delhi is the inade-
quate line capacity enroute and also the
limited line capacity at the deslinalicns
and terminalimg stations of Bombay and
New Delhi. To improve on that we have
already taken up quite a number of pro-
jects which are now in vaiious stages of
cxeculion, and we are also plnning some
more so that these difficul ies may be
overcome.

SHRI BAL RAJ MADHOK : The
Central Railway links the two metropolitan
ciies of Delhi and Bombay. May 1 know
whether he is contemplating the running
of a Rajdhani Exprcss between Delhi and
Bombay as is being run between Delhi
and Calcutta which will cut down the time
by about six hours?

SHRI PARIMAL GHOSH : Afier
we introduce this new traim and with the
experience that we gain, we are contemplat-
ing to provide that kind of train on the
trunk routes comneciing Delhi with the
various States.

siwel waTda Wy : AW TR,
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SHRI PARIMAL GHOSH: Such
a need is not being felt now.
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MR. SPEAKER : He has answered
that.

SHRI 5. M. BANERJEE : There has
been a persistent demand by the people
of Kanpur that there should be a direct
train from Kanpur via Jhansi to Bombay.
1 would like to know whether that proposal
has at all been considered, and if not, when
the proposal is likely to be considered.

SHRI PARIMAL GHOSH : The
main bottleneck for the introduction of
that kind of cisect train is mainly in the
Jhansi Division, as the hon. Member
knows. We have taken up doubling of
som: linss and also increasing the line
capacity in other sections. Afier these
works have bezn completed, this point will
naturally be considered.

Heavy Engineering Corporation, Ranchi

*643. SHRI KARTIK ORAON:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleassed to state :

(a) whether it is a fact that plants
were imported from U. 5. 5. R, for the
fabrication of the VI Blast Furnace of
Bhilal Steel Plant and that they were sup-
posed to be marked at the Heavy Engi-
neering Corporation Limited Ranchi
and for which templates were madeip the
Heavy Machine Building Plant, but later
marked plates were imported from U. S.
S. R.; and

(b) if so, what was the rate ofaddi-
tional expenditure per ton and (ks total

additional expenditure involved by way of
pay ment for marked plates?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
(SHRI RACHUNATH REDDI) : (a)
and (b). A statemeoat is laid on the Table
cf the House.

Svrarement

In vicw of the fact that the- shell of the
1719 cubic metres blast furnace was being
manufactured in the country for the first
time and the plates for the shell were being
imported in any case, it was decided by the
HEC that marked steel plates would be
imported for one furnance shell only from
the U.S.S.R. At the same time, in onder to
develop the special skill and experiise in
the manufacture of these shells, the Heavy
Machine Building Flant also manufactur
od templates for marking. As a result of
this step, the Heavy Machine Building Plant
was ablc 10 manufaciure a much larger
blast furnace shell of a capacily of 2000
cubic metres for the Bokaro Plant with
unmarked steel plates imported from the
USSR. The Heavy Machine Building
Plant had contracted with the Soviet
suppliers for marked stecl plates for the

HMast furnace shell and ateel plates for
Copper  -Stoves, Scrubbers and Dust
Caichers.

Since both marked and unmarked steel
plates were included in the same contract
and since the USSR suppliers have not
indicated separate prices for different
categories, it would not be possible to in-
dicate the rate of addi'ional expenditure
per ton and the total additional expen-
diture involved by way of payment for
marked plates.

SHRI KARTIK ORAON : Obviously
if HEC was surposed to prepare the tem-
plates and get all the plates imported from
USSR marked at the shop of Heavy Ma-
chine Building Plant, there was no plan to
got marked plates fromi USSR, 1 would like
to know what werethe circumstances
which weighed in favour of getting the
marked plates from USSR afler substantial
amount had been, spent for design,
technology and templates and thus causing
the HEC t0 make additional payment just
for nothing.
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SHRI RAGHUNATH REDDI: Inm
the first instance as far as the supply to the
Bhilai plant is concerned, they imporicd
plates  which. have been
The H. M. B. P. Scction of HEE staricd
she work of marking. [ may respecifully
inform the hen. Member that for the
purpose of Bokara plant, for manufacture
a blast furnaace shell 2000 cubic  metres.
The plates which have bcen
imporied were marked by the HEC itsclf.
Now the HEC is upto the mark in dealing
with- such matters..

Saort Notice QuisTion
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THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) Yes Sir.
During the last weck of November. 1968
an incident took place near Botad Railway
Siation about 180 kilometres from Ahmeda-
bad when @ mob of rioting students, asa
protest against the increasc in the tuition
fees, damaged Railway property and dis-
rupled communications.

(b) On 28+11-68 & mob of students of
colleges and high schools and also some
outsiders numbering about 4,000 detained
goods trains No. 521 UP at the outer signal
of Botad station, opened a wagon
fook out some gunny bags contain-
ihg cement, caustlc soda and lime stone
powder, émptled them and set fire to the
guntty bags. They also cut telephone and
telegraph wires cdusing dlsruption to com-
munication botween Botad and Bhavnagar
Statidns,

The CUIIIM dimage to the Railways
is reported to be at Rs. 4,000/-, Movement
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of five trains including Somnath Mail was
affocted during that time.
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SHRI C. M. POONACHA : Thesc
stray incidents here and there take place
for reasons for which the Railways arc not
generally  responsible. For cerlain things
for which the public might have a grouse.
they demornstrate their  opposi wn  of
whatever it is, by coming on the Ratlway
premiscs  and  then  demaging  railway
property and all that. These do not
normally come to our knowledge.

And when such incidents happen, no

_ doubt we take the necessary precautions

and the State Governments also imme-
diately take the necessary action. They arc
in some measure unpreciclable. We do
not know what will happen at what time,
and the railway organisation bcing a vast
organisalion spread out all over the country-
side, it is rather difficult 1o anti.ipate
reasonably certain things happenirg. All the
same, we have been tightening up measures
to see that such damage to railway progerty
is prevented and the State Gowrnments
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are also taking necessary action in this
regard.
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SHRI C. M. POONACHA : This
again would need active assistance and help
from the State Governments concerned.
It is true that a number of such instances
have taken place. 1 do not want v go
into the details, but if | have the permission,
I would like to lay a statement® containing
certain action taken and instances of such
attacks in this behalf,

MR. SPEAKER : Yes.
WRITTEN ANSWERS TO QUESTIONS

Bombay Oxygen Corporation Ltd.

*635. SHRI MADHU LIMAYA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the management of the
Bombay Oxygen Corporation Lid. had
called an extraordinary general body meet-
ing of the sharcholders in the year 1964
to purchase 5000 (five thousand) shares of
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Messrs. Permanent Magents Lid. of Rs.
100 paid-up value per share at a fabulous
price of Rs. 300 per share;

(b) whether it is a fact that this general
body meeting was cancelled and the propo-
sal was dropped as the same was vehemently
opposed by the sharcholders of the Bombay
Oxygen earlier; and '

(c) in view of the mismanagement and
poor performances by the company whether
Government propose to appoint an officer
of the Company Law Department to locgk
into the affairs of the company?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) It is a fact that the Board of Di-
rectors of the Company resolved to rescind
the proposed meeling by a resolution passed
on 19th September, 1964,

(¢} Theinformation available at present
with the Company Law Board does not
indicate mismanagement or poor perfor-
mance, and the question of appointment
of an officer to lpok intv the afairs of the
company does not therefore arige. .

Small-scale  Industries

*636. SHRI RAM KRISHAN
GUPTA :  Will the Minister of INDUST-
RIAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state the
steps taken to protect small-sca'e industrics
from undue compelition of large-scale
undertakings?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : The
development of cotlage, village and small
scale industries is sought o be encouraged
by restricting the volume of production in
the large scale sector through the common
production programme, For example,
during the Third Plan period there has
been an increase in production of storage
batteries, bicycles and sewing machines
in the small scalo sector achieved through
this programme.

*A Statement was subsquently mdont.b'l‘ablsul' the House. [Ploced in Libeary.

See LT-2641/68).
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Other measure adopted for providing
protection to small scale industries from
undue competition from large scale indus-
tric are :

(i) Reservation of 122 items for
exclusive purchase by Govern-
ment under its- Stores Purchase
Programme;

(ii)- Reservation of 70 products for
manufacture in the small scale
sector only;

(iii) Price preference accorded under
Government Purchase Programme
to small scale products in  specilic
cases,

(iv) Rendering of techno-managerial
consultancy services on cost frec
basis;

(v) Common service facilitics;

(vi) Supply of built-up factory space
in Industrial Estales in semi-
urban and miral areas;

(vii) Liberalised credit facilities; and

(viii) Supply of machinery on hire
purchase basis.

Corruption and Mismanagement in the
Balladila Iron Ore Project.

*519. SHRI KAMESHWAR SINGH :
Will the Minister of STEEL, MINE AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 1747 on
30th the July, 1968, and state:

(a) whether the investigations about
corruption and mismanagement in the
Bailadila Iron Ore Proejoct have been
completed and the case handed over to the
C. B. I; . ’

(b) if so the details of the investigation
report ; and

(c) if not reasons for delay and the
approximate time by which the investi-
gation will be comple.cd?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI1 P. C. SETHI): (a) to
(c) These complaints are pscudony-
mous and certain allegations of vage and
general nature. However. National Mineral
Development Corporation has made certain
preliminary enquiries. These would have
to be further examined and appropriate
action would be taken if circumstances so
warrant. :
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Durgapur Steel Plant

*642, SHRI S. R. DAMANI : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Government's attention
has been drawn to a statoment dated the
22nd September, 1968 made by Shri K. T.
Chandy, Chairman of the Hindustan Stecl
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Limited that damages caused to the furnaces
a1 Durgapur Steel Plant were wilful acts; -

(b) whether Government agree with »

this observation;

(c) if so, whether an enquiry has been
ordered; and .

(d) the nature of disciplinary action
taken against those responsible for the
damage?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
Government are aware of the statement
made by the Chairman, HSL.

(b) Damage to the re-heating furnaces
was caused as a result of act of sabotage
on the part of a group of workers present
at the spol.

(c) 36 workers were arrested by the
Pulice and investigations are in progress.

(d) 67 workers including the 36 arrest-
ed were suspended by the Management as

AGRAHAYANA 19, 1890 (SAKA)

_ Written Answers ‘38
Machine Tool Coropration of India Ltd.

*644. SHRI PREM CHAND VERMA:
Will the Minister of INDUSTRAIL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ;

(a) the names of the Chairman or
Managing Director and members of the
Board of Directors of Machine Tool Cor-
poration, when they were appointed and
their tenure and terms of appointment;

(b)_ the amount of loss which the
Corporation suffered on account of irregu-
laties, thefts, stock shortages and fires and
whether these matters were looked into and
if 80, the result therof: and

(c) whether a genecral assessment of
the working of the Corporation has been
done at any time and il so, what was the
result and if it not, whether Government
propose to secure thé scrvices of any expert
in order to find out the drawbacks and to
bring about improvement in its working?
THE MINISTER OF INDUSTRAIL

a result of this occurrence and suitable DEVELOPMENT AND COMPANY
action is being taken. AFFAIRS (SHRI F. A, AHMED):
Dete of Appoiniment
(8) Shri S. M. Patil, Chairman and
Manageing Director, Hindustan Machine
Tools Limited, Bangalore Chairman 6-7-1968
Shri D. K. Saxcna, Secretary to the
Government of Rajasthan, Industries
Department, Jaipur Director 67-1968
Shri A. R. Shirali, Joint Secretaryto
the Government of India, Ministry
of Finance (Department of Economic
Affairs), New Delhi Director 14-10-1968
Shri G. N. Mechra, Deputy Secretary
to the Government of India, Ministry of
Industrial Development and Company
Affairs, New Delhi Director 6-7-1968

No Managing Dimorhnb&n;m..
ed, The tenure of the Chairman and
Directors ends on the day of the Annual

General Meeting of the Company, follow-

whole time Directors of the Company.
m":, being paid Travelling and Daily
of their respective parent Ofganisations.

(b) Nil. does not arise.

(c) The Company was registered on
11th January, 1967 and the project is in
the construction siage. The progress of
work is discussed at the meetings of the
Directors, |and Government are kept
informed of it through monthly progress
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reports. The necesstiy for securing the
services of any expert to find out the draw-
backs and to bring about improvement in
Company's working has not arisen.

Closure of Coal Mines

*645, SHRI BHOGENDRA JHA :
Will the Minister of STEEL, MINES AN.D
METALS be pleased to refer to the reply
given to Unstarred Question No. 4498 on
the 20th August 1968 and state :

{a) whether Government have made
enquiry into the closure of several coal
mines due to the present alignment of the
Barauni-Haldia pipelines;

(b) whether it is a fact that compen-
sation suits filed by the owners of the closed
mines are pending in the Calcutta High
Court and there are other claims of com-
pensation worth crores of rupees; and

(c) whether Government, in such a
situation, have made an estimate of the
workable stocks of coal of different grades
in the closed mines; if so, resulls thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI1 P. C. SETH) : (a)} No
closure of collieries due to the present
alignment of the pipelines has come to the
notice of the Government and hence the
question of enquiry does not arise,

(b} Some compensation - claims of
certain collicry owners are reporied to be
pending in the District Judge's Court,
Burdwan and with the Competent Autho-
rity under the Petroleum Pipelines (Acqui-
sition of Right of User in Land) Act, 1962,

(c) Does not arise in view of reply to
Part (a).

Nationalisation of Railways operated
by Private Companies

*646. SHRI A, SREEDHARAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) which of the Railways ' are still
operated by private companies and when
their existing contracis for operating them
are due 1o expire;

DECEMBER 10, 1968

Written Answers 40

(b) whether there is any scheme to
nationalise them and any phased programme
laid down for taking them over from the
respective private companies;

(c) if so, the details thereof; and

(d) whether the process of nationli-
sation of these railways would be completed
by the end of the Fourth Five Year Plan
and if not, to what extent they would still
continue to be in private hands?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) A statement
is placed on the Table giving the details
of privately owned Railways and their
contracts. [Placed in  Library. See
LT-2638/68).

(b} to (d) . No, Sir. Some of these
Railways have contracts with the Central
Government  under which the Central
Government has an option of purchase
recurring periodically and the guestion of
their purchase under that option is con-
sidered whenever such options are about
to fall due.
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Retrenchment in Chittaranjan Locomotive
Workshop

*648. SHRI DHIRESWAR KALITA :
Will the Minister of RAILWAYS be
pleased to state -

(a) whether it is a fact that 1,500
employees of the Chittaranjan Locomolive
Workshop have been served with retrench-
ment nmiqc; and

(b) if so, reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No, Sir.

(b) Does not arise.
Bhilal Steel Plant

*649. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
STEEL, MINES AND METALS be
pleased to state :

(a) the names of the States to which
cach General Manager of the Bhilai Steel
Plant belonged ;

(b) the pumber of employees appointed
during the term of each General Manager;
and

{c) howml.nyofthembellon.ullothe
State of General Manager concerned 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) to
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(€). A statement is laid on the Table
of the House. [Placed in Library. Ses
No. LT-2639/68).

Indusiries which have benefited from
Devaluation

*650. SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that Government
have decided to initiate carly action fora
preliminary serutiny of industries which
have bencfited from devaluation because
of price competition with imports :

(b) if so, the main features of the
proposal and the main objects for which
the scruliny is 1o be undertaken; and

(c) whether it is a fact that on the
basis of scrutiny, selected industries will
be referred to the Tariff Commission for
estimating their case for tariff protection?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AMHED):
(a) to (c) The Committee appoint-

ed by the Government in the Ministry of
Commerce to review the working of the
Tariff Commission had, inter-alia, recom-
mended ;: **Since the benefits of devalua-
tion in terms of price-<competition with
imports, accrue alse to other industries
which have so far not becn subjected to &
Tariff Commission inquiry, il is necessary
that Government may now iniliate early
action on the preliminary scrutiny of the
industries as contemplated in the Commi-
ttee's interim Report. On the basis of
such scrutiny Government may refer select-
ed industries to the Tariff Commission for
examining their case for protection,”

The Government in the Ministry of
I ce have pled this rece
dation and addressed all the Ministries
concerned to review the matler and name
the industries which should be referred
to the Tarif Commission for asscssing
their case for proteciion.
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Periodical Inspection of Ticketless Travel
*651. SHRI LOBO

Will the Minister of
pleased to state :

PRABHU-:
RAILWAYS he

(a) up to what level higher officers
are charged with periodical inspection of
ticketless travel:

(b) whether any of their checking is
done immediately afier that of the staff;
and

(c) if so, the instance of such staff
being punished for remissness during the
last year?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Officers
upto the level of Senior Scale are required
to conduct periodical inspections of ticket-
less travel, the frequency of such inspections
being left to be decided by individual
Railways.

(b) Yes, Sir,

(¢) During 1967-68, in 113 instances,
Ticket Checking Staff were punished for
remissness, as a result of such inspections.
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Sale of Carpets and Namdas Manufac-
tured in Ladakh

*653. SHRI KUSHOK BAKULA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether any steps have been taken
by Government 1o incresae the export of
carpets, mats and namdas made in the
Ladakh area of Jammu and Kashmir
State, so as to carn foreign exchange and
to improve the financial condition of the
people of Ladakh; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (5HRI
MOHD. SHAFI QURESHI): (a) and
(b) . Yes, Sir.

A number of steps have been taken
by the Government to increase the exports
.of carpets, mats and namdas on an all India
basis, which include those manufactured
in Ladakh area of Jammu and Kashmir
State, The most important among these
are as under :

(i) From 1st of January 1963 1o 5th
June,. 1966 the Export Assistance
Scheme in operation then was
for import of wool tops/raw
wools, dyes and chemicals to expor-
ters, This scheme from 6-6-1966
was changed to actual user condi-
tions,
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(ii ) Assistance is given by way of
drawback of customs and excise
duties.

(iii)) The Handlooms and Handicrafts
Exoprt Corperation (a public
sector Corporation) has opened

" Carpet Warchouses and Depot
facilities, in overseas countries,

(iv) These products are displayed in
exhibitions abroad organised by
the Government of India.

(v) Studies have been made in the
overseas markets for export of
carpets and namdas.

Coal Washery in Bihar

*654. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of STEEL,
MINES AND METALS be pleased to
state ©

{a) whether it is a fact that a new Coal
‘Washery plant is 10 be set up in Bihar by
an Indian firm, M/s, Bird and Company (P)
Limited, in collaboration with an American
engineering firm under the name and style
of McNally-Bird Engineering Company;

(b) il so, the estimated cost of this
new project and the percentage in the capital
outlay of each of the collaborating firms;

(c) the source for providing the finance
required; '

(d) the details of the items proposed

lo be manufactured by the new Company; .

and

(e) the approximate inital annual

production thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (aJ No,
Sir,

(b) to {e). Do not arise
Imports of Zinc and Cooper

*655. SHRI * HIMATSINGKA : Will
the Minister of COMMERCE be pleased
to state :
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(a) the quantum of copper and zinc
proposed to be imported during the current
year,

(b) the quantities already
so far;

imported

(c) the countries from which their
imports are proposed and the extent of
imports from each of them;

(d) how much of these imports have
been made through the State Trading
Curporation and by the actual users direct;

(¢) how do avérage import prices of
these metals By the State Trading Cor-
poration and by the actual users compare:
and

(f) whether the import prices of State
Trading Corporation are higher than those
bargained by the actual users?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
estimated quantity of copper and zine
propused to be imported during the current
year is about 68,000 and Rs. 58,000 tonnes

respectively.

(b) 12,106 tonnes of copper and 46,000
tonnes of zinc or spelter have been imported
during 1968-69 upto August, 1968,

(c) Statement showing the countries
from which imports of copper and zinc are
likely to be made through M. M. T. C. is
attached. It is not possible to indicate at
this_stage the countrics of import in respect
of acutal user licences.

(d) 3,300 tonnes of copper and 19.310
tonnes of zine have already been imported
by the M. M. T. C. Apporximately 25 to
30 per cent of the country's imports of these
metals are handled by M. M. T. C. and the
rest by the actual users. The exact figures
for the actual users arc not scparately
available.

(e) and () . The average import prices
of M. M. T. C. compare well with and are
not higher than those of actual users,
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Statement

.S‘farfmnr‘:.iowing the countries from
which copper and zinc are likely 1o be
imported through M. M. T. C.

Copper : U. 5. A, 10,600 tonnes
Canada 400 tonnes

Zinc : Japan 6,865 tonnes
uU. 8. A. 5,900 tonnes

US.S5.R. 9,000 tonnes

Australia 1,375 tonnes

Canada 935 tonnes

Zamhbia 935 tonnes

ToTAL 25,010 tonnes

Producers of Railway Wagons in West Bengal

*656. SHRI S. K. TAPURIAH:
Will the Minister of RAILWAYS be pleased
to state : .

(a) whether it is a fact that three
major producers of Railway Wagons in
West Bengal -were affecied by labour
trouble, strikes and lock-outs for a pro-
longed period during the last year;

(b) whether it is a fact that they have
now been given a very short time to clear
their back-logs;

(¢) whether it is also a fact that they
have been asked to reduce their prices; and

(d) the steps taken by Government to
bring about labour peace in West Bengal?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes, Sir.

(b) No, Sir.

(¢) Yes, Sir. The prices were reduced,
for those quantities which remained unde-
livered beyound _the contractual delivery
date, to fall in line with the current contract
prices which were arrived at through tenders
and negotiations.

(d) information is being collected by
the Ministry of Labour, Employment
and Rehabilitation and will be laid on
the Table of the Sabha.
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Central Sericulture Research Institute,
Berhampur.

*657. SHRI JYOTIRMOY BASU:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have received
a memorandum from the Central Sericulture
Research Institute Employees’  Associ-

, ation, Berhampur, West Bengal containing '

serious charges against the present Director
of the Institute;

(b) if so, the
memorandum; and

contents of the said

(c) the action taken by Govermment
thereon?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(¢} . No such memorandum has been

received from Central Sericultural Research
Station Non-gazetted Employees’  Asso-
ciation, Berhampore. The Association
however sent a copy of the resolution
passed by il containing certain complaints’
grievances in respect of administrative
matters of the Research Station. The
Association is not a recognised one and,
as is normal in case of such Associations,
no notice has been taken of the resoulution.

Import Substitution
*658. SHRI SARJOO PANDEY :
SHRI INDRAJIT GUPTA
Will the Minister of INDUSTRIAL

DEVELOPMENT AND COMPANY
AfAIRS be pleased to state :

(a) whether Government have review-
ed the working of the import substitution
programme;

(b) if so, the result thereof; and

(c) the steps Government propose to
take to step up the drive for import subs-
titution ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):" (a)
The programme for the import substitution
is acontinuous process and is under constant
review.

(b) As a result of the organised measures
taken it has been possible Lo achieve a
sizeable reduction in the import of capital
goods as also components and raw materials
in a number of industries. The saving in
foreign exchange on this account during
the year 1967 has been about Rs. 30 crores.
It is expected that saving in foreign exchange
as a result of the import substitution mea-
sures will progressively increase from year
1o year.

(c) A statement is placed on the Table
of the House.

STATEMENT

The following steps are being taken on

a conlinuous basis to implement the import

substitution programme in each of the

industry, which are considered quite
comprehensive :

(i), substitution of imporied raw mate-

rials, components and spare parts

with indigenously manufactured

materials and components of same-

specifications  or of comparable

" specifications ;

{ii) reduction in the consumption of
imported raw material and compo-
nents per unit of production ;

(iii) progressive change over of produ-
ction of chemicals and chemical
products from intermediates to
their production from basic raw
materials ; .

(iv) acceleration of phased manufactur-
ing programmes to achieve a greater
indigenous content in the shorlest
possible time ;

(v) more rigorous scrutiny of the
request for capital goods imporis
with a view o ensuring that the
plant and equipment etc. which
are already being produced in the
country or are likely 1o be produced
in the near future, are not allowed
to be imported ;
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(vi) instiucticrs 1o the concerred aut-
horities boih in the Central and
State Governments 1o associate the -
DGTID with the planning of the
projects from the very early stages,
to ensure that the items of equip-
ment which are capable of being
developed within  the country are
nol allowed 10 be imporied for lack
of timely planniog ; and

(vii) a scheme for giving encouragement
to the work in the tield of inport

, Substitution 1s also under vperation
under which awards are given 1o

the individuals and insututions

for bringing practcnl ideas for the
developmental work an hield which
should reduce the imports further.

Fifth Steel Pluat

*659. SHRI GADILINGANA GOWD:
SHRI MURASOLI MARAN :

Will the Minister of STEEL, MINES
AND METALS be pleased 10 state :

(@) whether Government bave taken
any decsion about seiing up of a fifth
steel plant during the Fourth Five Year
Plan period ; and

(b) il so, whether Government have
considered the location of the plant at
Yishakapatnam ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI)
(@) and (b) . The Government had
carlier obtained site location sfudies on
different  regions including Bailadila-
Vishakapainam for setuing up of new sieel
plants. The decision regarding setting up
of new sieel plant (s) its locauon eic, are
however expected o be taken by the
Government only after the recommenda-
tion of the Steering Group which has been
appointed to help the Government to
formulate its Fourth Plan development
programme for iron and sieel, are
available. It is expected that the recom-
mendations of the Steering Group in this
regard will be available shorily.
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Hindustan Zinc Limited

3890. SHR!I BABURAO PATEL:
Will the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) the quantity in tonnes of zinc
imported annually and the quantity
produced by the Zinc Smelter of Hindustan
Zinc Lud. ;

(b) the annuel consumption of Zinc
in India during the last three years and its
value in rupeces ;

(c) the names and number of foreign
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experts employed by the Hindustan Zinc
Limited, their country and the duration
for which they are employed with the
annual cost of maintaining them; and

(d) when the Zinc Smelter is expected
to become self-sufficient?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
The import of zinc during 1965 -66 to
1968-69 is as under ;—

Year Quantity
(in tonnes)
1965-66 80,210
1966-67 48,069
1967-68 65,908
1968-69 64,563

(upto August, 1968)

The Zinc Smelter of the Hindustan Zinc
Limited commenced production on 1-1-1968.
upto 31-10-1968, 10,240 tonnes of zinc
cathode sheets were produced, out of which
£47.88 tonnes were sold. From the remain-
ing quantity, 8,354.66 tonnes of zinc ingots
were produced. During November, 1968,
800 tonnes (approximale) zinc ingols were
produced.

(b) The consumption of Zinc in India
during the last threc years and its value
are as under:—

year Quantity Value
in tonnes. (Rs. in lakhs)
1965-66 80,210 2002
1966-67 48,067 1086
1967-68 69,603 1531

The above figures in respect of years
1965-66 and 1966-67 are based on the
imports since there was no indigenous
production during those years. The
figures for 1967-68 are based on imports
together with the quantity of indigenously
produced Zinc of 3,695 tonnes sold during
that year.

(¢) No fofeim experts are presently
employed by the Hindustan Zinc Limited.

(d) The Smelter has already become
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self-sufficient and is being satisfactorily
operated by Indian Engineers and staff.

Durgapur Coke-Oven Plant of the West
Bengal Government

1891. SHRI JYOTIRMOY BASU :
Will the Minister of STEEL, MINES AND

METALS be pleased to state :

(a) the average cost of production (per
tonne) of coke produced in the Durgapur
Coke Oven Plant of the West Bengal
Government during 1955-56 to 1967-68
year-wise;

(b) the average sale price psr tonne
realised from 1955-56 to 1967-68, year-wise;
and

(c) total profit or loss on trade account
of the Durgapur Cok: Oven Plant from
1955-56 10 1967-68, year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) and (b). The information is being
collected and will be laid on the Table of
the House,

(c) The information for the year 1955-

56 to 1960-61 is being collected and will be

laid on the Table of the House.

As regards the year 1961-62 to 1967-68,
the information is as follows :-—

Year Rupees
1961—62  (—) 66,826.00
196263  (—) 6,36,813.00
1963—64  (—)  42,11,927.00
195465  (—)  36.59,857.00
1965—66  (+)  5,26.719.00
1966—67  (+)  46,72,419.00

ToraL (—)  33,76.225.00

(+) Profit. (—) Lom

‘Taking into account the excess provision
made on power plant assets /. 2. ( + ) Rs.
21,31,240.00 and the preliminary expenses
of (—) Rs 1,91,360.00 written off, the

1890 (SAKA) Written Answebs  S4
total loss of the Company upto the end of
1966-—67 works out to Rs. 14.36 lakhs,

1967—68 Rs. (— ) 1,75,00,000,00
(un-audited).

Specialised Tea Course *

3892. SHRI HEM RAJ : Will the
Minister of COMMERCE be pleased 10
r_tfcr to the reply given to Unstartod Ques-
tion No. 4987 on 7th July, 1968 and state :

(@) whether the B.Sc. (Agri.) Course
on tea has since been started in the Assam
Agricultural College, Jorhat; and

(b) ifs0, the number of seats allotted
to each State and the Union Territories ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]I) : (a) Yes, Sir.

(b) No Statewise seat has been allotted,
but seven out of the twenty seats have been
carmarked for students outside Assam in-
cluding Union Territories.

Foreign Manufactarers

3893. SHRI BABURAO PATEL :
SHRI INDRAJIT GUPTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(8) the number and names of foreign
manuli 3 who in colluborition with
Indian firms or otherwise manufaciure in
India hair oils, beauty products, after-shave
lotions, creams, (oothpastes and  other
cosmelics;

(b) the annual sales and profits of each
of these companies during the last 3 years;

(c) the amount of profits remitted over-
seas by each during the last three years;

(d) the amount of export eamings of
each during the last 3 years;

(e) the amount of foreign exchange
aliowed to each, with names of foreign
components, duriog Lhe last 3 years;
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(f) whether it is a fact that Revlons of
U. S. A. have been allowed 10 collaborate
with Lakme’s of Taias in spite of Lakme’s
doing very.well; and

(g) If 80, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) A
statement (Annexure 1) is laid on the Table

of the House. [Placed in Library. See No.
LT—2616/68].

(b)to (d). In many ca<es, the manu-
facture of cosmetics forms only a minor
part of the activities of the companies.
Separate " information  regarding the
operations relating to cosmetics is not
available. The total exports from India of
Glycerine, soaps, detergents, cosmetics and
toileteries were, however, as follows :—

Year Value in Ciores
Rs.
1965-66 1.87
1966-57 117
1967-68 1.21

(e) A statement (Annexure [1) is laid

on the Table of the House. [Placed in

Library. See No. L.T. 2616,68]
(f) No, Sir.
(g) Does not arise.

Bornoah Commitice on Tea Indostry

3844. SHRI1 BABURAO PATEL : Will
the Minister of COMMERCE be pleased 10
state @

(a) the main recommendations of the
Borooah Cemmittee on the tea industry;

(b) the number of recommendations
that are proposed to be implemented;

(c) whether Government are contempla-
ting the formation of a Central Committee
with four mecmbers including officials and
representatives of the trade and industry
to sanction promotional schemes and if so,
when;

. (d) the cost of maintainiog such a
commiltee;

(e) whether in view of the fact that there
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is already an elaborate -‘Tea Board func-
tioning, a Central Committee envisaged on
the lines mentioned above, would be
desirable from the viewpoint of economly;
and

(f) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) to (f).
The report of the Borooah Commitice on
the tea industry has just been received and
is under examination.

Manufacture of USSR Tractors in India

3895, SHRI CHENGALRAYA NAIDU :
SHRI D, C. SHARMA :
SHRI BENI SHANKER SHARMA;

Will the Minister of INDUSTRIAL
DEVELLPMENT AND COMPANY AFF-
AIRS be pleased 1o state :

{a) whether it is a fact that the Ceniral
Government has approved a project for the
manufacture of U, 5. 5. R. tractors in India
by private firm;

(b) if so, what will be the expenditure
involved on the project;

fe) what will be the capacity of the
project; and

(J) what kind of assistance will be
provided by U.S.5.R. in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED): (a)
M/S Ghaziabad Engineering Co.
Private Ltd., New Delhi have :ubmiited a
proposal for the establishment of a new
undertaking at Loni in the State of Unar
Pradesh for the manufacture of DT-14B 9
(14 HP) tractors in collaboration with M;S
Prommashexport and M/S Tracloroexport
of USSR. The proposal has been examined
and Government’s reactiond 1o the terms
of foreign collaboration and the phused
manufacturing programme proposed have
been communicated 0 the frm. They
have also becn ashed to submit the appli-
cation for the import of capital goods

required for implementing the scheme,
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(b) It has been indicuted by the firm
that the total investment on the scheme
will be about Rs. 7 crores.

(c) 10,000 tractors per annum.

(d) The USSR agencies will render
nec:ssary know-how and technical assis-
tance, which will include supply of draw-
ings, specifications, engineering data and
written  description of manufacturing
processes. They will also impart training
to the technical porsonnel of the Indian
Company at their works abroad and provide
the szrvices of their technicians, if so requi-
red by the Indiar. Company.

Donations to Political Parties

3r96. SHR1 BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

I'I.) The names of companies in which
Guovernment hold shares or with directors
representing Government and the amount
ol contributions each company made to
political parties during the last three yeurs
with the names ol the political parties who
got the contributions;

by the names of companies where
Government representative objected to such
donations and whether these objections
were minuted and if not, the reasons
therefor;

lc) the reasons why Government control-
1ed companies should conlribute to politi-
cal parties and whethier there is a provision
for such contributions in their respective
contributions; and

(d) if not, the steps taken in regard to
the constitution ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS(SHRIF, A, AHMED): (a) to
(d). Information is being collected and it
will be laid on the Table of the House as
soon as it is available,

Bus-train Collision between Piplani and
Khirkiya Stations
3897. SHRI D. V. SINGH :
SHR) G.C.DIXIT :
Will the Minister of RAILWAYS be
pleased 10 state @

(a) whether it is a fact that at least two
persons were killed and seven others in-
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jured when an Itarsi bound parcel express
and a private bus collided at a level cros-
sing between Piplani and Khirkiya stations
on the Cenitral Railway on the |5th
November, 1968;

(b) if 30, the circumstances and causes
of the accident; and

({c) the number and perce: tage of unman-
ned railway level crossings in Madhya
Pradesh and the scheme 1f any to man or
mechanise these railwiy crossings 10 regue
late the traffic therzon tw prevent lovel
crossing accidents ?

THE MINISTER OF RAILWAYS
(SHR1 C. ™. POONACHA) : (a) The
accident took place un 16 11 1968, In this

. accident one person was kiled und 8 sus-

tained injuries of whom one¢ subsequently
succumbed 10 his injuries 1n the hospital.

(b) Prima facie the accident was due to
the lavel crossing gaie having been opened
for road traffic by the gateman who could
not sec the approaching train due to the
engine head light having failed on the run.

(¢) There are 1795 wvnmanned level
crossings in Madhya Pradesh which form
63.4%, of the total number ol level cross-
ings in that State All unmanned level
crossings do not need manning. The need
to man existing ned level crossings
is reviewed periodically on the basis of
extent of rall and road traffic and other
factors und necessary action for manning
where found nccessary is taken in consul-
tation with Staie Governmenis. As present
proposals for manning of fifieen unmanned
level crossings ure under consideration in
consulation with the State Government.
In addition, propnsal for provision of
warning bells and Rashing lights at thirteen
selected unmanned level crossings is aiso
under consideration in consultation with
the State Government._

Majitha And Derababa Nanak Fiag Stations

3898. SHRI YAJNA DATT SHARMA:
Will the Minister of RAILWAYS be
pleased to state : ]

(a) whether it is & fact that Majiths and
Derababa Nanak Rasilway suations are
being made flag halts;
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(b) if so, the reasons therefor and whe-
ther it will not discourage the development
of this froptier area; and

(c) the action proposed to be 1aken by
Government for the development of this
area by providing permanent stations
instead of halts 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA, :(a) On
Verka-Derababa Nanak section Majitha
and Fatchgarh Churian (and not
Derababa Nanak) have been converted
into flag halt s1ations with facilities 10 work
the outlying sidings.

(by and (c) This hes been done as a
measure of economy as the uaffic on this
section does not justify the retention of
these s*ations as crossing stations. This
will in no way affect \he development of
the area.

Paper project in Tripura

1899. SHRI KIRIT BIKRAM DEB
BURMAN ;

SHR1 M. MEGHA CHANDRA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the reply
given to Unstarred Questtion No. 10018 on
the 7th May, 1968 and state :

(a) whether the question of establishing
a paper project in the Public Secior in
Tripura has since been examined and if so,
the decision taken in the maiter;

(b) the weightage given in this maner

1o the i1 and back-
wardness of the border State of Tripura;
and

(c) if the establishment of the 5V tonnes
a day paper plunt in Tripura in the public
sector is for some reasons not considered
feasible or desirable whether establishment
of such a plant in the privale sector has
been cxamined by Government and the
decision, if any, taken in the matter ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COWPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(¢;. There is no specific proposal to esta-
blish a paper plant in Tripura ia the Public
Sector du ing the 4th Five Year Plan period,
1969—74. In their drafi Fourih Plan docuy-
mant. however, the Tripura Government
have staied that mo sunable proposal was
received for establishing a 50 tornes paper
plant in the privaie sector, despile refeated
endeavours.

New Industries to be set up in Msharashtra

3900. SHRI DEORAO PATIL : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
plesed (o state @

fa) whether it is a fact that Government
of Maharashtra has proposed to set np new
Industries in Maharashira; and

(b) il so, the details of the projects
proposed to be set up in the Public Sector
with the assistance ol the Central Govern-
ment 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A, AHMED ' : (4) Yes
Sir,

(b) The Industrial projecis to be set up
in Maharashtra during the Fourth Plan
period commencing Ist April, 1969 are sull
under consideration and have not yet becn
finalised.

Cottage Industries in Tripura

3901. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of COM-
MERCE be pleased 10 state :

(a) whether thereis any proposal for
promoting cottage industries in Tripura
during tl'_ne current year;

(b) if so, the details thereof, indicating
its layout and the amount of aid granted
by Government for the purpose and the
+ tem-wise production of the cottage indus-
tries in Tripura annually;

(c) whether any special scheme for
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promoting cotiage industries in Tripura
during the Fourth Five Year Plan has been
prepared; and

fdy if so, the broad outline and layout
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : ta) Yes, Sir.

(b) to (d). A noteshowing the broad
outiine, layout, aid granted by the Govern-
ment and- itemwise production etc. of the
Cotiage Indusiries in Tripura is laid on the
Table of the House. [Placed in Library
See No. LT--2617768)
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Industrial Licensing Policy

3a06. SHRI NARENDRA SINGH
MAHIDA : Will the Minisier o INDUST-
RIAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased 1o siate :

(a) whether it is a fact that Government
proposed to introduce major changes in the
industrial licensing policy 10 ehcourage the
production of more export goods;

(b) il so, the broad details thereof: and

(c) by what time these are to come o
force ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : ()10
(¢). There is no proposal to intraduce major
changes in the industrial licensing pokicy to
encourage the production of more export
goods. However, due consideration iy
always given to any proposal which s
export oriented while granting Industrial
Licence. Industrial units which are predo-
minently export oriented are given the same
pieferential treatment as Key industries.

Racket of Forged Rallway Tickets

3%07. SHRIC.K. BHATTACHARYYA:
Will the Minister of RAILWAYS be
pleased 1o siate |
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(a) whether a racket of forged railway
tickets has been disco d at Bhadresh
by Howrah Railway Police Enforcement
Branch and Eastern Railway Special Squad
working at the Howrah Station; and

(b) steps taken to brcak such rackets
of forged railway tickets 7

THE MINISTER OF RAILWAYS
(SHRI C. M. -POONACHA) : (a) On
17-11-68, the police authorities of the
Enforcement Branch, Howrah, along with
the Government Railway Police, Howrah
and the Anti Fraud Squad of the Eastern
Railway, Howrah, detected at Bhadreshwar
a case of unauthorised possession by an
outsider of 50 used third class tickels lor
various stations and a dating machine. The
tickets and the dating machine were
recovered.

(b) Suitable machinery is in existence
1o curb the evil. Action to prosecute is
taken wherever feasible. The State Govern-
ments have also been requested to have
strict surveillance kept and bring to book
unsocial elements indulging in these
practices,

Small-Scale Industries in Tripura

3908. SHRI  KIRIT BIKRAM DEB
BURMAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIHS be pleased to state :

(a) whether any efforts have so far
been made in Tripura to promote small
scale industries in the Cooperative sector;

AGRAHAYANA 19, 1890 (SAKA)  Written Answers 66

(b) if so, the progress made in this
direction, indi-ating the number of indus-
tries producing different items;

(c) the facilities afforded by the autho-
rities to encourage setting up of such indus-
tries in the cooperative seclor;

(d) the schemes, if any, being imple-
mented this year for the seciting up of
cooperative small scale industries and
medium scale industries in Tripura and the
provision made for promoting such indus-
trics in the current ysar's budget; and

(e) the details of the programmes, for
promoting cach of the said types of indus-
tries in Tripura, submitted for implementa-
tion under the Fourth Five Ycar Plan ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED: (a)
Yes, Sir

(b) to (e) (I) Seven units have bes
given financial assistance to the extentof
Rs. 65,100/- . These units produced furni-
ture, pottery, Gur, Washing soap, Ready-
made Garments eic.

(i) 17,986 tonnes of raw materials for
washing soap have been pveu to ome
unit.

(iil) marketing faciliies bave been
afforded to all units. Number of Smalls
Scale village industrics so far sct up in
Tripura under Cooperative seclor arc a
follows »—

(1) Weavers Societies

(2) Khadi Socicties

(3) Brass Society

(4) Dycing and Printing Society

(5) Bidi making Society

(6) Smithy Socictics

(7) Tailoring Socities

(8) Pottery Socicties

(9) Umbrella handle making
Societies

Frrvtiand

Carpentry Societies
(11) Cobblers Socicties
(12) Soap making Societies
(13) Bamboo and Cane Worker
Societies
(14) Bea-l:ewml Societies
(15) Gur Khandsari Societies
(16) Oil Crushing Socities

g Dty e

il

Frritd

67 (5 under quuidarion}
16 (3 under Iquidation,

(1 under liquidation)
(1 under liguidation)

(2 under liquidation)
(3 under liquidation)

(1 under liquidation)
(3 under liquidatioa)

(3 under liguidation)
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Credit, technical guidance, supply of
industrial r aw materials, marketing facilities
ctc. are provided to all units, Power
subsidy given to small-scale industrial units
has not yet been availed of by any coope-
rative small scale industrial unit. Financial
assistance to couperative societies for setting
up small scale industries is given from the
budget provision of small scale industries
for ‘which there is an amount of Rs;
2,08,000/- for the current year 1968-69,

It is also intended to expand the exisfing
facilities for marketing and distribution of
raw material, conducling area surveys and
feasibility studics, providing financial assis-
tance, by way of pariicipation in share
capital, accommodation in work shed, Study
tour of small industrialists ete.  Facilities
proposed to be given under Small Scale
Indusiries Programme during Fourth Plan
will also be admissible for cooperative
sector,

' Development of Small-Scale Industries
in Tripura

3909, SHR1 XIRIT BIKRAM DEB
BURMAN : Will the Minister of INDUS-
TRIAL DLEVELOPMENT AND COM-
PANY AFFAIRS be plcased to refer to
the reply given to Unstarred Question
No. 8298 on the 23rd April, 1968 and
slate :

(a) the number and nature of job
opportunitics that are likely to arisc from
the Small Scale Industries development
scheme fur 1968-69 in Tripura;

(by whether any programme for deve-
lopment of small industries in Tripura
under the Fourth Five Year Plan, tentative
or otherwise, has been  submitted for
Government's approval; if so, the broad
vetails thereof  indicating the proposed
outlay and Cent-al assistance sought
therefor and Governmient's reaction therety;
and

(c) the number and nature of job
opportunities likely to be created under the
programme relerred Lo in (b) above™?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS SHRIF. A.AHMED) : (a) Em-
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ployment is likely to be provided
to 200 unskilled, semi-skilled and skilled
artisans.

(b) Under the draft Fourth Five Year
Pian, the Tripura Administration have
proposed an outlay of Rs, 148,63 lakhs for
development of small scale industries.
Following is the break up of outlay propo-
sed for different heads of development :—

(Rs. in lakhs)

(I) Handloom Industry . 27.01
(2) Powerlooms 17.97
(3) Small Scale Industries 57.61
(4) Industrial Estates 12.94
(5) Handicrafis 794
(6) Sericulture 6.42
(7) Village and Small Industries 18.74
Total 148.63

The proposals of the Administration
are under the consideration of Planning
Commission.

(e) The information is being cullected
and will be laid on the Table of the House.
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E-plo:rg-lu Indusirial Estates

3911, SHRI KANWAR LAL GUPTA :
SHRI SHARDA NAND :

SHRI J. B. SINGH :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased 1o state :

(a) the number of industrial cstates
established in the y during the last

WO years ;

(b) the rumber of persons employed
in these industrial estates;

() the sicps Govelnment propest W
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take to employ the unemployed persons
during the next two years; and

(d) the number of persons to be
employed during the next two ycars under

- the aforesaid schemes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) 62.

(b) 680,

(c) and (d) : During the Fourth Five
Year Plan of which next two years are
aparta large volume of employment is
likely to be created by means of developing
irrigated and non-irrigated agriculture
(including assisiance to the small farmer)
development of infrastructure small scale
industries, intermediate technology and
social services. It is however not possible
to assess at this siage the actual content of
employment Juring the next two ycars,
since the details regarding investments in
and physical targets for the different
sectors of development during the Fourth
Five Year Plan are yet to be finalised. The
total direct employment in 248 functioning
industrial Estates is, however, about 70,000
at present.

Invention Promotion Board

3912, SHRI KAMESHWAR SINGH :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government are aware
that Shri V. Dhukerikar of Baroda sub-
milted an application in 1963 1o the
Invention Promotion Board rcgarding an
invention in the automobile ling;

(b) whether it is a fact that the appli-
cation has not been disposed of till now;
and

(c) il s0, the rcasons thercfor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED): (a. The
application for financial assistance and price
sward from Bhri V. D, Hukerikar (snd
pot Shri V. Dhukerikar) was reocived by
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the Tnventions Promotion Board on the
12th Decembezr, 1963.
(b) Yes.

(¢) The delay has been due to the
applicant not having sent full details of
the proposition in the absence of which it
has not been possible to cvaluate its merit
and see whether it is fit for adoption on
commercial basis.
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Dredging at Paradeep Port

3916. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL,
MINES AND MATALS be pleased to
state :

(8) whether the Mincral Advisory Board
in its meeting at Ootacamund suggesied
permanent dredging at Paradeep Port for
facilitating export of minerals; and

(b) if s0, whether kis Ministry is purso-
ing this matter with the Trassport

Wigistry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) and (b). Forthe Mineral Advisory
Board meeting held at Otacamund on

" 241h-25th September, 1968, one of the

agenda items suggesied by the Utkal Mio-
ing and Industrial Association was :

“There is no dredging arrangement in
Paradeep Port due 1o which export of
Minerals from this Port has been jeopardi-
sed. Ministry of Transport should immedia-
tcly arrange for making a permanent
arrangement for dredging at Paradeep.”

It was explained at the meeting that
this matter had been referred to the
Ministry of Transport and Shipping.

The Ministry of Transport and Shipping
have since reported that due to delayin
the supply of Port's maintenance dredger,
there has been considerable siltation at
Paradeep Port. which resulted in the reduc-
tion of the available draft, from 42 ft. to
about 28 fit. in mid-August 1968. The
maintenance dredger of th: Port was,
however, delivered in January 1968 and
has been working at the Port. A dredger
has also been hired from the Calcutta Port
and this started working at the Port asince
the 25th August 1968, The Port was able
to declare a draft of 35Mt. on the 30th
MNovember, 1968.

There is alse a propoial to resort to
contract dredging to restore the original
draft of 42 ft. at the Port.
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Chandigarh Rullway Statlon

1920, SHRI SHRI CHAND GOYAL:
Will the Minister of RAILWAYS be
pleased to state :

fa) whether it is a fact that there are no
proper wailing rooms, bath rooms and
covered platforms, at the Chandigarh rail-
way station, even though Chandigarh is
considered to be the most beautiful city
in Asia and attracts a large number of
tourists every year; and

{b) if so, the steps taken by Government
to remove the draw-back ?

THE MINISTER OF RAILWAYS
(SHRI C. M POONACHA) : (a) An
upper class waiting room (17"'X 14')
with attached sanitized bath, 3rd
class waiting hall 28* X 20* and platform
shelter 50" X 30" already exist at the
station.

(b) Coes not arise.

Representation by Commercial Clerk's
Association against absorption o Deca-
tegosised Transportation Stalf

3921. SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be
pleased (0 saic |

{a) whether the Commercial Clerk’s
Association has represenied to Government
against the absorption of the decategorised
Trampornation stafl in the Commercial
Department;
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(b) whether the policy of Government
has enciuraged the Transportation staff
1o falsely get vision failed certificates in
order (o secure their absorption in the
Commercial Categories; and

fc) the action taken on the repre-
sentation ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). Cerain represeniations have
been made in this regard. Mo specific
aclion was considered necessary as such
matters could always be discussed with the
local Railway Administration by the
Organised Labour which enjoy negotiating
facilities at the different tiers of the Admi-
nistration. However, the position with
regard 1o the point raised is that, since it
is mandatory for the Railways to provide
alternative jobs fo the medically dacatego-
rised stafl, their absorption against posts
in Commercial or any other Department,
for which they are found suitable, cannot
be helped.

Ceantral Indastrial Projects at
Chandigarh

3922 SHRI SHRI CHAND GOYAL :
Will the Minister of INDUSTRIAL
DEVLOPMENT AND COMPANY AF-
FAIRS be pleased Lo statc :

(a) whether Government are contemp-
laling to set uwp some Central Industrial
Project at Chandigarh during the Fourth
Five Year Plan anJd if 50, the details there-
of;, and

(b) whether Government have examined
the desirability of seuting up some project
in Chandigarh ?

THE MINISTER OF INDUSTRIAL
DEVFLOPMENT AND CUMPANY
AFFAIRS (SHRI F. A. AHMED):
fa)y and (b) : There are already 1wo
Central projects at Chandigarh, namely the
Ordinance Cable Factory and Lhe Ceniral
Scientific  Instruments Organitation. The
question of establishing a bakery at Chan-
digarh is presently underihe consideratlon
of Modern Bakerics (India) Lid., which is
a Goverament of India undertaking.
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Picketing of Cochin Mall Near Emakolam
Junction '

3923. SHR1KANWARLAL GUPTA :
Will the Minister of RAILWAYS be
pleased to state :

(2) whether it is a fact thai the Dy.
Chiel Optg. Suprintendent Southern, Rail-
way sent a noie to I. GG. Police, Complain-
ing of inaction by police on the 19h
September, 1968 when a crowd picketed
the Cochin Mail near Ernakulam junction;

(b) if so, the reaction of the police
thereto; and

(c) whether -the Railways made any
arrengements to take action against the
culprits when police failed to take any
action against them ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) and
(b). A report of the Strike Officer
(Railways) giving details of the incidents
that occurred ncar about Ernakulam on
19th Septlember, 1968 was sent to the Ins-
pector General of Police, in which it was
also brought out that although the Deputy
Superintendent of DPolice, incharge of
protection arrangements at Ernakulam put
in his best efforts in dealing with the situa-
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tion, the force at his disposal was
inadequate to cope with the magnitude of
the prevailing conditions. No reply was
asked for. '

(c) Does not arise
quweat wraadt fadaw
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1960 261 2252 2513
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1966 468 3,657 4,125
1967 395 3425 3,820
1968

(3U-6-68 m¥) 205 1488 1,693
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Tally Clerks at Kandla Bunder Station

3925. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be
pleased to state @

(a) whether it is a fact that the services
of 56 Tally Clerks working at Kandla
Bunder Station, Western Railway, have
been loaned to the Food Corporation of
India;

(b) il so, on what conditions;

(c) whether these Tally Clerks are on
the permanent roll of the Railwavs with
full facility and right of service conditions
like other Railway employees;

(d} if not, the reasons thercfor;

(e) whether any arrangement for their
residental accommodation has been made
by the Railway or Food Corporation of
India; and

(fy if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA)
fa) 52 TaHy Clerks have been appoint.
ed for work connected with Food
Corporation of India at Kandla Bunder.

(b) The cost of these staff is 1o be
borne by the Department of Food, Minis-
try of Food and Agriculture.

(c) Yes.

(d) Does not arise.

(e) and (f). This category of staff is
classified as non-essential for the purpose
of allotment of Railway quarters. They
will get their chance only when quarters
become available and in their tum,
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wafiry fem won
3926 ot where ww i

w7 Rk A gy T 7 O ST
fs:
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Textile Mills in Maharasbtra

3929, SHRI ONKAR LAL BERWA :
DR. SUSHILA NAYAR :

Will the Minister of COMMERCE be
pleased to siate :

(a) Whether Government have taken
any final decigion regarding taking over of
sick textile mills in Maharashtra;

(b) if so, whether mny proposal has
also been received from that staie to bring
forward a legislation to take over these
Mills; and

(c) if the reply to part (a) be in the
negative the reasons for the delay and when
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a final decision is likely to be taken in the
matter ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Government does not have under
consideration any proposal to take over
sick textile mills in Maharashtra.

(b) Government of Maharashtra have
made a proposal for enactment of a special
legislation to take over such textile mills,
which are in liquidation or other-wise closed
and the matter is under consideration.

(e) Does not arise.

Special Police Establishment Investigation
nto Import Licences for prohibited Items

3930. DR.SUSHILA-NAYAR: Will-
the Minister of COMMERCE be pleased
to refer 1o the reply given to Starred
Question No. 458 on the 13th August,
1968 and state :

(a) the further progress made so far
by the special Police Establishment in its
investigations regarding the issue of licences
for import of prohibited items ; and

(b) the time by which the investiga-
tions are likely to be completed ?

THE DEPUTY MINISTER TN THE
MINISTRY OF COMMERCE (SHRI
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when the investigation of the Special Police
Establishment in progress will be completed.

Export Daty on Iron Ore

SHRI S. R. DAMANI :
SHRI 5. S. KOTHARI :
SHRIB.K DASCHOWDHURY :

3931,

Will the Minister of COMMERCE be
pleased to refer to the -reply given to
Unstarred Question No. 2846 on the 6th
August, 1968 and state :

(a) whether a decision has since been
taken on the question of revision of export
duty on iron ore;

(b} if so. the extent of reduction and
the likely benefits thereby:

(c) how our export prices of iron ore
compare with the prices offered by Aust-
ralia, Russia and other competing countries
for comparable qualities of iron ore; and

(d) the export price variation if present
duty is reduced by 25 per cent, 30 per cent,
75 per cent and 100 per cent and how much
reduction is actually needed to make our
price competitive 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Yes, Sir. Export duty on certain grades

MOHD. SHAFI QURESHI): (a) and of lumpy iron ore has been reduced
(b). A number of persons and effective  from 3lst  August, 1968,
documents  have  bcen examined The statement below indicates the changes

so far. However, it is difficult to indicate

in export duty :

Grade As from Export Duty Duty after Relief
August rate from reduction
1966 24.7.67 from
31-8-68
(Rs. Per Tonne)

Lumpy Iron Ore
of Fe Conient
63% and above 10 00 10.50 10.50 Nil
62°,, and above but below 63% 10.00 10 50 600 4.%
60, and above but below 629 10.00 9.00 6.00 3.00
589, and above but below 609 10.00 7.50 5.00 2.50
Bélow 589 10.00 1.50 400 1.%
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There has been no reduction in export
duty on iron are fines.

(c) and (d). The Russian iron ore is of
lower grade and high in Silica and is thus
not quite comparable with the Indian iron
ore. Indian iron ore-by and large is com-
parable with iron ore from other major
sources, such as, Australia and Brazil. The
F. 0. B. T. price of Indian ore vis-a-vis
- thess sources is comparable. As for Aust-
ralia, better loading facilities in their ports
and the capacity of their ports to accept
large size vessels place her in a better posi-
tionin the mauer of landed cost of their
ore in Japan. Any downward adjustment
in export duty as such for grades for which
the duty rates have not been changed, or
further reduction for the grades for which
the above adjustments have been made,
could reduce the rupee costs of Indian
exporters but not directly atfect the export
prices at which we are selling. since the
forcign buyers are not directly concerned
with various items in our internal costs.
The bast way to make our ores more com-
petitive without detriment to our foregin
exchange realisation, would be to reduce
thz ocean freight cost between India and
the imporling countries by bringing our
loading ports to the same standards as that
of our main competitors.

Demand of Cycle Tyres and Tubes

31932 SHRI S. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

ta) the present demand for cycle tyres
and tubes in the country and the estimated
demand at the erd of the Fourth Plan;

(b) the numes of Units in large scale
sector producing tyres and tubes, their
capacity and actual production during the
last three years;

(c) the names of units in small scale
sector their capacity and actual production;
and

(d) the steps proposed to increase the
capacity in small scale sector and locations
considered suitable for the purpose ?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A, AHMED) :
(a) The present demand for bicycle
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tyres and tubes is estimated to be of the
order of 24 million nos. each. The demand
by the end of the Fourth Plan period
ti. €. 1973-74) is estimated 1o be 43.7 million
nos. each of tyres and tubes. '

(b) A statement (Annexure 1) is laid
on the Table of the House. [Placed in
Library, See No. LT—2621/68)]

(c} The names of units manufacturing
bicycle 1yres and tubges in the small scale
sector are given in the statement (Annexure
11) laid on the Tab'e of the House. [Pluced
i Library. See No. LT—2621/68]. The
installed capacity of these units is estimated
al 4 B million nos. of tyres and 6.4 million
nos. of tubes. Manufacture of tyres in the
small scale sector has only recently com-
menced and their production has been only
to a small extent. The production of tubes

in this sector during 1967 was 6.03 million
nos.

(d) Manufacture of bicycle tyres and
tubes in the small scale sector is being
encouraged in various regions. The units
are being helped by the provision of techni-
cal and other assistance, supply of credit
and machinery on hire purchase, etc.

Deposits of phosphate in Uttar Pradesh

3933. SHRIS. R. DAMANI : Will the
Minister of STEEL, MINES AND
METALS be pleased to state

(a) the progress made in exploratory
work of the Phosphate deposits near
Mussoorie and Dehra Dun by the Geologi-
cal Survey of India;

(b) whether any target date has been
fixed for the completion of investigations
by the G. S, I.; and

(e} the estimated expenditure for com-
pleting the stage of explorations and the
details of agreement if any entered into bet-
ween the Ministry and the G. 5.1. 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) A poiential zone, comprising about
150 sq. km area in the Mussoorie-Narendra-
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'nagar region Utter Pradesh, is being ex-
plored by the Geological Survey of Inda
in search of deposits of phosphorite. Bands
of phosphorite of varying quality and quan-
tity have bzen located in seleted parts of
this area. Detailed exploration including
drilling and exploratory mining are also
currently underway in the more promising
and accessible deposits.

(b) Yes, Sir. The detailed =xploration
in priorits-1 blocks {Maldeota, Paritibba,
Chamasari and Masrena-K imoi) is expecied
0 be completed by 31st December, 1969.

fc) The estimated expenditure likely to
be incurred to complete the detailed explo-
ration in prionity-1 areas and also to under-
take preliminary work in other parts of
Mussoorie-Dehradun area by 31-12-1969 is
estimated to be Rs. 45 lakhs.

Any question of agreement between the
Ministry of Steel, Mines and Metals and
the G.S. 1. does not arse as G. S. 1. s a
subordinate  department under “this
Ministry.

Heavy Engineering Corporation, Ranchi

3934. SHRI KARTIK ORAON : Will
the Minisier of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether 1t is a fact that the junior
most employees of Heavy Machine Building
Plant were transferred to  Foundry Forge
Plant of Heavy Engineering Corporation
Limited, Ranchi and were promoted to
the next higher grade after giving a fake
training for about a year ; and

(b* if so, what action Government
propose to take to punish the officer or
offic=rs who are instrumental in unbecom-
ing activities like this 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) and
(b'. 1In 1963-196! cerain employees of
Heavy Machine Building Plant who could
be spared from the plant without affecting
normal work there and without reference
to their geniogity were transferred 1o
Foundry Forge Plant. lt is oot a fact
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that they were put on fake training. The
individuals concerned were put on intensive
training and only after passing a trade test
for the respective trade for which they were
so trained, they were absorbed against
specific vacancies.

Madhine Tool Corporatioa of Indla

3935. SHRIPREM CHAND VERMA :
Will the Minister of 1..DUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state : ’

{a) whether the Machine Tool Corpo-
ration of India has proper rules of staff
recruitmenits for jobs carrying more than
Ks. 300 p. m. for purciases, contracts and
sales ; and

(b) "if not, whether there is any
propuosal to draft these rules ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, except for sales,

(b} The project is in the construction
stage. The procedure with regard to sales
is proposed to be laid down, well before
orders for the machines to be produced are
booked.

Natioasl Newsprint and Puper Mills Limited

3936. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ;

(=) whether the production and
development targets of the National

Newspriat and Paper Mills Ltd. have
been achieved and if so, when and bow
and il mot, the reasons thereof ;

(b) whether any foreign collaboration
was iovolved im the setting up of the
Company and il s0, what are the names of
countries which coliaborated, what were
the terms of collaboration and how much
forcign exchange as aid was received; '

(c) what items the company is produc-
ing at present, the extent of production
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and whether these products are up to
international standard, the figures of
production and sale during the last three
years and how much of this production
was cxported; and

(d) whether there are any difficultics
with which the company is faced at present
and how Government propose to remove
them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A AHMED) : (a) The
production target originally set for the
Mills vrz. 30,000 tonnes per annum has
been achieved from 1963-64,

No development target as such was fixed
for Nepa mills in the original olan, This Mill
it now implementing ils (xransion scheme,
raising its capacity from, 30,000 to 75,000
tonnes per annum, the New Paper Machine
is expected to be enmmissioned during the
current month, with imporied pulp. Pulp
from the plant that is being séi vp by the
Mill 1o meet the requirerrerte cof the
expanded capacity is expected (e be
available during 1970.

(b) No, Sir.

() The Company, at present, is
producing only newsprint, and during
1967-68 exceeded the target of 30,000
tonnes per year. The quality of newsprint
is satisfactory but it cannot be compared
with-that of imported newsprint which is
made from superior raw materials. The
figures of production and sales, during the
last three years, are as under :—

Production Sales

(in tonnes) (in tonnes)
1965-66 30,347 30,237
1966-67 29,506 29,596
1967-68 - 31,308 31,267

The bulk of the requirements of
newsprint of the Country are met from

imports. Consequently, there are no
exports of newsprint.

(d) No special difficulty has been
experienced by the Mills except that the
cost of production is rising on account of
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higher costs of Power, Steam, Labour eic.
To counteract some of these costs, Govren-
ment permitted an increase in  the price of
Nepa Newsprint from Rs. 1050/-t0 Rs.
1100/- per toune from the Ist of May 1968.

Triveni Structurals, Ltd.

3937. SHRI PREM CHAND VERMA :
Wil the Minisier of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ;

(a) when the Triveni Structurals Ltd.
was scl up and what were the objects 10 be
achieved as a resuli;

(b) whether the targets of setting up
units according to projects reports, produc-
tion and development targels, were
achieved and il so, when and how and if

not, why ;

(¢) whether any foreign collaboration
was involved in the setting up of the
Company and if so, what are the names of
countries which collaborated, what were
the terms of collaboration and how much
forcign exchange as aid was received with
details thereof ;

(d) what items the Company is
producing at presant and the extent of
production and whether these products are
up to international standard. the figures
of production and sale during the last
three years and how much of this produc-
tion was exported; and

(¢) whether there are any difficulties
with which the company is faced at
present and how Government propose to
remove them 7

THE MINISTER OF INDUSTRIAL
DEVELOPMFNT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a) A
company under the name Triveni Struc-
turals Ltd. was incorporated in July,
1965, to take up the implementation of a
project for the manufacture of Heavy steel
structures for buildings and various other
purposes including manufacture of cranes,
plaie work. penstocks, storage tanks, trans-
mission towers, big bridges, L. D. Conver-
ters, otc. The project has been designed
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for am ultimite capacity of 25,000
tonnes per anaum.

(b) According to the project report
production was to start during the year
1968-69 and the company has gone into
initial productian  accarding to this
schedule.

{c) This company has been sct up in
collaboration with M/s, VOEST of Austria
who bold 499, of the shares The remain-
ing 519% shares are held by the Government
of India. The initial auth-rised capital of
the company was Rs. 2 crores. Out of the
foreign collaborators’ share Rs. 98 Lakhs,
shares wrth Rs. 20 lakhs have been assigned
to them for consideration o her than cash
in lieu of the supply of technical know-how
The balance amount of Rs. 78 lakhs is
being utilised for the import of capital
cquipment as and when neoessary. Recently
it has been decided to incraase the autho-
rised capital of the company from Rs.
2 to 3 crores. No loreign exchenge has been
received as aid

{d) The company has started producing
steel structures. These are being fabricated
according to Indian standards. The target
for production during the year 1968-69 is
500} tonnes. . There was no production
or sale during the last three years. No items
have been exporied so far.

(#) The company has been experienc-
tng shortage of raw steel plates.  After
taking into account avallability of such
plates, indigenously, the company has been
advised 10 make arrangemenis to import
the balance requirements.

Bharat Heary Electricals, Ltd.

3938. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the names of Chairman and
Members of the Board of Directors of
Bharat Heavy Electricals Lid. at present,
when they were appointed and whet is
their tenure and terms of appointment;

(b) how much loss the company
suffered on account of irregularities, thefts,
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stock shortages, fires or any other such
causes and whether these matters were
looked into and if 30, what was the result

and if not, why;

{(©) whetner the company has propec
rules of staff recruitment (for jobs carrying
more than Rs. 500 p m.) for purchase,
contracts and sales; if so, what are those
cules and if not, whether there is any
proposal to draft these rules; and

(d) whether a general assessment of the
working of the company has been done at
any time and if so, what was the result _md
if not, whether Government have any idea
of securing the services of amy expert in
order 10 find out the drawbacks and to
bring about improvement in its working?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A AHMED) : (a) The
present Board of Directors of Bharat Heavy
Electricals Limited is as under :—

1. Shri D. C. Baiial, Chairman.
Bharat Heavy Eleciricals Ltd.,
New Delhi.

2. Shri P. M. Nayak,

Additional Secretary,

Depariment of Labour and Employ-
Ministry of Labour,
and Rchabilitation,

ment,
Employment
New Delhi.

3. Shri K. L. Vij,
Vice Chairaan,
Central Water and Power Commis-
sion, New Delhi.

4. Shri Rama K. D. N, Singh,
Joint Secrelary,
Deptt. of Industrial Development,
Ministry of lodustrial Development
and Company Affairs,New Delhi.

s, Shri K. M. Chinoappa,
Gencral Manager,
Taia-Ebassen Ltd.,
Bombay.

6. Major General E. Habibullah,
11 Mahaima Gandhi Road,
Hazraiganj, Lucknow.
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7. Shri 5. K. Majumdar,
Joint Sesretary,
De=partment of Expenditure,
Ministry of Finance,

8. Shri M. A. Abbasi,
Secretary, .
Industries Department,
Government of Andhra Pradesh.

The Board was appointed on the 3rd
October, 1968 except Shri 5. K. Majumdar
and Shri M. A. Abbasi, who were appoini-
«ed respectively on the 17th October, 1968
and 21st November, 1968. This Board will
function till its next recomtitution as its
Annual General Meeting afler a year. All
the Directors retire at this meeting except
the Chairman. The present Chairman is in
receipt of a pay of Rs. 3ooo per month
without any reduction on account of
retirement benefits Sarvashri P. M. Nayak,
K.L. Vi, Rama K. D. N. Singh, S.K.
Majumdar and M. A. Abbasi are official
Directors and they only get ‘daily and
wravelling allowances as admissible under
Government Rules. The other non-official
Directors gel remuneration as under :—

(1y For attending meetings of the bourd
of directors :

(i) the remuneration of a Director who
is neither 8 Government servant nor the
Managing Director, will be Rs. 100/- for
each mecting of the Board of Direciors
atiended by him, irrespective of the fact
that @ particular meeting of the Board or
Directors may be spread ove more than
one day, by some reason of adjournment of

otherwise;

(iiy the Managing Director will not be
entitlea to any special or additional remune-
ration for attendance at Board Meelilngl
but he will be entitled to travelling
allowance at the rate admissible to him
wnder the rules of the Company, unleas he
has been permitted to draw travelling
ullowance at the rate admissible under any
other rules, in respect of every Board
Meeting held at places outside his head-

quarters; -
(i) a Director who is ncither a

Government servant nor the Managing
Director, attending a mesting of the Board
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at a plece other than the place of his
residence, shall in  addition w0 fees as
provided in (a) abowe, draw actual first
class rail or air fare, plus a flxed sum of
Rs. 100/- (Rupees one hundred only) for
ths fIrst day of the meeting, and Rs. 50 -
(Rupees fifty only) for each subsequent
day .if the meeting of the Board extencs
beyond one day. incidental expenses of the
journeys and halting aMowance, provided
that :—

(iy for journcys performed by rdad,
he may be paid the same raie of milege
allowance as is admissible to Government
of India officers of the First Grade;

fity for jrurneys by air in his own
conveyance, he may be paid single standard
air fare each way; and

(iii) for rail journeys in air-conditioned
coach, he may be paid the fare for the air-
conditioned class in place of first class
rail fare.

(iv' the drawal of travelling allowance
by a Director who is a Government servant
will  be regulated uader Ministry of
Finance (Department of Expenditure) O.
M. No. F. 5 (126) Est 1V/56, dated the 28ih
February, 195/, as amended frum time lo
time.

(2) Meetings of rhe committees  and
. L
sub-committees appointed by the board :

For attending meetings of the Commit-
tees/ Sub-committees  appointed by the
Board, a Director of the company shall be

paid:- -

~ (i) Actual travelling expenses by Rail
(including ACC) or Air Fares to and from
-the normal place of residence.

(i) Rs. S0/-(Rupees filty only) as
idh 1 inclusive of daily

ailowance for & day's halt.

Provided that if a meeting of the Com-
mittee/Sub-commitiee is extended beyond
onc day. he shall be paid daily allowance
of Rs. 20/- only per day for the second day
and {or each subsequent day, if any.
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(3) For Visiting Hardwar, Hyderabad
and Tiruchirapalli to Acquaint oneself with
the Progress of the Projects :

A director of the company who desires
to visit Haradwar/ Hyderabad/Tiruchi to
acquaint himsell the progress of the project
shall be paid :—

(a) Aciual travelling expenses by Rail
(including A. C. C} or Air fares to and from
his normal place of residence; and

(b) Rs. 50/—as incidental expenses for
the visit.

Provided that when a Director combines
a visit to watch the progress of the project
at site with a meeting of the Board of
Directors or a meeting of Committee/Sub=
commitiee appointed by the Board of

Directors of Bharat Heavy Electricals-Limit-

ed and his total stay exceeds one day he
shall be paid a daily allowance of Rs. 20/-
per day, for the second day and for each
subsequent day, if any.

(b) A statement is laid on the table
of the House [Placed in Library See No.
LT2622/68)

(¢) Yes, Sir. Recruitment to the posts
which arcin the scale of Rs. 350—900 and
above is made on an all India basis through
the medium of adveriiscments in all the
leading news papers of the country. Selec-
tions are finalised through the Central
Sclection Board, which includes the Geae -
ral Manager of the Unit concerned and
two retired members of the U. P. 5. C.
Specialists of the field concerned are co-
opted to the Sclection Board as required.
For postsin the scales of Rs. 1300—1600
and above, Chairman of the Company
also sits in the Board.

Offers are issued to those selected in
order of merit as recommended by the
Sclection Board.

(d) The Commitice on Putlic Under-
takings (Third Lok Sabh&) examined the
working of the Company in 1966 and
submitted its report to Partiament os the
3ed Mlarch, 1967.
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Cost structure of man-made Fibre and
Yarn Indusiry

3939, SHRI YAJNA DATT SHARMA:
Will the Minister of COMMERCE be
pleased to refer to the replies given to
Unstarred Question. Nos, 1601 and 1602
on the 30th July, 1968 and state :

(a) whether the Tarif Commission
have since inquired into the cost structure
of the man-made fibrefyarn Industry; and

(b) if so, the details of the &nduul of
the Commission 7

THE DEPUTY MINISTER IN THB
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a; and (b).
The Tarif Commission is expected to
complete its inquiry and submit its report
by the end of April, 1969.

Heary Eaglaeering Corporstion Ramchi
3940, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM.
PANY AFFAIRS be pleased to state the
achievements of the Heavy Machine Tool
Plant, Heavy Machine Building Plant and
Foundry Forge Plant, the three constituents
of Heavy Engincering Corporation,
Ranchi, separately with regard to :

(I) their installed clpndly -nd tlu
actual production now;

(ii) progress in respect of erection ;

(iii) importcd raw material constiivent
in their output ;

{iv) the total expenditure ;

(v) value of annual production ;

(vi) losses suffered ; and

(vii) foreign cxperts engaged for each 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A AHMED) :
(n) The targets of production for the year
1968-69 are as under :--

Heavy Machine Building Plant

Mechanical items 16000 tonnes
Struciurals Jres v
Structurals (other
agencies working under
HMBP) a5 "
Total .. 30,000 "
——— i

a
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Foandry Forge Project
G. L. Castings 7250 tonnes
Ingot moulds 2500 '
Rolls 1500
Non-ferrous castings 100 "
Steel Rolls 500 '
Steel Castings 4800
Steel ingots 3000 ™
Forgings 2000
Total .. 21650 "
Heavy Machise Tools Plant
Machine Tools 33 Nos.
C. L. W. Traction
Gear Assembly (in sets). 10 sets.

Target for April-September, 1968 and
the actual production during April-Sep-
tember, 1968 are ag under :—

Heavy Machine Bullding Plant
(Figures in Tonnes)

Target Actual
Mechanical items 4490.0  4206.50
Structurals 2436.0  2288.10
Structurals {other
agencies working
under HMBP) 37230 4581.90
Towl ... 106490 11076.50

Foundry Forge Project

(Figures in Tonnes)

] Target Production
G. L. Castings 3150.0 2329.861
Ingot Moulds 750.0 951.07
G. 1. Rolls 750.0 429.84
“on-Ferrous
Castings 380 36,741
Steel Castings 1900.0 907.983
Synthetic Pig Iron — 653.30
Steel Ingows 1200 986,59
Steel Rolls 150 —
Forgings 900 6584.680
Total 8838.0 6982.065
Heavy Machlae Tools Plant
Machine Tools 9Nos. 5 Nos.

(i) Heavy Machine Building Plani—
Qut eof the total requirement of 28,000
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tons of plants and equipments to be
erected 26,469,52 tonnes have been erccled
upto October, 1968,

Foundry Forge Project
The position of erection of equipment

in main production shops is as under :—
(@) Grey Iron Foundry 100%

completed.
(b) Stezl Foundry 95.99;
(c) Forge Shop 85,59,

(d) Rough Machine Shop 83.19,
(¢) Fettling Shop 96:8%,

Heavy Machine Tools Plant
The position of the erection of machi-

nery and cquipment as on 31-10-68 s
indicated below :—

Total Nos, Total Nos.
to be erected erccted.

Item

1. Machine Tools 368 (4781 T) 335
2. E.O.T, Cranes 25 24
3. Wall bracket

crane 22 22

(iii) The information is being collected
and will be laid oo the Table of the House.

(iv) The‘total investment upto Ist July,
1968 amounts 10 Rs, 200.& crores of which
Rs. 100 crores is in the form of equity
capital and 100.6 crores isin the form of
long term loans.

tv) The value of annual production
during 1967-68 was as under ;:—

Value
Tonnges (in Rs. lakhs)

" Heavy Machine

Building P ant 14611 556.93
Foundry Forge

Plant 5003.13 179.60
Heavy Machins

‘Tools Plant 15 Nos, 56.6

wi) The total accumulated loss uplo
31-3-68 was Rs. 2557.03 lakhs.

(vii) Foreign experis_engaged for_cach
plant as on 31-10-68 was as under :(—

No. of experis.

183

118
18

Foundry Forge Plant.
Heavy Machine Building Plant
Heavy Machine Tools Plant
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Rallway Wagons Manufacturiog Unit

3941, SHRI A, SREEDHARAN:
SHRI K. LAKKAPPA : .
SHRI KAMESHWER SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether itis afact that the Rail-
way wagons manufacturing unit will fulfill
the target to 50 per cent of the wagons to
be exportedto U. 5. S. R ;

(b) if so, whether wagon-building
possibilitics have been studicd at Jamalpur
Railway Workshop; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA,) : (a) No, Sir.

(b) and (c). Jamalpur Workshop is
primarily concerned with the major over-
haul of steam locomotives. As this work
will continue at Jamalpur for sometime
there is no spare capacity available for
manufacture of wagons.

frate av gz awr famm

3942. oft wgreew fag wred e
wifryg w4t ag Fam8 1 FI1 w5 5

(%) ad 1967-68 ¥ fafiysr xeqat
*fafrorsd § & of gz aa
% 7€ frargg & s agar ey
feat w<re Twal &1 wwer AT @ @
frAfmagaiec sddg @ af
} R amen §; e

 (w) I xegHl & frafa A g
fert o g€ ] 7

aifery swwg & oA (s
e W gist) 0 (%) st ().
geai | & 1 gz waar &3 A 0
fearaal 1 gwavg faa warag ¥ 0
Iq WA qrU qg giaa fear mr g
f& 1967-68 & fafwer Jeardl & fagfa
T &y gE gt FET I geet

&Y aTqEt & w7 F awAy 14,15 w3
%o ¥t fir & w1 Py wegell 9T 99-
Uw w1-ufe & af, % fafe &
TH 184 §UT 7o F BTV AT QA
W oA &1 1967-68 & S Pt
TCAT-FT A g B wf
arg TgY o 1 frafal v & vf =i
TN gewl § g v o
ufir & fawg & aEwrd w e
Iy A &1

aoeTh @ o ke & feqrma
saTaTe

3943. it wgrer feng et : war
wivea w5 ag T ' wor w2 fr

(%) ad 1967-68 % gwerd @
I fern sfawer frgfr @ smmer
Wit fear mar at W dwndfr
TAAT & AT A% WA WY g
fawii & o am ard saqre & ferd
sfawa 2fF ot a7 & s §; o

(w) fe-for a2 o ¥ T
agraR &t feww fer A o
g & 7

wiwes swmwn & qudd (a
T T givd) ¢ (%) e (w).
arrerdt gww oY a1 oy & At w@-
e 7T o fF wAd

Efior owr tewr @ wit oy ST

3944, oft wgrer foy ot < e
wrfwea 5451 gz warh & gur ST fis:

(%) o 196768 &% fadwy @&
el arar % wwar tw, e o,
e oy vz gy it ofx oot
oW1 N &7 araw feur ;Wi
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(&) vvr wafy & Yo qar whw
e & w9 g fradt wTT § A
fod 7 qar fert v = fofa
firqr mar A fsad 92 &Y agw R
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g wamg & e
(st JEew W gia) ¢

< (%) 1967-68 # ammw wr Wk

gk a7
wET WA Lo 44,841 fwe Q0
aafa greenfaa tomfurm = 42.8 91" f&o qTo
T (2o &) - 4'8 9| f&Fo Ao

HBAT & AT &7 g7, TET
F1¥ anfz F7 fafay urr

TaTafaE aEE Y TR
(Yaw w=)

2:0 =w fFo A0

108.5 =& fFo mar

(&) 1967-68 & fafwe, faaifaer aar ot A af arar . —

(AT 2T ATE 3N qrEI ¥)

s Ty F1 AFS T FT
FIET FI8T
famia fear mar 2340 (wrawfea) 91700 (srawfea)
fagfar fem mar 23-81 630
I ey mat 210:0 (srewfera)  9130°0 (srwnfer)

Heavy Electricals Ltd., Bhopal

3945, SHRINITIRAJ SINGH CHAU-

DHARY : Will the Minister of INDUS-

TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

tlj the name of the State to which
esch of the General Manager of Heavy
Electricals Ltd; Bhopal belonged;

{b) the number of employees appointed
during the tezm of cach General Manager;
and

(¢) how many of these employces
belonged to the same State to which the
General Manager belonged separately for
each General Manager's period of service ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFF-
AIRS ($8HR1F. A, AHMED, : (a) to (c).
The riquired ioformation is furnished io

the slllcm;l ia_ié 01:1 the Table of the House
|Placed in Library. See No. LT—2623/68)

HTOME § |79 ST

&t swnTET et
=} AT Y™
ot fire gwTC Wl

3946,

w1 wifeey 5t 7 WA WY AT
s fg !

(%) wrqg a= ¢ & ardme
gt ¥ g duww & § f5 wrdw
T ATOME A A agt s
w{;

(w) afe gf, & w1 Jw Jwew
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* ¥ go g ¥ ff Ao @
& &

(m) afz g, @ wEH s
wry?

ofer  wawa ¥ gO-Hal
(=Y g Wt wTA) : (F) aIEe
& qrg AT wERrT Ad s g

(&) ' (1) . 7va adf Izq
Technical Licence Agreements

3948, SHRI RABI RAY :
SHRI D. N. PATODIA :
Will the Minister of INDUSTRIAL
DEVELOPMENT ANDCOMPANY AFF-
AIRS be pleased to state :

(a) whether itis a fact that the Con-
federation of the British Industry according
toa report in *Narional! Hergld’ of 2Tth
Sepltember, would send a small team of
British specialists 10 India to look in depth
into the difficulties surrounding the issue
of technical licence agreements and allied
subjects; and

(b) ifso, the main features ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFF-
AIRS (SHRI F.A. AHMED) : (a) and (b) :
A declaration of the Confederation of
British Indaostry visited India in the last week
of November, 1968 for discussions with the
Governmeat of India inter alia on technical
collaboration arrangements. The delegation
had discussions with the Deputy Prime
Minister, the Minister for Iudustrial Deve-
lopment and Company Affairs, the Minister
of Commerce and some scnior Goverament
officials.

The discussions were wide-ranging and
among other matters. covered research and
development in India different forms of
obtaining technical ‘know-how® relations
between the parties to technical collabora-
tion agrecments, the problems of repetitive
import of know-how, encouragement of
-exports from India and the basis of pay-
oents and LIstion '
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Export of Pescock Feathers:

3949. SHRI RABI RAY :
SHRI S. A. AGADI :

Will the Minister of COMMERCE be
pleased to state : -

(8) whether itisa fact that large quan-
tities of peacock feathers are collected, by
killing the birds, for export purposes;

(b) il so, the total quantity of peacock
leathers exported, year wise, since’1966 to
1968;

(c) whether it is also a fact that large
quantities of peacock feathers are collected
in Mysore State for export;

(d) il so, how many exporters are still
allowed to export this item; and

(¢) whether Government are consider-
ing to ban the export of peacock feathers -
to prevent the national bird from becoming
extinct 7

THE DEPUTY MINISTER IN THB
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir.

(b) However, a quantity of 6,875 Kgs.
and 4,080 Kgs. was exported during the
years 1966-67 and 1967-68 respectively.

(c) The informatlon is being collected
and will be laid on the Table of the House.

(d) 26.

(e) No, Sir.

dfrera fioy Tt avfnmg & e

wiwifeat gra whifes gy &
wr frar o

3950. wft qo wWre WTEST™ : WaT
Tk T 77 v W AT

(%) 19 faaexz, 1968 ) =TH1d
wrwfeaf o gtdfes g & qux
Wy & fwT fedom o ot adbee
& foak wdwifeat & wr fr Wy,

(%) vk ¥ fosd it ¥
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gvarw ¥ gfewq w ¥ wro faan a1 aar
frerd sl g ¥ agefeqm @ Y
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(i) fFMT FEE F IT F4-
aifl #r ger o For & aqefeay
w-1236,

() WE-|AT TEA 9T @A F
ferg 1225 Ara¥ o gt a1 an AR
& FA A wTR FgAT AT FwA
qradl ST oY IE S & AE
mff ot gyt fra®d fag sawr I@m
LU i

fwrie feftwr @ Yo wdwfeal &
gyaT™
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srggar fs @ IEwm & fad
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9 AT TET;

(1) sragae g s frere &
MY I9% & g9 T @ §W
grafag gesxifusrd agt gqfeqa &
9% 399 AfaFrdr 97 1 & ag
At adY fasd ; Wk

(9) T agr @w ¢ & I
d wifew 9o & WA & @ graw
¥ ar grr @A warey wy giaw e
qr 3T afz gi, @ 39 X FAT FEAE
gy ok ?

WA wat (Y Ao Ho gATAT) :
(%) o, &
(=) o, 7d 1
() o, 7éh

(%) =& wraq ¥ @ gu frs
a1, AfFT FIT A (T F IAT W
¥y gu wrf wiard wrawew A
HHHT T |

tonifeat & vqm  ofsrm woX Wt
faowr

3952, ot stwwerw @l : w®T
o HY ag T A war w1 e e

(%) 7ag av fe e A
wmfedi & rarv & gEay
frawi # g8 afwads T far §;

(=) aft gt, at w1 afada oy
™y

() & goeT * 97 T wfaard
v} e s arft s e
A Ty o ¥ @ fae @@



109 Written Answers  AGRAHAYANA

&3 T N:A9T ITF AT FT T AWAT
[T,
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Growth rate of Expons

3955. SHRI M. SUDARSANAM :
Will the Minister of COMMERCE be
pleased to state :

(a) the ratcof growth of exports during
the five years preceding devaluation of the
rupec; and

(b) the maximum rate achieved since
the commencement of the First Five Year
Plan ?

“THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) A state-
ment (Annexure ) showing the rate of
growth of exports during the years 1961-62
to 1965-66 i laid on the Table of the
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House. (Placed in Library. See No.
LT— 2525168
(b) Exports at Rs. 73294 crores

during 1951-52 compared to Rs. 600,64
crores during 1950-51 registered the highest
rate of growth viz : 229, since the com-
mencement of the First Five Year Plan.
This rise was however abnormal in the
sense that it was duc mainly to the Korean
War boons.

Since then the highest rate of growth
registered was in 1954-55 (+11.79;) com-
pared to 1953-54. The above rate of growth
has however been considerably surpassed
during the half year April-September, 1968
(+17.5%,) compared to April-September,
1967. A statement (Annexure II) showing
the value of India’s exports from 1951.52
onwards is laid on the Table of the House.
[Placed in Library, Sce No. LT—2625/68]

Prices of Tea

3956. SHRI S. K. TAPURIAH : Will

the Minister of COMMERCE be pleased
to state :

(a) whether itis a fact that prices of
tea have been continuously going down at
sales ;

(b) whether it Is also a fact that there
has been no consequent fall in prices at the
last point of sales ; and

(c) whether Government propose to
take any action so that benefits of the fall
in price at sales is passed on to the con-
sumer and not withheld by the trade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD SHAFI QURESHI) : (a) A decline
in the prices of Indian tca has been noticed
from early 1958,

(b) The rolationship between auction
price and retail price is not immediate and
would take some time to be effective,
provided that there is a significant decline
in price of those grades of tea which are
comsumed in India and these are not
offset by the increase in other costs, such
ascost of packing, transport, wages and
overheads .
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(c) Government are watching the
situation carefully and do not think that it
is necessary to take any speclfic step in this
regard immediately.

Wagoa Supply to Collieries

3957. SHRI S. K. TAPURIAH: Wi
the Minister of RAILWAYS be pleased
10 state :

(8) Whether itis a fact that wagoa
supplies to the collieries during the ast
six months have been much below the
oumber indented for;

(b) the reasons for such short supply;
end

(c) the number indented for and the
number supplied, month-wise 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes, Sir.

(b) (i) Variation between indents and
supplies for loading of coal Is unavoidable
as the planned pattern of movement provi-
des for loading a stipulated number of
wagons daily while indents vary widely,
sometime falling short of the target and
sometimes far in excess of tho target. The
Railways capacity for movement of coal
remains uniform throughout the year; but
coal users tend to inflate indonts boyond
the railways capacity during certain months
of the year making it impossible for the
Railways to comply with the same in full,

The wagons supplied to the collieries
are not always fully utilised. On an average
1813 wagons were drawn emply every
mounth during the six months' period from
May to October 1968, from the colliery
sidings causing wastage of transport capa-
city. Moreover, fresh placemonts could not
be made on a number of occasions as the
collicries failed to load In time the wagons
previously supplied.

(ili) Ths misguided agitation launched
by a section of Jocomotive crews on the
Eastern Railway in May 1968 and on the
Southern and South Ceniral Rallways in
June and July 1968 slowed down move-
ments and resulted in delays to wagons
reaching the collierics. Besides, coal loading
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in June and July 1968 was also affected by
the massive movement of foodgrains both
indigenous and imported which had to be
undertaken on top periority basis and
completed withina limited period. Exces-
sive rains and brcaches in Western India
during, August, 1968 necessited regulated
coal allotments for destinations on Central
and Western Railways. Token strike by the
Central Government employees during
September and heavy breaches on the East
Coast Scction in October 1968 led to
curtailed allotement of coal to destinations
in the South and affected coal loading to
a great extent. Coal loading in November
was severcly affected by the accident at
Sonnagar on 15/16th night which interrupt-
ed through communication over Grand
Chord Secction of Eastern Railway for
ncarly 3 days,

Coal loading durirg September and
October 1968 has been the highest in any
month so far,

DECEMBER 10, 1968

() Month Indents Supplies

{In terms of B. G, Wagons)

Mdy, 1968 404560 233821
Jure, 1968 399710 211103
July, 168 349924 232042
Aug., 1968 324964 236107
Sept., 1968 362627 250916
Oct,, 1968 329291 159545
Nov., 1968 352212 422085

(Provisional)

Through Express Train from
Nagpur to Poona

3958. DR. A.G. SONAR : Will the
Minister of RAILWAYS be pleased to
stale &

(a) whether it is a fact that there was
a proposal to have a through express train
from Nagpur to Pouna via Kurduwadi;

(b) whether this proposal has now
been dropped ; and -

() if so, reasons thercfor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA,) : (a) No.
(b) and (c). Do not arise.
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Spianing Mills

3959. DR. A. G. SONAR : Will the
Minister of COMMERCE be pleased to
state :

(a) the number of spinning (Yarn)
mills established during the Third Five
Year Plan in cach State ; and

(b) the numbers out of them being
run on co-operative basis jn each State 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) and (b).
A statement is laid on the Table of the
House. [Pluced in Library. See No, LT. -
2626/68]

Sell-sufficiency in Cotton

3960. SHRI HIMATSINGKA
SHRI S. K. TAPURIAH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the Indian Cotton Mills
Federation has drawn up a 5-fold program-
me to achieve self-sufficiency in cotton
and to stop drain on the country’s foreign
exchange to the tune of Rs. 90 crores a
Year on cotton imports ;

(b) il so, the details thereof ; and

(¢) Governments reaction thercto and

the steps proposed to be taken to imple-
ment it effectively 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
Indian Cotton Mills' Federation is reported
1o have undertahen a five-fuld expansion of
its cotton development project.

(b) The details of the Federation®s
programme are as under ;-—

(i) To organise a network of large
scale demonstration- cum-education
centres in all the cotton tracts ;

(ii) To establish scveral Agro-Service
Centres  in  different tracts for
providing the required inputs and
repair and workshop [acilities ;
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(iii) To undertake mass plant protection
campaign on large chunks ol cotton
arcas ;

(ivy To organise crop competition on
all levels (village, taluka, district,
elc.) ; and

(v) To undertake self-supply scheme by
selecting limited areas and provid-
ing all inputs on loan basis lo
cultivators with the understanding
that they will pooland market their
produce to the financing body.

(c) Since the scheme is intended for the
development of cotton, Government
welcomes the scheme and its implementa-
tion by the Indian Cotton Mills Federation.

Exports during Fourth Plan

2061, SHRI HIMATSINGKA :
SHRIS. K. TAPURIAH :
Will the Minister of COMMERCE be
pleased to state :
(a) whether an annual growth of
7 per cent in the exporis has been recom-
mended by the Planning Commission ;

(b) if so, the likely expansion in the
exports of each of the traditional items of
our exports and the new items of exports
likely to be introduced during the Fourth
Five Year plan and the extent of exports
of each of these items during the period ;
and

(c) the new potential markets for
Indian goods including the potential of
exports of each item in cach market and
how far the exporis to the traditional
importers of Indian goods are likely to
increase in respect of each item during the
Fourth Five Year Plan 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b)and (c). The targels for exports in
the Fourth Five Year Plan are under for-
mulation. With Government's encourage-
ment and assistance, Indian producers
and traders are continually making efforts
to eaport every possible product and w

explore every possible market, although
it is obviously not possible in advance to
indicate the new products which may be
exported or the. new markets which may
be explored.

Decline in sale of Explosives and Accessories
of Indian Explosives, Ltd.

3962. SHRIGADILINGANA GOWD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that there was a
sharp decline in the sale of explosives and
accessories of the Indian Explosives Lid,
during the half year ending the 31st March,
1968 but there is an increase in operating
costs ; and

(b) if so, the reasons therefor and
the remedial measures adopted in this
direction ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). The decline in turnover during the
half year ending 31st March, 1968 compared
to corresponding period ending 315t March,
1967 was 10.4 per cent. Thir was due to
the impact of Industrial recession, but
intensive sales drive and industrial recovery
during the 6 months ending 30th September,
1968 have restored the position to normal.
The increased costs were mainly ths result
of a wages agreement and improved benefits
but the impact has not warranted any
cxceptional m=asures.

Exploitation of Mineral Deposits

396). DR. RANEN SEN:
SHRI SITARAM KESRI :

Will the Miniser of STEEL, MINBS
AND METALS be pleased to state:

(a) whether it isa fact that not much
progress has béon made in the exploitation
of the known mincral deposilts in the
country;

(b) if so, the reasons for this slow
progress; and
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{c) the sieps being taken to step up
exploitation of mineral deposits 7

THE DCPUTY MINISTLR IN THE
MINISTRY OF STELEL, MINES AND
METALS (SHRI RAM SEWAK): (4) and
{b). Mo, Sir. In fact the ovcrall progress
in the exploitation of known mineral
deposits in the country has been good. In
1948 the total value of mincral production
in the countiry was Rs. 64 crores which
increased to Rs. 258.74 crores in 1963 and
to Rs. 302.61 crores in 1966. The quantity
index of mincral production has also been
showing a progrescively rising trend; tuking
1960 as the base at 100.0, the quantity
index for 1963 was 1233 and for 1966 it
was 135.0. Further, considerable progress

has also been made in the development and .

production of Iron Oic and Non-ferrous
Metals—particularly Aluminium and Zine,

However, in case of a_few minerals such
as copper ore, diamond, fluorspar, pyrites
etc., the progress has been somewhat slow
mninly due 1o difficultics in getting suitable
foreign collaboration for setting up smelter
in case of copper ore; technical difficultics
in preparation of flow shecels, mining
programmes and procurement of suitable
mining and bencliciation machinery, ete.

(d) The Central Government and some
of the State Governments have sct up public
“sector undertakings for development and
exploitation of important mincral deposits
like coal, iron ore, diamond, copper, lead
and zinc, mangancse, bauxite, gold and
flourite etc. Units in the private sector are
also being encouraged for development and
expioitation of mineral deposits.

Foundry Plant at Wardha

3964, SHRI GADILINGANA GOWD:
Will  the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the foundry plant project
at Wardha has been finalised; and

(b) if so, the main features thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) (8) No,
8.

(N Bem ek v
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Use of Funds by Managing Directors of
Companies

39¢5. SHRI GADILINGANA GOWD
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleascd to state :

(a) whether Government have any
machincry to  detect if the Managing
Directors of Companies have properly used
the funds of thc companies; and

(b) if not, how Government safe-guard
{he intcrests of share holders ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b) : The Companics Act provides for
disclosure of true state of affairs of
companies in their accounts which are
audited by independent Auditors and then
placed before the sharcholders and also
filed with the Registrars of Cos. If the
scrutiny of accounts reveals any irregularities
or complaints arc reccived, there is
provision in the Companics Act for causing
an inspection of the books of accoums. An
investigation can be ordered where there
are Prima Faciv  materials  indicating
fraud, misfeasance or misusc of funds ete,
There is provisin for Government to move
the Courts for removing the management
and also to record a decision whether or
not a particular person isa fitand proper
person to hold the office of a Dircctor. In
case of an adverse finding by the Court, the
person concerned ¢an be removed from
office and may not hold office of a director
or any other officc connected with the
management of any company for a period
of five years after removal.

Issue of Industrial Licences during 1967-68

3966, SHRI GADILINGANA GOWD :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleascd to state the number of Industrial
Licences granted during 1967-68 in the
country State-wise and Industry-wise ?

THE MINISTER OF INDUSTRIAL
DE\LOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): Two
Siemeots showing the Siate-vies gpd
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Industry-wise distribution of licences issued
under the Industries (Development and
Regulation) Act, 1951 during - 1967 and
1968 (upto 31-7-68) are laid on the Table
of the House. [Placed in Library See No.
LT--2627)68)

Trade Agreement with Bulgaria

3967. SHRI BISHWANATH ROY :
SHRI D. N. PATODIA :
Will the Minister of Commerce be
pleased to statc :

(a) whether any new agreement between
India and Bulgiria was signed recently
regarding trade in the coming years; and

(b) il so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) ! (a) Yes. Sir.

(b) An Indian Trade Delegation visited
Sofia recently. On the conclusion of the
trale talks, a new five year Trade and
Payments Agreement between India and the
People’s Republic of Bulgaria was signed
on the 18th October, 1968. The new agree-
ment envisages a steady growlh of mutual
trade. Copies of this Agreement, which is
effective from 1-1-1969, have been made
available to the Parliament Library.

Prices of Iron Ore in International Markets

3968. SHRI S. R. DAMANI :
SHRI K. P. SINGH DEO :
Will the Minister of COMMERCE be
oleased 1o state :

(a) whether consultations have been held
by India with other major iron ore export-
ing countries for checking the fall in iron
ore export prices;

(b) ifso, the names of the countries
which participated and the decisions
taken ; and

(c) the extent of loss in exports suffered
by these countries as a result of competition
from Australia ?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) 1(s) Yeu, Sie.
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Consultations were held in Caracas
(Venczuela) in Seplember this year, between
India and other developing countrics, who
are major exporters of iron ore.

(b) The other participants, apart from
India, were Peru, Chile, Brazil, Venezucla,
Mauritania and Liberia. The consultations
are still in an exploratory stage.

(c) The information is not available.
Railway Line Between Kburda and Balangir

3919, SHRI A. DIPA : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether- any representations have
been made to Government for construction
of a railway line between Khurda and
Balangir via Daspulla-Purnacuttack-
Tarokha in Orlssa State; and

(b) il so, action taken thereon 7

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) Yes.

(b) Investigations had revealed that this
line would not be remunerative. Hence it
is not being considered for construction.

Rallway Line between Talcher and
Berhampur

3970. SHRI A. DIPA: Wil the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that representa-
tions have been made to Government for
the construction of a railway line between
Taicher and Berhampur via Angul-Boinda-
Athmally-Purpacuttack-Phulbani in Orissa
Siate; and

(b) il 50, the action taken by Govern-
meot in the matter 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : () Yeos.

(b) Due to the present difficult ways and
means position, it is not possible to comsider
the construction of the Talcher-Berhampes
\ine io the near futups.
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Diversification of Steel Products

3971. SHRI D. N. PATODIA : Will
the Minister of STEEL, MINES AND
~ METALS be pleased to state :

(a) whether itis 8 fact that a review
made recenily has shown that unless imme-
diate steps arc taken to diversify the stecl
products, the Indian Iron/Steel exports are
likely to suffer heavily within a couple of
years;

(b) if so, whether Government have
impressed upon the above need to both the
industry in public and private sectors; and

(c) in what way the pattern of present
production is brought to be changed in
order to make exports ever more profitable 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a) Lo (c).
A review recently made has shown that the
demand for bars and rods is diminishing in
East Asian and South East Asian countrics,
as re-rolling facilities are coming up there.
It has therefore been considered necessary
to diversify the export of steel products.
The production of high tensile bars and
rods in place of the conventional ones is
one of the measures (o achieve this. The
steel plants both in the Public and Private
Sectors have been made aware of the need
to change production patterns accordingly.

Low Cost of Production of Steel in Japan

3972. SHRID. N. PATODIA
SHRI R. K, SINHA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the cost of production of
steel in Japan is much low as compared to
that in India;

(by if so, the factors which have helped
that couniry to produce steel at cheaper
mite; and

(€) to what extent those conditions can
be introduced in India 7

THE DEPUTY MINISTER IN THB
MINISTRY OF ISTEEL, MINES AND
METALS (SHRI RAM SEWAK) : (%)
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Figures indicating cost of production of
steel in Japan are not available, It is
however generally known tnat the cost of
production of siteel in Japan is lower as
compared to India.

(b) The main factors which arc helpful
to Japan arc understood to be better quality
raw-malcrials, particularly coal, lower
capital cost, better technological processes
and lower manning.

(c) In so far as the existing steel plants
are concerned, the scope of introducing
some of these conditions would be limited
to technological improvements. New units
can, however, be located so as to take
advantage of high quality imported coal.

Indian Trade Dclegations

3973. SHRI JYOTIRMOY BASU :
Will the Minister of COMMERCE be
pleased to state :

(a) the numhber of trade delegations,
both official and non-official separately,
which went abroad during the period from
1st January, 1967 to 30ih June, 1968 ;

(b) the expenditure incurred on them ;

(c) whether our foreign trade position
has improved as a result of these visils ;
and

(d) if so, the nature of improvement 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) 27
Official and 17 Non-Official Trade Dele-
gations went abroad during the period
from Ist January, 1967 to 30th June, 1968.

(b) An expenditure of about Rs,
3,44,000 on Official Delegations and about
Rs, 1,37,000 on Non-offigial Delegations
was incurred.

(c) and (d). Yes, Sir. During the period
January-June, 1968 our exports totalled
Rs. 604 crorcs as against Rs. 576 crores
during the corresponding period of 1967,

Foreign Collaboration Agresments

3974. SHRIJYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-

. MENT AND COMPANY AFFAIRS be
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pleased to lay on the Table of the House
a list of Companies in the private sector
(with foreign Collaboration agreements), in
which the foreign colliborators hold (i)

more than 50 per cent, (ii) more than 40.

per cent and less than 50 per cent, and  (fii)
more than 25 per cent and less than 40
per cent of ordinary shares ;

{b) the name and nationality of forcign
collaborators in each case ; and

(¢) the details of the terms of col-
lahoration agreements in the cases where
the foreign collaborators have been allowed
to hold more than 50 per cent of the
ordinary shares ?

THE MINTSTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a) and
(b). Two statements giving the names of
the Indian Companies, amount consented,
percentage of foreign participation and the
name of the foreign participants since
1951-52 arc laid on the Table of the House.
[Plaecd in Library. See No. LT—2628]68]
Cases of foreign majority and minority
participation are indicated in two separate
statemznts.

() Tho details of terms of foreign
collaboration are considered confidential.

Foreign Collaboration Agreements I

3975. SHRI JYOTIRMOY BASU :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of foreign collabora-
tion agreements signed during 1956-57 1o
1967-68 ycar-wise and industrywise ; and

(b) the number of companics (with
foreign collaboration agreements) in  which
foreign investors have been allowed to hold
more than 50 per cent of the ordinary
shares during 1956-57 and 1967-68 year-
wise 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A AHMED, : (a) A
slatemont (Anncxure A) giving the number
of foreign collaboration cases approved

since 1156 is laiden the Table of the:

House. [Placed in Lihrary. See No. LT—
2629/68]. The industriss under these
collaboration include--Ferrous and Non-
Ferrous metal products, Automobile,
Machine tools and small tools; Industrial
Machinery and equipments ;  Electrical
equipments; Tnorganic Chemicals; Drugs
and Pharmaceuticals; Rubber;  Plastic;
Leather; Ceremic; Glass; Petroleum and
Petro-Chemicals ; Tractors; Locomotives ;
Consultancy and Engineering Services.

(b) A statement (Annexure ‘B’) giving
the number of Companies which were
granted consents for initial issue of capital,
having foreign majority participation is
lail on the Table of the House. [Placed
in library Sce No. LT—2629/68).

Railway Reservations

3976. SHRI HEMRAJ : Will the
Minister of RAILWAYS be pleased to
state :

(a) which are the trains in different
Railway Zones in which accommodation
is fully rescrved by Railways ; and

(b) how far overcrowding has been
curtailed by this arrangement 7

THE MINISTER OF RAILWAYS.
(SHRI C. M. POONACHA) : (a) The
entire accommodation in the following
trains is made available for reservation :—

(1) 25/26 Bombay Central-New Delhi/

Amritsar Airconditoned Express
(triweekly).

(2) B1/82 Howrah-New Delhi/Amritsar
Airconditioned Fxpress (triweekly).

(3) 95/96 Bombay V. T. Howrah
Airconditioned Express  (Via
Nagpur-weekly).

(4) 97/98 Madras Central-Bombay
V. T. Air Jiti d Exp
(weekly).

(5 99/100 Madras Central-Howrah
Airconditioned Express (weekly).

(6) 79/80 New Delhi- Agra C@pt. Taj
Express (daily)-
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(b) As passengers are booked only to
the extent accommodation is available in
the trains mentioned above, there is no
overcrowding in these trains.

Tea Stalls on Rallway Stations

3977. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
slate :

(a) whether itis a fact that no tea
stalls have been constru ‘led on the Nurpur
Jalara, Jawanwala Shahr, Anur, Mangwal,
Guler, Jawala-mukhi Road, Kangra,
Nagrota Bagwan and Palampur stations of
the Northern Railway and the contractors
have to put their stalls in the open in the
rains; and

(b) il so the time by which they will
be provided with roofed stalls ?

THE MINISTER OF RAILWAYS
(SHRL C. M. POONACHA) : (a) and (b).
At Nurpur Ronad (Not Nurpur), the con-
tractor conducts sales of tea, elc; from a
barrow &nd a tray. At Talara (not Jalara),
Jawanwala Shahr and Guler, the contract.
ors have been provided Tea Tables, The
passenger traflic dcalt with at these stations
is meagre and the custom for the vending
contractors is rather poor. The provision
of Tea Stalls at these stations is, therefore,
not justified and the existing arrangements
for sale of tea to passengers are considered
adequate. At Anur and Mangwal, the
contractors had agreed to erect the stalls
at their cost but as the existing sites of
these s'ations will be affected by the Pong
Dam, the work of election of stalls has
been kept in abeyance, At Jawalamukhi
Road, Kangra and Nagrota, tea shops have
been provided inside the railway premises,
Al train timings, tea is served to passengers
from tables kept on the platforms, These
arrangements  are considerd adequate.
There is no station called ‘Bagwan’. The
reference is presumably to .Bharmar where
there is no vending contract. At Palampur
Punjab (not Palampur), a tea stall has
already been provided. .

Booking of Goods at Pathankot
Station
3978. SHRI HEM RAJ : Will the
Minister of RAILWAYS be pleased to
state

()™ whether it s a fact that goods are

DECEMBER 10, 1968

Written Answers 128

booked on turn from Pathankot to Up
stations on the Kangra Valley Section and
that all the goods that are reccived at
Pathankot on broad gauge take long time
to be booked and transported to Up
Stations; and

(b) ifso, the steps Government pro-
pose to take to transport such goods to
the Up Stations on the Kangra Valley
Section as and when they arrive on the
broad gauge at Pathankot 7

THE MINISTER OF RAILWAYS (SHRI
C.M. POONACHA); (a) and (b). Booking
of goods from Patharkot for stations on
Kangra Valley Section is done strictly
according to priority. However, goods
booked from other stations Via Pathankot
to stations on Kangra Valley Section, some
times suffer some delay for transhipment
due to various reasons such as arrival of
goods in spurts, non-availability of ade-
quate N. G. Rolling Stock, etc. Efforts are
being made to minimise these delays within
the available resources as it is not possible
to make sizeable investments for augment-
ing the rolling stock on the section which
is unremunerative.
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Train Collision at Sonenagar Station

3980. SHRI M. L. SONDHI : Will
the Minister of RAILWAYS be plesed to
state :

(a) whether it is a fact that the train
driver ignored the red signal on the crucial
date of Railway collision on Sopenagar
station on the 15th November, 1968; and

(b) ifso, action taken to punish the
guilty and also to prevent recurrence of
such accidents every now and then ?

THE MINISTER OF RAILWAYS
(SHRI1 C. M. POONACHA) : (a) The
Additional Commissioner of Railway Safety
has held a siatutory inquiry into this
accident. The cause of the accident and
responsibility therefor would be known
on receipt of the inquiry report which is
awaited.

(b) Suitable action would be taken
against the defaulting staff.

The Railways are already engaged in an
intensive four-pronged safely campaign-
educative, psychological, punitive and
technological—to arouse the safety cons-
ciousness of the staff and prevent accidents,

Amendment of Indastries { Development and

Regulation) Act.
3981. SHRI M. SUDARSANAM :
Will the Minister of INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether there is any proposal to
further amend the licensing provisions of
the Industries Development and Regulation
Act; and

(b) il so, the main features thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (1)
and (b). There is no proposal as such to
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further amend the licensing provisions of
the Industries (Development and Regula~
tion) Act, under consideration of the
Government at present. However, proposal
for granting exemption [under Section 29 B
of the Industries (Developmzat and Regu-
lation) Act, 1951] to certain industries from
the licensing provisions of the Azt is under
consideration at present. The list of the
industries which may thus bs delicensed has
not yet been finalised.
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Export of Indian Textiles to Australia

3983. SHRID.N. PATODIA :
SHRI Y. A. PRASAD:

Will the Minister of COMMERCE be
pleased to state :

(a) whether it isa fact that recent
indications are that not only the offtake
of Indian textiles in Australia has increased
but there is likelyhood of more expansion
of India’s texiile trade with Australia;

(b ifso whether any cflort has bzaen
made to find out the extent of {resh demand
for Indian textiles in Australia; and

(¢) il so, the findings thereof and the
steps taken to push up India's trads
further 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI: (a) to (c).
Exports of cotton’ textiles to Australia
during 1968 so far show a rising trend.
Discussions have resently been held with
the Australian authorities including the
Australian Tariff Board and the Ministry
of Trade to explore possibilities of further
increasing India’s exports of cotton textilics
to that country. D:tailed studies haye been
made from time to time of the qualities in
demand in Australia and India's competi-
tive capacity in  these items. Special
etlorts are now being made to offer suitable
varieties at competitive prices in order to
improve exporis 10 Australian market,

Arrest of Railway Employces

3984. SHRT RAMAVATAR SHASTRI :
Will the  Minister of RAILWAYS oe
pleascd 10 state :

'(a) whether it is a fact that many
Raflway employees have bren arrested
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during the current ycar on the We_sr.ern
Railway by the Railway Police or Railway
Protection Force ;

(b) if so, their number ;

(c) the grounds of their arrest ; and

(d) number of them convicted and for
how long ?

THE MINISTER . OF RAILWAYS
(SHRI1 C. M. POONACHA) : (a) Yes.

(b) 275 .

(c) For various offences like thefis,
mischief, criminal breach of trust etc. and
offences under Railway Property (Unlawful

Possession) Act, 1966 and Bombay Police
Act;

(d) 8 persons have so far been convict-
ed with fincs ranging from Rs. 5/- to 20/-.

g% T ¥ qwAtw! qiadwel W af
wen

3085, ) TIRTAATT STEST ;AT
@A WA 97 I Y w9 HIT fF

(F) amazas & fs 3% &
FFAEY qEFeei w7 ufr war fear
AAT T ;

(@) mar ag it aw ¢ f5 73 fAaa
& 1A YZ A & WA F AHAE qdAere
w1 1€ Tl s A fear war &

(n) afg &, av &% aqr Frn §
Ei1d

(%) #7 a7w &1 fa=ig 3aan
aar AT ?

W AR (N g0 gow) :
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Sanctioned Strength of 5. Ms. and A. S.
Ms. on Eastern Rallway

3986. SHRI RAMAVTAR SHASTRI
Will the Minister of RAILWAYS be
pleased to state :

(a) the present sanctioned strength of
Station Masters and Assistant Station
Masters  (grade-wise) on the Eastem
Railway;

b) the actual number of postsof S.
Ms and A S. Ms (grade-wise) existing at
present; and

(c) whatshould be the actual number
of distribution of posts for 3. Ms, and A. S.
M3, (grade-wise) according to the Rallway
Board's letter No. PC 60/P5-5-TC-}, dated
the 91h April, 1964 7

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): y

(a)
Scale S. Ms. A. 5 Ms,
450-575 3 -
370 475 5 —
335-425 18 -

- 250-380 - 31 &9
205-280 426 574
130240 = 1901

8 2544

'b)

450-575 3 -
370-478 5 -

- 335-423 17 —_
250 380 i &
#205-280 426 574

130-240 - 1%01
m . 2544
— -
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(c)
Seole 5. Ms. A S Ms.
450-5757 -
370-475 | 57 —
335-425 -
250-380 50
205-280 426 585
130- 240 — 1909
R 2544

' Minerals in Jhansi and Mirzepur Districts

1987. SHRI VISHWA NATH
PANDEY : Will the Minister of STEEL,
MINES AND METALS be plesed to state :

(a) whether it is a fact that the southern
parts of Jhansi and Mirzapur Districts
which were generally considered as a barren
tract for mincral deposits have emerged as
extremely imporiant regions in the Stale
for finding iron ore, copper, lead, zinc,
cobalt and nickel; and

(b) il so, reaction of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) No,
Sir,

tb) The Geological Survey of India
has, however, drawn up and is pursuing
programmes for intensified surface and
sub-surface exploration mainly for non-
ferrous metals in the area.

Trade Agreement with Poland

1988. SHRI YISHWA NATH
PANDEY : Will the  Minister of
COMMERCE be pleased to state :

(a) whether it is a fact that a long term
trade and payments agreement between
India and Poland was signed in Warsaw on
the 31st October, 1968; and

(b) if so, the broad features of the
agreement 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHEY
MOHD. SHAFI QURESHI) : (a) Yes, Sir.

(6) A Five Year Trade and Payments
Apaemt between Indin and Poland

DECEMBBER 10, 1968
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commencing from 1-1:1969 was signed in
Warsaw on 31st October, 1968. The lists
of goods 10 be exchanged have been
considerably enlarged with the object of
diversifying the trade between the two
countries. A long term understanding has

‘also been reached under which Poland

would supply to India increasing quantities
of Sulphur and Urca. Poland has also
agreed to a substantial increase in the
offtake of Indian Engineering Goods.

Copper and Lead Deposits in U. P.

3989. SHRI VISHWA NATH
PANDEY : Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether it is a fact that copper and
lead were found in three border districts of
Almora, Pithoragarh and Chamoli of Utar
Pradesh; and

(b) if so,
thereto ?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF . STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) and
(b). The information is being collected
and will be laid on the Table of the House,
when available.

Recovery of a d.ad body in
Delhbi Kalka Mail

3990. SHRI VISHWA NATH
PANDEY : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that the
dismembered body of a young woman was
recovered from a steel box when the Down
Delhi-Kalka Mail arrived at Howrah on
the 27th October, 1968;

(b) if so, details thereof; and

(c) what steps Government are consi-
dering to take regarding such accidents ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,

(b) On 27th October 1968, after the
arrival of 2 Down Kalka-Delhi-Howrah
Mail at platform No. 9 of Howrah Rallway
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Station, when the passengers got down and
left the platform, a constable of the
Government Railway Police poticed a trunk
and a holdall lying on the platform in front
of a Second Class coach. The constable
took them to the platform Inspector's Office
as unclaimed prop:rty. As the foul smell
emitted due to the movement of luggage,
the Officer Commanding of the Govern-
ment Railway Polics, Howrah, was called
and on opening the luggage a dismembered
dead body in pieces was detected, Four
pieces were found in the trunk and one

piece within the holdall. The identity of the"

deceased person has not yet been established.
Howsever, all clues are being pursued by
the police to establish the identity. No
arrests have so far been made.

(c) Under the Constitution, maintenance
of law and order within the railway premises
and the safety and security of life and
property of passengers is the responsibility
of State Govcrnments and the State
Government Railway Police. The Govern-
ment Railway Police take preventive steps
to deal with these crimes and escort
important long distance trains. They have
further alerted their stafl to keep a look
out on the unclaimed luggage.

Rallway Bridge on Basin

3991. SHRIR. K. AMIN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact thata bridge on

Basin between Palghar and Bombay shows -

weaknesses due to jerks of trains;

(b) whether the Railway authorities
have been warned of its possible break-
down; and

(¢) ilso, the details thereof and steps
proposed to be taken in the matter 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA, : (a) to (c).
Presumably, the Honourable Member is
referring to the bridge over the Basin
creek between Palghar and Bombay. If so,
while the bridge docs not show any
weakness due to jerks of trains, some fender
piles and bearings require renewals, which
is belog attended to,

Demand for Wagons in Gujarat State

3992. SHRI R.K. AMIN : Will the
Minister of RAILWAYS be pleased to
state ;

~(a) whether it is a fact that there has
been persistent demand for wagons by salt
manufacturers from Gujarat State :

(b) whether the salt-industry has
suffereda good deal due to difficulty of
transportation ; and

(c) if so, action Government proposs
to take to mitigate this difficulty ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)Yes

(b) and (c). Not known as there had
been no appreciable difficulty in transpor-
tation, Salt for human consumpaion,
programmed by the Salt Commissioner and
approved by the Railway Boerd, is moved
in priority class ‘C' upto the quotas;indi-
cated in thc Zonal Scheme by the Salt
Commissioner. Salt not so programmed,
is cleared in priority class ‘E' along with
other gencral goods traffic according to
date of registration. Salt required as raw
material for various industries is, however,
moved in priority class *D". Efforts are
made to cnsure the availability of maximam
number of wagons for movement of both
programmed and non-programmed salt.
During the period from Ist May to 20th
November, 1968, 6028 B, G. and 14007
M. G. wagons of programmed salt and
3281 B. G.-and 15887 M. G. wagons of
non-programined salt were loaded from the
salt producing centres in Gujarat State
situated on the Western Railway, as
compared to 5736 B. G. and 11928 M. G.
wagons of programmed and 285) B, G.
and 14520 M. G. wagons of non-program-
med salt loaded during the corresponding
period of last year. Movement of salt to
Assam and North Bengal had to be tem-
porarily suspended due to breaches on the
North-East Frontier Railway in October
and November, 1968.

Baoycottiag of Indiaa Sarees in Ceylon
3993. SHRI R. K. AMIN :

SHRI HUKAM  CHAND
KACHWALI :
Will the Migister of COMMERCE be
pleased (o stato :
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(8) whether it is a fact that Indian
Sarees have bcen boycotted in Ceylon;
und

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) and (b).
Import of Sarees into Ceylon from all
sources, including India, is banned since
July, 1967, As no discrimination against
India is involved, the question of taking
.any action by the Government docs not
arise.

Small-Scale Industries Commission

3994, SHRI D N. PATODIA : Will
the Minisicr of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the K. D.
Malaviya Committec has sugeesied com-
prehensive change in the  personnel set-up
of the Small-Scale Industries Commission ;

(b) whether Government have consi-
dered the recommendation contained in
the Committee's Report ; and

(¢) il so, which of the recommenda-
tions have been accepted by Govern-
ment 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a)
Yes, Sir.

(b) and (c). The rccommendations of
the ‘Malaviya Committee’ are under
examination and a decision thercon has
pot yet been taken.

Circular regarding Foreign Technicians

3995. SHRI ABDUL GHANI DAR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to stato :

(a) whether it isa fact that Central
Qovernment have issued any circular that

all forelgn technicians should be reloased; .
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(b) ifso, the nature thereof and the
reasons for issuing such a circular ;

(c) whether Government arc aware
that Indian technicians who have had the
training from abroad are competent in
theory but with independent experience
have spoiled the production, degree and
thz quality and due to their inexperience
many industrialists suffered intolerable
losses 3 and

'd) il so, whether Government propose
to postpone the implementation of this
circular for such period as Indian techni-
cians gain practical experiénce under
foreign techmicians 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A AHMED) : (a) No,
Sir.

(b) Does not arise.

(c) Mo such instances have come to
Government's notice.

(d) Docs not arise.
National Productivity Council

3996. SHRI BABURAO PATLL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
plcased to stale @

(a) the annual expenditure for running
the National Productivity Council with the
names of ten top officers and their monthly
salarics and emoluments :

(b) whether the Naudnal. Productivity
Coungil conducted o consultancy assign-
ment in the Medical Stores, Bombay
(Ministry of Health) in May, 1967; il so,
their findings;

(c) whether similar assignments have
been conducted in other Stafes ; and

(d; the rcasons why the report is siill
not submitted and wheu it is likely to be
submittcd ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI P. A AHMED): (a) to
(dy Informatfon is furnished in the
Statement Jaid on the Table of the House.
(Placed in Library Ses No. LT—2630/68)
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Trnst:t'ei' Parcel Clcb

3997. SHRI  BENI SHANKER
SHARMA : Will the Minister of
RATLWAYS be pleased to state :

(a) whether itis a fact that transfer
orders of some parcel clerks working at
Delhi Main, New Delhi and other Stations
of Delhi Division of the Northern Railway
were issued in the years 1967 and 1968;

(b) if so, whether all these transfers
have been carried out ; and

(c) il not, reasons therefor in each
case 7

THE ];\"I[N[STER OF RAILWAYS
(SIIRI C. M. POONACHA): (a) Yes.

(by WNo.

(¢) 11 out of about 125 employces
have not carried out transfers as they could
not be spared due to shortage of staff in
the category. This matter is receiving the
attention of the Northern Railway
Administration,

Broad-Gauge Line from Manduadih
to Stations Near Barabanki

3998. SHRI BISWANATH ROY : Will
tke Minister of RAILWAYS be pleased to
state @

(a) whether any scheme is under consi-
deration of Govenment regarding extension
of broad gauge railway line from Mandua-
dih near Varanasi up to any Railway
Stiation near Barabanki Via Bhatni, Deoria
Gorakhpur and Gonda in the Fourth Five
Year plan; and

(b) ifso, when the construction work
is expected to start 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and (b).
Preliminary Engineering-cum - Traffic
Surveys have been sanclioned to determine
the justification far the conversion of the
matre gauge line from Var:nasi (Mandoa-
dih) #0 Gorakhpur Yis Bhatni, and from
Gorakhour to Gaada, with an additional
broad gauge line beiween® Gooda and

Barabanki. A decision on the conversion
of these meter gauge lines to broad gauge,
or their retention as metre gauge, will be
taken after the above mentioned surveys
are completed and the reports thercon
examined by the Railway Board.

Exports to Ceylon

3999. SHRI ABDUL GHANI DAR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether itis a fact thatas per
notification issued by Government, incenti-
ves will not be given to the exporters who
export their goods to Ceylon;

(b) whether it is also a fact that though
some expofters exported their goods through
High Commissioner of Ceylon in India and
their goods were cleared by the Excise and
Custom Authorities befare the 3rd June,
1966 prior to the date of notification dated
the 6th June, 1968, yet some of them were
permilled incentives and while others were
refused; and '

(c) If so, the reasons for discrimination
in this respect 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Nor
mally cxport assistance in the form of cash
assistance is allowed irrespective of the
destination of exports. However, under
credit arrangements extended by the Gover-
nment of India to other Governments, it
has besn decided to restrict the grant of
cash assistance on exports to a maximum
of 15%, of I. 0. b, value. In cas¢ the pro-
duct is eligible for a lower percentage, the
same will app'y, Other [facilities remain
unaffected.

(b) and (c!. Exports are not made
through High Commissions or Embassies,
and the information sought in the Question
is not clear. Presuming that the expression
“6th June 1968 is a mistake for *‘6th Juoe
19667, the Question seems to be
why benefits permissible under the Expon
promotion Scheme in force prior %o ke
devaluation of (be Rupee on the 6th Jupe
1966 were not extended 10 certain consign-
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ments passed for export by the Indian
customs authorities before the 6th June,
1968, If so, the answer is that for the pur-
pose of extending the benefils under the
‘Export promotion Scheme the Bill of Lad-
ing date has been taken to be the date of
export.
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Rail Link between Talcher and Rourkela

4003, SHRI K. P. SINGH DEO:
Will the Minister of RAILWAYS be

pleased (o state ;

(a) whether itis afact that the Para-
deep Port Trust have requested Government
for the construction of rail link between
Talcher and Rourkela and to give priorily
to the proposed project in the Fourth
Plan; and

(b) if so; reaction of Government. in
regard to the proposal ?

THE MINISTER OF RAILWAYS
(SHRI C. M. FPOONACHA) ;(a) Yes.

AGRAHAYANA 19, 1890 (SAKA)

Written Answers 144

(b) Ithas been decided to carry out
necessary surveys during 196970 for
assessing the cost and economic viability of
Talcher-Bimlagarh Rail Link.

Decline in Mica Production

4004. SHRI K. P. SINGH DEO : Will
the Minister of STEEL. MINES AND
METALS be pleased to state ; '

(a) whether it is a fact that during the
past few years there has been sharp decline
in micn production which is one of the
major foreign exchange earners ;

(b) if so, the comparative decline in
mica produciion during the last three
years ;

(¢) the reasons therefor ;

(d) the loss in foreign exchange suffered
as a result thereof ; and

(¢) the steps taken by Goveroment in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Yes, Sir.

(b) The figures of production during
the last three years are given below :—

Year Quantitly Value
(ronnes) Rs. in '000"
1965 37,51 110,391
1966 30,467 128,349
1967 21,172 148,158
1968 16,223 94,018
(Jan. August) '

(¢) Various reasons given by most of
the mine-owners for fall in production are
reported to be low concentration of mica
in pegmatite, uneconomic workings, shor-
tage of labour and difficulties regarding
mining machinery and spares etc.

(@) 1Itis not possible to correlate the
decline in produciion in & year with the
exp rn valuein the samo year or in the
pext year. The export value in lerms
of rupees has gooe up duiing the last thuee
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years as would appear from the figures
given below :—

Year Total value of Exporis
in Rs. ‘000"
1965 110,091
1966 128,349
1967 148,958
‘1968 94,018

(Jan. August)

(e) Mica being mainly an export-
oriented commodity, the production follows
the export demand and international
‘market conditions. The Mica Export
Promotion Council which looks after the
export trade of mica, has suggested reduc-
tion in the export duty, The matter is at
present under consideration of the Govern-
ment,.

Production of Automobile Tyres

4005. SHRI K. P. SINGH DEO : Wil
the Minister of INDUSTRIAL DEVELOP-
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MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact thatGove rmment
have permitied certain producers to raise the
production capacity of automobile tyres;

(b) if so, the main features thereof;
and

(c) the extent to which the increased
production capacity of automobile tyres is
likely to case the shortage of tyres in the
country 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir.

(b) Government have approved the
establishment of additional capicity for the
manufacture of automobile tyres and tubes
to the extent of 14.5 lakhs nos as under :-

Name of the Unit ) Capacity appraved Remarks
1. Dunlop India Ltd. (Ambattur Unit) 250,000 nos. Expansion
2. Madras Rubber Factory Ltd 250,000 nos. Expansion
3. Ceat Tyres of India Ltd. 250,000 nos. Expansion
4. Inchek Tyres Lid. 300,000 nos. Expansion
5. Modi Industries Ltd, 400,000 nos. New Unit
() The country is almost self-sufficient Export of Manganese Ore

in regard to the requirements of automobile
tyres and tubes except to a small extent in
respect of cortain categories of tyres for
tractors, scooters motor cycles and trucks.
The additional capacity which has now
been approved is likely to materialise in
aboul two years, time and it will take care
1ot only of the categories ol tyres in respect
‘of which there may be a shortage presently
but also the enhanced requircments on
uaccount of the stepping up of vehicle
manufacturing programme, ctc. for about
three years from the commencement of
production. The existing capacity and the
capacity that is likely to be established
through balancing equipment can mect the
requirement of tyres during the next two
years.

4006. SHRI K. P. SINGH DEO :
SHRI RAMAVATAR SHASTRI :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the export
of manganese ore has suffered considerable
set-back during the last few Yyears and that
the country has lost many forcign markets;

(b) whether il is also a fact that about
300 mines in the country arc on the verge
‘of closure as a result thereof;

(¢) if so, the comparative decline in
the export of manganese ore during the last
three years; :
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(d) the reasons therefor; and
(¢) the steps taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (c).
Exports of manganese ore from India
during the last six years are indicated
below :—

Qoantity ‘000" Tonnes

Year Quantiry
1962 908
1963 932
1964 1569
1965 1369
1966 1168
1967 1083
1968 1010

(January to Oct.)

It is a fact that exports during the last
2 years have declined compared with those
of previous years.

(b) Government have no  exact
information on the number of manganese

mines which are on the verge of closing as

a result of drop in exports.

(d) The emergence of new sources of
supply close to consuming centres, develop-
ment of captive mines, lcsser dependence
on manganese ore in steel production due
to tehnological advances and-higher ocean
freight on exports from India are some of
the major factors affecling exports of
Indian manganese ore.

(e) The Minerals and Metals Trading
Corporation is kecping a close touch with
the principal consumers through its sclling
agents. It has also been sending delegations
abroad to ncgotiate export orders. It has
taken advantage of the services of Indian
Embassies and Trade Missions abroad to
maximise the export of manganese ore.

States Power Loom Scheme

4007. SHRI K. P. SINGH DEO : Will
the Minister of COMMERCE be pleased
o saw

(a) whether it is a fact that some staie
Governments have urged the Central
Government to reshift the States Power
Loom Schemes as a centrally sponsored
scheme as they find It difficult to allot
25 per cent of their revenues to the scheme;

(b) if so, the names of these State
Governments;

() the number of power looms which
these State Governments werc required to
install under the scheme;

(d) the extent to which they were
required to finance the scheme;

(e) the number of power looms, if any,
installed by them; and

(f) the reaction of QGovernment in
regard to (a) above.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes, Sir.

(b) The Government of Maharashtra,

(c) and (d). Maharashtra State has
been allotted 7,300 powerlooms. The State
Government have been given freedom to
distribute the powerlooms between the co-
operative and the private sectors, in
accordance with the local conditions. Only
powerlooms allocated to the co-operative
sector are eintitled to assistance from the
Central Government and State Govern-
ments in the ratio of 75 : 25.

(¢) Nil in Maharashtra.

(f) The Government have not accepted
the request for treating the scheme of
Installation of powerlooms as a centrally
sponsored scheme,

Change of Lien of Railway Staff
4008. SHRI D. C. SHARMA : Wil
the Minister of RAILWAYS be pleased to
state ©

(a) whether it is a fact that the change
of lien of staff from pne clerical wait to
another is not within the rules as the
seniority of each vnit is Branch-wise;

(b) whether there are still some cases
whers the change of lhnuilth
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reference to Telephone Operators on the
Northern Railway has been allowed;

(c)- if so, the reasons for allowing such
inter-change of lien; and

(dv steps taken to safeguard the
promotion chances of the persons already
working in their unit ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Such a change
of lien is not normally made.

(b) to (d). Information is being collected
and will be laid on the Table of the Sabha.

Removal of the Truck Adda from the
Graveyard near Malka Ganj Delbi

4009. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPIANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question
No. 6135 on the 27th August, 1'68 and
state :

(8) whether the Truck-adda has been
removed from the graveyard near Malka
Ganj, Delhi; and

(b} il not, the reasons therefor and the
action taken against the persons who are
avoiding the orders of the Waqf Board ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) No,
Sir.

(b) The term of lease agreement with
the Truck Union has expired in August,
1968. The Secretary, Anjuman-i-Raiyan
had been instructed not to renow the lease
agreoment with the Truck Union and also
to get the truck adda removed. On failure
of the Anjiman-i-Raiyan to comply thus
far with the instructions issued by the Delhi
Wakf Board, action has been instituted by
the Board under section 43 (1) of the Wakf
Act and a show-cause notice has been
served as to why action for removal should
not be taken against the Mutawali under the
said soction. Action has also been instituted
gider section 36B of tho Wakf Act, 1934,

DECEMBER 10, 1968

Written Answers 152

by sending a requisition to the Collector
of Delhi to take possession of the wakfl
land from the present occupant being an
unauthorised one and to deliver it to the
Delhi Wakf Board.
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Accumulation of Zinc Sheets at
Hindustan Zinc Limited

4011. SHRI INDRAJIT GUPTA : Will
the Minister of STEEL, MINES AND
METALS be plesed to state :

(a) whether there is large accumulation
of zinc sheets at the Hindustan Zinc Lud.,
Udaipur on account of liberal import of
zinc by actual users;

®) ifso, thosteps taken to clenruhe
sccumulated stocks at the factery;
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(c) whether it isa fact that the cost of
the zinc sheet produced at Hindustan Zinc
Limited is higher than the cost of the
imported sheets; and

(d) if so, the reasons therefor and the
steps taken to bring down the cost 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) :(a) There
was some accumulation of zinc metal with
Hindustan Zinc Limited, on account of the
large arrivals of zinc metal againstimport
licences issued under the liberalised import
policy. The lack of off take of the
indigenous electorlytic zinc was also due to
the reluctance of the steel plants to utilise
this zinc in their galvanising unites as they
scem to have felt that the percentage of
trace metals like Lead did not come up to
the specifications they had been accustomed
to.

(b) Government reviewed the position
regarding accumulation of stocks of zinc
metal with indigenous producers and various
steps have been taken to improve the
situation. The zinc metal produced by
indigenous producers have been reallocated
to the different consumers in the country
whereby the accumulated stock is being
progressively  reduced Simul yusly
Government have also restricted the impor
of zinc metal by placing it under the
category “ACTUAL USERS RESTRIC-

TED" for purposes of import.

(€) As the Zinc Smelter of thl
Hindustan Zinc Limited is still in the Initiae
stage of production, reliable estimates of
cost of production of zinc metal are not
available at this stage. However, the cost
of zinc metal supplied by the Hindustan
Zinc Limited to the consumers is higher
than the cost of imported metal.

{(d) Oneof the reasons for the higher
cost of the zinc metal produced by the
Company is the comparatively higher rate
of electric power supplied to the zinc
smelter by the Rajasthan State Electricity
Board. The question of securing a reduction
in the powerrato has boen taken up with
the State Govetament. The company Is
also explocing further possibilities of
reducing the otbér clements of cost of

preduction.
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Talks on Trade with Ghana

4012. SHRI N. K. SANGH! :
SHRI RAMACHANDRA
VEERAPPA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Ghana's Minister of Trade
recently visited New Delhi;

(b) if so, the specific areas of trade and
industry in which Indian ecntrepreneur's
assistance was sought and the outcome of
theso talks; and

(c) the existing balance of trade with
Ghana and how far our exporis to and im-
ports from that country are likely to increase
as a result of these talks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes, Sir.
Mr. Francisco Ribeiro Ayeh, Ghana's
Commissioner of Trade (rank equal to a
Minister) visited India from the 12th to the
25th November, 1968

(b) and (c). The balance of trade during
1967-68 between Indla and Ghana was as
under :—

Imports from Ghana

Exports to Ghana

Ras. 5. 65 lakhs
Rs 8. 99 lakhs

Bulance Rs 3. 34 Iakhs

Mr. Aych was primarily interested in
an increase in the trade between the two
countries. Whils no quantitative estimates
were possiblc at this stage, the discussions
indicated that there was considerable scope
for incrcasing and diversifying the flow of
trade botween India and Ghana. India's
capacily to supply quality goods In the
cngineering and chemical ficlds was specially
noted. These preliminary discussions are
proposed to be followed up through diplo-
matic or other channels.

Problems of Machine Tool Industry

4013. SHRI N. K. SANGHI :
SHRI R. BARUA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be plonsed  stits :
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(a) whether it is a fact that an Industrial
Mission sponsored by the world Bank had
a detailed discussion with Members of the
Engineering Association of India on the
problem of the machine tool industry which
is suffering from serious under-utilisation of
capacity; and

(b) if-s0, the outcome of the discussions ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). The Engincering Association of India
has reported that members of an Industrial
Mission sponsored by the world Bank had
meeting with some members of the Associa-
tion on the 7th November 1968 and discus-
sed the recent trends in the Machine Tool
Industry. The purpose of the Mission's
visit was to gather statistical and other in-
formation on factors affecting rccent trends
in industrial output, investment and trade

aspart of the Bank's normal economic

studies.

Agreement between Indla and Russla to set
up Aluminium Project at Korba

4014. SHRI N. K. SANGHI :
SHRISITA RAM KESRI :
SHRI D. C. SHARMA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that an agrcement
has been signed between Bharat Aluminium
Company and the Soviet Agency Tjazhpro-
mexport, Moscow for preparing a project
report in respect of the Aluminium project
at Korba Madhya Pradesh;

(b) if so, the details thercof; and
(c) the estimated cost of the scheme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHR1 RAM SEWAK) : (a) Yes,
Sir.

(b) Brief details of the Agreement are as
under ; —

(1) The Soviet Agency will prepare only
aportion of the Detailed Project
Report relating to the main produc-
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tion units of the Project, namely the .
Smelter and Fabrication Facilities.

The Project Report in regard to all

ancillary and subsidiary facilities,

as also the Project Report asa

whole, will be prepared by an

Indian agency;

(ii) M/s. Tjazhpromexport have also
agreed to associate Indian experts
in the designing work which they
will be carrying out in the design
organisations in the Soviet Union;

(iii) The Soviet portion of the Detailed
Project Report will be submitted to
Indian party in 11 months from the
date of signing of the Agreement;

(iv) Along with the preparation of the
Detailed Project Report, the Soviet
Union has .also agreed to transfer
know-how and utilisation rights of
patents and licences that belong to
them and which are required for the
Project; and

(v) A fee of one million Roubles equal
to about Rs. 83.3 lakhs will be paid
to Messrs. Tjazhpromexport.

(c) A rclinble estimate of the capital
cost of the Smelter and Fabrication Plants
will bo available only after the Detailed
Project Report is completed.

Destruction of Attendance Recording
Machines at H. E. C. Ranchi

4015. SHRI HIMATSINGKA :
SHRIS. K. TAPURIAH :
SHRI P. C. ADICHAN :

SHRIRAM AVTAR SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleascd 1o state :

(a) whether it is a fact that as many as
40 attendance recording machines at the
Heavy Engineering Corporation have been
deliberately destroyed so far;

(b) if s0, in what circumstances these
machines were destroyed; and
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(¢) whether enquiries have been made
into the deliberate destruction of the impor-
ted machines and if so, with what results 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) No,
Sir.

(b) and (c). Do not arise.

Heavy Engincering Corporation, Ranchi

4016. SHRI HIMATSINGKA :
SHRIS. K. TAPURIAH :
SHRI P. C. ADICHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
"AFFAIRS be pleased to state :

- (ay whether it is a fact that while the
Heavy Engineering Corporation, Ranchi
requircs the much needed cxpericnce to
quickly gain efficiency, it is paradoxically
avoiding fresh orders and if so, the reasons
therefor;

(b) whether it is also a fact that the
Heavy Engineering Corporation is not likely
to be in a position to supply about 90,000
tons of machinery, equipment and struc-
turals required by the Bokaro Steel project
by 1970-71, and whether it is a fact that the
HEC authorities are deriving consolation
from the fact that the Bokaro itself is likely
to be behind schedule by a year; if so,
what are the reasons tberefor; and

{c) what is the total extent of orders
for machines and cquipments and struc-
turals pending execution with the HEC and
how far these orders are sufficient to keep
the HEC mills working and what sleps are
being taken to secure additional orders ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) It
is not a fact that HEC is avoiding fresh
orders Quotations arc being submitted
keeping in view the manufacturing facillties
available, the orders already in hand and
the preparatory and mannufacturing cycle
required.

(b) and (c). It is not a fact that HEC
is mot in a position to supply abomt 98,000
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tonnes of equipments and structurals
ordered by Bokaro Stee! Plant, In fast,
manufacture of most of the equipmeat is
already in hand. As for the delivery sche-
dule for supply of such equipment, many
of which are extremely sophisticated, which
arc being manufactured in the country for
the first time depends omr a large number of
factors, particularly the flow of design
documentation, availability of steel plates
and other raw materials and supply of
imported components from the USSR. The
HEC is making all cfTorts to supply various
items to Bokaro as early as possible. The
revised schedule of  deliveries is being
finalissd in consultation with the Bokaro
authoritics.  The total orders pending with
Heavy Machine Bullding Plant as on 1-11-68
is for 91,470 tonnes of mechanical items
and 34,456 tonnes of structurals and 45
machine tools in the Heavy Machine Tool
Plant. These orders Will keep the Heavy
Machine Building Plant occupied upto
1971-72. However, capacity will be avai-
lable for cecrtain items of manufacture,
particularly on some of the sophisticated
equipment in this plant, As far as the
Heavy Machine Tool Plant is concerned, the
capacity is being built up end the position
will vary for each model of machine tool..

Heavy Engineering Corporation, Ranchi

4017, SHRI S. K. TAPURIAH:
SHRI HIMATSINGKA :
SHRT A. SREEDHARAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleascd to stato :

(a) whether itis a fact that the Heavy
Engincering Corporation, Ranchi has by
now misscd at least three successive dead-
lines for the supply of machincry and
equipment for the overall modernisation of
a rolling mill in defenco establishment;
end

{b) if so, the main features of . the
machinery and equipment required to be
supplicd and the reasons for the delay 1

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS /SHRI F. A. AHMED) : (a) and
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(®). The job cnvisages revamping of an
existing mill.  This is a difficult and
complicated job, involving modifications to
the existing items of equipment, introduc-
tion of new ones such as hot bloom transfer,
tooling beds, construction of scale pit ata
new place, modification of motor houses
etc. The original dates of comnlction for
different phases of work had to be revised
.because of various production problems,
particularly shortfalls in supply of caslings
and forgings, most of which had been
ordered on private firms who could not
adhere to their delivery schedules. The
communal disturbances in Ranchi in 1967
also contributed to delay in execution of
this, along with other orders.  Work on
this equipment is now procceding apace
and the first and sccond phases are both
hoped to be completed together by March,
1970. Construction and erection work at
site will be commenced very shortly.

Foundry Forge Plant of H. E. C. Raochi

4018, SHRIS K. TAPURIAH:
SHRI HIMATSINGKA :
SHRI P. C. ADICHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to stale :

(a) whether it is a fact that some of the
items manufactured by the Foundry Forge
Plant of the Heavy Enginecring Corpora-
tion, particularly the cquipment supplied
for the expansion of the Bhilai Steel Plant,
oil drilling rigs supplied to the oil and
Natural Gas Commission and certain de-
feaco cquipment, have been found
defective;

(b) if so, what was the over-all extent
of defective cquipment and machinery
produced and supplied so far by the
Foundry Forge Plant; and

(c) what arc the main rcasons for the
large amount of defectives produced at the
Founnry Forge Plant and what steps are
being taken to cnsure that such defects are
avoided in future ?

THE MINISTER OF INDUSTRIAL
DBVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) The
Foundry Forge Plant produces castings and
forgings mostly for the Heavy Machine
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_Building Plant which maoufactures the
final products for supply to various cus-
tomers. In respect of supplies to Bhilai for
the expansion unit, certain defects were
noticed in some of the coolers and motches,
which were replaced by the H. E. C. and
with regard to welding, which was rectified
on site, Certain complaints regarding
welding on equipment supplied to the
ONGC were also supplieds An item of
equipment vizz *Guide Bush' supplied to
M/S Bharat Electronics was also found to
be defective.

(b) and (c). Since supplies to customers
arc not made by PFP but by the HEC as a
whole, a statement showing the rejections
of the products of the Corporation during
the last five years on ground of poor
quality, is laid on the Table of the House.
[Placed in Library. See No. LT--21631/68)
These def are on t of initial
teething problems of the Company and it
is expocted that the Company will master
the manufacturing techniques and overcome
these initial difficultics in the very near
future,

Installation of Power Looms in
Uttar Pradesh,

4019, SHRI LOBO PRABHU : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that Government
propose to sanction installation of 10,000
power looms in U. P;

(d) whether Government have conside-
red the idle capacity of handlooms and
powerlooms already in existence, and if
not, whether a sample survey of the same
is contemplated before the proposed power-
looms are sanctioned;

(c) whether Government arc also aware
that in the States of Madras and Kerala
where powerlooms are not allowed, the
export of power loom made cloth from the
neighbouring States in desengaging hand-
looms with serious loss in their demand
for yarn; and

(b) if so, the reasons for which Govern-
ment are allowing the installation of power
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looms, which have already boen largely
dispersed from the existing cotton mills in
order to avoid income-tax and labour laws,
and whether Government will make a
sample survey about this ?

THE DEPUTY MINISTER IN THE
MINISTERY OF COMMERCE (SHRI
MOHD SHAFI QURESHI) : (a) Yes,
Sir. 10,300 powerlooms have been allocated
to Uttar Pradesh.

(b) Yes, Sir. As such, the question of
sample survey does not arise.

(c) and (d). The Government of India
set up a Power-loom Enquiry Committee
under the Chairmanship of Shri Asoka
Mehta in 1963, to enquire into the
problems of the Powerloom Industry. The
Commitiee, afrer taking into account all
the relevant faclcrs, came to the conclusion
that in order to meet the requirements of
cloth during the Fourth Plan Period. it was
nec:ssary to instal 1,10,000 powerlooms.
This recommendation was accepted by the
Governmsnt and powerlooms have been
allocated to the diffcrent States, There are
no re trictions on movement of cloth
whether produced by mills or powerlooms
or handlooms from one State to another.

High charges on Goods enlering
Caicutta Fort

4020, SHRI B. N. SHASTRI : Will the
Minister of COMMERCE be pleased to
state

(a) whether it is a fact that the Calcutta
Port is considered uneconomical by the
merchants due to high charges on items of
entry; and

(b) if so, whether Government propose
to consider some measures to reduee these
charges and thereby promote export
trade 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : 'a) Com-
mercial interests have been of the view that
port charges at Calcmita are high. Port
charges are generally fixed with reference
to various considerations including port
vperational costs, requirements of export

promotion, etc. The financial position of
the Calcutta Port including the level of
port charges is under review by the Ministry
of Transport and Shipping.

(b) The charges levied on goods export-
ed from Calcutta Port are less than those
levied on impourt carge This concession
is being given with a view to promoting
€Xports.
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Corporatious for Purchase of Cotton
and Jute

4022, SHRU BASUMATARI : Wil
the Minister of COMMERCE be pleased
to refer to the reply given 1o Unsiarred
Question No. 511 on the 23rd July, 1968
and state :

(a) whether Government have since
considered the question of setting up of
corporations for the purchase of coitun and
jute; and

(b) if so, the functions of the proposed
corporations and location of their head-
quarters 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF T QURESHI) : (a) and (b).
Proposals to set up cotion and jute corpora-
tions are being cxamined but details have
not yet been worked out.

Capital Investment in Public Scctor
Steel Plamts

4023, SHRI BASUMATARI : Will the
Minister of STEEL, MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 4469 on
the 20th August, 1968 and state :

fa) whether the required information
regarding capital investment in Public
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Sector Steel Plants has since been collected;
and

(b) ifso, the deta’ls thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK ) : (a) and
(b). The required information which has
been sent separately to the Department of
Parliamentary Affairs in implementation of
the assurance is as under :

The following table indicates the total
capital expenditure incurred up'o 31-3-1968
on the establishmentfexpansion of steel
plants in the public sector at Rourkela
(Orissa), Bhilai (Madhya  Pradesh),
Durgapur (West Bengal), Bokaro (Bihar)
and the Alloy Steels planl at Durgapur
(West Bengal).

(Ruopees in Milion)

Plant Tural capiral expenditure Forcign exchange

Rourkela Stee! Plant
Bhilai Steel Plant |
Darganur Sieel Plant
Bokaro Steel Plant
Alloy Steel Plant,

“whwn -

37163 1812.8
3726.9 1613,1
2.58.2 1167.5
925.5 236.9
588.9 208.1

Foreign exchange requirements were
mostly met from West German Credit in
the cas= of Rourkela, USSR Credits in the
case of Bhilai and Bokaro and U. K. Credit
for Durgapur, In the case of Alloy Steel
Plant, foreign exchange expenditure has
been met mainly fiom Yen and Canadian
Credits.

Daring the year 1967-68. the total
production of Sal:able Steel by the three
sieel plants in th: public sector and the two
plants in the private sector was of the order
of 4.56 million tonnes,

During the ycar 1967-68, 17.6% lakh
tonnes of lron & Steel (including ferro-
scrap) wer= exporied and Rs. 645.8 million
were earned in foreign exchange.

Long-term demand for iron and steel is
presently under consideration in connection
with the formulation of tie Fourth Five
Year Plan.

Production and Import of Steel

4024 SHRI| K.N.PANDEY : Will the
Minister of STEEL, MINES AND
METALS be pleased 1o reler 1o the reply

given to Unstarred Question No. 3871 on
the 13th August, 1968 and state :

(a) whether the required information
regarding production and import of steel
has since been collected;

(b) if so, the details thereof; and
(¢) the total quantity and value of each

variety of steel imporied from abroad
during the same period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : () and
(b). A statement showing the total
production of saleable sieel by the Main
Producers during 1960-6] to 1966-67 and
value thereof is laid on the Table of the

House [Placed in Library See No. LT
2632/68).

(c) A statement showing the calegory
and value of steel imported during the
above period is also laid on the Table of
the House. [Placed in Library Sa-‘io LT
<632/63)
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Expansion of the Public Secter Alley
Steel Piunt at Dargapor

4025. SHRI K. N. PANDEY : Wi Ithe
Minister of STEEL, MINES AND
METALS be pleased to refer to the reply
given to  Starred Question No. 545 on the
20th August, 1968 and state :

(a) whether the question of expansion
of the Public Sector Alloy Steel Plant at
Durgapur from 100,000 tonnes capacity to
390,000 tonnes capacity has been considered
by Government; and

{b) if so, the progress made in the
matter ? '

THE DEPUTY MINISTER IN THEB
MINISTRY OF STEEL. MINES AND
METALS (SHRI1 RAM SEWAK) : (a) and
(b). The steel development programme over
the 4th Plan is now under firmulation. A
market survey on alloy steels demand has
also been conducted by M{s. Dastur & Co.,
and the report submitted by them is under

. consideration. Further action to take up
the expansion scheme will be taken in the
tight of the position that emerges from these
studies.

Import of Foreign Filmm  _

4026. SHRIJUGAL MONDAL : Wil
the Minister of COMMERCE be pleased
10 state

(a) the number and names of foreign
films imported into India during 1967-68;

(b) thecountries and the number of
films from which these were imported;

(c) tho amount remitted abroad by
each importer from the collections made in
lodia with their names;

(&) the amount retained in India by
each importer and the manner in which
money retained in India was usad by the
importers in regard 1o the impont of films;
and

(e) the terms and conditions on which
Gov:mment remittances abroad are made
and the total amount of snnual remittances
abroad by each importer of foreign films
during the last five years ending the 3list
March, 19687

THE DEPUTY MINISTER IN
THE ' MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) This informution is not available as
the records are not maintained according
to number and names of films imported.

(b) A statement is laid on the Table of
the House. [Placed in Library. Se» No.
LT-2633{68].

(c)and (¢*. Bilateral trade agreements
have been concluded with U.S. S. R and
the Motion Piclures Export Association of
Am.rica. While no remittances are allowed
toU.S 5. R. the membercompanies of
the Associntion all together are permitied
to remit & total amount of Ks. 25 lakhs per
annum. A siatement showing the remit-
tances made by the member-company of
the Association during the period 196364
10 1967-68 is laid on the Table of the
House. [Ploced im Library. See No. LT -

2633,68).

1dy A statement showing the amount
retgined in India by each importer is lad
on the Table of the House. [Placed in
Library. See No. LT--2633'68). These are
held in blocked ®ccounts snd cannot be
remitted of be used for the import of
Films.
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Retired Employees of South
Central Rallway

4029. SHRI D. B. RAJU: Will the

Minister of RAILWAYS be pioased to

state @

(a) the number of cases of the retired
employess of the South Central Railway
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as on the 3'st October, 1968 which “have
been lying pending for more than three
years, one year and six months respectively;

(b) the reasons for not deciding thess
cascs 5o far;

(c) when these cases are likely to be
decided; and

(d) the particulars of the cases with
names in the Vijavawada Division 7

THE MINISTER OF RAILWAYS
(SHRT C. M. POONACHA): (a) to (d).
The information is being collected and will
be laid on the 1able of the House.
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Passenger Car Unit

4012, SHR] R. K. SINHA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased Lo siate ¢

(a) whether Government have* under
consideration proposals for the sotting ug -

of one more passenger carunit in. the
country;

(b) if so, whether the unit would be in
the public sector; and

(c) the probable venue and estimated
cost of the same ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS: (SHR F. A. AHMED): (a)
and (b). The question of establishing
manufacture of an ecconomically prices
small passenger car in the public sector is
under the consideration of Government.

(€) These aspect will be considered
after a decision has been taken regarding
implementation of the project referred to
above,

Sale of Cars to Governmeat Departments
by State Trading Corporation

4033, SHRIR. K. SINHA : Will the
Minister of COMMERCE be pleased to
state :

(a) the number of imported cars pur-
chased by the wvarious Ministries and
Departments of the Central Government
from the State Trading Corporation during
the current year;

(b} the value thereof; and

(c) the approximate income they would
have yielded to the State Trading Corpora-

tion if they were sold to the public through
tenders 7

THE -DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAF1 QURESHI) : (a) and (b;.
8 Can valued at approximately
Rs. 3,15,545.

(e) Itis difficult to estimate correctly
what profit S. T. C, would have made on
these cars if these had boen sold by tenders.
Judging by the pricos similar cars have
fetched in open auction, it is possible that
if these cars had been sold through tenders,
about 259 higher prices could have beon
realisod.
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Exploitation of Iron Ore at Balladila

4034, SHRI R. K. SINHA : Will the
Minister of STEEL. MINES ANV
METALS be pleased to state :

(a) the quantities of iron ore proposed
to be exploited annually from the Bailadila
mines in Madbya Pradesh;

(b) the quantity of iron ore to be
exported and the countries to which exports
will be made; and

(c) the quantity to be consumed by the
Steel Plants in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Against the annual rzted capacity of 4
million tonnes from Deposit No. 14 the
export ‘commitment to Japan during the
current financial year during which the
project has been commissioned is 1.8
million: tonnes, and it is expected to be
fulfilled. During the year 1969-70 and
subsequent years, the output from the
Bailadila Deposit No. 14 is expected to be
4 mlllion tonnes per annum, the raled
capacity.

(b) The entire output from the mine at
Deposit No. 14 will be exporied to Japan.

(c}. Does not arise.
guwr fafy swmew wiotea
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Export of Iron Ore from Paradeep Port
4039. SHRIG.C. NAIK :
SHRI D. AMAT :
SHRI MAHENDRA MAIHI :

Will the Minister of COMMERCE be
pleased to stare :

(a) the quantity of Iron ore exported
through Paradeep Port during the years
1966, 1967 and 1968 and the sources of
their supply;

(b) the quantity of iron ore supplied
from each source;

(c) the targets of export of iron ore
through Paradecp during the next three
years,

(d) the export prices of iron ore for
different grades meant for exports from
this port;

(c) the quantities expected to be supplied
from Barbil, Bhanspani and Barajamda
Sectors;

(f) the cost of procurement of iron ore
at the dock yard with break-up of cost
from different sources; and

(g) whether the exports through
Paradeep port are likely to be affecied after
opening of Haldia Port ?

THE DEPUTY MINISTER IN THE

.MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI} : (a)and (b).
The exporis of iron ore from Paradecp
Port during the last 1 years with sources of
supply are indicated below :
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Qty. in lakh tonnes

Source of Supply
Bardil/Banaspani

Year Actual Exporis Barajamda Sector Daiteri/Tonka
1966 0.24 0.24
(Later part of

the year).
1967 5.96 4,27 1.69
1968 9.5 (Approx ) 8.5 1.00
(January-November)

(c) and (¢). The anticipated export of three years with sources of supply is as

iron ore from Paradeep during the next

follows :

Qly. in Million Tonnes

Year larget Sources of Supply
Enrajamaa Sector Daiteni
1969-70 2.0 1.3to 1.5 0.5t0 0.7
1970-71 3.0 1.5 1.5
1971-72 35 1.5 1.5 t0 2.00

(d) and (f). Considering the very com-
petitive international market for iron ore,
it would not be in public interest to disclose
the commercial details covering the export
price for different grades, their procurcment
prices and the break-up of cost of
production.,

(g) No, Sir.
Resesve of Iron Ore and Manganese Ore

4040. SHRIG. C. NAIK :
SHRI D, AMAT :
SHk]1 MAHENDRA MAJHI :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Geological Survey of
India, Indian Burcau of Mines and the
Governments of Orissa and Bihar have
surveyed the potentialities of iron ore and
manganese ore in the districts of Keonjhar,
Sundargarh and Singhbhum;

{b) the extent of iron orc and man-
ganese oro reserves in cach of these
Districts;

(c) the quantity ‘' of iron ore and
manganese ore extracted and despatched

for export and for consumption in different
steel mills during the last three years from
each of the above districts:

(d) the quantity of iron ore and
manganese ore despaiched from Barbil,
Banspani and Barajamda sector of
Keonjhar and Singhbhum districts of
Bihar to Rourkela Steel Plant during the
lest three years;

() the transport cost by rail from there
areas to Rourkela Steel Plant; and

(f) whether a Railway line from these
sector to Barsuan or Rakshi (Bondam-
munda and Barsuan lire) is feasible 7

THE DEPUTY MINISTER IN THE _
MINISTRY OF STEEL, MINES AND
META' § (SHRI RAM SEWAK): (a) o
(). The information is being collected
and will be laid on the Table of the House,
when available.

Automatic Train Control Device on the
Eastxn Railway

4041. SHRI C. CHITTYBABU : Will
the Minister of RAILWAYS be pleased to
state
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(a) whether it is a fact that an auto-
matic train control device to prevent the
possibility of accidents is going to be tried
on the Eastern Railway;

’(b) if so, the cost of the device;

(¢) when-it is going to be implemented;
and

(d) where it is exactly going 1o be
installed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Rs. 55.7 lakhs.

(c) The work is expected to be com-
missioned progressively from O:tober, 1970
to March, 1971.

(d) Automatic Train Control will be
provided on.

(iy Howrah-Burdwan section via main
line as well as Howrah-Burdwan
Chord.

(iiy Burdwan-Gaya-Mughalsarai section
via Grand Chord,

Kudremukh Iron Ore Project

4042, SHRI LOBO PRABHU : Wil
the Minister of STEE ., MINES AND
METALS be pleased to state !

(a) for how long the pilot project of
the Kudremukh Iron Ore has been delayed
after its sanction, the reasons for the same
and how they are being removed;

(b) the reasons for not starting the
construction of the road to Kudremukh,
when this is necessary even for the pilot
project;

(¢) the reasons for not comstructing
this road through Karkal which has more
feeder roads and is in greater width than
Belthapangadi; and

(d) what is the programme for the iron
ore project at persent keeping in view the
fact that the Harbour Project presumes
sapply of iron ore from Kudremukh by
Rt
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Final approval of the Government to the
undertaking by the National Mineral

:velopment Corporation Lid., of techno.
economic feasibility and plant studics of the
Kudremukh Iron Ore Deposits, was
accorded on the 19th Oct., 1968, following
which the Corporation held detailed
discustions with the foreign partners from
the 15th November 10 25th November, 1968
and commenced the studies on the Ist
December, 1968. There has been, therefore
no delay in the commencement of the
work,

(b) ard (c). The National Mineral
Development Corporation has already
approached the State Government to

- improve the roads and construct necessary

bridges urgently. The Corporation has
also requesied the State Government to
include the Karkal-Muila Bhagvati road
alignment in the Fourth Five-Year Plan
and to expedite surveys (or the alignment.

(dy The first phase for the development
of the Mangalore Harbour, scheduled for
completion by 1972, does not take into
account the availability of ore from
Kudremukh. The present sanction for
Kudremukh is confined to techno-economic
feasibility studies and pilot plant testing
programme, which is scheduled to be
completed within 18 months from now. A
decision on the mailn project for commercial
exploilation of the Kuldremukh deposits
will bz taken only after the leasibility siudies
have been completed by about the middle
of 1970.

National Industrial Development
Corporation

4"43. SHRI VISHWA NATH
MENON : Will the Minister of INDU-
DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
stato :

(a) whether it is a fact that a letter,
dated the 28th Augst, 1968 written by one
Mamber of Parliament was received by him
regarding the irregularities in the National
Indwstrial Dovelopment Corporation or the
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Technological Consultancy Bureau of the
Corporation; and

(b) if s0, what were those ircegularities
and what action has so far been taken to
look into the matter/irregularities ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) The alleged irregularites related
to i—
(iy Increcase in working hours;
(il) Grant of overtime allowance;

(iii) Appointment of certain officers
in the scale of 1600/2000 ;

{iv) purchase ol air-conditioners;

(v) Non-registration of N. I. D. C.
cither under the  Industrial
Disputes Act or Shop and
Establishment Act.

. Thesc are being loo ed into.
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Robbery In Gaya-Patoa Passenger Train

404¢, SHRI C.K. BHATTACHARYYA :
Will the Minister of RAILWAY'S be pleased
10 state : _

(@} whether a gang of armed bandits
had held up the Gaya-Patna passenger train
between Punpun and Parsa Bazar stations
of the Eastern Railway on the 18th
MNovember, 1968 and looted cash from a
businessman of Patna;

(b) whether any arrest has been made;
and

(c) steps taken to prevent such incidents
in future 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes, but
the incident took place on 17-11-68,

(b) Yes, threc persons have so far been
arrested by Government Railway Police,
Patna.

(c) Maintenance of ‘law and order'
within railway premises as also safety and
sccurity of railway property and life and
property of p gers is the responsibility
of the State and State Government Railway
Police. However, close co-operation is
maintained with the Government Railway
Police at all times for the conrol of crime
and their attention is prompily drawn to
any scrious crimes that ocours and to-say
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increase in criminal activities in particular
arca or train for taking remedial measures
and providing armed police escorts on night
passenger trains. In this case Officer
Commanding, Government Railway Police,
Patna Junction have registered a crime
number 18 ufs 395 IPC and investigation is
proceeding.

Hindustan Machine Tools, Ltd.

4047. SHRI MAHANT DIGVIJAY
NATH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

{a) whether it is a fact that Hindustan
Machine Tools, Ltd. recorded the highest
production of watches during August, 1968.

(t) if so, the total production of
watches during that period and how the
figure compares with the production of
watches during the same period of last
year;

(c) whether a date device has also been
introduced by HMT and if so, the name
and cost of the watch;

(d) whether Government are comsi-
dering to export such watches and if so, the
main features thereof ; and

(¢) the target fixed for the production
of waiches by HMT during the current
financial ycar and the extent by which it
shall meet the domestic demand 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) Yes.

(b) The total production of watchos
during August, 1968 was 26,000 numbers
compared to 20,000 numbers produced in
August, 1967.

(¢) Yes. Two types of watches with
date device have been introduced by H-M.T.
The details are as follows :

Name Price (exclusive
of taxes)
(1) ‘H.M.T.—Tareeq' Rs. 140/-
(Golden plated case).
(2) ‘H.M.T.—Tareeq’ Rs. 135/~
(Stainiess Steel Cam). .
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(d) Export of these watches will be
considerad after production has been further
stepped up.

(¢) 3,00000 watches. This targetted
production of 3,720,020 watches is expected
to meet abcut 309 of the domestic
demand.

Meeting of Ecomomic Cooperation for
Asia and Far East Countries

4048. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that a mesting
at ministerial Jevel of the Economic
Coopzration for Asia and Far - LEast caunt-
ti:s will be held at Bangkok in the month
of December, 1968;

(b) if 30, the subjects to be discussed;
and

() who is representing India in this
meeilog ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF1 QURESHI) : (a) Yes, Sir.

(b) A copyof the revised provisional
agsada for the Conference is laid on the
Table of the House. [Placed in Library.
See No. LT—261168).

(¢) Shri Dinesh Singh, Commerce
Minister, assisted by represeotatives of the
Ministrics concerned  with important
agenda items, will represent India at the
Conference.

Cuttack-Paradeep Railway Link

4049. SHRI P. K. DEO :

SHRIG C. NAIK :

SHRI A. DIPA :

SHRI K. P. SINGH DEO :

SHRID.N. DEB :

SHRI D. AMAT :

SHRI MAHINDRA MAJHI :
Will the Minister of RAILWAYS be

pleascd Lo staie :

(a) whether atteatlon of Government
Do bowo imvind @ gywe-tiame (o the
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‘Amrita Bazar Patrika’ Cuttack Editlon
and the *Hindusthan Standard’ of 15th
November, 1968 that there are some
“‘interested and sinister moves” behind the
delay in going ahead with the construction
of the Cuttack-Paradeep rail-link; and

(b) if so, Government's reaction in
this regard ?

THE MINISTER OF RAILWAYS
(SHRIC. M. POONACHA) : (a) Govern-
ment is awarc of (he news items
referred to.

(b) There is no basis for the allegation
contained in these press reports.

Collaboration Policy

4050. SHRISITARAM "KESRI : Will
the Minister of INDUSTRIAL DEYELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have recently
modified 1he guidelines for the collaboration
policy, and

(b) if so, the main features thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND (OMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). With a view to cnsuring expenditious
disposal of applications for foreign
cullaboration, Government has agreed to
the delegation of powers to the Foreign
Invesiment Board, its Sub-Committee and
the administrative Ministries. To facilitate
work, Government has drawn up illus-
tration lists of industries (a) where
foreign invesiment may be permitied with
or without technmical collaboration;
(b) where foreign technical collaboration
may be permitied but not foreign invest.
meant; and (c) where no foreign collaboration
(financial or technical) is considered
necessary.  Government bas also indicated
the ranges of royalties to be ordinarily
aliowed for the know-how to be obtained
under such collaboration for different
calegories of industries, A copy of the
Press Nole, dated the 26th November, 1968,
issucd by the Ministry of Industrial Deve
lopment and Company Affairs, which gives
the dotiled information on the subjoct, is
Jaid on the Table of the House. [Pleced
in Library, Sou No. LT—2635/68).
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Import of Cotton from U. A. R.

4051. SHRI SITARAM KESRI : Will
the Minister of COMMERCE be pleased
to state :

(a) whether the importers of cotton from
the United Arab Republic have demanded
necessary safeguards in the terms and
conditions governing the cotton trade with
Egypt; and

(b if
thereto 7

so, Government’s reaclion

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
Indian Cotton Mills Federation and the
East India Cotton Association have sought
certain clarifications in regard to the pay-
ment clause in cotton contracts with the
U. A. R. shippers.

(b) Necessary advice has been given to
the Indian Cotton Mills Federation and
East India Cotton Msaciatian.

Indo-Nepal Trade Talks

4052. SHRI SITARAM KESRI :
SHRI D. N. PATODIA :
SHRI GEORGE FERNANDES:
SHRI HEM BARUA :
SHRI R. R. SINGH DEO:
SHRI RAMACHANDRA

VEERAPPA :

SHRI C. CHITTYBABU :

Will the Minister of COMMERCE be
pleased to stale :

(a) whether the trade relations between
India and Nepal were reviewed at the talks
held recently between the representatives
of the two Governments;

(b) if so, the outcome of the talks; and

(c) whether India has extended certain
concessions to Nepal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes, Sir.

(b) and (c). The cutcome of the talks
hes beco set Out in the Jeiat Pres Nois, s

copy of which has already been placed on
the Table of the House by Shri B. R.
Bhagat, Minister of State in the Ministry
of External Affairs.

Iron Ore discovered in Assam

4053. SHRI JAHANUDDIN AHMED:
SHRT HEM BARUA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that a rich
deposit of iron ore has beon discovered
recently in Chandodinga and Haleem,
Goalpara District of Assam; and

_(b) if so, thc quantity of deposits
discovered and the measurcs taken for
utilisation of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) and
(b). The information is being collected and
will be laid on the Table of the House,
when available,

Manufactore of Proteln food

4054. SHRI VIRENDRA KUMAR

, SHAH : Will the Minister of INDUS-

TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to stale :

(a) whether Government's attention
has been drawn to the article *“Hazards of
Protein  Deficiency”, published in the
Scptember, 1968 issuc of *Swasth Hind,' a
Government of India publication;

(b) if so, the steps taken by Govern. -
ment 10 encourage the manufaciure of
prowin food;

(c) the number of applicativns for
licences reccived by Government in the last
two yecars for the setting up of such
factories and the names of the applicants;

(d) the action taken by Government
in respect of these applications; and

(o) whether it is a fact that unduse
delay has taken place in the clearance of

4o application from Messcs.  Protels 40d
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Chemicals Ltd., and if so, the reasons for
the same and the rectilying action taken to
avoid such delays ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A, AHMED) : (a) and
(b). Government are seized of the
problem of malnutrition prevailing in the
country and appropriate sieps are being
taken to encourage setting of protein rich
food indusiries ;

(c) Fourteen applications were
received. These were from :

(1) M/s. Tata Oil Mills Co. Liud,
Bombay. '

(2) M/s. Kamani - Qil Mills Co.,
Bombay.
(3) M/s. Punjab State Industrial

Corporation Ltd , Chandigarh.

(4) M/s. Unichem Laboratories Ltd.,
Ghaziabad (U. P.)
(5) Shri R. G. Patel, Bombay.
(6) M/s. Polsons Lid., Patna,
(for manufacture of high protein
beverage)

(7) M/s. Polsons Ltd., Patna.
(for Soya Milk, etc.)

(8) M/s. Corn Products
Bombay.

Co. Ltd..

(9) Mys. Kusum Proaucts Ltd., Disit.
Hooghly (W. Bengal).

(10) M/s. Bharat Starch & Chcmicals
Ltd., Calcutta,

(1) M/s. Hanuman Vitamin Foods
Private Ltd,

(12) M/s. Rapttakos, Brett & Co.
Ltd., Bombay,

(13) Mfs. Reckitt Colman of India
Lid., Calcutta.

(14) M/s Protcins & Chemicals Ltd.,
Bombay.

(d) Applicants at (1) to (3) have been
jranted Ieters of inteat while the applicant
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at (4) has been issued an Industrial Licence.
In cases at (5) and (6), the firms have been
advised to revise their applications which
should be based on indigenous know-how.
Applications from firms mentioned at (7)
to (12) are under consideration. The appli-
cations at (13) & (14) have been rejected.

© No, Sir.
Car Industry

4055, SHRI R. BARUA : Will the
Minister of * INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Mr. James Roche, Chair-
man of the General Motors Corporation
of U. S. A, who recently visited India and
held discussions with the leading car
manufacturers and also the Government,
had made any suggestions about the car
industry's future in the country ; and

(by if so, the main features of the
suggestions made and  Government's
reaction thereto ?

THE MINISTER OIF INDUSTRIAL
DLEVELOPMENT  AND COMPANY
ATFFAIKS (SHR1 F. A. AHMED) : (a) and
(b). Mr. James Roche, Chairman
of the Generul Motors Corporation of
U. S. A, visited India and ingugurated the
new engine plant ofHindustan Motors Ltd.,
at Uttarpara on 11th November, 1968. He
has not made any suggestions to Govern-
ment about the cuar industry in India for
their consideration.

Cable Factory at Hyderabad

4056. SHRI CHENGALRAYA
NAIDU : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
slale :

(a) whether it is a fact thet cable factory
at Hyderabad in the public sector has been
sanctioned;

(b) if so, what will be its total cost;

(c) whether it is a fact that the construe-
tion work was stopped due to the objection
Oftthian.inilry_j
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(d) if so, what was the main objection;
and

(¢) what steps arc being taken to re-start
the work ?

THE MINISTER OF INDUSTRIAL .

DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED, :(a)
and (b). The proposal to establish a cable
factory at Hyderabad is still under exami-
nation. According to the D. L. R. prepared
for the purpose the total cost is estimated
at about Rs. 486 lakhs excluding Township.

(c) No.
(d) and (¢) : Do nut arise.

Ccment factory in Andbra Pradesh

4057.  SHRI CHENGALRAYA
NAIDU : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased 1o state:

(a) whether it is a fact that Government
have sanctioned a proposal for the estab-
lishment of a Cement Factory at Thandur
in Andhra Pradesh;

(b) if so, the progress made so far; and

(c) the reasons for delay in its sctling
up ?

THE MINISTER OF INDUSTRIAL
DEVELOFMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
No, Sir.

(b) and (). Do not arise.

Col].l.bomtiﬁ of M/s. Revlon of U. S. A,
with Lakme of India

4058. SHRI H. N. MUKERIJEE :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Messrs
Revlon of U. S. A. are being permitted to
collaborate with Lakme, a Tata concern,
in spite of the latter having already estab-
lished itselfl firmly;

(b) whether it is a fact that U.S. firm
is also going to be allowed to collaborate
with a cosmetics firm in Goa;

(c) wmhether any review has been made
of the impact ef forcign collaboration ia

the field of cosmetics whero foreign know-
how is by no means indispensable; and

(d) if so, the views of Government in
the matter ? '

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Mo, Sir.

(b) A collaboration was approved in
December, 1964 between Mjs. Shulton
(Great Britain) London, a whelly owned
subsidiary of Shulton Inc. of U. S, A. and
M/s. Cosme Matiaz, Goa.

(c) No, Sir. -

(d) Government do not favour foreign

collaboration in such a low priority
industry.

Import of Synthctic Fabrics and
Stain.ess Steel

4059. SHRTI KANWAR LAL GUPTA:
Will the Minister of COMMERCE be
pleased to stale :

(a) whether it is a fact that India has
agreed to allow the import of synthetic
fabrics and stainless steel utenails; and

(b) if 30, the reasons therofor ?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
No, Sir. The import of synthetic fabrics
and stainless stecl utensils is not allowed
except from Nepal on restrictive basis under
the provisions of the Treaty of Trade and
Transit, 1960 with the Government of
Nepal.

Impact on India’s Exports of restrictions
imposed by Britain

4060. SHRI. D N. PATODIA :
SHRI CHENGALRAYA NAIDU :
SHRI NARENDRA KUMAR
SALVE:
SHR1 GEORGE FERNANDES :
SHRI SHIVA CHANDRA JHA ;
SHRI BENI SHANKER SHARMA ;
Will the Minister of COMMERCE be
pleased to state :

(a) whether itis a fact that the British
Government has imposed mew restrictions



191 Written Answers

which are likely to affect severely India’s
exports to that country;

(b) il so, the restrictive measures intro-
duced;

(c) their impact on India’s trade; and

(d) the steps proposed to be taken by
Government to meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE
MOHD. SHAFI QURESHI) : (a) and (b).
The Government of the United Kingdom
announced on Friday the 22nd November,
1968 a series of measures designed w make
an impact on imports into Dritain with a
view to improving their balance of payments
position. The Import Deposit Scheme
forms part of the aforesaid mcasures. The
main provision of this scheme is that
importers of goods accounting for about
40%, of Britain's total imports would be
required to deposit 50 of the value of the
imported goods with the Government for a
period of six months. Broadly speaking,
this scheme covers manufactured goods in-
cluding textiles, but excludes raw materials,
food, feeding stuffs, oils and oil products,
Tea, jute yarn, jute fabrics, jute bags coir
yarn, coir mats and mattings arc among the
items excluded from the Scheme.

(c) and (d) : An assessment is being
made of the impact which this Scheme
would have on our cxports so0 that
appropriate steps could be taken to
overcome the adverse cffccts. Our High
Commissioner In London has already
expressed our concern to the British
Government and our interest in securing
exclusion of commodities of export interest
to us particularly textiles from the operation
of the Scheme. Our High Commissioner
wlll also be examining the steps necessary
to be tuken at the trade level to see that
promotional efforts to introduce our new
industrial products into the Uhnited
Kingdom are not jeopardised.

Capacitor Indostry

4061. SHRIS. S. KOTHARI :
SHRI SHARDA NAND :
SHRI SURAJ BHAN ;
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAMRS be pleased to state :
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(8) whether it is a fact that the Indian
Electrical Manufacturers Association have
informed Government that considerable
capacity for manufacturing capacitors is
lying idle in the Capacitor Industry;

(b if so, the reasons for which Govern-
ment permitted imports of capacitors during
the previous and the current years ;

{c) the reasons for which Government
propuse to allow Tata Hydro Electric
Company, to import capacitors, when the
same could be obtained from indigenous
source in the same delivery period; end

(d) whether Government propose to take
immediate steps to ban further imports of
capacitors and cancel licences alrcady
issued so that the existing industrics do
not suffer ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes. Sir.

(b) Imports of power capacitors up to
Il KV ratings are not being allowed. Im-
ports of capacitors of ranges above 11 KV
ratings have becn permitted in the last and
current years as indigenous capaciry for
manufacture of high voltage capacitors has
not yet been developed to the extent
required. Cgrtain special types are also
permitted to be imported as these are not
manufactured locally.

(c) A request for allowing import of
HT capacitors of 22KV ratings for a
quantum of 100 MVAR for the Tata Hydro
Electric Supply Co. is under consideration.

(d) Imports of capacitors up to 11 KV
ratings are not being allowed although the
item has not been banned for actual users.
1t is not considered desirable to completely
ban the import of capacitors above 11 KV
rating as indigenous capacity has not been
developed to the extent required. Each
case of imports is examined on merits.

Mecting < Advisory Councll oo Trade

4062. SHRI CHENGALRAYA
NAIDU : Will the Minister of
COMMERCE be pleased to state ©

(a) whether it is a fact that a meeting of
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the Advisory Council on Trade was held
on the 22nd November, 1968;

(b) ifso, whether it has suggested a
foreign drive on two fronts ;

(c) ifso, how far this suggestion has
been a_w:pted ;and

(d) other decisions arrived at in the
meeting 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHTI) : (a) Yes, Sir.

(b} and (c): The Minister of Commerce,
who is the Chairman of the Council, stated
in his inaugural speech that a two pronged
drive (viz : export promotion and import
substitution) was necessary in the field of
forcign trade to kecp under control the
balance of payment of a developing country
like India.

(dy A siatement indicating the salient
observations made and conclusions arrived
at, at the meeting of the Advisory Council
on Trade held on the 22nd and 23rd
November, 1968, is enclosed.

Sratement

In regard to export promotion. the
objective would be to follow a fairly stable
policy coupled with whatever fexibility is
pecded to meet changing world conditions.

2. A two-pronged drive, viz., export
promotion and import substitution is ncces-
sary in the field of forcign trade, to keep
under control the balance of payments of
a developing country like India.

3. An Inter-Departmental Committee
is to be set up for the purpose of initiating
and pursuing the implementation of the
measures of import substitution. This
Committee will seek to identify new areas
in which indigenous raw materials and
spares can be substituted for imported ones
besides reviewing the working of import
coatrol.

4. Awards in the form of silver shiclds
will be made to firms, organisations, insti-
tutions like public corporations, banks,
nowspapers, magazines and suppliers of
anclallary matocials and services as also to

individuals; making a distinct ‘coatribution
to the expansion of export trade. Certifi-
cates of merits will ‘also be issued to the
best exporters from amongst roglstered
members to each export Promotion Council
and Commodity Board for improvement in
export performance.

5. The question of simplification of
pr_tcedure will be examined with a view to
eliminating restrictions preventing exports.

6. The difficulties ercountered by
exporters will be given highest attention so
&s to maintain our export Commitments.

7. The trade and industry should be
able to form organisations to go into the
question of quality control. Government
would extend all cooperation to promots
this objective.

8. Suhject to certain conditions
Government would con ider the feasibility
of allowing import of machinery for export
production.

9. As regards difficultics which existad
in octroi and other taxes levied by the State
Governments, the matter wili be further
discussed with the State Governments,

10. Itis proposed to set up a small
consultalive committee to help exploit the
possibilities of exports of woollen fabrics
and also mixed fabrics.

11. Several suggestions were made in
reapect of linking of exports with imports,
Manufacturers and traders have an obliga-
tion lo earn foreign exchange to meet the
requirements of imports from abroad.

12. While the import of luxury items
has been banned, it may not bz desirable
to impose similar ban on import of con-
sumer goods.

11. Itis the intention of the Govern-
ment to give all possible assistance to the
small scale sector and the cooperative secior
in their export ecfforis. State Trading
Corporation would take further steps in this
conrection.

14. The question of appointing Advisers
ot important port towss weuld be
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considered for dealing with matters relating
to exports through those ports.

15. Ways and means would be devised
to induce labour to play greater rolein
export pmotton.

16. The feasibility of importing good
varieties of-sheep for breeding programmes
would be pursued.

17. A suggestion was made that a plan
should be drawn upin consultation with
businessmen for suitably restricting the
export of traditional items to East European
countries, which can carn free foreign
exchange.

18. Another suggestion made related
to Small Scale Industries exporting 5% of
their production being made cligible to
priority treatment and preferred sources of
supply. '

19. Among the various other suzges-
tions made at the meetting the more
important ones were (a) an arbitration
clause should be included in our Agreements
with the East European countries, (b’ small
scale exporters should be allowed to
aggregate their replenishments so as to
enable them to buy machines with the
cumulative value of exports for three
to four years, {c) handloom industry should
be allowed to import dyes which are
required in small quantities for giving tone
to coloured fabrics, (d) export duty on
tobacco, tanncd skins and snake skins
should be removed, (¢) excise duty on foot
wear should be removed, (f) auditors certi-
ficate should be accepted as documentary
proof for exports by Chlef Controller of
Imports and Exports for cash assistance.
and import replenishiments for exports
above Rs.25 lakhs (g) ths present proce-
dure of compelling industrial units intend-
ing to import machinery exceeding Rs. 7.5
lakhs in value to advertise in Indian news-
papers should be reviewed (h) mechanism
should be devised to control the pricing of
.manufactured goods. which are uscd as
raw material for products of other small
scale industries,
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Selection of Chairman or Managing
Director of Mines or Corporations

4065, SHRI NATHURAM AHIRWAR:
SHRI NITIRAJ SINGH
CHAUDHARY :

Will the Minister of STEEL, MINES
AND METALS be pleased to state ;

(4} whetiver there is any criteria for
selecting persons for  appointment  as
Chairman or Managing Director of ‘Mines
or Corporations; and

(b) the special qualifications which
weighed with Government in appointing
the present Chairman or Managing Direc-
tor of Kiriburu Iron Orc Mine, Khetri
Copper Project, Bailadila Iron Ore Project
and Zinc Smelter, Udaipur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Selection to the posts of Chiclf Exccutives
for the Mining Projects/Corporations is
made having due regard, among other
things, to their background, expericoce
and professional attainments,

(b) A statement showing the academic,
technical and professional qualifizations of
the present incumbenis of the posts of
Chief Exccutives of Kiriburu Iron Ore
Project, Khetri Copper Project, Bailadila
Iron Ore Project and Hindustan Zinc
Limited, is laid on the Tablo of the House.
\Placed in Library Ses No. LT—2636/68.)

Export of Iron Ore to Japan

4066. SHRI LATAFAT ALI KHAN:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that by export-
ing iron ore to Japan, India gets Rs. 73 per
tonne but total cost per tonne comes to
Rs. 74.50; and

(b) il so, whethsr Government are .
considering to revise the rates of Supply 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
FOBT cost of [ron Ore differs from grade
to grade and port to port. It will not be
in the business interest of M. M. T.C to
give details of the price for particular
exports.

(by Inevery negotiation with the
forcign buyers, the selling agency namely
M M. T.C endeavours to secure the best
possible  price  kecping in  view the
increasingly competitive world market.

Inauguration of Balladilla Iron Ore Mines

4067. DR. RANEN SEN : Will the
Minister of STEEL, MINES AND
METALS be pleased io state ;

(a) whether it is a fact thot on the eve
of opening of Iron ore minces at Bailadilla
under the auspices of Mincrals and Metals
Trading Corporalion, forcign dignitaries
and pressmen werc taken by the Guvern-
ment of India to Bailladilla; and

(b) ifso the place where they siayed
and the expenditure incurred thercon for
the function ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Presumably the reference is t» (he inaugu-
ration ceremony held on 10-11-68 of the
Bailadilla Iron Ore Project (Deposit No. 14)
developed by the National Mineral
Development Corporation Ltd. Foreign
dignitaries were taken (o Bailadilla for the
inauguration function. Prewsmen (00 were
invited for the ame. :
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(b) The guests were accommodated in
various buildings in the project area.

Dﬂ.li!lofl]'la' expenditure incurred are
being collected and will be laid on the
Table of the House,

Preduction and Distribution of Tractors

4068, SHRIMATI NIRLEP KAUR:
Will the Minister of INLUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased 1o state :

(a) the names of firms engaged in the
production of tractors in India;
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\b) the names of different kinds of
tractors and their annual output; and

() the system of distribution of trac-
tors in different parts of the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY.
AFFAIRS (SHRIF. A. AHMED) : (a) and
(b) . Information about the names of the
firms manufacturing tractors inh India, the
makes of tiactors manufactured by them
and their annual output, is as under :

Name of the manu/facturer

Make and type

Production during
1967

of tractor 1968
- manufuctured (Upte Oct1.)
Nos.
Nos.
I. MJs. Tractors & Farm Equipment  Messy-Ferguson 3819 2831
Lid., 202,203 Mount Road, (MF-1035)
Madras-34
2. M/s. International Tractors Co. International 2669 3116
of India Ltd., Bombay B-275
3, M/s. Hindustan Tractors Ltd..,  Hindustan-50 1032 942
Bombay Hindusian-35 773 622
4. M/s, Escorts, 1td,, Faridabad Escort-37 1316 2205
. Escort-27 W 795 247
Escort-47 W — 740
5. M/s. Eicher Tractor Ltd., Faridabad Eicher 122 306

(¢) The distribution of tractors is made
by the manufacturcrs through their dis-
tributors, dealers and sub-dealers. Each
manufscturer has a net-work of dealers
and sub.dealers spread over the arcas
where tractors are in demand, who are
responsible not only for the sale of
tractors but also for their afier-sale
maintenance and repair.

Price of Tractors

4069, SHRIMATI NIRLEP KAUR :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased 1o state :

(a) whether it is & fact that tractors
produced in India are quite mlly»n
compared to their coualerparts ia forcign
WP

(b) il so, the reasons therefor; and

(c) the steps being 'laken by Govern-
ment to provide tractors to farmers at
cheaper price.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED) : (a)
The prices of indigenous tractors are
comparative higher than the prices of
similar models, il imported from abroad.

(b) The cost of indigenous tractors is
higher fora numbcr of reasons such as
high cost of imported and indigenously
brought out components, high cost of raw
materials, in India higher over-heads and
giper charges 0o accoust of the low volyme
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of production, incidence of customsfexcise
duty on certain components raw materials
etc.

(¢) In order to bring down the cost of
production, the indigenous manufacturers
are being encouraged to increase production
to the maximum extent possible.

Bale of Tractors in Black-Market in
Punjab and Haryana

4070, SHRIMATI NIRLEP KAUR :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is afact that tractors
are being sold in the black-market in Punjab
and Haryana;

(b) if so, the reasons therefor;

(c) whether it has come to the notice of
Government that tractors are being sold at
very high rates in Punjab; and

(d) if so, the steps Government proposc
to take in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) to
(d). The Tarif Commission had been
requested to institute an enquiry with a
view to determining fair selling prices of
tractors manufactured in the country. After
the receipt and examination of the Com-
mission’s report, the ceiling selling prices
of various makes of indigenous traclors
have been notified with effect from the 3rd
June, 1968 under the provisions of the
Tractors (Price Control) Order, 1967.

Some general complaints have been
voiced that tractors arc being sold at prices
in excess of the prescribed ceilings. Details
of specific transactions of this nature are
being ascertained with a view to taking
action against the parties involved. So far
no specific complaiats in this Tegard against
particular firms have beea received.

Manafactare of Scooters

4071. SHRI MAHANT DIGVUAI
NATH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS bo pleased 10 stass :

(a) whetherit is a fact that Government
are considering to issue a licence 1o a new
unit for the manufacture of scooters;

(b) ifso, the expected production of
scooters by the unit annually;

(c) whether the said unit will be set up
with foreign collaboration or it will be
purely indigenous;

(d) the extent to which it shall be in
a position to meet the domestic demand;
and’

(¢) the cxitent by which the price of
the scooter will be lowered from the present
price after the start of production from this
upit 7

THE  MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Government have decided to license a new
scooter manufacturing unit,

(b) The capacity of the new unit will
be 50,000 Nos. per annum on double shift
basis.

(¢) The new unit will be set up with
foreign collaboration.

(d) Itisexpected that the production
from the cxisting onits and the proposed
new unit would by and large meet the
demand for scooters in the country, as
anticipated at present.

(e} Itis hoped that after the new unit
has gone into production, there will bea
sizeable reduction in the prices of scooters
manufactured in the country,,

Crisis ln Tea and Jute Industries

4072. SHRI SHRI CHAND GOYAL :

SHRI KANWAR LAL GUPTA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that tea and
Jute industries in India arc facing a crisis;
and

(b) ifso, the sction contempiated by
Governmeot t0 belp these industrieg 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) ; (a) and (b).
A statement giving the information is
attached.

Sratement

I. Tea Industry :

Government of India have been con-
cerned over the continually falling prices of
tea in the international market which have
been affecting” the cconomy of the tea
plantations in the country. In order to
ensure that in consequence the mainienance
and development expenditure by the
industry is kept up to the adequate level,
Government of India have announced
measures of relief to the tea industry with
effect from 1-10-1968 as indicated below :-—

1. REDUCTION IN EXPORT DUTY :

The export duty rebate has been
increased from 24 p. to 35 p. per kg.

2. REDUCTION IN EXCISE DUTY :

The special excise duty amounting to
20% of the basic excise duty has been
withdrawn,

3. REPLANTING SUBSIDY :

A replanting subsidy scheme at the rate
of Rs. 3,500/- per hectare for plain gardens
and Rs. 4,500/- per hcctare for hill
gardens,

Government of India are watcliing the
situation carefully.

II. Jute Indusiry :

The jute mills have of late been facing
difficulties on account of acute shortage of
raw material and consequent rise in prices
of jute and jute goods. The following steps
have been taken to help the jute industry
to tide over the crisis :

(i) A Committee consisting of Jute
Commissioner, representatives of
jute industry and other interesis
has been formed to scrutinise the
applications made to itby the
Juts and Jute Goods Buffer Stock
Aosiation for the.impast of raw
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jute. On the recommendations of
the Committee, the import of 2.7
. lakh bales of jute, jute cuttings
and mesta valued at Rs. 8.65
crores has been authorised;

(ii) The total quantity of jute carmar-

ked for distribution among the

- mills during November, 1968 was

allocated to the mills by the Jute

Commissioner in proportion to

their production of jute goods

during the period Ist July, 1967

to the 30th June, 1968. This

scheme is being continued for the
month of December, 1968 also.

(lii) The Jute Commissioner has been
delegated powers to regulate pro-
duction of jute goods on the basis
of allotment of raw jute and is
issuing orders to the mills for this
purpose.

(iv) To arrest the rise in prices in
sackings, slatutory  maximum
selling price of B. Twills Sacking
lias been fixed at Rs. 200/-per 100
bags with cflect from the 22nd
October, 1968,

(v) The Reserve Bank of India has
placed some  restrictions on
advances against—

{a ) raw julc to partics other than
Jjute mills;

(b) jute goods in respcct of pucca
delivery orders.

(vi) It has been decided to exercise
some restraints  on domestic
consumption of jule goods during
the period of shorlage.

Piling up of Jute Bales at Cossipore

_ Road Godown
4073, SHRI M. L. SONDHI : Will the

Minister of RAILWAYS be pleascd 0
state : .

(a) whether it isa fact that lakhs of
jute Bales have piled up at the Cossipore
Road godowns of the Eastecn Railway;
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(b) if sa, steps taken to clear the
godowns quickly and to punish the
defaulters; and

(¢) who are the defaulters for such
piling up ?

THE MINISTER OF RAILWAYS
(SHRIC. M. POONACHA) : (a) It is a
fact thar there has been accumulation of
jute bales at Cossipore Road Goods Shed
of the Eastern Railway but not of the order
of lakhs of bales.

(b) and (c). The accumulation took
place on account of failure of the consignees
to effect prompt delivery and removal of
goods, The Eastern Railway administration
contacted the Indian Jute Mills Association
and requested them to impress upon their
members to remove the consignments
promptly. The Jute Commissioner was
also contacted, who held a meeting with
the jute trade on 26-11-1¥68 with a view to
have the accumulation cleared, The Cos-
sipore Road Goods Shed was kept open
round the clock from 26-11-68 to 3.12-1968
in order to facilitate removal of goods.
Wharfage and demurrage charges were also
levied.

Recommendation of the Administrative
Reforms Commission on Coal Board

4074. SHRI DEVEN SEN : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact thut the Admi-
nistrative Reforms Commission has recom-
mended a radical change in the constitue
tion of the Coal Board;

(b) if so, details thereof;

. (c) whether Government have accepted
the recommendations; and

(d) if not, reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) and
(b). The Administrative Reforms Commis-
sion have, nrer alia, recommended that the
Coal Board should be reconstituted into a
Development Board of the typo they have
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described in the Report on Economic
Administration.

(c) The recommendations are under
consideration.

(d) Does not arise.

Shortage of Paper

MAHANT DIGVLJAI
NATH :

SHRI KANWAR LAL GUPTA:
Will the Minister of INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS be plcased to state :

4076. SHRI

(a) whether it is a fact that the Study
Group of the National Commission on
Labour has warned about the acute shortage
of paper in the country in the coming
ycars,

(b) il so, the reasons therefor;

(c) the steps Government are mnsid&inl
to take for maintaining proper supply of
paper in the country; and

(d) the details of the recommendations
made by the study group of the National
Commission on Labour for maintaining
proper supply of paper ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) Paper Industry is a highly capital
intensive industry which has much less
profitability as compared 1o other industrics..
This Industry also requires considcrable
amount of forcign exchange for the import
of capital equipments and it is also finding
it difficult te obtain the requisite rupee
capital.,

(c) Some expansion schemes of the
existing units are under implementation
which are cxpected io give additionea! capa-
city of about 80,000 toones by 1971-72.
Basides, Gowvt. is also considering at
present the question of the establishment
of one or two Paper Plants in the Public
Sector during the Fourth Plan Period.
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(d) A statement containing the recom-
meondations made by the Study Group of
the Natienal Commission on Labour is

attached.
Statement
CONCLUSIONS AND SUGGES-
TIONS MADE IN THE REPORT OF

THE STUDY GROUP FOR PAPER AND
PULP INDUSTRY SET UP BY THE

NATIONAL

COMMISSION ON

LABOUR.

(i) The welfare measures prevailing

(i)

in paper industry are better than
those envisaged in the Factories
Act. The scope for further im-
provement in  the working
conditions and in the welfare
measures now  available to the
workmen in the industry will
improve with increase in  produc-
tivity and improvement of econo-
mic condition of the industry due
10 decontrol of prices of paper.

The exisling facilities of training
available at Institutes at Dehradun

and Saharanpur should be fully

utilised by the industry. With the
increased demand for  trained
technical personnci, more such
institutes should be set up by
Government and Industry.

(1ii ) At present, the research facility

cxists only in respect of testing
and utilisation of cellulosic mate-
rials at Forest Research Institute
at Dehradun. In addition, it is
necessary that a Central Organisa-
tion be set up to undertake

.research on substitution of impor-

ted spares and components
required by the paper mills,

( iv ) To overcome the increased demand

of raw matcrials, the present
programme of raising the planta-
tion of fast-growing species
should be followed up vigorously
and Government should make
available adequate funds.

(v ) The practice of leasing out forests

by the variows State Departoxnts,
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the selection of lessees, and the
fixation of royalty have since
been subjects of criticism from
the paper industry. For the con-
venience of the paper mill
industry, the mill-owners have
pleased for the leasing out of the
forests to paper mills at reasonable
rovyaltics. When both the Planning
Commission and the Tariff Com-
mission have recommended that
leases of forest arcas should be
granted to paper mills on a long-
term basis, this matter may
further be recommended to the
Government by the NMational
Commission on Labour for due
consideration.

( vi) The industry should make every

( vii ) With a view

(viily

(ix )

cffort to utilise more and more
of unconventional raw materials
like straws, bagasse, hardwoods
cte.

to ensurc healthy
industrial relations in the industry
and further to combat the sinister
cflects of trade union rivalry and
also to implement Code of
Conduct and Discipline, it is
suggested that trade unions be
recognised on the basis of Bombay
Industrial Relations Act,

The Code of Discipline as evolved
by the 15th Indian Labour
Conference does not appear to be
cffective . in  helping to restore
healthy industrial relations. It is
suggested that provisions of the
Code be incorporated in some
labour enectment to give it
legal sanction.

Voluntary arbitration has not
been found successful and the
number of litigations are on the
increase. It is suggested that for
a8 set of subjects of dispute of
minor nature arbitration should
be made compulsory, following
failure of conciliation.

( x ) Beside permanent workers' there

isa good number of conmtract
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workers employed oa certain jobs,
which arecssenuiatly of intermit-
tent nature in view of the peculiar
nature of operations in the paper
industry. For this purpose, the
<ontract system showdd be retained
in the industry,

€ xi ) The industrv shoald try to in-
t-aduce | parity in the wages of
2ermanemt and contract weorkers.

xii ) The existing grade structure in-
troduced in some of the mills
either as per agreement or as per
awand of the industrial tribunal
does not create any incentive for
increased productivity. A tripar-
tite body should be formed to
determnine the wages on the
following basis —

( 2 ) Proper utilisation of man-power
and the material.

( b) Froper t of mini
and maxium work-load per capita
or group.

( ¢ ) Regional socio-economic condi-
tions,

Nirmali-Bhaptiaki Raway Line

4077, SHRI SHIVA CHANDRA JHA:
“Will the Minister of RAILWAYS be pleased
W state:

(a) whether Gowernment propose o
lay a railway line betweea Nirmak and
Bhaptiahi;

(b) if so, when; and

(¢} if not, the reasons 1h=r=f_or ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (8) to(c'.
Nirmali-Bhaptiahi is one of the sections of
Railway lines which were abandoned im
1935-38 due to severe flood havocs in the
River Kosi. The section from Supaul-
Thurbhita was restored in Octobe-, 1957,
Investigations for further extemsion of the
line from Thurbhita to Bhaptiahi have been
carried out and arc under examination.
The question of restoring the Nirmali-
Bhaptiahi section will naturallv have to be

considered omly after a decision regarding
the restoration of Thurbhita-Bhaptiahi
sedtion is taken.

Export of Kiadi Goods

4078. SHRISHIVA CHANDRA JHA:
Will the Minister of COMMERCE be
pleased to staie: '

(a) the annual export of Khadi gosds
to forciga cowntries during the last
§ years;

(by the main items comprising the

“sAme;

(¢} the Rames of the countries to which
they were exported; and

(d) ibe amount of forcign exchange
carncd therefrom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF! QURESHI): (a) to (d).
The information is being collected and will
be laid on the Tabie of the House.

Issue of Licences vo Birla Concerns

4079. SHRISHIVA CHANDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased 10 state :

(a) whether itisa fact that the Birla
concerns have applied to Government for
new licences during the last two months;
and

(b) if so, the details thereol 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COWPANY
AFFAIRS (SHRI F. A. AHMED): (a) Yes
Sir, during the last two months (October
and November, 1968) four applications for
licences, under the Indusiries (Development
and Regulation) Act, 1951, have been
received f[rom Companies beloaging 10 the
Birla Group of Industries.

(b) All the four applications are stll
under consideration of the Government.
Details of applications on which decis-ons
are still to be taken are not mormally
publicised.
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Memorandom from Belgaum Coal and

Coke Consumers Co-operative
Assoclailons Ltd.
4080. SHRI JAGANNATH RAO

JOSHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Belgaum Cosl and
Coke Consumers' Co-operative Association
Lid submitted a memorandum on the 4th
November, 1968 to him; and

(b) if so, the action taken regarding
the demands made in the memorandum ?

THE MINISTER OF RAILWAYS |

(SHRI C. M. POONACHA) : (a) Yes, Sir.
A memorandum was submitted on 4th
November, 1968 in regard to movement of
hard coke from Calcutta and certain other
matters.

{by The points mentioned in the
memorandum are receiving atiention.

Machinery to deal with disputes
regarding the Quality or Support
Price of Cotton

40%1. SHRI DEORAO PATIL: Will
the Minister of COMMERCE be pleased
lo state: '

fa) whether any machinery has been
set up by .the Textile Commissioner for
dealing with the dispute that may arise in
respect of the quality or support price of
cotton; and

(b) il so, the number of disputes setiled
by the machinery uptil now ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
MOHD. SHAFI QUAESHI) & (a) Yes, Sir.
There is a Committee specifically set up by
the Textile Commissioner for setling
disputes that may arise in respect of quality
or support price of Indian colton and to
issue certificates in respect of exportable
varielies of cotton.

(b) Th: Committce has had no occasion
30 far to settle any dispute.

Imports fro.n Nepal

4082 SHRI C CHITTYBABU : Will
the Minister of COMMERCE be pleased to
state

DECEMBER 10, 1968

Written Answers 212

(a) the items imported from Nepal
during the year 1967-68 together with the
quantities and values thereof; and

(b) the number of items of imports
from Nepal on which duty is leviable and
the number of items which are duiy free ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
MOHD. SHAFI QURESHI) : (a) A stat:-
ment showing quantity and value of items
imported from Nepal during 1967-68, is
laid on the Table of the House. [Place.l in
Library See No. 1.1—2637/68)

by All ilems of Nepalese origin
imported into India are exempted from the
levy of customs duties and other equivalen
charges. Subiect Lo such exceptions as are
made in accordance with conditions laid in
Annexure Il of the Memorandum of Under-
standing of Deccember, 1966, additional
duty equivalent to the excise duty leviable
on like products in India is charged on
imports form Nepal. The exceptions so
far made in this respect are maiches, Jule
goods and straw board and liquor. With
respect o matches, jule goods and straw
board, the levy of additional duty has been
completely waived. With respect to liquor,
additional Juty equal to Rs. 13-00 per bulk
litre is being charged.

Exporters of Stainless Steel and Sy..thetic
Fabrics in Nepal and Importers In In iin

4083. SHRI C. CHITTYBABU : Will
the Minister of COMMERCE be plzased
10 state @

(a) whether Government are aware
that the importers of siainless stecl and
synthetic fabrics in India are either the
sister concerns or the col'abcrators of tae
firms in Nepal which export these iiems;

(b) whether the exporiing firm in Nepal
and importing firm in India for. the
synthetic fabrics and stainless stecl have the
same panners or directors or their near
relatives; and

(c) ifso, the names and addresses of
the exporiing firms in Nepal and the
importers in India who imported synthetic
fabrics during the year 1967-68 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
The requisite information is being collected
and will be placed on the Table of the
House.

Aerial Survey Organisation

4085. SHRI D. C. SHARMA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the Geological Survey of
India proposes to have an aerial survey
organisation of its own; '

(b) whether the proposal has been
considered; and - -

(c) ifso, results thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) to
(z). ¥or a speedier and more effective
search for non-ferrous metal resources by
means of electromagnetic, magnetic and
radiometric surveys over selected areas in
Andhra Pradesh, Rajasthan and Bihar-
Bengal covering an area of 120,000 5q. km.,
a crash programme known as ‘Operation
Hard Rock' was drawn up in collaboration
with the US Agency for International
Developments (US Aid!. The acerial survey
commenced on 19th July, 1967 and was
completed on 14th May, 1968. This is
now being followed up by ground geological
and geophysical work where necessary.

A proposal to set up a wing for airborne
geophysical surveys in the Geological
Survey of India for undertaking similar
surveys in other potential areas is under
consideration.

Shortage of Car and Scooter Tyres

4085, SHRI D. C. SHARMA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether itis a fact that car and
scooter tyres are hard to get in Delhi ;

(b) whether it is a fact that the autho-
rities blame the dealers for cornering stock
and the dealers in um blame the officials

AGRAHAYANA 19, 1890 (SAKA) Werirten Answers 214

for introducing the permit system and th:
manufacturer accuses both, thus creating
a vicious circle in which the ultimate
sufferer is the customer who has to pay
through his nose at black-market prices;
and

(c) ifso, the steps taken or proposed
to be taken to deal with the situation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFIRS (SHRIF. A, AHMED : (a) Car
and scooter tyres have been declared as
“essential commodity™ under the Essential
Commodities Act» 1955 and acquisition and
disposal of these tyres and tubes in Delhi is
cantrolled by the Delhi Administration.
There is no shortage of car and Lambreita
Scooter tyres. The Delhi Administration
had reported shortage of tyres for Vespa
scoolers. The Tyre Companies have been
advised to step up the supply of Vespa
scooter tyres 10 the Delhi region,

(b) No, Sir.
(c) Does not arise.

Market for surplus products from HEL,
Ranchi etc.

4087, SHRI BENT SHANKER
SHARMA : Will the Minister of INI)US-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be jl:ased to state :

(a) whether the Soviat Union has been
sounded about the market for surplus
products from the Heavy Engincering
Corporation at Ranchi, the Instrumentation
Plant at Kota, and the Heavy Electrical
Equipment Plant at Hardwar.

(b) ifso, the reaction of the Soviet
Union thereto; and

(c) the steps taken or proposed 1o be
taken in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A, AHMED) : (a) Yes,
Sir.

(b) and (c). This is under consideration
and discussion with the Soviet authoritics
and no decision has been taken 30 far.
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Fire in Diesel Tankers Near Botad Railway
. Station

4088, SHRT BENI  SHANKER
SHARMA : Will the Minister of
RAILWAYS be pkased to state :

(a) whether two diesel oil tankers of a
goods train were set on fire by a mob of
over 4,000 studentsat the Outer signal of
Botad railway station, about 167 Km from
Ahmsdabad on the 2dth November, 1968;

(b whether any inquiry has been made
into the incident; and

(€) if 53, the reasons therefor, the
estimated loss and the action taken in the
matter 7

THE MINISTER OF RAILWAYS
SHRI C. M. POONACHA) : (a) No.
However, a mob of students detained a
goods train and took oul some gunny bags,
emptied their contents and sct the bags on
fire. Tankers or wagons did not caich fire.

(b Yes, the incident was enquired into
by the District Magistrate Bhavnagar
and Deputy Inspector General, Criminal
nvestigating Department Crime and
Railways, Ahmedabad.

(¢) The studemts were protesting against
s0me increase in tuition fees in high school
classes in  Gujarat State. The estimated
cost of danmge 1o the Railways is about
Rs. 4,000f-. Tweniysit persons were arres-
ted and a case was registered at Botad
Police Station on Crime No. 174/68 under

" Sections 143, 147, 149, 332, 336, 337, 353
and 427, Indian Penal Code and 121, 127
and 128 Indian Railways Act.

M/s A. H. Wheeler & Co's Bookstalls st
Railway Statiors

4087. SHRI 5. M. SOLANKI : will
the Minister of RAILWAYS be pleased
to state @

(2) whether Government have eiven the
contract of bookstalls to Messrs, A, H.
Wheelar & Company permanently on all
the Railway stations of Indm

(b) if so, reasons taerefor, and
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(¢) whether Government invited témders

or gave them the contract by private
-negotiations ?

THE MINISTER OF RAILWAYS
(SHRIC. M. POONACHA) :(a) No.

(b) The question does not arise.

(©) A statement giving the information
s attached,

Statemomt

fcy M/s A. H. Wheeler & Co. hdve
been holding the bookstall contracts at a
numbrer of Railway siations for many years
and it is not known whether the contracts
were allotted to them by inviting tenders
or by negotiations. ’

2. The contracts with the firm have
been extended from time 10 time #n terms
of the agreements which contained 2
provision giving the firm an option to
extend the contracts at the end of the
stipulated period of cach contract. While
extending the contracts from 1-1-1967, the
provision in the agreements giving the
firm an option to extend the contracts at
the end of the contract period has been
deleted after holding negotiations with
the firm.

12.07 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER MINES AND MINERAL
(REGULATIDN AND DEVELOPMENT) ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): I beg
to lay on the Table 'a copy each of
the following Notificalions wnder sub-
seciion (1) of section 28 of the Mines and
Mineral (Regulation and Development)
Act, 1957 :

(1) G S. R. 2053 published in Gazette
of India dated the 23rd November, 1968
making certain amendment to the Second
Schedule to the Mines and Minerals (Regu-
lation and Development) Act, 195/ [Placed
in Library, See No. LT—2611/68.]
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(2) S. O. 4118 published in Gazette of
India dated the 23rd November, 1968
making certain amendment to Notification
No.S. 0. 1923 published in Gazetie of
India dated the 23rd June, 1962. [Piared
in Library, See No. LT--2612/68.)

NOTIFICATIONS UNDER TARIFF COMMISSION
ACT, REPORT OF TARIFF COMMISSION ON
PHROTECTION - TO DYESTUFF INDUSTRY AND
ANNUAL REPORT OF COFFEE BOARD.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) :

1 beg to lay on the Table—

(1) A copy cach of the following papers
under sub-section (2) of section 16
of the Tarif Commission Act,
1951 -

(i) (a) Report (1968) of the Tariff Com-
mission on the continuance of
Protection of the  Aluminium
Industry.

(b) Government Resolution No. 1 (1)-
Tar/68 dated the 7th December 1968
(Hindi and English versions).

(c) A statement showing reasons why
the documents mentioned at (a) and
(b) above could not be laid on the
Table within the period prescribed
in sub-section (2} of section 16 of
the said Act.

(ii) (a) Report (1968) of the Tariff Com-
mission on the continuance of
protection to the Dyestuff Industry.

(b) Government Resolution No. 14 (1)-
Tar/68, dated the 7th December, 1968
(Hindi and English versions).

(¢) Notification No. 14 (1)-Tar/68-1
published in Gazette of India dated
the 7th December, 1968 (Hindi and
English versions), issued under sub-
section (1) of section 4 of the said
Acl.

(d) Notification No. 14 (1)-Tar/68-11
published in Gazette of India dated
the 7th December, 1968 (Hindi and
English versions, issued under sub-
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::.Iinn (1) of section 3A of the said

.

(¢) Notification No. 14 (1)-Tar/68-111
published in Gazette of India dated
the 7th December, 1968 (Hindi and
Enghsh versions), issued under sub-
section (1) of section 3A of the said
Act.

(f) Notification No. 14 (1)-Tar/é8-1V
published in Garetie of India dated
the Tth December, 1968 (Hindi and
English versions), issued undef srub-
section (1) of section 3A of the said
Act,

(g) A statement showing reasons why
the documents mentioned at (a) to
(f) above could not be laid on the
Table within the period prescribed in
sub-section (2) of section 16 of the
said Act. [Placed in Library, See
No. LT--2613/48.]

(2) A copy of the Annual Report of the
Coffee Board for the year 1967-68.
[Placed im Library, See MNo. LT---
2614/68.]

DR. KARNI SINGH (Bikaner) : Sir, 1
would like to bring before the House, a
very important matter...

MR SPEAKER : Isitin relation 10 the
Paper Laid on the Table ?

DR. KARNI SINGH : About my Cal-
ling Altention.

MR. SPEAKER : Then I would not
allow it.

DR. KARNI SINGH : I think you
cannot muzzle a Member of Parliament
from ventilating public grievances. You had
requested us that we should see you about
these matters. 50 people have died...

MR. SPEAKER : Nothing will be taken
down. '

DR. KARNI SINGH : **

**Not recorded
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SHRI SRINIBAS MISRA (Cuttack) :
Sir, regarding item 5 (1) (a) which was
just now laid on the Table of the House,
I want to say this. I had occasion to
draw the attention of the House to the
negligence by the Ministry In laying papers
on the Table of the House. Years have
passed. Here, ia this case, it is an
important matter, and the statute itself
lays down a certain period of limitation.
But this is being laid beyond that period
of limitation. Some cock-and-bull story
is given to show why delay has been
caused. Thisis about the report of the
-Tariff Commission on the continuance of
protection of the aluminium industry. In
the meantime, protection is already given.
If this delay is caused, then why was it
laid down in the statute that it should bé
laid on the Table of the House so that the
House may give its opinion 7

SHRI MOHD. SHAFI QURESHI :
The report of the Tariff Commission
pertains to 1968; and the reasons for the
delay are self-explanatory.

12.09 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secrelary of Rajya Sabha :

(i) *Inaccordance with the provisions

© - of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitling
held on the 5th December, 1968,
agreed without any amendment to
the Banking Laws (Amendment)
Bill, 1968, which was passed by the
Lok Sabha at its sitting held on
the 6th August, 1968."

(ii) *“In accordance with the provisions
of the rule 127 of Rules of the Procc-
dure and Conduct of Businessin the
Rajya Sabha, | am directed 10
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 5th December, 1968, agreed
without any amendment to the
Madras State (Alteration of Name)
Bill, 1968, which was passed by the
Lok Sabha at its sitting held on
the 22nd November, 1968."
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UNION TERRITORIES (SEPARATION
OF JUDICIAL AND EXECUTIVE
FUNCTIONS) BILL

(i) Report of Joint Committee

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : I beg to present the Report of
the Joint Committee on the Bill to provide
for the separation of judicial and
executive functions in Union territories.

(il) Evidence

SHRI VIKRAM CHAND MAHAJAN :
I beg to lay on the Table a copv of the
evidence given before the Joint Committee
on the Bill Lo provide for the scparation of
judicial and executive functions in Union
territories.

12.10 hrs.

STATEMENT RE. RECENT INCIDENTS
IN BANARAS HINDU UNIVERSITY

MR. SPEAKER : Dr, Triguna Sen.
SOME HON MEMBRSS ROSE-——

=T ofy vg (3{Y) : deqer ",
e faafes & q& 7z fAagq s &
feen sidgg al & 8 @@
w90 F Aifedy fo¥ ¥ f5 Farw
gfrafaet & a€t mgar 95 @ &
e famfaasg &1 Srest =%
W § e wewr agl agar 4 @
afiwer gf e §Y orgt ot a1 oF-ay
s foer orar & 9@ gfew dizdt &
WAEH g 9T F asaE) A}
sregacar ¥ feufa a5 @ & ok &
agm g frIaar & gw =wi
IS TEA K1 gHAAT &Y (74 |

Ty agw wgegd wEwr & ark
FEH @ F AN & W/ 9w gy
T AT AT ...

SHRI S. M. BANERIEE (Kanpur) :
On a point of order, Sir; this statement is
being made by the Minister under rule 372,
under which no question can be asked.
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Nearly 50 or 60 calling attention notices
have been given and we were informed by
the lobby assistant that they have not been
rejected. We were told that it has been
selected and we were cagerly awaiting to
call the attention of the Minister under
rule 197, so that some of us can put
questions, may be three or four of us. But
now he is making a statement under rule
372. (Interruptions).

& o oA (aeaf afA)

T 97 sg@ g =fgh
MR. SPEAKER : It is not too late even
now. After all, wyou want some

opportunily to ask some questions. How
best an opportunity can be given, you
kindly leave it to me to decide.

o fa wa ;AW AN A
TAFT ATT A |

MR. SPEAKER : Not
afterwards. That is what 1 said.

now but

SHR1 5. KUNDU (Balasore) : In
Rajasthan. 50 people have died and the
Maharaja of Bikaner wants (0 make a
submission .....

DR. KARNI SINGH (Bikaner): IT
somebody rises to make a submission, you
wou'd not listen to hi.n. But if people
start yelling. you smile at them. :

MR SPEAKER : Even to them, I have
not conceded.

DR. KARNI SINGH : You can give us
a smile. D> we have to makea lot of
noise. to make you listen to us? An
independent in this House is being com-
_pletely ignored. It is an unfair attitude on
the part of the Speaker. (Interruptions ).

SHRI S. KUNDU:; rose—

Mr. SPEAKER : Mr. Kundu, it is not
fair.

DR. KARNI SINGH : Itis not fair
because he is supporting an Independent ?

MR. SPEAKER, : It is not a question of
Independent Member. Some hon. Members
write to m: a l:tier saying, *l am coming
at 3 PM. Kindly permit me to speak at
4 PM".
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SHR1 H. N. MUKERJEE (Calcutta
North East) : Our colleague, the Maharaja
of Bikaner, huppens to bea Member of
very long standing and he does not usually
intervene with any kind of unwarrantable
requests. Some people have died in
Rajasthan and he feels disturbed.

MR. SPEAKER :1 showed him that
consideration and I had to incur the wrath
of the other Members a fe« days ago |
know he is a scnior Member and I always
show him respect.

DR. KARNISINGH : What sort of
consideration did you show me ? You
brushed me aside in a minute.

MR. SPEAKER-: Because I gave you a
chance, youdo not know how much trouble
I had to face,

DR. KARNI SINGH : Ido not think
it was a great favour. (Mkrmp.'fo!u)

MR. SPEAKER : Can any Member in
this House say that I refused o discuss any
matter with him in the Chamber ? Even if
one Member says that | have refused 1o
discuss with him anything, I am prepared
tosay, I am very sorry. [am trying my
best to hear them patiently and discuss
with them. If Ican convince them, well
and good. If I cannot, I get covinced
myself. 1 take so much trouble, but if
some hon. Members do not show me that
much courtesy, whatcan [ do? [ will hear
any hon, Member

1215 hrs.
RE : SITUATION IN HARYANA
Wt wew fagr@t  wwdod :

(w#Tmqe) : & Aok smar & gl
T ATAST JSTAT @TgAT § | A OF
Txfad Twis arar § 1 = gigror
fawrr g1 & 41 wEEdi 7 exd w) g
fawrg® =w & ®9 & IS & QA7
dw far a1 1 vEd e ¥ fe gicamon
¥ o @t ¥ ar show w7 agua
#dY & 1 farier &ar ) g9 wEEW W
Bl &1 39X & qx d1z @ren § famer
IqYATT A AT3T & | T a%eq feara
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[s % fagrdt wroda)

qAT & wET £ AT 41 gEed A
g F7 USqArs K A qw w3 faar
a fo adar s GhmTs 1 agaa &1
YT gt I 7@ (FETEm)

it fagfy fawy (WYZRY) @ wea-
are 7 Far & fs &3 frar 4

Mr. SPEAKER : All of you may kindly
sit down, These things do happen. When
the hon. Member requesied me that he
should be allowed to raise it here, I did
consider this...

SHRI ATAL BEHARI VAJPAYEE:
Sir, you have allowed me.

MR. SPEAKER : I know. Having taken
into consideration such a situation, the
Presiding Officer’s Conference which met
earlier has clearly stated —I am reading it
from the records,

“The question whether the Chiel
Minister lost the confidence of the Assembly
shall at all times be decided in the
Assembly.” (Iaterruptions)

off M weTw (Frad zfew) ¢
LTI Ll

ot fe wa (§0) : agwr fdw
AgY AT W@ §, e AZET

MR. SPEAKER : I am reading it. We
are also an Assembly.

“Where, however, there is undue delay
in summoning the Legislative Assembly and
a majority of members of the Legislative
Assembly desire to discuss a motion of no
confidence in the Ministry and make a
request to that effect in writing to the Chief
Minister, the Chief Minister shall advise
the Governor to summon the Assembly
within a week of such request,”

This is not my personal view Thisis
from the proceedings of the Conference of
Presiding Officers.

sft wzm fagrér wrodat : & i
®T 121 § fi faury sreali & woasdl 3
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o femfr #t & |7 99 @ W
fagy sramr ? gl & Tomure &
amA A7 I § | 7 a7 41 w2y
A Tad Ay A% gmA An fear @k
ag wir & f5 F@raw dfrges agna
Fafl 8 av 3z Nt AN AN
AqAT egrTan AW & Qg F7 9FF ¥
gar we ag @1 fw 3g S ddrerash
st &g fs ag fawrw g1 % ds%
gd | faar ATl & asgml ¥ @
famifzor &Y & 3a% wga7 oF geAR
# da% g Tifgy 1 s gfemm &
gET R d5% A H AT & i A
feT us o afifeafy dzr @i fom
# wimar & w3 wom w37 77
HEA FY JUEATET FE )

TF I@ AT § | UF dEE F
W fawm | #1 35% g =177 )
geq WA agua & £ ar adf, ag &3
&1 g4t & 1 guTar A1 favara @ 15 2
TgHa & 78 €

6O ATAHIT ATEq : A F |

it wzw fagrd avorday ; AfF s
g e feqr @ us @wg 7 gea
7oAt #1 AT qfAGIT #1 fawa F@
w1 sfwwr @i fzd ? N geg AR
yeIHd & g mar g, fad fagra |
W7 JINAT ¥TAT 8, IN freqq &FT AA
T w1 FfrFre A A Tl

ag dfawm & wfags goaq
it ag wAfas w1F @ary faar
sfrdzw w1 famx 62 gsg woft
%1 faura a7 &1 §TAT wOT A

wl e ag: awgw wEEm, gw
Wt ¥w T A 5@ wgAT gy §

MR. SPEAKER : No more discussion
now. ’
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=t o e : Feqw wea, faum
guT FT I3F T fA ¥ wT @A

e 1

MR. SPEAKER : Not now. The
Assembly is still existing. The Assembly
has to meet and decide. If something
worng and unparliamentary goes on .. ..
(Interruption) the Assembly is still existing
and as we all envisage, the whole Parliament
the Assembly is the supreme body. It is
the Assembly that has to decide who has
got the majority and who has not got the
majority. Therefore, since the Assembly
is still existing, let us leave it to the
Assembly. Let us hope that the Assembly
will meet quickly.

s ®o Fo wdlf (w17772) : Fererar
&ar ®Y d3F qriqardz w1 ¥ @
£ ¥ oz gt g

st AW FEEN @ Fewe AR,

oY g AN & ww At ¥ Arvaraw 2]

FfAusg 1 amF wZT F w@r "W
g ?

MR. SPEAKER : Let ug leave it to the

Assembly. To discuss it at this stage in

Parliament will be taking away the powers
of the Assembly ... (fnrerruption)

sit Wl SN ;AR ®) A
SH WA, @ AR A 55 ¥ )

ot tha wa : swerw wERw, W\
gz WAt oy A & A dwAdva @
wewa & a1 A 5 faard e A d5%
| fedt & et wrfgg ?.. . (qwemr)

SHRI NAMBIAR (Tiruchirappalli)
Dictations are going from the Home
Minister to Haryana. That is our
complaint......(Interruptiom). He should not
dictate .. .. (Interruption). The people of
Haryana should decide.

DR. KARNI SINGH (Bikaner) : The
Home Minister did not allow it in Rajasthan.
The Congross was in a minority and was
converied into a majority by borsetrading.

.
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When the same thing happens in Haryana,
why is a different yardstick being applied ?

SHRI H. N. MUKERIJEE : Rose.

MR. SPEAKER : If you get up every-
body will get up. IfI allow one, I will
have to allow everybody ..... (Inverruption).

SHRI VASUDEVAN NAIR (Peermade):
If you go on standing like this, other
cannot speak,

MR. SPEAKER :1 am trying to prevent
people from getting up and speaking.

SHRI VASUDEVAN NAIR : Yousit
down 80 that the leaders can say something.

MR. SPEAKER : Now even Shri Hiren
Mukerjes is Quietly sitting.

SHRI VASUDEVAN NAIR : He wee
standing.

MR. SPEAKER : [ know that he was
getting up and sitting down. If Shri Hiren
Mukerjce gets up, Shri Rabi Ray will get
up. If Shri Rabi Ray gels up, somebody
¢lse from the Swatantra Party will get up
and then it will'be discussed on the floor of
the House. But I am not prepared (o allow
any discussion today...... (Interruption).

Aslread out 1o You just pow.....
(Interruption) that was the opinion of the
Speaker's Conference. We did not belong
to any one party; there were Opposition
Partics’ Speakers also. We just laid down
something which, we thought, was good for
the States. We did not do that on the
basis of any party. The OGovernment will
take a decision what they would do. I
cannot ask them to do it now. Letus give
them time. 1 have made it clear from my
point of view and from the Speakers’
Conference point of view. Of course, 8 hri
Hiren Mukerjee cannot shout like Shri
Fernandes or Shri Banerjec; I know, he
cannot do it. Bul the moment I request
him to speak,I cannot avoid requesting
Shri Rabi Ray, Shri Desai or somebody
else. Then, Shri Kachwsi and Shri Sheo
Narain are there. Every minute Shri Sheo
Narain is on his legs. So it will become a
discussion on the floor of the House. There
will be a time wheo we will bave to discuss
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Mr. SPEAKER

it; the whole House will have to discuss it.
A time will come perhaps, but not just at
present. As Raja Sahib has said, Rajasthan
and Bengal examples are there,

AN HON, MEMBER : Up is there.

MR. SPEAKER : Some other examples
ar¢ also there. Parliamient will take that
into consideration. Government also will
take that into consideration and takeca
decision. After that there will be appro-
priate time for us to discuss.

SHRT ATAL BIHARI VAJPAYEE : In
the mean time the hon, Home Minister
&an inform the House whether he has
received any report from the Governor or
not.

MR. SPEAKER : Of courss, bul not
immediately......... (Interruption). When I
hear others, I will also hear you. WhenI
did not herea senior Member like Shri
‘Hiren Mukerjee, it is not proper that I
should hear you; it will oot be fair.

12.25 hre.

. STATEMENT RE, RECENT INCI-
DENTS IN BANARAS HINDU
UNIVERSITY—Conrd.

MR. SPEAKER : Now, about Banaras
Hindu University, it is a Central University
and we are entitled to discuss it. Let the
Minister make a statcment. We will have
some half-an-hour discussion, something
Jdike that. 1 have been mysell worrying
about it because of the trouble cverywhere,
This is a Central University and we are
ertitled to discuss it here. The Minister
will make a statement now. We will fix
some time for it. Day after tomorrow, the
Business Advisory Committee will meet
and fix half an hour or an hour, whatever
it is, foritso that a wseful contribution
.can be made.

The Minister of State in the Ministry
of Education (Shri Bhagwat Jha Azad) ;
Sir, on November 14, 1968 I made a state-
ment in this House...

«.. MR, SPEAKER : 1t may be laid on
the Table.
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SHRI BHAGWAT JHA AZAD : I
lay the statcment on the Table of the
House.

Statement

On November 14, 1968 1 made a state-
ment in this House in which I gave an
account of the happenings in the Banaras
Hindu University. After the disturbances
of November 6 and 7, teaching work in the
University had been going on normally.
The P.A.C. was, however, kept posted at
various vital points in the University
campus.

2. On December 3, the Vice-Chancellor
issued orders for the expulsion of four
more students for their misconduct and
disorderly behaviour in the past. ‘This
order of expulsion led to fresh demonstra-
tions and agitations in the campus. On
December 5, the situation became more
tense and a procession of about 1,000
students was taken out on the main roads
of the University. The demonstrators
surrounded the Chief Proctor's office and
wanted to use force for snaiching the
microphones which had been taken away
from them the previous night by the
proctor’s staff. But on the persuasion of
the police and the Magistrate on duty they
dispersed peacefully.

3. On December 6, the students formed
themszlves into many groups in various
college hostels. A group of about 1,000
students, armed with iron bar implrments,
inflammable material, etc., surrounded the
Central  OfMice of the University and
indulged in heavy brickbatting. They did
not, however, succeed in setting the Central
office on fire due to timely arrival of the
police and the crowd was chased away.
While retreating, they set fire to a postal
van, a road-roller, and drums of tarcoal.
Another crowd of students entered the
main University library and caused damage.
The police fuiled their attempts to set fire
to the library building. A jeep of the
College of indology and a bus ol the
Teacher's Trainiog College were also sct on
fire.

4. . On December 7, attempts were made
by students to set on fire th: Office of the



229  ( Bill Introduced)

Dean of Students, the Students Home, the
Swimming Pool, the Hobby Centre, and the
quarters of the Warden of a hostel.

5. On December 8, the students set
fire to building material of a contractor
lying in the campus. The police, who tr!ﬂd
to extinguish the fire, were pelted with
stones by the students. Altercation between
two groups of students led to stabbing of a
student. Another student was thrown
down from the top floor of the Rama-
krishna hostel. Both students have been
admitted to the hospital and are reported
to be out of danger. Clashes took place
_between the students and the police in
which some students were injured.

6. No disturbances took place on
December 9. The attendance in the classes
cxcept in a few Departments, was, however,
thin. A large number of students have left
the hostcls. About 100 persons have been
arrested during these days. Tt has also
bzen reported that a number of outslders
took part in these disturbances.

7. P.A.C. continues to be stationed in
the campus. The situation is reported to
be under control

12.27 brs.

CONSTITUTION (TWENTY-SECOND
AMENDMENT) BILL*

THE MINISTER. OE HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I beg to move
for leave to introduce a Bill further to
amend Constitution of India.

SHRI SHRI CHAND GOYAL
(Chandigarh) : Sir, I want to oppose it.

MR. SPEAKER : Yon can do so, only
. on a constitutional point. Don't go into
the merits of the Bill.
1227 } hrs.
[ MR. DEPUTY-SPEAKER I the Chalr.]

SHRI SHRI CHAND GOYAL : Mr.
Deputy-Speaker, Sir, I rise to oppose the
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introduction of this Constitution (Twenty-
second Amendment) Bill because it is likely
to open a flood gate of similar demands for

ion of us States in other parts
of the country.

SHRI K. NARAYANA RAO (Bobbill) :
On a point of order, Sir. This is a Consti-
tution Amendment Bill. According to the
Rules, at the introduction stage, the Bill
can be opposed only on one ground, that
is, with regard to the distribution of powers
between the Centre and the States. So far
as the Constitution Amendment Bill is
concerned, the question of Centre-State
legislative relation under Schedule VII does
not arisc at all. In the light of this, there
cannot be any question of objection to the
Constitution Amendment Bill at the intro-
duction stage.

MR. DEPUTY-SPEAKER : This is not
correct.  On general grounds, he is entitled
to oppose it. He has given a prior intima-
tion. So, whatever submission be has to
make he can do.

SHRI SHRI CHAND GOYAL: Sir, I
was making a submission that this Consti-
tutlon Amendment Bill is going (o open
a flood gate for similar demands from
other parts of the country. We already
know that the people of Kumaon hills are
demanding the creation of a separate Hill
State out df the arca of the present Uttar
Pradesh, Similarly, the efforis are now
being made in the State af Kerdla to, ini-
tially, create a Muslim-majority district
and, ultimately, it will ripen into the
demand for a scparate State in that part of
the country also. Then, the demand for
a scparate Vidarbha has not yet died down.
So, the introduction of this Bill,as [
submitted, is going to open a flood gate
for similar demands. -

The constitutional compliations that it
is likely 1o crealc are very obvious. A
scparate autonomous State is being created
within the framework of the State of Assam
and the members of this new autonomous
State will enjoy the membership of both the
autonomous State and the membership of
the State of Assam. We alroady know that

""" *published in Gezstis of Indis Btraordisary, Part L, Sectica 2, dated 10-13-4f.
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the requirement of the ‘constitutional pro-
vision and the Representation of People’s
Act is that a member cannot, simultane-
ously, remain a member of two legislatures
and that if one is elected to two Houses,
onc has to vacate the seat of one House
so that he does not enjoy the membership
of two legislatures. What is going to be
fhe position here is that the members of
the new autonomous State will cnjoy the
membership of the new autonombus State
as well as that of the State of Assam. This
is going to be a constitutional anomaly.

Then, I would submit, as we already
know, that in the Sixth Schedule of the
Constitution, the District Councils have
already been given autonomy. So, the
position is, there are the District Councils
enjoying autonomy on one side, the people
of the new autonomous Hill Siate cnjoring
second autonomy and the full State of
Assam enjoying third autonomy.

Are they going to revert to 8 system of
triarchy 7 You know that, when triarchy
existed during the British regime, it was a
subject of much criticism. Now we are
going to adopt a system of triarchy in
which there will be three independent
bodies and the interests of the new State of
Assam are likely to come in conflict with
the interests of the people of the full State
of Assam.

My respectful submission Is that not
only we are going to allow a situation in
which these ugly demands will get stremg-
thened, but Constitutional complications
are also likely to arise. Therefore, 1
vehemently oppose the introduction of this
Bill.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : These are matters
pertaining to the merits of the Bill. Pro-
bably they are important points which the
House should consider at the time of consi-
deration of the Bill. :

MR. DEPUTY-SPEAKER : The
Question is :

“That leave be granted to introduce a
Bill further to amend the Constitution of
m‘l

The Motion war adopted.
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SHRI Y. B. CHAVAN : I introducet
the Bill.

12-32 hre.

FOOD CORPORATIONS (AMEND-
MENT) BILL.--Contd.

MR. DEPUTY-SPEAKFR : Now we
shall take up further consideration of
the Food Corporations (Amendment) Bill.
The time allotted was two hours, We have
alrcady exhausted onc  hour and 50
minutes, As T said on the last occasion
these matters are decided by the Business
Advisory Committce where all groups
and partics arc represented.  The maximum
discretion left 1o the Chair, whosoever is
sitting, is just half an hour.

Now, I would rcquest the hon.
Minister to reply.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : I am glad that various sections
of this House have welcomed the provisions
of this Biil. Of course, some criticism also
has been made on the fioor of the
House, and I will try to meet some of
the points raised by the hon. members.
But before I go into the specific points
raised by the hon. members, I would
like to submit that, by and larre, the
intention of the provisions is to provide
safeguards to the employees whose
services are to be transferred to the
Food Corporation. There are three
categories for which the hon. members
have expressed some ¢ neern.

In the case of the category of Central
Secretariat employees which s speeifically
oxcluded from the purview of this Bill,
there is some rationale behind it, and I
hope the hon. members will be In a
position to appreciate this mtionale.
Even in the old days when the Food
Corporationwas not -there, the Food

1 istreduced whh the tecommendation of the Presidest. -
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Department was broadly divided into two
sections : one, the policy section, and the
other, the Regional Directorates of Food.
After the Food Corporation has come
into being, naturally, progressively the
work which was being handled by
the Regional Food Directorates is being
transferred to the Food Corporation, but
the policy section which was being
handled with the assistance of the Central
Secretariat employees continues to be
with the Government. If the hon.
members examine cven the original scheme
of the Food Corporation Act, they will
find that it is the Government of India
which is competent o issue policy dircclives
to the Food Corporation. That mcans,
even at the time of enactment of the Food
Corporation Act, it was contcmplaled
that policy formulation should be with
the Government of India. Naturally, the
secrerariat which helps in the formulation
of policy is going to be with the
Government of India and, therefore, the
question of transfer of the services of
the Central Sccretariat employecs does
not arise. Unfortunat ly in the beginning
everybody wanted to resist the transfer,
Now when large sections of the employees
arc going over to the Food Corporation
pressure is bcing brought on us, saying.
why not also transfer along with them
the employees of the Central Secretariat.
I don't think this is justified. Their
services are well protected and I don't
think there should be any grievance in
regard to that category of employees.
The second category in regard to which
some concern was cxpressed is the existing
employees, direct employeces of the Food
Corporation of India. They are directly
recruited employees and their services are
governed by the rules and regulations
which have been framed under the Food
Corporation of India Act. They are all
well protected-—even their scales of pay are
better than the Government employees,
They have also got the retirement benefits;
there are also benefits in regard to leave
otc. Moreover the other benefits which
are available for the Government
employees are also available to them
like medical bonefits and 50 on. Al
that has been provided for and I
don't think there noed be any (ear
o8 lhat sccousnt.
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SHRI §. M. JOSHI (Poons) : What
about seniority and promotion ?

SHRI ANNASAHIB SHINDE : Even
in regard to that you will appreciate that
the normal rules would apply. From the
time of recruitment, if they fall in a parti-
cular category, normally, they will be
cligible for promotion on the normal
standards.

SHRI S. M. JOSHI : Will it be seniority
or scniority-cum.merit ?

SHRI ANNASAHIB SHINDE : Instead
of going into details I would say, what-
cver rules are there, those will apply.
The present rules governing the Food
Department  employees  would  prevail.
There won't be any discrimination against
the directly— recruited employees. 1 think
that should satisly the hon. Members.

SHRI S. KANDAPPAN (Mettur): -
There are 24 people under orders of
retrenchment in  Tanjore. That is what
I brought to your notice yesterday.

SHRIS. KUNDU (Balasori) : We have
a fear that the direct recruits will lose
seniority. The seniority of the depan-
mental employeces are woll-protected, In
respect of these people, they will lose the
senfority. You are retrenching the direct
recruits also. You are taking fresh people
from the Department. They are very much
concerned about it. You can do something
about it.

SHRI ANNASAHIB {SHINDE : The
fear is unfounded. Supp a G
ment cmployee of Food Department has
been serving the Government for the last
20 years, do you mcan to say that he
should be placed below in the same
calegory as compared to the employee
who has been recruited only two years
ago? But, by and large, in the same
category, in regard 1o scniority etc. the
normal rules will apply. And their interests
will not be adversely affected in any way
by the existing arrangements.

SHRI N. SREEKANTAN NAIR
(Quilon) : Is there oot a third category
which js quito largo, namely, the depute
tiogists 7 Whet about that categoey 7 |
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SHRI ANNASAHIB SHINDE : 1
propose to come to the point raised by Shri
Sreckantan Nair a little later.

I was making this point the main bulk
of the employees for whom this Bill has
been brought forward is the employees
belonging to the Food Department. Now,
I am really puzzled a little bit when I see
hon. Members complaining and asking
what are you doing to protect the intercsts
of the employces who are directly recruited,
Previously they asked : What are you doing
for the employees of the Food Department.

All along pressure was being exerted on

the Government that Government must
come forward with a Bill, with a legislaiion,
to protect the interests of the Food Depart-
ment employees whose services arc 1o be
transferred to the Food Corporation. When
we have come with that kind of Bill, now
some doubis are being cxpressed and we
are asked as to what we are doing in regard
to other scctions. Now, Sir, may 1 broadiy
say this ? Government has taken into
account the legitimate interests of all
sections of the employees and we will not
do anything which will give any injustice
of any kind to the employees.

SHRI S. KANDAPPAN : Does the hon.
Minister deny the order of ousting served
on certain employees at Tanjore to which
I made a reference yesterday 7 1 brought
it to the notice of the hon. Minister
yesterday, Sir.

st gao gwo Wit : & -y
fo v qur wrger ¢ fe o« A@
wret g3 ferdde & gv o §
adt wiw wroh ? o ®W &r @ §
Ty 7Y arsfgl & fag &) AfFT ag
A A A ag W At forzw €
18 qfAT A% AR wemw @ @Y
a5d §, Y A ITR g ATETEA ]
g § e v awg ¥ IT%1 gXcAw Agt
T A ?

SHRI ANNASAHIB SHINDE : Again,
1 should say that that fear is also a little bit
unfounded, because the existing employees
are being tapaferred along with their
POSY.-.ocn.

DECEMBER 10, 19638

( Amdr.) Bill 236

SHRI LOBO PRABHU (Udipi) :
Duplicate posts.

SHRI ANNASAHIB SHINDE : After
all, 1 would like my hon. friend to under-
stand the existing arrangements for work.
Suppose the Regional Director of Food is
working in a particular place, the various
employees there are being transferred along.
with their existing posts. Therefore, there
should not be any fear. Moreover, T wish
to point out that the Food Corporation is
expected to do much more work than the
Regional Food Directorates, because the
Food Corporation is entering in a bigger
way in procurcment, WNaturally, there
would be a large number of posts, such as
inspection posts, posts of quality checking
inspectors etc. The Food Corporation is
also entering the food processing industry
in a big way. Thercfore., the food
Corporation is likely to undertake a number
of activities which are consistent with the
objectives of the Corporation. In fact it is
likely to open more avenues for employment
and promotion. So, T fail to understand
why there should be such expression of
apprehension in regard to what might
happen to the employees transferred to the
Food Corporation.

A point has been made as to what the
retirement benefits, pension benefits and
service conditions etc. of the existing
employees will be. Broadly, I have already
indicated that the existing facilities would
continue. The Bill provides for option. If
a particular employee wants to continue
the existing facilities, he is free to doso;
il he wants to opt for the facillties or
benefits available from the food corporation
he is free to opt for the rules of the Food
Corporation. So, therc is no difficulty. on
that score.

My hon. friend Shri Lobo Prabhu has
asked us why we are spending Rs. 3 crores
more. If somc employees opt for the scales
of the Food Corporation, then they will get
better scales of pay......

. SHRI1 LOBO PRABHU : Let him spend
even Rs. 30 crores. But the money has
to come from somewhere,

SHRI ANNASAHIB SHINDE : If some
of oyr employsss ar likely to bencfit o #
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result of this transfer from the monetary
point of view, T would welcome it and [
would not bc prepared to accept any
criticism on that score.

SHRI DEVEN SEN (Asansol) : What
about children’s education allowance and
wido ws pension etc, T

MR. DCPUTY-SPEAKER :1 shall
permit the hon. Member to ask for clarifi-
cation later. But now let the hon. Minister
be allowed to complete his reply.

SHRIANNASAHIB SHINDE : The hon.
Member has raised the point in regard to
the educational facilities, medical benefits’
etc. All these facilities are there, May I say
that the facilities provided by the Food
Corporation are even better than those
provided to Government employees 7 If
in their wisdom some employees whose
services are transferred to the Food Corpo-
ration want to take advantage of the
facilities or the conditions of service pro=
vided by the Food Corporation, 1 think we
should welcome that, and we should not
have any sort of hesitation on that score.
S0, there should not be any fear in the
.minds of hon. Members.

The question has been asked as to what
would happen to their accommodation.
Normally, a Government employee is not
having Government accommodation now,
but is getting |5 per cent of pay as house
rent allowance. But the Food Corporation
provides 20 per cent housc rent  allowance,
So, those employees who in  their wisdom
desirc to opt for the Food Corporation are
cntitled to 20 per cent house rent allowance
and so on that score also not much incon-
venience is pguing to be caused to those
employees.

Then a question was asked why a
particular wording had been used in the
Bill that they would cease to be Govern-
ment employees after their services are
transferred to th: Food Corporation. A
point was also made by Shri S.M. Benerjee
that an assurance had been given by Shri
Jagjivan Ram that this particular wording
wou!d not be there. I have looked into the
papers and I found that what the Minister
1aid was this. Of course, as far as my
Ministry was concerned. we wok the view
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that il we could possibly omit this wording,
we would very much welcome it. But even
at that time the Minister had observed that
this might be referred to the Law Ministry
for their scrutiny, Then this was referred
to the Law Ministry, the Law Ministry had
advised us that when an autonomous body
like the Food Corporation was likely to
avail-of the scrvices of these officers perma-
nently, there was no sense in keeping that
wording and they said that this would not
be consistent with legal provisions and
would be against the provisions of the
existing arrangements and the entire
scheme of the Food Corporation. So, how
could we act against the Law Ministry's
advice ? That is the reason for the present
wording, After all, the point that Shri S.
M. Banerjee had in mind when he raised
this issue was whether the service conditions
of the employees would be protected. |
have already made it amply clear that their
service conditions are not going to be
affecte:) snd they were not likely to lose on
that score.

Even in regard to permanency and other
bencfits naturally those will be available to
them becauee it is only on paper that the
transfer would take place. But by and
large, the same conditions would prevail
except where they would like to opt for
better conditions.

Then a question has been raised as to
what would happen when the Food
Corporation is wound up at some later
stage. My hon. friend Shri 5. M- Banerjee
had raised that point. He wanted to know
whether Government would give some firm
assurance in regard to that. I would like
1o say that [ am prepared to give the firm
assurance that in case the food corporation
is wound up—of course, 1 do not foresee
that eventuality, but assuming for
argument’s sake that it is wound up-the
existing policy approach « f Government to
provide re-employment to those employees
would be there. We would treat them as
any other Government emplyces. In the
case of the cmployees who have been
transferred frum the Food Department to
the Food Corporation, supposing the
Corporation is wound up br their posts are
abolished, or their posts are retrenched, or
their posts are declared surplus, they would
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be rendered re-employment assistancs in
accordance with or consistent with the
general Government policy approach, and
80, there should be no fear on that score
“also. But I would like to submit that
looking to the history of the Food
Department in our country, I do not think
that there is any likelihood of the Food
Corporation being wound up in the next
generation or tWo ...

SHRI1 S KANDAFPPAN : There would
be scarcity and they would continue.

SHRI ANNASAHIB SHINDE : Tt is
not a question of scarcity at all. There
are two possibilittes. Even when there is a
surplus, as we had last year, when there
was a substantinl surplus, we have to
protect the interests of the producers,
because whenever there is a surplus, unless
there is a powerful agency having a
commanding position in the market, T do
not think it would be possible 1o protect
the interests of the farmers or producers
So, assuming for the sake of the argument
that the scarcity is no longer there, even
then, there would be necessity for the Food
Corporation; in fact, 1 think there would
be need to expand the activities of the
Food Corparation more and more in case
our country becomes surplus or some of
our states become surplus. ' In regard to
periods of scarcity the corporation will no
doubt be there during those periods. My
hon. friend Shri Lobo Prabhu had based
his argument on the assumption that the
Food Corporation was part of scarcity
and Government of India wanted to create
scarcity through the Food Corporation.
I do'not agree with that thesis. But the
point that T was making was that there was
no possibillty in the near future of the
Food corporation being wound up in any
circumstances, Therefore,
what would happen to the future of the
employees transferred 1o the Food
Corporation is a point which should not
cogage our attention.

Shri Kandappan made the point that
the Act provides that the Food Corporation
headquarters would be in Madras and
asked why it should have b2en shifted from
Madras to Delhl. 1 would draw his
attention to the original Act which says
that it would b: at Madras or such other
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place as the Central Government may by
notification in the official gazette specify.
So the competence of Government to shift
the headquarters is established.

SHRI S. KANDAPPAN : | did not
question their competence, but their
efficiency. If within such a short time they
had to shift the headquarters, why should
it originally have been located at Madras ?

SHRI ANNASAHIB SHINDE : First, I
must explain the legal provision and then
I will explain the other point. The hon.
Member is well aware that when the
Corporation started operations in 1965,
they were mainly confined to the southern
parts of the country. At that time, we
thought that instead of managing the affairs
of the Corporation from Delhi, it would be
better at that time to have the headquarters
in Madras. Tt was from that angle thut
the headquarters were located in Madras,
Thereafter, the Corporation's operations
have extended to other parts of the country,
mainly, to many States in North India. This
necessitated a change in the original
decision to locate the headquarters.
Moreover, we have found from experience
that if the headquarters of the Corporation
are far away from the capital, it becomes
very difficult for the Ministry to keep in
touch with it in regard to issue of policy
directives and also with a view to seeing
whether those  directives are  properly
implemented or not.

SHRI S. KANDAPPAN : It is better
for an autonomous body to be always away
from Ministers.

SHRI ANNASAHIB SHINDE : The
Ministers are responsible to Parliament for
the activities carried on by the Corporation.
1do not think there is any week without
questions regarding the Food Corporation
having been raised. I am not criticising,
because hon. Members have the right to
raise such questions. If the Corporation's
headquarters were away from the capital,
it would have been difficult for us to satisfy
hon. members with our replies and
irformation required. From all these
poiats, I think Government rigbtly decided
to shift headquarters to Delhi.
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SHRI LOBO PRABHU : Will there be
any change if the DMK Government loses
pawer in Madras 7

SHRI ANNASAHIB SHINDE : I do
not think any political meaning should be
attributed to it.

SHRI S. M. BANERJEE (Kanpur) :
Because the Corporation is of all-India
importance, let us have a mobile office.

SHRI ANNASAHIB SHINDE : I would
request Shri Kandappan to see that this
decision was not actuated by any political
considcrations or background, because
Ministers come and go but the continuity
of government policy has 1o be maintained.
This decision was not, | repeat, taken
because of the coming into pawer of the
DMK in Madras. If he has any such
impression, I would on behalf of Govern-
ment dispel it.

SHRI NAMBIAR (Tirucherappalli) :
This is not a convincing grgument. It may
be a pious desire. '

SHRI ANNASAHIB SHINDE : Shri
Nambiar will never be convinced.

SHRI NAMBIAR : I am always open
to conviction.

MR. DEPUTY-SPEAKER : He should
not take note of interruptions.

SHRI ANNASAHIB SHINDE : A point
bas been made that close relations of
Ministers and Officers are being appointed
in the Food Corporation. I take serious
note of this.

st fena (30) g8 am oA
fear mar &1

SHR1 ANNASAHIB SHINDE : T have
gone into all those names. The criticism
is not correct, it is not justified. Pirst of
all the number of employees in Categry [
is very limited and it extends only to two
figures. I want into the details of the cases
which were mentioned by hon. Members
yesterday. I found therc were more than
100 applications for particular posts. There
was a committos of officers to scrutinise
those applications. They intervicwed thom
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and then on the basis of merit 37 parsons
were sclected. Even this committee of
offizers was not the final authority. Then
a commiltee consisting of the Managing
Director and Chairman again went into
them. The officers whose names have heen
referred to here were found to belong to
Catogory A. Among ths employess one
or iwo were found to be A plus, much
above: the average or outstanding. Their
educational qualifications were found to
be First class degrees in particular courses
ele. -

SHRI S. M. BANERIJEE: Shri Devan
Sen mentioned the case of a Iady., She had
no qualifications except that she was known
to Mr. 8. K, Patil.

SHRI ANNASAHIB SHINDE: [am
sorry. That lady also is qualified.

SHRITHIRUMALA RAO (Kpkinada) :
He should be more serious. He is flippent.
Bocause he is privileged to be a Member of
Parliament he should not take the names of
those who are not present here. It is very
unfair.

MR, DEPUTY-SPEAKER : [ entirsly
agree with him.

SHRI 5. KANDAPPAN : That was
already mentioned in the House.

SHRI 5.M. BANERIJEE : On a point of
personal explanation, [ may inform you
that 1 have nothing against Mr. Patil or the
lady. It was mentioned by Mr. Deven Sen
that she had no qualification and she
had been glven a good post. That is why
1 mentioned, nothing olse.

SHRI ANNASAHIB SHINDE: I am
satisfied at the momsnt that all these
sclections have taken plas» on marit, and
T would like the Foad Corporition to
fo'low the policy of making selections on
marit, At the same lime the hon Members
should nat be s2nsitive  Sappose somebody
is highly placed and his son or daughter is
qualified on merit, is it the contention of
the hon. Membsr that they should not
serve anywhere or should not bs sclgctod
for any post 7 I do not think the hoa.
Members should go to that extent.
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* SHRI ANNASAHIB SHINDE : 1 have
conceded the point that appointments in the
Food Corporation should be strictly on
merit and that should be the only criterion
for selection.

SHRI S. KANDAPPAN : You are
avoiding the question of retrenchment.

SHRI ANNASAHIB SHINDE: 1 do
not want. to say anything which may not
be correct. 1 have gone into the telegram
which is from Tanjore of Madras [ have
no immediate information. I will try to
get the “information, but I have explained
the broad _approach of the Government.
As a result of this transfer of the employees
of the Food Department the intention is
not to retrench the employees of the Food
Corporation who have been directly
recruited.

I have already explained the position.

off <fr Ta: wfasy & o A8
FA? L (emaAEm). L.

SHRI ANNASAHIB SHINDE: I am
sorry to say—because I have explained this
]:;oint. (Interruptions). The employees are
being transferred along with their work.
Therelore, as a result of transfer.......

MR:. DEPUTY-SPEAKER : How much
more time will the hon, Minister take ?

SHRI ANNASAHIB SHINDE : I will
take about 7 or 8 minutes more.

MR. DEPUTY SPEAKER : He may
then continue afier lunch.

RE. BUSINESS OF THE HOUSE

MR. DEPUTY-SPEAKER : Al the
request of Shri Madbu Limaye and Shri

Fernandes, the discussion under Rule 193

has been deferred. :

13 brs.

' The Lok Sabha acljourned for Lunch
""" till Fourteen of the Clock -
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The Lok Sabha then re-assembled after Lunch
ar five minutes past Fourteen of the Clock.

[SHRI R. D. BHANDARE in the Chair)

FOOD CORPORATION (AMEND-
MENT) BILL- Contd.

MR. CHATIRMAN : The hon. minister
may continue.

st W s (FFag 2fe)
gargfa Ay, i 20 @87 F wEx
Wt faég® a7 a1 § 9T & fawfayr
¥ S7TEAT A¥A TF ISAT AT E.

awmifa weteg : 39F W § 1T
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A gag 57§ F AALN F AwSAN
& Ay oF femw wUH www H
#3 dyFgar afgrag Fqwe { A
&\ forasy fs g a3 & Jw w@Ar g
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SHRI ANNASAHIB SHINDE : Sir,
I have already satisficd hon. members in
regard to the imporiant matters raised by
them. Various figures have been mentioned
about the nymber of directly recruited

‘employees of the Food Corporation as

3000 and above. The number is not so
big. There are only about 2300 direct
recruits and out of them, category 3-
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should not be any difficulty about them,
because that staff was originally. short
with the Food Department. As far as
their prospects are concerned, I do not
think there would be any difficulty.

Though not. directly concerned with the
Bill, a point was made about political
appomtments, specially the Chairman. The
Chairman who has been appointed now,
Shri Shah Nawaz Khan, belongs to a
minority communitly. That is not a point
on which there should be any criticism.
In fact, we should be proud of that.
Even then, we have taken the decision on
merits. He is a patriot of long standing.

AN HON. MEMBER : A defeated
candidate.

SHRI ANNASAHIB SHINDE : that
does not mean that he is not a competent
person. He has had long ministerial
experience. Heis a patriot of INA fame.
He is a persen who devotes  himself to
his weork., While he was Chairman of
the National Seeds Corporation, he did
oulstanding  work. "1 would not have
touched on this but for the criticism
made by a number of hon. members.

The Food Corporation is one of the
very important organisations, which has
been designed to protect the interests of
both the producers and thé consumers.
The food problom has been with us for
the last 30 to 40 ycars. You know what
happened during the British regime in
1943, when lakhs ot people died of
starvation, because there was no public
seclor agency.

At that time, a commission was
appointed to go into the queston of the
causcs ol the famine eic. Even at that
time, the commission of inquiry had sug-
gested that unless Government were in a
position to effectively intervene  with a
public sector agency, it would not be
possible for the Government of India to
handle the food situation properly. Our
expericnce in 1966-67 also has indicated
that we were able to overcome a very
difficult sitvation because the Food
Corporation of India was there-

What I am L£ying 10 suggest is that the

good-will of all the hon. Members is
necessary so that we can develop the
Food Corporation as a very powerful
iostrument 1o serve the interests of our
country and the interests of the producers
and the consumers. I hope, therefore, that
hon. Members will have a sympathelic
approach towards this Bill.

As far as the present Bill is concerngd,
I am glad that 8 number of Members,
especially like Shri N. Srcckantan Nair
have expressed the view that for the ‘first
time Government have come forward
with a progressive legislation. [ hope that
with this sentiment, all hon. Mcmbers will
co-operate and sce that the Bill is passgd
as carly as possible. .

SHRI N. SREEKANTAN NAIR
(Quilon) : He has not said anything about
the desciplinary action to which I had
referred.

SHRI ANNASAHIB SHINDE: That
will come up when the amendments are
taken up. '

MR. CHAIRMAN : Now, I shall put
Shri Deven Sens’ motion for circulation of
the Bill to vote.

The question is :

“That the Bill be circulated for the
purpuse of cliciting opinion thereon by
the 15th February, 1969." (15)

The motion was mmrfw.

SHRI VISHWANATH PANDEY :
I scek leave of the House to withdraw
amendment No. 26.

Amendment No. 26 was by the leave,
wirthdrawn "

MR. CHAIRMAN : The question is 1

“That the Bill to amend the Fuod
Corporations Acts, 1964 and to declare
the Central Government as the sppropriate
Government under the Indusirial Disputes
Act, 1947 in relation to the Food
Corporation of India, be taken into
consideration.”

The moticn was adopicd.



247 Poed Corporatlens
(._'lnrn 2(lnsertion of new section 12.4)

MR. CHAIRMAN : Now, we shall
take up the clauies. First, we shall take
up clause 2. Hon. Members who have
amendments and want 10 move them may
do so mow.

SHRI ANNASAHIB SHINDE : I beg
to move:

Page 2, -

JSor lines 9 10 11, substilute. -

“Provided that no order under this
sub-scction shall be made in relation to
sny officer or employee in such Depart-
ment or office who has, in respect of the
proposal of the Central Government to
transfer such officer or employee 10 the
Corporation, intimated within such time
a3 may be specified in this behalf by that
Government, his intention of not
becoming an employee of the Cor-
pomation.” (3)

Pago 2, line 35,—

Jor V'the retirement or'’ substitute—

#the leave, provident fund, retirement
or” (4)

Page 2, line 38, -
JSor “'the provident fund or™ substitute
“‘the leave, provident fund or" (5)
Page 3, lines 31 and 32,—
for “as may bo prescribed’’ substituts—
“'as may be specified in the regulations
made by the Corporation wunder this
Act™, (6)

SHRI DEVEN SEN (Asansol): I beg
to move :

Page 2, lines 3 and 6,—

Jor *any of the officers or employees™
substitute —

“gil be officers and cmpioyem™. (7)
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Page 2, -

after line 11, insert.—

“(1 A) All the officers ‘and employecs
transferred to the Corporation under sub-
section (1) shall be deemed to have been

declared permanent before their trans-
fer.”” (¥)

Page 2,.-
JSor lines 12 to 16, substitute—

“(2) Notwithstanding anything
contained in section (1) the Central
Government shall not transfer but absorb
in an equivalent post in any of the
Departments of the Central Goveroment,
an officer or emplovee serving in the
Department of Food or any of its
subordinate or attached offices, who in
writing expresses his desire not to be
transferred to the Food Corporation.” (10)

Page 2, line 19,—

omit “'cease to be an employee of the
Central ‘Government and* (11)

Page 2,—

after line 27, inseri—

“'Provided that the Corporation shall
not make any rules and regulations which
may render the conditions of service of
such employees in any way or at any
time less favourable than the conditions
of service applicable to officers and cmp-
loyees of comparable status under the
Central Government :

Provided further that notwithstanding
transfer to the Corporation, all the afore-
said officers and employees shall continue
to enjoy such of the facilities as were
available to them before the said transfer
by virtue of their service under the
Central Government.”(12)

Page 4,—

omir lines 12 to 15. (13)
Page 4,—

after line 15, insert—

“Provided that an appeal shall lie to
8 board of appeal comprising the Home
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Secretary, the Labour Secratary and the
Food Secretary of the Central Govern-
ment against any order of dismissal or
removal or reduction in rank." (14)

Page 4,—
afiar line 26, insert-—

“]12B. (1) Notwithstanding anything
contained in section 12 A the Corporation
shall within a period of six months from
the date of passing of the Food Corpora-
tion (Amendment) Act, 1968, make regula-
tions or amend its existing regulatioms
to provide for safeguarding the interests
of the sections of the employees other
than those covered by sub-section (1) of
saction 12A as regards their security of
tenure, seniority and promotion.

(2) On their transfer to the Corpora-
tion, the employees referred to in sub-
section (1) of section 12A shall be treated
on par with the other section of the
employces in all respects.” (19)

SHRI VISHWA NATH PANDEY
\Salempur) : I bag to move :

Page 2, line 29, -
Jor “'six” substitute—
“three™. (21)

Page 4,—

afier line 26, insert-—

+12B. (1) Notwithstanding anything
contained in section 12A the Corporation
shall within a period of three months
from the date of passing the Food Cor-
porations (Amandment) Act, 1968 amend
its existing regulations to provide for
safeguarding the interests of the sections
of the employees other than those covered
by sub-section (1) of section 12A_ as
regards -their security of teoure, seniority
and promotion."” (22)

SHRI LOBO PRABHU : I beg to
move :
?.*3--.

afiar line 5, insert—~
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“Provided further that for making the
staff permanent, the staff of the Corpora-
tion and that transferred to it shall be
treated scparatcly and shall be made

permanent on the previous ratio of perma-
nent to temporary in each cadre." (27)

Page 4,—
omit lines 7 to 20. (28)
Page 4, line 21,—
JSor **“Nothing"* substitute-—
*Subject to sub-scction (4), nothing' *.(29)
SHRI DEVEN SEN ; I beg to move :
Page 2, lines 7 and 8,—

for “or any of its subordinate or
attached offices and engaged in the per-
formance of those functions® substitute—

#ynder the Directorate General of Food
dealing with those functions which under
Section 13 arc functions of the Corpora-
tion™. (30)

Page 2, line M,—
after “remuneration” lnserr—

"continuity of service," (32)

Page 2,—
after line 27, Inserr—

*“Provided that in the absence of an
equivalent grade in the Corporation any
officer or employee of the Department of
Food shall be fixed in the next higher grade
in the Corporation :

Provided further that every officer or
employec transferred to the Corporation
by the Central Government shall be consi-
dered for promotion to & post not lower
than the one to0 which ho would have besa
promoted by the Government, but for his
absorption in the Corpacation.” (33)
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Page 3, '
after 26, insert

. “Provided further that for the purpose
of lization of pay the officers and employecs
transferred lo the corporation in cach
region shall be deemed to have been trans-
ferred from the date the first programme
of transfer commenced in that region :
Provided also that inter se seniority of the
officers and employecs transferred by the
Central Government to'the Food Corpora-
tion of India shall remain unchanged
irrespective of the date or dates of their
transfer to the Corporation.” (34)

Page 4, line 2, .
add at the end

“Duly carried out under the rules made
by the President of India from time to time
which would have governed him asan
officer or employee of the Central
Government "’ (35)

SHRI TENNETI VISWANATHAN
(Visakhapatnum) : Sir, I beg to move :

Page 2,
after line 27, insert—

“*Provided that in the event of any
retrenchment of employces of  the
Corporation or the winding up of the
Corporatiom it shall be the responsibility
of the Central Government to absorb
these Central Food employees cither in the
Food Dcpartment, if revived or in vny
other Department under the Government
of India, without adverscly affecting their
continuity of service, pay, pension,
rights and other condition of service and
in such anecvent the period of service
rendered in the Food Depariment as well
as the Food Corporation of India of an
officer or an employec shall be deemed to
be in service rendered under the Central
Government for all purposes :

Provided also that the Corporation
shill not make any rules and regulation
which may reader the conditions of
sscvios of such employses in any way or
o say Ume lms (avourable than e

DECEMBER 10, 1568

Bl - 332

conditions of service applicable to
officers and employees of comparable
status under the Central Government ;

Provided also that notwithstanding
transfer to the Corporation all the afore-
said officers and employees shall continus
toenjoy such of the facilities as were
available to them before the said transfer
by virtue of their service under the Central
Government.

(3A) For the purposc of fixation of Pay,
the officcrs and employees transferred to
the Corporation in each region shall be
deemed to have been transferred from the
date the first programme of transfer
commenced in that region and the pay of
every such officer or employee shall be
fixed nationally as from that date,

(3B) In fixing the seniority of any
officer or employvee transferred from the
Department of Food vis-a-vis the stafl
employed, by the Food Corporation of
India from other sources the p-riod of
conlinuous  service rendered in  the
Department of Food in a grade which
may be cquated with a great in the Food
Corporation of India shall be treated as
Service in that cquivalent grade in the
Corporation.”™ (44)

SHR1 SHINKRE (Panjim): I begto
move -

Page 2, line 11, -

Sfor #1966 substiture **1965" (47)
Page 4, -

after line 26, inser- -

“12 B. (1) Notwithstanding anything
contained in section 12 A the Corporation
shall within a period of six months from
the date of passing the Food Corporations
(Amendment) Act, 1968 make regulations
to provide for safcguarding the interests
of the seclions of the employees olher than
those covered by sub-section (1) of section
12 A as regards their security of tenure,
seniority and promotion.

(2) O their transfer to the Corporation,
the employecs, refofred to in sub-section
(1) of Section 13 A shall be treatod &t par
with the other section of the employss in
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all respects other than those covered by
section 12 A and the regulations made
under sub-section (1).'" (48) -

SHRI N. SREEKANTAN NAIR ;1
beg to move : —

Page 4,—

Jor lines 18 10 26, substitute—

“Inquiry as is referred to in sub-section
(5), an appeal may be made to the
Secrctary to the Department of Food and
his decision shall be final.” (61)

SHRI P. VISWAMBHARAN (Triven-
dram) : I beg to move ;

Page 4,—

after line 26, lnsert—

«]2B. Nolwithstanding anything
contained in section 12 A, the Corporation
shall within a period of six months from
the date of passing of the Food Corporations
(Amendment) Act, 196% make regulations
or amend its existing regulations to provide
for safcguarding the interests of the sections
of employees other than those covered
by sub-section (1) of section 12 A as
regards their security of tenure, seniority
and promotion.” (62)

SHRI TENNETI VISWANATHAM :
1 beg to move :

Page 4, -
after line 26, inseri—

“Provided, however, that direct recruits
and transferees shall be treated in the same
way as direct recruits and promotees are
trcated in Goverument Departments (which
permit direct recruitment) in the matter of

fixing seniority."” (65)

SHRICHANDRIKA PRASAD (Ballia):
1 beg to move :

Page 4,—
a/fter line 26, lnseri—

12 B. (1) Notwithstanding anythiag
contained in section 12 A the Corporation
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shall within a period of six moaths from

" the date of passing the Food Corporations

(Amendment) Act, 1968 make regulations
or amend its existing regulations to provide
for safeguarding the interests of the sections
of the employees othier than those covered
by sub-section (1) of section 12 A ms
regards their security of tenure, seniority
and promoiion.

-

{2) On their transfer to the Corporalion
the employees, referred to in sub-section
(1) of scction 12 A shall be treated at par
with the other section of the employees in
all respects other than those covered by
scction 12 A and the regulations made
under sub-section (1)." (64)

SHRI DHIRESWAR KALITA
(Gauhati) : I beg to move !

Page 3,—
afier line 5, insert—

“‘Provided further that while making the
stafll permanent, the stafl transferred by
virtue of section |2 A above and the directly
recruited staff shall be treated separately
and in so far as the former are concerned
only suchstaff as were permanent as on
313t December, 1964 shall be considered as
permanent in the Corporation as from Int
January, 1965 while the directly recruited
stafl shall be confirmed as per Corporation
Rules and Regulations.” (66)

Page 4,—

afier line 26, lnserr—

*(8) In the case of retrenchment as
a result of shrinkage oi business in the
Corporation, the directly recrulied
employees shall not be retrenched so long
as all (he staff covered by sections 12 A are
tramferred and accommodated in other
Depariments of ihe Government of lodia:

(9 In the event of the Corporafion
being wound up, all its employces, includ-
ing the direcdy recruited employees thall
be absorbed in the Government
Indla.” (67) .
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ot W ¥ (arrererer) ¢ wAafy
wgrem, ¥Q gz Qg Ad AT
W@y f sy

Page 2, lines 5 and 6, for ‘any of the

officers of employees' substirure ‘all the
officers and employees’.

atft o ur gfefagaer #7 giawe
frar s, ReEr-diE FF AT 9
o ax & gtawt fear smanm
ay feqwa qar et dF et qar
gt & | oY T AT &1 FT FrEY, IAN
@frmfedy gearfz +y vz @mer dar
g gafae K5 F9r § oAt arw f
ATREad AT TrATRS F ETT T A3
fr stifwgd dz ozearfiw @@ faar
g 1 wAr oreardla e anfwad
farad w1 ®1€ 7T T8 § 1

uiEdz AEAT A15 AUMIT A AYR

st} wafao & Su% a1 § g
A} wgAT ATLAT §

MR. CHAIRMAN : Is the hon.
Minister accepting amendment No. 8 ?

SHRI ANNASAHIB SHINDE : 1
have moved an amendment which in-
corporates in  itselfl the amendment
which has been tabled by my hon.
friend.

off R ¥ : FO A ey A oY

auiw & Igwr Awr gy & fw oy
QEBTAl  ZRAHT BT HTQAT, JEET
9g® ¥ & TIATE gAT AEWT oo,
FTEFT & 9g¥ £ 98 FmET Jrem fw
g IATAE 47 | WX & T T8 AOUST
g 78 @ s qn ez ¥ ar adt
CERCoAR Sric i i SE O
aff sy A A g v A
AYae I 1 Xw aEETE ¥ XAy F
fag § & gg qiwdiz & k fs sawy
o ¥ & g fedmt st fam
A
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7 zq AT AT M qiwdz R
IJAET AT AT X AMFT emT @A
sem g\ Fr @ Hag amr § fa
g FE FHAA gva fAwrr &Y
fafgr o7 Haz gmar 2 % f5 &
TS AN AT TAT § ar IgEr

.gFEeT AE fFar mAm o SwEy
T fat 9 fedl smg 97 geond
T ¥M 1 g7 A o F wqg G
FTar wigd § P g * o § g
FRARNT 7 | g7 AT HIH 27T
Mz & 9T Y ) F ¥ A 9 €
Y a7 T Agy arn =gd § A
T 73 BfFT a9 A giEw @

ol g% RO wrig A A He-
¥z F1 graeT &, @A wEEn A |A A
uFESEAT faar § 999 gw avgeE TEr
grozTawsIc g
Page 2, line 19, omit ‘cease to be an
employce of the Central Government and’,
agy Fgr ¥ fF ooF oam Az
wra1wa ¥ 9w F0q a1 9z 43
mAdA iz &1 oeeATAT AFY W1 gHTD
fegraag § f s sOwT Wt
et IgAY qw fxam s &t
#ze madde & geordia B ooy gfa-
oTH 9TF @ § qA quw &Y g A
qybew garafas & § ar dx gad
§ 1 s SIOLW & gEOdr 94X
¥ T[T IAE T MY AT g, Tw
ww fes o wee w7 § fomy agY @n
it A werard fed ww
FwY fgm wmq'ofy | AfsA @ awg
stfyz veilg w1 1§ wgEw A
Qarg fas ¥ 3z gx i @@
wifed 1 sr faws A a7 ang At ew
HYT FTHA )

wzt % gz W W1 g
‘!‘!“mtt:
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Page 2, after line 27, fnsert :

““Provided that the Corporation shall
not make any rules and regulations which
may render the conditions. of service of
such employees in any way or at any
time less favourable than the conditions
of service applicable to officers and
employees of comparable status under the
Central Government.”, .

FI lzq(S)ii‘lﬁgrmnﬁ:

to be governed by the regulations made
by the Corporation under this Act.

Afer g A e@ 5 owam
¥Y ¥qez ®q § sgaeqr grAr arfad fs
37w F Al § 37wl
FY TEHT F 93 FY AFr-wAl & frdy
w&R 1 sfags afcadT a faar 30
gafse i3 gmga g=r 12 ¥ Og
SraTgAT @ g

“Provided further that no:with-
standing transfer to the Corporation, all
the aforesaid officers and employees shall
continue to enjoy such of the facililics as
were available to them before the said
transfer by virtue of their service wunder
the Central Government.,”

37 #yl ) §27 aqAdz & o
ART A7 % Ay grafam, fawy Sum
R gadt aga & gfawd s &)
A1 A g T ¥ fewefng
IE @ L e ¢ fs wgfima
HIT AN TR AT IT FHA0fOA
awy fs ar ¥ ghwid o g
freret; afz & gar wi§, @ +g =t
aifm «8 w7 1 gafeq 97 =wi &
fgdl 1 fgwwa & fag 7z &muA

W AATE

aa—%a1a (5) (@) (iii) ¥ g
mwmrE: .
It shall not apply

“to an officer or employee who, after
transfer to the Corporation, is appointed
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to a higher post under the Corporation
in response to an open advertisement and
in competition with outsiders.”

e et 13 &% gro & wmgan
g fegr orgal wr afwe wo frar
Y | 5F HA-FWIA KT AT T3 R fE
SY g% guU &1 o g, A IF @)
W o Ag @, W fe glawT &
T FERMA N FY 97 93 fagw @
7§ § e agd ¥ FWE 4A-
war § R wrgar § fs gv swfawa w
ger faar i

ot favery ez (admge)
gwrafy wERg, ¥ Smiww ez,
1964 & &t 7qr {wwA 12@ over oy
T ¥, vE¥ 37 sy & ameny,
Hifafedy, Srma &Y v arfe dar-
wal & gvew & Fao sy fegy agr
¢, 9 fs &vfy wre Hareg ar g &
feft fararm & wre faw & o o
21 Afew A sHard g wiw g
&gt fages fer 73 8, gad 3awy
o fear aar ¢ & wwwwr g fw
SAAY ¥ ¥W AN ®7 favw swr
garfaa A § | aY €540 ¥+ wro
Aoy o fesft o famr & &y g,
IAAY dwqr w40 18000 8 sty faqr
ws¥arfeat o frgfes e wre frm
F g gE 2, sawT Geqr 3000 &
w0a § o & fade gdvmar i ¢
& g § fe 37 S o e D, am-
w1y, ifrafd@, swwm ate Y
wife & §waw & fou sgweqr O
wifgq o< g foq 8% awtesr gear
22 & grer o AaT Awew 12 o wrgA
wigwry fear 81 9% amr § fe
o Tgie AL kW gnieT § wie
& #N 7 X9 A0 9T A€W WY
e swic 3w Al aaeng, Afr-
Tifcdt arfe ®Y &xaw fear o



259  Food Corporations

SHRI LOBO PRABHU (Udipi) : Sir,
I have to admire the Minister for his spirit
of optimism (SHRI ANNASAHIB
SHINDE ; I hope, you are not &
pessimist ) in respect of the difficulties in
settling this very large staff of 20,000
members. 1 would like him to understand
the complexities because as a Minister
his role is a very clear one but when
Government servants and others of a
lower order are concerned, things are not
as esay and require to be understood,

Under this particular Bill no less than
six new classes are being created in res-
pect of the Food Department employees.
Firstly, there are those who are recruited
after 1965, They are excluded from
employment. Secondly, you have the class
of those who elect for the Food Depart-
ment scales of pay and pension. Thirdly,
you have those who elect for the Corpora-
tion's scales of pay and retirement.
Fourthly, you have got a class of people
who have been transferred in advance of
others and have been promoted. There
is a provision for them. Fifthly and
sixthly, you have got this very large class
of those who are permanent and who are
not permanent,

1 made an enquiry from the Secretary
of the Ministry as to what proportion-—I
did not say, what numbers— is permanent
and what proportion is not permanent.
He was not able to give me a reply. These
factors are very important because you are
dealing with six classes.

As far as the Food Corporation
employees are concerned, there are two
classes—those who have been confirmed
after one year of service and those who
have not been confirmed after one year
of service.

These categories are relevant when at
least three situations arise, First is the
situation of retrenchment. It is no use
pretending that there will be no retrench-
ment. My hon. friend, Shri Kandappan,
has already mentioned a telcgram that
he has received. There cannot be the
slightest doubt that because duplication
exists & number of people will have to be
retrenched.
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A question was raised about the
workload. The fact remains that sooner
or later, whether the Minister is so
pessimistic about it that we shall have
scarcity for ever there are a lot of
people who think that the food problem
can be solved if left to itself and he
himself emphasizes all the time that we
have had a break through in agriculture,
we have increased irrigation and our food
production must rise. To that extent the
food problem must shrink and the staff
will be surplus. When this is the position
and retrenchment is an actual fact, what
are you going to do ?

There are people in the Food Depart-
ment who are not permanent even after
16 years of service and there are people
in the Food Corporation who are perma-
nent even afier two years of service.
When  retrenchment arises, will the
Minister tell me whether he is going to
retrench first those who are not permanent
for 16 years in the Food Department
or those who are permanent only after
two years® service in the Food Corpora-
tion 7 What is the relative priority he
is giving to these two classes 7 [ can
bring out other classes, but to make it
simple let him here and now say whether
the lotal period of service in the Food
Department will be consicered or whether
the question will be only whether such-
and-such a person is permanent or not.

Take the question of promotion. The
same problem arises here. Permanent
men have a right over those who are
not confirmed. Wtat is going to hepren 7
Is the Food Corporaticn man with three
years® service to have a right of promotion
over someone with 16 10 18 years' service
in the Food Department 7

Then again there is a questicn of their
qualifications for the various posts. They
have fixed a little higher qualifications
for the Food Corporation. What is going
to happen to the right of promotion of
those who do not satisfy these qualifica-
tions 7 Will those who normally would
have been promoted to the.r own vacan-
cies in the Food Ministry not be promoted
now ?

Considering all these, I had made what
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1 had considered a very necessary amend-
ment, to leave things as they are. No
doubt, my good friends here have been
pressing for the amalgamation of the
two time and again, but they did not
consider these complexities. There was
no harm in leaving the Food Departnient
official in the Corporation as on
deputation.

But you have left it there. Iam not
pressing that now. All 1 am saying is
that you treat the two categorics as separate
in respect of retrenchment and promotion.
Don't mix them up. You fix the ratio of
permanent and non-permanent as it is. It is
not a difficult thing. If you don't do, you
will have to face so many difliculties and
so many complications, All the time, these
officials will be spending time in equation
of posts and in disposing of writs against
orders passed by Government. | have no
doubt that there will be intervention from
the courts because itis very casy to filea
writ that the rights of certain persons have

teen affected. So, you please consider it
very carefully. Even if you are amalgamat-
ing the two cadres, keep them separately.

Now, I come to another amendment
which relates to cerlain provisions which
1 have not been able to understand. You
provide that where the authorities cannot
find enough evidence, they may record as
such and dismiss an employee, This is
clearly against article 311. This is against
ail ethics. ,When you have no evidence,
you dismiss an employee. This provision
should go because the benefit of your doubt
should go to the employee and not to
Government.

Then, | do not see why an officer who
has been appoiated to a higher post should
be exempt from this procedure. That is
something which 1 am not able to under-
stand. You may please explain that
further,

My lasi amendment is in respect of
secretariat staff. The hon. Minister said
that they were doing the work of policy
and they would not be involved and in this
particular transfer, they would have po
work in the Food Corporation. 1 would
like him to please read that clause very
carcfully which says.
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*“*......members of the Central Secretariat
service or any other service or a person on
deputation to the Department......"

They are not in the Secretariat; they are
on deputation to the Department. They
have a certain work in the Department and
that work is now transferred to the Food
Corporation. I have suggested an amend-
ment that you allow an option of remaining
on the Food Department’s scale or on the
Government scale. These officers should
be allowed the right to join the Food
Corporaticn. The hon. Minister's
presumption is not correct to say that they
are dealing only with policy,

MR. CHAIRMAN : Shri Kalita.

SHRI DEVAN SEN: Sir, [ want to
speak on my amendment Nos. 32, 33, 34
and 35.

MR. CHAIRMAN : I told you to speak
on all amendments,

SHRI DEVAN SEN : It was difficult to
point out the relevant amendments and to
speak on them at that time. These are
important amendments. 1 want to speak
on them,

MR. CHAIRMAN : All right; I will
call you after him.

SHRI DHIRESWAR KALITA
(Gauhati) : I agree with Mr. Lobo Prabhu,
All amendments which we have moved
are regarding employment security to the
employees. If their employment security
is assured in this enactment itself, we
shall withdraw all the amendments. Yester-
day he was also, categorically questioned
about the direct recruits. Today, he has
assured that nearly 2,300 direct recruits
are there and they will not be retrenched
immediately., But we do not find this
guarantee in the Act. That is why we
have moved these amendments. Your
oral assurance will not do. Although we
agree that the Bill should be passed, there
should be a certain minimum guarantee in
the Act itsell to the employees who have
been working for years together. 1 hope
the hon. Minister will agree while he
assures the House that their services will
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not be rendered surplus and that their
services will be kept in tact, - Why should
not that be put in the Act itself ?

Therefore, I would request the hon.
Minister .to accept my amendments on
Pages 3 and 4.

ot ¥ A ;B owed s
o 32 ®1 Aw g N R fw
9T 2 ATER 24 9T wgt X WgAwT
¢ a@i 39 Az sEPER s Al w
faar stra 1 ga fasr & g1 o 9 9
A1, AR 7i77g w1 fors far aar
e £F a7 FAgR s afaw
fagali g otz gw ol & fam &
s 3 5 sAgeEr s afas @)
@M1 gafrn 3R frera w0 &
g qgﬁud‘mmuﬁzﬁzgi

ardfzdT AvA< 33 o tar & fewr-
a7 % fag

Page 2,

afrer line 27, insert

“Provided that in the absence of an
cquivalent grade in the Corporation any
officer or emlpoyee of the Department
of Food shall be fixed in the next higher
grade in the Corporation "

A Far fs anft M dew g
g fawm & 3R FIOREE & &g
faad 371 78 § | ®EY a9 WRIE,
4 a4 gau 3 1 gafae 70 qoin §
i st gr=awT fam wmr et Y-
W K[ A® HrOUT AF (FAAE HE H
IHRT ASAT 9¥A0 ) qF AY A W=
a1 YfAae AT S0 & fag da
fear war | Ffraz Mo Feay @
¥g FITITLAT § Wygar A1 AY & g%
¥ Ig¥T AT 74T ¥\ EET OF Sifaey
ax g
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“‘Provided further that every officer or
employee transferred to the Corporation
by the Central Government shall be
considered for promotion to a post not
lower than the one to which he would
have been promoted by the Government,
but for his absorption in the Corporation.”

THFT AAFT ATF § | TART 03—
HA T & A€ AN g1
TJUNH AFAT 34 50 FFTE :

Page 3,
after line 26, insert

“Proviced further that for the purpose
of fixation of pay the officers and
employees transferred to the Corporation
in each rcgion shall be deemed to have
been transferred from the date the first
programme of transfer commenced in that
region :* y

ag Y aga wgeaqy § 1 dEv
T @ 1% OF AT F1 G AT
T a¢ agh g gfaax ) wadtwa
# anwT ag @ifage g sram e IW
¥ 4 AY AR HEF ATCAT a8 &
faam & qufy @iftge ar &fss azi
& Jfra @ amar | 39w g
o w9 @) gwdr § sAifE sTEenIm §
gwmz g 10 @ g Ak §@m
fawrr & Rz § 3 w9¥7 AE
wafeu raF) @t fgwma @ =g
sggag:

“Provided also that inter se seniority
of the officers and employees transferred
by the Central Government to the Food
Corporation of India shall remain

unchanged irrespective of the dale or
dates of their transfer to the Corporation.”™

g uw far o amgelt A
gravn § @R gma w®@ war § A
gn  Siff € w7 agy ww
{1 gafeg gf Iew fgeme s
w1 |
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T oz wiEHE § 35S AT FT |
Tg ¥9 UWTE ¢

Page 4, line 2;

That-is to say, ‘‘evidence adduced
during such inquiry",

add at the end—

“duly carried out under the rules made
by the President of India from time to
time which would have governed him as
an officer or employee of the Central
Government.”

mErAaea 9 are § | & sga
FAMAT FIAT 7AEY AT |

it e ey (afean) @ ganfa
oY, 59 faw ¥ qrar 12 (v) & o=w
18 garz wHarfTal & fadi & @ @
%t 7% 2 dfF o @ra fanr @ar 99
# ferz gr i gax & F0a FHard
ot § 3% a1 H g w¢ faw ad
fRar war & 1 A% 9w, IAA difa-
aifedy, sasr M arfg &l e
"y framg 92 &1 a1 ag =T 9w 9T
3 &% fer wrd [@Er AEER gRT
arfer AT 37 18 g7 F g9 w3
EATX &' 747 FTHT Mg 1 gA9T W
&7 & fog 7o afwdz 12 (@) (1)
12 (@) (2) 3r1gw Tz Ef
Leals i d i ol

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : There are two amend-
ments standing in my name. One is
am ndment No. 44 and the other is amend-
ment No. 65. They all relate to conditions
of service of those officers or employees
who are transferred from the Department
to the Food Corporation. The second
amendment relates to the position as bet-

ween the direct recruits and those who are”

taken there on transfer. So many amend-
ments have come because of the following.
In the Siatement of Objects and Reasons
it is said :
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“In doing so, care has been taken to
ensure that the pay, pension and other
conditions of service arc not. as far as
possible, adversely affected on account of
such transfer.”

This pious wish has been written into
the Statement of Objects and Reasons.

Now, the difficulty has arisen because
they have not said that all the rules which
apply to the Government scrvants will
apply to these people who are transferred
from the Food Department to the
Corporation on the ground that they are
servants of the Corporation. Instead of
that, they said, in the original Act, that
certain rules and certain conditioris of
service will be laid down. Therelore, for
the redemption of that promise, aficr some
years, they have come now with this Bill;
but here, instead of making the rule clear,
they have simply provided for some
“‘condilions’ and they have not provided
for other *“‘conditions; and what really
happens is this : When they gave a number
of conditions and omitied certain other
conditions by implication it means that the
other conditions are denied. That is why
these apprehensions have arisen. The
Minister thinks that they are misap-
prehensions.

In drafting this Bill, if simplicity was
observed there would not have been scope
for this kind of apprehension or misap-
prehension. Now, Sir, 1 am not one of
those who believe that this kind of white
elephant called the Food Corporation will
remain for ever. This is an unnecessary
thing in normal times, It is an unnecessary
burden this country is bearing.

There are many of our friends who
think as to why the distribution of food-
stuffs should be done through the Govern-
ment agency knowing full well how Govern-
ment is functioning in other public sectors.
But that apart.

Sir, overnight what has happened ? They
have transferred Rs. 10 crores to the Food
Corporation. From that day, these Rs. 10
crores bear interest at 7§%. The overhead
charges cost another #49%;,; that is, 11 to
12% is the extra burden on the consumer
in this country, apart from other kinds of



257 FooAd Corporations

expenditure which may be incurred. This
11 to 129 of money is an unnecessary
burden on this country; whether there is
scarcity of food or whether there is plenty
of food, it is certainly an wunnecessary
burden. That is so, but as long as it is
there, the evil is there, we have gotto see
that the evil is not very much burdensome
to all those who are affected by it and
among those people who are affected are
these government servants. If the Minister
is pleased to look into my amendment No.
44 he will sce the reasonableness of my
plea. He was very categorical when he
said that they are not going to be wound
up. When we asked. What will happen,
supposing the Corporation is wound up,
he said **What will happen? Nothing will
happen; they will be re-employed.” What
will happen to all those benefits which they
have securcd and the long-term service
which they have rendered 7 He simply <aid,
they will be *‘re-employed” and some
provision will be made. That is what he
said.

Tt is very- nebulous. People who have
served years and years in Government and
who are transferred to this Corporation
are not given any hopes as to the bencfits
they will have and the terminal benefits
which they should have on retirement,
but it issaid that if the office is wound
up, they will be treated like any others
in the same category for the purpose of
re-employment elsewhere in Government.
This is a very unsatisfactory position and

1 would request the Minister to think
over it.
The second thing is that all . of us

are anxious--and the Minister also is—to
see that the conditions of service of
these transferees do not suffer in any
way because of their transfer to the
Corporation. This is all the gist of all
the amendments and, the speeches
made yesierday also. What is wanted is
that this should be statutorily guaranieed.
But the present wording of the provisions
in this Bill does not afford that guarantee.
1f the Minister looks into these amend-
ments and accepts them, so much the better.
Otherwise, he mad redraft them to his
own liking and see that a specific provision
is made that while drawing up regulations
the Corporation shall not impose any
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conditions which will make the conditions
of service of the transferees unfavourable
or less favourable than' what they are,
and that as between direct recruits and
the people who are transferred to the
Corporation, the same rules which apply
in other depariments in the case of direct
re ruits would apply hear also. Direct
recruits should get neithcr more nor less
than what they got in other departments
wherever there is direct recruitment. All
that the transferces demand is : As a
maiter of policy, you have created this
Corporation and now you are transferring
us there, with or without our will; but
please see that the conditions which you
impose on us will not be less favourable
than what they were prior to the transfer.
But here the provision in sub Cl. 3 is :

*....and become an emploves of the
Corporation with such designanon as the
Corporation may determine and shall,
subject to the provisions of sub-seciions
(4), (5 and (6), be governed by the
regulations made by the Corporation
under this Act as respects remuneration..,. '

This does not confer a stawutory
guarantee than the condilions o be
imposed will not be less favourable than
what they are at present. All that is wanted
that this should be spelled out in the Bill
itself, instead of leaving it 1o the
Corporation. These Corporations have
become tyranis. The moment a
Corporation is created, it develops a new
kind of independence like son-in-law and
says the next day, *we are aulonomous
and independent; we will recruit whom-
soever we like on whatever conditions we
like; nothing doing about ensuring
continuily of conditions of service 1o
government servants in our employ.’
They may appoint as a regional manager
a person whom they like. He may be
somebody’s friend in the Corporation,
Then the poor Minisiers are made to
answer here by the Secretary that it is an
aulonomous depariment,

What is autonomous about it ? The
word ‘sutonomous’ is not used in any
of the laws passed by Parliament. They
are all subject 10 certain limitauons. But
an  atmosphere is created, anm aura is
spread or built round these corporations
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and all people, including Ministers, are
made to believe that they are autonomous
and they can do what they like. When
we talk of ensuring a certasin set of
conditions of service for the employees,
the Minister simply savs it will be subject
to such regulations as they may make and
all these will be looked after. In his
speech he agrees that this will be done,
but why does he not make the provision
in the Bill itsell ?

This is the gist of all the amendments.
I hope the Minister will give careful
consideration to them, and instead of
brushing them a side, incorporate the
substance of the amendments in the Bill,
Government servants are all  perturhed
because of this transfer to a new house
called this new Corporation. We do not
know whether it will be made parmanent
or not and at what point of time it
will assume what kind of autonomy it
may choose. These are our apprehensions
and the Minister should do the needful
to allay them.

sit et (dfew) . garafa s,
By ot srdfeliz Aw foar @ a@ ag@
Fdqer & gafay fis Ig¥ sqea dar &
sfavara #7 § &7 f17 gATC FAACA
A WA FE OEORWA F
sW@iarrag gt & fe o W
#1E FIRe AT qfiqs  arefan
wqifs & @& § ar stfavara dar gvar 8
FAAT & AT ag gy b fe o
grm, Ay fF ST A @A &
Tz T AT FHOD T SR
¥ @ § fe sy g g% and
oty a3 ¢ f& foe®™ gug ¥ i
tar zar & e 3% st gw a1 guan
gowTT &7 gae w3y § Y ghard
gaeqt &1 A gor grar af, Afew IAR
10 7€ I9-gueard IEw o £
wfad aw 3 fvas § v sraing
& wATfa & far mvwdr agy W,
tar fgarar Tar, ax ¥ JoE wF "
& 3741 xq falige & weadft fady,
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7ez &3 & falt Fvr oY Howw § 9w
® e &7 ) & Tt e WO
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w&z fear arar &, ag & A 70 oW
fe adr o &1 ot 3T eq §, IART W
w17 ogfr &, 3a% art § v o ¥
tar g § fF gowr O awer, T
7 gAT § 34 9T wlfqearg war §
AT I FAZ § wFfeat A mreadt

afl faadt &1
1451 hbrs.
[MR. DePUTY SPEAKER in the Chair)

SHRI N. SREEKANTAN NAIR
(Quilon) : 1 cannot understand Mr. Lobo
Prabhu’s amendment and his insistence
on keeping the two categories of smployees
separate, There are only 2,300 on the
one said while there are 20,000 on the
other, 1 do not want anybody to be
sent away, but it anybody s to be sent
away *“‘last come first go" should be the
principle.

MR. DEPUTY SPEAKER : 1 am
sorry the hon. Member was not present.
He specifically mentioned your point while
replying.

SHRI N. SREEKANTAN NAIR :
He wants the depulationists (o be
treated contrary to this  principle. 1
raised that question yesterday, but the
Minister did not reply to it. The question
of deputationisis is a wvery complex
question. They have beer taken from the
Centre and from the States. The
Minister combines all thesc persons into
one group, the so calied Secretariat. People
from the Secretatiat who are sent a3
Directors are outside the purview of this
Bill and of the Corporation. but people
who have been sent on deputation get
much higher emoluments and rank in
the Corporation. So, let us ooce and
for all end this business of deputation.
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[ SHRI N. SREEKANTAN NAIR )

Let them decide whether they want to
continue in the Corporation or in the
Central or State Government as the case
may be. Let them make a choice and
let it be final.

Coming to my amendment, it is against
all laws and all the constitutional provi-
sions to punish some body without giving
him a hearing. Sub-clause (5) reads :

“No officers or other employee trans-
ferred by an order made under Sub-
seclion (1),

(a) shall be dismissed or removed by
" an authority subordinate to that
competent to make a similar or
equivalent appointment under the
Corporation as may be prescribed;

(b) shall be dismissed or removed or
reduced in rank except after an
inquiry in which he has been
informed of the charges against
him and given a reasonable
opportunity. .**

That is fair, but Sub-clause (6) says ;

«If, in respect of any such officer or
employee as aforesaid, a question arises
whether it is reasonably practicable 1o
hold such inquiry as is referred to in
sub-section (5), the decision thereon of
the authority empowered to dismiss or
remove him or to reduce him in rank
shall be final.”

This is a statutory provision. Yesterday
the Minister was saying that rules would
be made, but rules cannot be made to
go counter to the Statute, Here is a
provision which will be struck down by
any court.

Nobody can be punished in this country
‘without being given a hearing. If he is
not given & hearing and the officer who
is empowered to dismiss him says,—‘You
cannot be given an opportunity’, that
will not stand in a court of law. Letus
not go into the question of legality. It is
immoral. So, there must be some other
appellate authority. I suggested that the
Secretary of the Ministry of Food may
hear the appeal because 1 wanted to take
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it out of the purview of the Corporation.
If it is a question of denying justice or
punish him without an opportunity. .

MR. DEPUTY SPEAKER : Do you
mean to say that the rights given under
Art. 311 of the Constitution have been
denied 7

SHRI N. SREEKANTAN NAIR :
Yes, Sir. He could be dismissed without
being given a hearing and the decision of
the officer who is to dismiss him, whether
he can be given a reasonable hearing or
a reasonable possibility of giving him a
hearing, is final. He is the prosecutor
and executor and he is also the Judge.
There is no question of even an appeal.
There must be an appeal. Let the appeal
be outside the limits of the Corporation.
The Secretary of the Ministry may be
the appellate authority because it is an
action of the Corporation and it is a
question of dismissal, a fundamental
right of the employee. T do not want
the Minister to be the appeliate authority
because there may come a time when
there is no Minister. Let the bureaucrat
enjoy that power, but let there be an
authority outside the scope of the
Corporation.

SHRI K. NARAYANA RAO (Bobbrti):
I want to point out...

MR. DEPUTY SPEAKER : If I keep
it open for debate, many hon. Members
would rise. We have already exhausted
the time. I cannot allow.

The hon. Minister has exhaustively
covered at the consideration siage.
would request him to be very brief and
to the point.

SHRT ANNASAHIB SHINDE : Iam
thankful to you for your suggestion.
I would myself like to be very brief.

Important points have been raised by
Shri Lobo Prabhu and Shri Sreckantan
Nair that some of the provisions,
especially sub-section (b) of clause 5
are against the provisions of the Consti-
tution. I am really surprised that both
the hon. Members who are very leamned
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members should raise this point which
is with any sub e b if the
hon Members kindly look in to the

provisions of Article 311 of the Constitu-
tion, they will find the same provisions
reproduced in this section. Exception has
been taken to a provision wherein it has
been said :

*“Where the authority empowered (o
dismiss or remove an officer or employec
or to reduce him in rdnk is satisfied
that for some reason, to be recorded by

that authority in writing, it is not
reasonably practicable to hold such
inquiry."” -

Shri Lobo Prabhu has taken objection
to this provision. May [ draw his
attention that this is nothing but the
same clause reproduced from  Article
311 of the Constitution. In Article 311
of the Constitution—1 shall not go into
other clauses—it is said :

““Where the authority empowered to
dismiss or remove a person or to reduce
him in rank is satisfied that for some
reason, to be recorded by that authority
in writing, it is not reasonably practicable
to hold such inquiry; or”

That means the same provision which
is part of the Article 311 has been
reproduced in this clause. It is not
inconsistent with the provisions of the
Corporation.

Shri Sreekantan Nair argued in
respect of clause 6 which reads :

“If, in respect of any such officers
or employee as aforesaid, a question
arises whether it is reasonably practicable
w0 hold such inquiry as is referred to
in sub-section . (5), the decision thereon
of the authority empowered to dismiss or
remove him or to reduce him in rank
shall be ﬁna.L".

15 brs.

- Again, T would like to dmaw your
kind attention to sub-clause (3) of article
311 wherein it says :

“H, in respect of any soch person
as aforessid, = quostion arises whether
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it is reasonably practicable to hold such
inquiry as is referred to in clause (2),
the decision thereon of the autkority
empowered to dismiss or remove such
person or to reduce him in rank shall
be final.”

So, it is nothing but reproduction of
the clause as given in article "311. The
Government has been careful enough to
examine all these provisions in consultgtion
with the Ministry of Law and all the

constitutional aspects have been looked
into.

SHRI N. SREEKANTAN NAIR : In
cvery clause, there is provision for appeal
in the other case, but here there is nothing
of the sort.

MR. DEPUTY-SPEAKER : Article
311 provides two opportunities. The hon.
Ministet has said that more or less two
opportunities have been provided for in
this clause. Beyond that, what do the
hon. Members want 7

SHRI S. M. BANERIJEE : Yesterday,
when I was speaking on the Bill, what
I said was that there are certain rules
and regulations to be followed according
to the Central Government (Classification,
Control and Appeal) Rules. These are
based on the substance and spirit of
article 311. There was a controversy in
the House itsclf, when only one oppor-
tunity was given, when Shri A, K, Sen
was the Law Minjster, Ultimately, the
entire thing was discussed and two
opportunities were given. I would like
to know from the hon. Minister if the
same rules govern the service conditions

in the matter. Then that should be
omitted.

SHRI N. SREEKANTAN NAIR: |
can give several instances; I have not
brought them with me. Dismissals of
Government servants have been quashed
by the high courts and the Supreme

Court on the ground that they were
invalid,

MR. DEPUTY-SPEAKER : [ know of
m“whicbwwtlothhm
Court and the decisions were
in favour of all those who had suffered
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[ Mr. Deputy Speaker ]

at the hands of the Government. Here,
the question that has been raised is, will
they be -governed by the same service
rules as the other Gowvernment servants
or would they be different. On that, the
House got 1o be satisfied,

SHRI ANNASAHIB SHINDE : The
service rules are framed by the Food
Corporation of India but the principle
has been accepted ; the basic constitutional
protection which was there for the
Government  employee would be
available even after transfer.

MR. DEPUTY-SPEAKER : Now, the
House must be satisfied.

Nt @A ¥ & 73 ST AR
t fs it adeg & fs sdafeat =y
sfea@) a1%. afaw & fgwrma &
wrk # faw # wet qv fear gam § 7

SHRI ANNASAHIB SHINDE : I have
already made it clear, but [ shall repeat
it because the hon. Member is insisting
on that, Why have we come forward
with this Bill ? Originally _the services
were to be transferred by executive order,
but many hon. Members, representatives
of the employees and members, of
trade unions raised the objection that
the transfers should be siatutorily gover-
ned and there should be statutory
provision for providing the transfer and
the executive order may not satisfy the
employees, and that is why we have
come with the provisions of this Bill,
So, the intention of the Bill is thai the
continuance of their scrvice would be
there,

Shri Tenneti Vaiswanatham raised a
point in his amendment which says :

*‘Provided ulso that the Corporation
shall not make any rules and regulations
which may render the conditions of
service of such emoloyees in any way
orat any time less favourable than the
conditions of service applicable to officers
and emplovees of comparable stalus
under the Central Government .."

We fail to appreciate why the hoo.
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Member is insisting on this, because we
have given the option. After transfer’
of service, if the employees of the Food
Department want to avail themselves of
in regard to scales
of pay, retirement benefits and a number
of other things, they have the option.
The option has been provided. The
Government have gone a step forward in
saying this : not only can they avail them-
selves il they desire the facilities and
benefits extended by the Food Corporation
of India but if they 'want to continue with
the cxisting benefits, it is entirely at their
discretion. And, therefore, there is no
point in saying that holhing inconsistent
should be provided. This amendment,
to 'my mind, is superfluous, and I do not
agree at all with the hon. Member.

SHRI TENNETI VISWANATHAM :
He says, these people have got the
option and thercfore, they would not
be worse off. But where is the provision
which says that the conditions will not
be less favourable than those that were
available to them before the transfer 7
He may not accept the amendment but
after a time, he will be obliged to do it.

MR. DEPUTY SPEAKER : He has
given an assurance on an earlier occasion
when Mr. Sreckantan Nair  and
Mr. Lobo Prabhu had raised the point
they would get tHe same
pratection as provided under artical 311,
He said, the rules will be framed
accordingly so that that protection would
be available. He had made it clear that
once he opts out and joins the
Corporation service, that option is final.
Then he will be governed by those gervice
rules which will be based on the service -
rules for sther Government scrvants.

SHRI K. NARAYANA RAO: How is
it possible, Sir ?

MR. DEPUTY-SPEAKER : Hec has
given that assurance and I am prepared
to accept il.

SHR1 TENNETI VISWANATHAM :
You have summarised what he said.
Our difficulty is, hereafter id the Food
Cotporaticn, ihere will be two sets of
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oconditions of service—one man drawing
Rs. X plus Rs. 2 and another drawing
only Rs. X, one man having some kind of
benefits and another man having another
kind of benefits. Does the minister think
that this will lead to peace in the services ?

Secondlv, he has said that having
opted out, they can be secute. But
where is the provision in the Act which
says gthat they will not. be worse off.
In the Statement of Objects and Reasons
it is writlen, but why is it not written
in the provisigns of the Bill that their
conditions in no way shall be less
favourable than what they were before ?
So far as article 311 is concerned, it only
applics to dismissals and appeal. There
are other conditions of service and
benefits which the employess would
have been enjoying for years and years
like continuitly of service. Where is the
obligaticn upon the corporalion under
this Bill to see that those conditions do
not became less favourable 7 We have
got an assurance all right, If assurances
are law and if 1 am the Chief Justice of
India, I will act upon them.

o ¥ FA : IOTEAE  AEEA,
wef ERT & wEw ¥ & TN A
HTqET saTT ATKr 45§ i arefen
weaT SrgaT £ 1 sEA wgr o @ fs
awEAT &1 A Aga A8 gar g
o+ (wwa)" AT WrCr 45 (3) w
¥ §OT WX foad wgromar g
(vawwr)....

MR. DEPUTY-SPEAKER : An
assurapce given to this House has equal
validity. Has the minister anything to add ?

SHRI ANNASAHIB SHINDE : NoySir.

Mr. DEPUTY-SPEAKER ; [ will now
put Government amendments Nos, 3, 4, 5,
and 6 to clause 2.

The question is :
Page 2,
for lines 9 to 11, subrtitute—

«Provided that no order under this sub-
gaction shall be made in salation to any
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officer or employee in such Department or
office who has, in respect of the proposal
of the Central Goverament to transfer such
officer or employee to the Corporation,
intimated within such time as may be
specified in this behalf by that Government,
his intention of not becoming an employee
of the Corporation.”"” (3)

Page 2, line 35,—
Sor *the retirement or*'substitute—

“The leave, provident fund, retirement
or" (4)

Page 2, line 38, —

Jor *“The provident fund or™ substitute—
“‘The leave, provident fund or™ (5)
Page 3, lines 31 and 32,—

Jor “as may be prescribed’ subsritute—

“+As may be specified in the regulations
made by the Corporation under this
Act."” (61

The motion was adopted.

MR. DEPUTY-SPEAKER : I will aow
put all the other amendments to vote.

Amendments Nos. 7,910 14,19, 21, 22,
27 10 30, 32 to 35, 44, 47, 48, 61, 62 and
64 10 67, were pur and negatived,

MR. DEPUTY-SPEAKER The
question is :

“That clause 2, as amended, stand part
_of the Bill."
The motion was adopied.
Clause 2, as amended, was added ro the
Bill.
Clause 3 was auded o the Bill,
Clause | (Short Title)
Amendment ma.e :
Page 1. line 4, for ‘1967
substitute *1968°. (2)
(SHRI ANNASAHIB SHINDE)
MR. DBPUTY SPEAKER : Thy
Quesiion i§: .
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| Mr. Deputy-Speaker |

« That clause 1, as amended, stand part
of ths Bill".

The motion was adopted.

Clause 1, as amended, was added to the Bill,
Enacting Formula

Amendment male :
Page 1, linz |, for ‘Eighteenth’ substirute
‘Nineteenth'. {1)
(SHRI ANNASAHIB SHINDE)

MR. DEPUTY SPEAKER : The
question is :

“That Enactinf Formula, as amended,
stand part of the Bill".

The niotion was adof.ted.
The Enacting Formuwla, as amen:led,
_was added to the Bill.
The Title was added to the Bill,

SHRI ANNASAHIB SHINDE : 1 beg
to move:

«That the Bill, as amended, be passed”.

MR. DEPUTY SPEAKER The
question is :

*That the Bill, as amended be passed’.
The motion was adopted.

“15-12 brs.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF ESSENTIAL
SERVICES (MAINTENANCE)
ORDINANCE

SHRI S. M. BANERJEE (Kanpur) :
On a point of order.

MR. DEPUTY SPEAKER : But there
is no business before the House, Let Shri
S, S. Kothari move his resolution, Then,
1 shall give him an opportunity to raise his
point of order.

SHRI S. M. BANERJEE: My point
of order is that this motion canpot he
dipsupsad.

-Advisory Commitiee. |
‘some up here. Now, Government .gpe

MR. DEPUTY SPEAKER; If thatis
the point, I shall consider. First, let Shri
S. 5. Kotharl move his motion; let him get
up and say that he moves it. Then, he can
raise the point of order.

SHRI S. S. KOTHARI (Mandsaur): I
beg to move:

“This House disapproves of the Essential
Services Maintenance  Ordinance, 1968
(Ordinance No. 9 of 1968) promulgated by
the President on the 13th September,
1968",

SHRI S. M. BANERJEE : 1T am sure
that this resolution has been moved under
article 123 of the Constitution. It has been
admiited by you or by th: Speaker und-..r
rule 184, Article 123 reads thus :

“(1) 1Ifatany time, cxcept when both
Houses of Parliament are in scssion, the
President is satisficd that circumstances
exist which render it necessary for him to
take immediate action, he may promulgate
such Ordinances as the. circumslances
appear to him to require”.

Then, there is & provision to the effect
that every such Ordinance shall be laid
before both Houses of Parliament and shall
cease lo operate at the expriation of six
wecks from the reassembly of Parliament
and so on.

This ordinance was passed by the back-
door and it has now been brought before
this House and laid on the Table, T have
no objection to that, Shri S, S, Kothari,
Shri George Fernanades, Shri Joytirmoy
Basu and myself in our wisdom have tabled
a resolution seeking to disapprove of the
ordinance. ' That resolution can only be
admitted under rule 184 which reads thus :

*'Save in 50 far as is otherwise provided
In the Constitution orin these rules, no
discussion on a matter of general public
interest shall take place except on a motion
made with the consent of the Speaker™,

You have given your consent. That is
why this has been admitted. Then it was
decided to allot time for this in the Business
Ultimately it has
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Ordinance
seeking to convert the Ordinance intoa
Bill. Shri S. S. Kothari and others have
moved a resolution seeking disapproval of
the ordinance.

This resolution has been admitted under
rule 184. There: are certain conditions
under which such resolution could be
admitted. The first condition is that it
shall raise substantially one definite issue;
and the definite issue is one of banning
strikes. Sccondly, it shall not contain
arguments, inferences, iionical expressions,
imputations or defamatory statements, and
thirdly it shall not refer to the conduct or
character of persons except in their public
capacity. We are not discussing the con-
duct of the Home Minister. 'We could have
discussed it, but we are not discussing it
now.

Then, It shall be restricted to a
matter of recent occurrcnce™, This is a
recent occurrence, on the [9th September,
Then, *‘shall not raise a questién of
privilege™. It is not raising a question of
privilege. Then, “it  shall not revive
discussion of a matier which has been
discussed in the same session;"”. We have
not discussed it in the same session, though
we had a no confidence motion on the
same subject.  Then, *«it shall not anticipate
discussion of a matter which is likely to
be discussed in the same session. *“To-
morrow, or ¢ven today, it is going to be
discussed because the Bill is coming up.

'

Now I come to my main point, which

is under rule’ 188, which rcads:

“No motion which seeks (o raise
discussion ona matter pending before any
statutory tribunal or statutory authority
performing any judicial or quasi-judicial
functions or any commission or court of
enquiry appoinled to enquire into, or
investigate, any matter shall ordinarily be
permitted to be moved ™

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Read the
proviso also; read the full thing.

SHRI S.

M. BANERJEE : T am
reading it -

Res.)

“Provided that the Speaker may, im his
discretion, allow such matter being raised
in the House as is concerned with the
procedure or subject or stage of "enquiry
if the Speaker is satisfied that it is not likely
to prejudice the consideration of such
matter by the statutory tribunal, statutory
authority, commission or court of enquiry.™

Sir, you are the supreme commander of
the army of democrats. Now, I will quote
ta you some rulings of the Speaker. The
same point of order was raised on the 7th
April, 1965 when there was brutal firing in
Bastar, killing even the Maharaja of Bastar,
and all the sections of this House wanted
that 1o be discussed. Then Shri G. N.
Dixit, who is no more in this House
contended that it cannot be discussed here
by raising a point of order. ShriH. C
Mathur then said that so far as the com-
mission appointed by the State Government
is concerned, it cannot be discussed in this
House. He said that the issue is “po
more with us."”

MR. DEPUTY.SPEAKER : It was
over-ruled,

SHRIS. M. BANERJEE: I know. I
am coming to that. 1 will refer to those
things which have been upheld. Ultimately,
it was decided by the hon. Speaker that
anybody who was responsible for that, that
also capnot be discussed. He said “you
cannot discuss the merit or demerit of the
case; you can only quole certain incidents,
what happened there.'”  Naturally, that
was allowed.

Then, on 9th May, 1968, a question was
raised by Shri Madhu Limaye:

““That this House disapproves of the
statements made by Shri Ranganathan,
Under Secretary, Ministry of External
Affairs on behalf of the Government of
India in his affidavit in opposition on the
21st April, 1968, before the Delhi High
Court which are conirary to the statements
made by the Minister of Home Affairs in
the House on the 28th February, 1968 in
implementation of Kutch

AM-“

Shri Madhu Limaye wanted to move &
‘motion disapproving the condyct of @
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particular officer and he explained why it
should be donc. Now, the Speaker took
time to consider it. He did not givea
ruling immediately. He patiently waited
and referred the matter to the Law
Minister. I am now reading only the
ruling of the Spcaker from page 36735 of
the uncorrected proceedings—now corrrec
ted, perhaps-—dated 9th May, 1968. °

“On my enquiry from the Law Minister
whether the effidavit was a privileged or

" secret document, the Law Minister stated

as follows :—

“1 did not say that it is a privileged
document; 1 said that it is a document
which is now being considered by a
conrt.”

So, the Law Minister contended that a
discussion cannot take place because the
case is pending before a particular High
Court. The Speaker ultimately gave a
ruling, after weighing the rights of this
House and the judiciary. I am quoting it :

“As regards the third question, the rule
whether a motion which relates to 2 matter
which is under adjudication by a court of
law should be admitted or discussed in the
House has to be interpreted strictly, While
on the one hand the Chair has to ensure
that no discussion in the Housc should
prejudice the course of justice, the Chair has
also 1o sce that the House is pot debarred
from discussing an urgent matter of public
importance on the ground that a similar,
allied or linked matter is before a court of
law. The test of sub-judice in my opinion
should be that the matter sought to be
ralsed in the House is substantially identi-
cal with the one on which a court of law
has to adiudicate. Further, in case the
Chair holds that a matter is suh-judice, the
effect of this ruling is that the discussion on
the matter is postponed till judgment of the
court is delivered.

The bar of sub-judice will not apply
thereafter, unless the matter
suh-Judice again on an appeal to a higher
court.”

Lastly, his ruling was, after this was
pi.ﬂoutloh‘mhyw boa. frisnds,
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Shri Bhandare and others—I
Bhandare was there—

think, Shri

“Hence I consider"—

This is very important.

“Hence T consider that discussion on the
notice of motion should be postponed until
the court has delivered its judgement. I
am, however, ‘clear that the matter is of
public  importance which should be
discussed in the House and its importance
will not be lost if the House waits until the
court has adjudicated in the matter.”

My submission is that the Ordinance,
which we are going to discuss now. has
been challenged--1 have verified it—in the
Supreme Court and in three High Courts,
namely, the Delhi High Court, the
Rajasthan High Court and the Andhra
High Court. It may be said on behalf of
the Home Minister that the Supreme
Court has rejected it. I know that but it
has not rejected it on merit; it was
simply not admitted.

SHRI R, D. BHANDARE (Bombay
Central) : Itis a strange proposition.

SHRI S. M. BANERIJEE : Il you can
show any judgement by which it has been
rejected on muerits, 1 am prepared to
accept that.

~ This particular view was upheld even
by the learned Speaker on the 9th May
1968. The case is not pending only in the
Delhi High Court, but in Rajasthan and
Andhra High Courts also it is pending.
What we arc going to discuss is an
Ordinance which has been challenged in
the High Courts, the highest® judiciary in
the States. It is pending there. What is
coming next ? It is that the Ordinance
should become law. Which Ordinance ?
The Ordinance which is under challeage.

So, I say on the basis of past rulings,
specially the latest ruling on 9th May,
1968, that this discussion should not be
allowed and this should be kept pending
the finalisation of the cases by the threp
High Courts-
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of Ordinance
SHRI K. LAKKAPPA
What about human rights ?

{"I'urnkur) H

MR. DEPUTY-SPEAKER : So far as
the first point is cencerned, he mentigned
article 123 of the Constitution. Will he
kindly look at clause (2) of the same
article, wherein it has been stated :—

shall be laid beforc both Houses of
Parliament and shall ccase to opegrate at
the expiration of six wecks from the
re-assembly of Parliament, or, if before
the expiration of that period resolutions
disapproving it are passed by both
Houses™ ?

SHRI S. M. BANERIJEE : 1 know it.

MR. DEPUTY-SPEAKER : Under the
Constitution, a right is given to this House
to disapprove it. It is not simply allowed
to lapse; the House has the right to
approve or disapprove il.

SHRI S. M. BANERJEE : My point
is not that.

MR. DEPUTY-SPEAKER : So far as
the first objection under rule 184 is
coneerned, that does not apply here and
I do not allow it.

M. BANERJEE: Under
admitted this

SHRI S.
what  rule have you
motion ?

SHR1I § S KOTHARI
direction 9A and article 113 of the
Constitution,

MR. DEPUTY-SPEAKER : In the
Constitution it is obligatory. How ¢an
we deny this House the right to disapprove
an action 7 No rules can prevent this
House from acling because we have a
right under the Constitution, That is
not possible, .

SHRI S. M. BANERJEE: You have
not followed me correctly. 1 have the
Constitution with me and I have quoted
articlke 123. 1 can quote article 123 (2) also
which . you have quoted ‘and quoted
very ably than 1 could. | table a motion
before this House under the Rules, My
Bible is the Rules of Procedure.

Under .

Re. Essential 26
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Either it is 193 or 184, What is
the rule under which this motion has
been admitted ?

MR. DEPUTY-SPEAKER : It is
under the Constitution. The heading
goes as the Statutory Resolution. You
have been in the House for more
than 12 years now. You ought to
know what  procedure we follow.
When there is a constitutional obligation
there is no question of anything.

Now, coming to the second point,
I wonld like to hear the Law Minister
as (o whether there are any cases
pending or the samc matter is being
discussed '

THE MINISTER OF LAW (SHRI
GOVYINDA MENON) : Sir, I do not know
about it. What 1 submit Is this...
Unterruptions)

SHRI UMANATH (P;ldui:_koltll)
Het does not know !

SHRI N, SREEKANTAN NAIR
(Quilon) : He is ignorant. (Interruptions)

MR. DEPUTY-SPEAKER : .He will
find out.

o}t qeo qo Wit (gAT) : FITSAW
q2Y2q, w7 ar fafree Y qar 4
& ot gaT wH v 71T AR AW AW
F fa gaeY gerdt e omg |

SWRI K. LAKKAPPA: He cannot
say, ‘I do not know". He should come
prepared.  (Interruptions)

MR. DEPUTY-SPEAKER : Let us
proceed quictly. The coutention is that
the matler ie sub-judice. Now, [ would
say, those who are contending that should
produce evidence to that effect. Other-
wise, what will happen. ....

SHRI UMANATH : We arc on oath
here. We make stalement on the floor of
the House and from the Government
side .. ..

MR. DEPUTY-SPEAKER : What he
has said is his responsibility.
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SHRI UMANATH : He says he does’

not know. We have madc a statcment
here that the matter is sub-judice. From
the Government side, they have noj
denied it. The Government does not say
that it is not true. He only says he does
not know. Let the Government verify it.
Till then, this can be postponed.

MR. DEPUTY-SPEAKER : You must
specify what exactly is the point.

SHRI S. M. BANERIJEE : Kindly hear
me. My point is this. The cases are
before the Andhra High Court, the
Rajasthan High Court and the D:lhi High
Court. In two cascs, it is by employees
and in the case of D:lhi High Conrt, it
is not an employee but a member of a
particular Association has moved a writ
pelition praying that the effects of the
Essential Services Maintenance Ordinance,
1968 should not be made operative. The
legality of the Ordinance has been
challenged in the High Courls. -

MR. DEPUTY-SPEAKER : It has
been challenged in the Delhi High
Court.

SHRI S. M. BANERIJEE : It has been
challenged in the High Courts of Delhi,
Rajasthan and Andhra Pradesh. The High
Court of Andhra has cven issucd slay
orders. 1 have checked it with the Home
Minister, 1t is correct. These cases are
pending. Mr. Shukla has himsell said
that there are threc cases pending in these
High Courts. '

‘e
SHRI SHRI CHAND GOYAL (Chandi-
garh) : The wril petitions challenging the
legality of this Ordinance are not only pend-
ing in various High Courts of the country
but one High Courl has even granted a
stay order, that is, Andhra High Court.

Still, the Law Minister has pleaded
ignorance. 1 think, being the Law Minister,
he ought to have been apprised of the

, latest devclopments. But he pleads ignor-
ance to the House. It has appeared in
ascction of the press, in’ leading news-
papers, that these writ petitions have not
oaly been admitted but stay orders have
been granted by one High Court. Nobody
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can challenge that this is not a sub-fudice
matter. They are pending. It is quite
likely that the High Court may pronounce
that this Ordinance is illegal.

SHRI GOVINDA MENON : 1 am
surprised .. ...(Interruptions)

SOME HOM MEMBERS rose.

MR. DEPUTY-SPEAKER : Let him
clarify the position. T will give you an
opportunlty. Let him clarify the position.

SHRI S. M. KRISHNA (Mandya) : Let
us first pay our compliments 10 the Law
Minister and then he can say whatever he
wants Lo.

‘SHRI THIRUMALA RAO (Kakinada):
This is, more or less, being discussed  here.
There are persons on this side also who
want 1o have their say. Before you call the
Law Minister, you must give
opportunity to these persons also.

an

MR. DEPUTY-SPEAKER : T only
want to ascertain  the fact whether the
Ordinance has been challenged in the
Delhi High Court and other High Courts,
This is what I have asked him 10 clarify...
(Interruptions,

SHRI UMANATH : Whatis he going

to clarify on the basis of his ignorance.
(Interruptions)

MR. DEPUTY SPEAKER : I am
trying to ascertain only this fact from the
Law Minister. (Interruptions)

SHRI 5. M. KRISHNA : On a point of
order. b

MR. DEPUTY-SPEAKER : Let him
clarify the position. Until I get a clarifica-
tion from this side, I will not hear any
one... -

SHRI S.- KUNDU (Balasore):Ona
point of order.

MR. DEPUTY-SPEAKER : Please
resume yourseat. [ am trying to ascertain
the fact...
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SHRI S. KUNDU: Ona point of
order.

MR. DEPUTY-SPEAKER : T am
asking the Law Minister to clarify this
point. Please resume your seat.

SHRT GOVINDA MENON : There are
about 13 or 14 High Courts in India, and
if 1 have said that I do not know whether
certain petitions are pending in certain
High Courts, there is nothing 1o be surpri-
sed about...

SHRI S. KUNDU : Please listen to
this side also.

SHRI GOVINDA MENON : Subse-
quently, the Home Minister has told me
that, in the Supreme Court, a writ
challenging the validity of the Ordinance
was moved and it was not admitled; the
Supreme Court rejected the wril...

SHRI K. LAKKAPPA : Let him bring
the relevant records. He cannot confuse
the House like this. ([arerruptions)

MR. DEPUTY-SPEAKER
order.

Order,

SHRI GOVINDA MENON :In the
Supreme Court of India, a writ challenging
the validity of this Ordinance was moved
and that writ was dismissed. In the Delhi
High Court, a writ challenging the validity
of the Ordirnance has been moved; it has
not yet been heard ..(Interruption)

SHRI NAMBIAR (Tiruchirapalli) : The
cat is out of the bag now.

MR. DEPUTY-SPEAKER :The writ
is admitted but not yet heard ?

SHRI GOVINDA MENON : Yes,

MR. DEPUTY-SPEAKER : But notice
has been issued to the Government ?

SHRI GOVINDA MENON : May be:
I must enquire. There is a writ which has
been moved and it may be taken..
{ Interruptions) It may be taken that » writ
challenging the validity of the Ordinance
is pending. lo Rajasthan and Lucknow
also, a writ challenging the wvalidity of

(Res.)
the Ordinance is pending, In Andhra, a
writ against the termination of servjces
under the Ordinance is pending. Now
it is not possible for me to koow all these
details.

I submit, Sir, what is now moved before
you is a motion under Article 123 (2) of
the Constitution, disapproving of the
ordinance issued by Government. That is
the motion, that the House disapproves the
Ordinance which was issued. Now, that
is & constitutional motion. It is the
supreme, sovercign right of this House to
say whether the Ordinance which was
issued by the President under Article 123
is approved by this House or not; and a
vote either approving the ordinance or
disapproving the ordinance will not, in any
way, invoke the rule of sub-judice because
we do not go into any walidity of that
matter. Therefore my submission is..
(Interruptiony My submission is, the Motion
before the House, disapproving the Ordi-
nance should be considered and voted
upon. (Interruption)

MR. DEPUTY SPEAKER
order. Shri Bhandare.

Order,

SHRI S. M. BANERIJEE : Sir, I wish
to say something on this point, I will take
only afew minutes. When the discussion
of Kutch Award came up in this House,
Shri Madhu Limaye raised this matter and
pleaded for discussion; this House pleaded.
But the Law Minister was adament.
What did he say then 7 This is what Mr.
Spcaker has said :

“On my enquiry from the Law Minister
whether the affidavit was a privileged
or secret document, the Law Minister
stated as follows :—

I did not say that it is a privileged
document ; T said that it is a document
which is now being considered by the court
and it is not open to a party in litigation in
a court to publish that document. This is
similar to a plaint and a  written
statement in a rcgular case. It is not usual
fer a party to a case to publish this......
1t is so stated, for example, in the Com-
meotary on the Evidence Act, that the
class of documents which consists of
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plaints, wrilten statements, affidavits and
petitions filed in court cannot be said to
form such acts or records of acts as are
mentioned in this Section and are, there-
fore, not public documents. This is an
affidavit which has been produced by one
of the Under Sccretaries to Government on
behalf of Government. It has been pro-
duced in court and it is not correct to say
that anybody will get a copy. A copy
will be given only to the party and, after

the case is decided, it may be available for
others.”

He further went on to say :

““The point is that, assuming but not
conceding that the affidavit filed by the
Under Secretary is in variance with the
statement which the Home Minister may
have made here, that is something which
tells upon the strength and efficacy of
that affidavit. And that is a matter which
will be discussed in the court and which,
as a matter of fact, was discussed in the
court. As a matter of fact, now I can
submit, on behalf of Government, that
the question was raised m the court that
this affidavit by the Undler Secrctary is
slightly at variance with what the Home
Minister has stated...... That is a matter
which, probably, the judges are now consi-
dering, and, therefore, F cannot conceive
of a matter which will be more directly
and clearly in violation of the sub-judice
rule which ¥ pointed out.”

SHRI R.D. BHANDARE : [ wish to
raise certain points before you for your
consideration and for the consideration of
the House. Sir, the first point is this.
What is it that s pending in the high
courls TIt is the legality of the Ordinance,
not the merits of the Ordimance at all.
That is the first point. Here, what is
it that is before the House ?

The second point is: Whas is it that
isbefore the House 7 What is before the
Housz is a Motion seeking to disapprove
the Ordinance. The third point is that
after this Motion is disposed of; what i it
that has @ be considered by the House 7
Tuo Bill.

MR. DEPUTY.-SPEAKER. : That is net
before the House now. .
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(Res.)
SHRI R. D. BHANDARE : I kiiow we
have not touched it because at the initial
stage, it was objected to and it was uphe'd.

MR. DEPUTY-SPEAKER : First is the
Resolution,

SHRIR,D. BHANDARE : When the
legality is challenged, it is outside the
scope of the Resolution.

AN HON. MEMBER : Why 7

SHRI R. D. BHANDARE : And the
matter i3 not sub-judice,

SHRI S. M. BANERJEE :
Judice.

It is sub-

SHRI R. D. BHANDARE : T hope this
subtlety will be appreciated by you.

MR DEPUTY-SPEAKER : When the
legality is challenged, it is on the basis of
the terms of the Ordinance. Itis notin
vacuum. Whether it was right or wrong
is a different matier.

SHRI R. D. BHANDARE : Therefore,
I did not preface my spesch or put in any
preface or preamble. 1 thought in the
ordinary parlance the distinction between
the terms ‘legality of the Ordinance’ and
the Ordinance itselfl will be appreciated,
specially by you.

Mr. DEPUTY-SPEAKER : 1 am
following his argument.

SHRI R, D, BHANDARE : If wearc
able 1o appreciate this distinction, we must
conclude that the matter which we arc
going 1o discuss is not sub-judice.

SHRI K. NARAYANA RAO (Bobbili) :
Briefly stated, the intention behind this
point of order does Bot appoar lo be

SHR1S. M. JOSHI : I objeet to this.
He must withdraw it.

SHRI M. L. SONDHI (New Delhi) :
What is ho saying asbout honessy oy
dishonesty 1
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Why does be say it? (Interruptions.)

MR. DEPTUY-SFEAKER : I must ask
the member not to attribute motives and
import mala fide considerations into this.

SHRI K. NARAYANA RAO : The
very fact that the Resolution by
Shri Kothari and Shri Fernandes is being
objected to by Shri Banerjee is suggestive
proof of this.

Once you rule the objection out and
hold that the discussion is in order, we take
up the discussion. Coming to the merits
of the discussion, this motion is something
different from that contemplated in
rule 184, '

MR. DEPUTY-SPEAKER : This is
under art. 123 (2).

SHRI K. NARAYANA RAO :Tam
coming to that,

Once you hold that this is not a motion
under rule 184, naturally rule 180 would
notapply.

May I refer you to article 118 (1) which
says :

“Each House of Parliament may make
rules for regulating. subject to the
provisions of this  Constitution, it
procedure and the conduct of its business.”

This motion has been brought under
article 123. Therefore, this is a motion
not contemplated under the rules. This
House has every right, every member has
every right, to bring uny motion uander this
article. Such being the case, it is
accidential if the matter is pending before
a court. Even il itis litigated upon, it does
not prevent this House from discussing
it. Therelore, the rule of sub-judice will not

apply.

SHR1 TENNETI VISWANATHAM
(Visakhapatpam) : When constitutional
lawyers speak it is very dificult to know
whether they support or oppose
Mr. Bhandare tried his best to convert a
donkey into a bhorse. | admire his
ingenuity, but with great respect to him I
should say be was not successful,
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(Res.)

As you have said, the legality of the
ordinance is now pending and the Law
Mipister has also said that it is pending.
You also added that the legality was
Questioned not upon the ground that it
was not duly published or duly signed or
anything like that but in relation
to the contents of the ordinance which goes
against the fundamental rights of ceriain
citizens. Therefore, when a writ petition
is pending, it cannot be said that it is not
sub-judice. 1t is clearly sub-judize.

There is the other point raised that this
House has got a constitutional right w
approve or disapprove of the ordinance
and therefore the rules cannot come in the
way, but the rules are themselves part of
the Constitution. The rules have been
made under the Constitution, and thenks
to Mr. Narayans Rao. | now know the
number of the article also, namely
article 180 (1) in order to sece that the
various  constitutional obligations are
discharged according to the Rules of
Procedure. There are constitutional
obligations but they are subject to the
Rules of Procedure and under the Rules of
Procedure we have taken it upon oursclves
not to discuss matters which are sub-fudice
because once we start it there will be no
end o it. 'When the matter is pending it
cannot be said that we can discuss
Mr. Kothari's resolution without any
reference to the subject matter of the
ordinance. The point raised by
Mr. Banerjee is this, what wi!l be the
content of any speech oo this resolution.

The speech will ceriminly go into the
merits and the merits cannot be questioned
because legality is based upon merits.
Therefore, this is an extraordinary
situation.

This point has not been mentioned by
Mr. Bhandare, but it is open to the
Government to bring the Bill by iwselfl
without reference to the ordinance. They
can withdraw the Bill, change the
Statement of Objects and Reasons and
then bring it before the House and see
the reaclion of the public, instead of
bringiog and illegal thing end irying to
arguo tbat though ithe matier is pernding
before *he Court, siill we can discusss it
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It is somewhat strange. If you give me
a chance to :peak on this motion I
will have to go into the merits from the
beginning 10 the end. The rule does not
over-ride the Constitution; it is true but
here the rule is part of the Constitution.

MR. DEPUTY-SPEAKER : As the
Law Minister observed just now, there is
a constitutional provision, article 123 (2),
n which this House is given certain rights.
During the off-session when we arc not
sitting, the President has a right to meet a
situation, to legislate by ordinance. ” But as
socn as we meet and as carly as possible,
within a certain specific period this House
kas been given a right to approve or
disapprove. Can this right b taken away
(Interruptions) because something is pending

before some judicial authority. That is the
main point.

SHRI GOVINDA MENON : Not only
that, Sir. Il the point of order is upheld,
what huppens is that this motion is ruled
out and the ordinance survives.

SHRI TENNETI VISWANATHAM :

Let me answer this. 1 just touched upon
that point.

MR.DEPUTY-SPEAKER : You clarify
M. &

SHRI TENNETI VISWANATHAM :
Your remark simply that this rule is debar-
ring us from discharing a constitutional
obligation. The Rule itself says how to
discharge the constitutional obligation
in a regulated manner. That is why the
Rule is there. Now (hat approval or
disapproval could have come if 1here was
no petition pending before the court. Now
the same Cgnstitution which ‘says that you
can disapprove of it, also says thal you can
make rules to regulate that disapproval.
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SHRI H. N. MUKERJEE (Calcutta
North East) : The Constitution is intended
to subserve the achievement of the rights
of the citizens in actual implementation.
And that is why the Constitution has
provided to Parliament the responsibility of
approving or disapproving of ordinances
issued during the recess. Itisin order to
safeguard the citizen's rights that Parliament
has been empowered by the Constitution to
aprove or dsiapprove of ordinances issued
when it was not sitting. Similarly in order
to safeguard the righis of citizens, the
Constitution has given to every citizen the
right to go to a court and challenge certain
actions of the Government. I take it and
I am sure the Law Minister will be cons-
trained to agree that our High Courts are
very well aware of the provisions of the
Constitution and our High Courts know
very well also that if an ordinance is kept
hanging for a certain period of time, it
lapses altogether. With full awareness of
that, our High Courts, some of them-Delhi,
Ra'asthan and Andhra Pradesh-thought it
fit to keep the matier pending because it
requires fuller consideration. They know
fully well that after the efflux of a certain
period of time, this ordinance would cease
1o be, and knowing that they have kept the
matter pending. That it is pending is not
disputcd by the Law Minister though he
tried 1o prevaricate and hedge about itin
the beginning. (Interruptions)

SHRI GOVINDA MENON : No, no
Sir.

SHRI H. N, MUKERJEE: Therefore
the matter is pending before the High
Court and it I8 sub-fudice. That brings
us to the point of or behaviour and the
behaviour of the Chair in regard to
discussion in this House. It has been very
clearly established, particulurly at the

The same Constitution has mentioned the
procedure relating to the approval or
disapproval. The river of discussion will
have to flow in bewweern the banks. Other-
wise it will be like Ghaggar and Kosi.

SHRI R. D. BHANDARE : Whete
there is a conflict beltween the Rules and
the Constitution, the Constitution must
prevail. Lt is o simple propositien.

persi advocacy of the present Law
Minister, as Mr. Banerji pointed out with
very apt quotation, and it has been
repeatedly held by the Chair as on the
occasion when the Law Minister figuread,
that if a matier is pending before a eourt,
we postpone proceedimg with that. Heavens
would not fall as Mr. Viswanatham said.
I they want to have this pernicious
legislation, they can withdraw this kind
of procedurs which is so faulty because
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they do not want it. The Law Minister
of this country has the gumption to appear
before Parliament and say that what
happens in the Delhi High Court is not
known to him, (lnrerruptions)

T wish the House to tare very serious
notice of an admission made by the Law
Minister in a tone of voice which was not
apologstic at all, On the contrary, it was
something different, that he did not know,
that he was not expected to know what was
happening in the 13 or 14 high courts of
this country. At least the Delhi High
Court is right under his nose and one does
know that we are functioning in Delhi.
‘That is the sort of thing that has happened.
And when this sort of thing happens, you
have pointed out very correctly. You have
been trying to tell the Government, and
some over exuberant Government Members
who do not have any argument but some-
thing else, you have told them that this
matter is important. You have been up-
holding the dignity of the Chair, and
because this martter is of a controversial

nature .....([aterruption)......well, 1 am not_

trying to flatler you for supporting us. I
know you stand by principles. Hercisa
matter ; cither it is a pending matier or it
is not a pending matter. Ifitisa pending
matter. it is sub-judice. IT it is sub judice, can
we discuss this proposition in the House ?
Il we cannot discuss this proposition,
certain  consequential things ensue. And
there are constitlutional provisions 1o quote
that this House has the right to disapprove
or approve certain measures Therefore,
it happens to be on this day, of all days,
that this proposition has come up.

We need not go ahead with this. We
can keep this matter pending provided the
Government knows how to keep order and
get on with the proceedings properly.
Something ought 10 be dope to stop this
kind of laches on e part of the Law
Minister. I hope the Law Minister under-
stands what 1 mean by that legal expression.
This kind of lapse, this kind of failing, must
not be repeated io the manner that the Law
Minister is doing. He is too busy going
ebout the country and asking the people
to take the law into their own hands......
(Interruption).

SOME HON. MEMBERS : rose—

SHRI S. M. BANERJEE : He should
have bsen guillotined.

(Res.)

SHRI H. N. MUKERJEE: We de not
want condign punishment for the Law
Minister but something ought to be done in
order to bring the Law Minister to book
for all that he has done and exhibited here.
(Interruption).

SOME HON. MEMBERS : rose—

SHRI S. KUNDU : Sir, it is a very
important matter, and I would request
you, implore you, demand of you, that
we should not deal with this point in a
cavalier manner. | would like to draw
your atiention to the provisions of sub-
clause (3) of article 123. What does it
say T It says :

«1f and so far as an Ordinance under
this article makes any provision which
Parliament would not under this Consti-
tution be competent to enact, it shall be
void.”

Now, whether it shall be void or not,
the matter is under the direct jurisdiction
of the high courts now. After this has
been admitted, and the Law Minister,
afier a little bit of vacillation aud preva-
rication— -

SHRI GOVINDA MENON : No
vacillation. (Interruption)

I do not knmow. There is mo use in
shouting.

SHRI 5. KUNDU : After all he has
made the statement; Lhese matters have
been admitted, and it is in the high court,
and it means that there is & prima facie
case, and we cannot proceed with it. When
this question is directly under the purview
of the high court, you will be violating
sub-clause (3) of article 123 if we discuss
this matier here.

SOME HON. MEMBERS : rose—

MR. DEPUTY-SPEAKER : Shri
Bhandare.

SHRI 8 .KANDAPPAN (Metlur) : Sir,
he is monopolising it.  (Inrerraption)

MR. DEPUTY-SPEAKER : He wants
to add something.
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SHRI R. D. BHANDARE : There is a

section in the ludian Penal Code, and that

section is to be repealed. Now, certain

cases are pending in the courts, What

happens 1o thuse cases pending in the courls
after the repeal of that section ?

16 hrs.

Take another illustration. Certain
offences have been commitied and they are
tried in the court. In the meanwhile the
statute has been taken out of the statute-
book. What happens to those matters
which are before the court ? Similarly, once
an ordinance is promuigated, the Consti-
tution gives the power to both Houses of
Parliament othker to approve of itorto
disapprove of it and takeit out of the
statute-book. The question is whether or
not the exercise of power by Parliament
under article 123 of approving or disap-
proving of an ordinance is barred by the
matter before the court. Once the ordinance
is disapproved and taken out of the statute-
boo', all these petitions pending before the
court would become infructuous. Therefore,
1 submit that Parliament is justified in
exercising its power under the Constitution.

SHRI SEZHIYAN (Kumbakonam) :
Sir, the illustrations that have been cited
do not hold good here, because the very
legality of the ordinance has been
questioned in a High Court and certain
operations have taken place. When we
discuss this resolution, we have necessarily
to go into the legality of the ordinance
and the operations part of it and we
will touch upon the very matters which
are before the High Court. As an indivi-
dual, the Law Minister is entitled to say,
] do not know', but he is here not as
an individual, but as the Law Minister
representing the Government of India. It
means as if the Government of India
does not know anything about it, He
takes that responsibility,

Secondly, under the Constitution, it is
not obligatory that a resolution approving
or disapproving the ordinance should be
brought before the House. The relevant
article only says :

“‘every such ordinance—

(w) shall be laid before both Houses of

Parliament and shall cease o operate
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at the expiration of six weeks from
the re-assembly of Parliament or,
if before the expiration of that
period, resolutions disapproving it
are passed by both Houses, upon
the passing of the second of these
resolutions.”’

So, the obligation is only that it
should be laid before Parliament, and that
has been fulfilied. There is no obligation to
pass a resolution approving or disapproving
of it. Mowhere it has been said that
Government should bring in such a
resolution.

SHRI GOVINDA MENON : We
have not brought the resolution.

SHRI SEZHIYAN : No harm will
be done if the resolution is kept
pending and a decision is taken upon it
at a later stage.

Therefore, because there is no consti-
tutional obligation, either on the part of
government of Parliament that we should
approve or disapprove of it and because
it is a matter which is sujudice. 1 think
we should keep the matter pending. We
are not competent  to discuss this at this
stage. So, it should be postponed.

SHRI SHRI CHAND GOYAL : As
regards the point raised by Shri Bhandare
that since some action has been taken
and some cases are pending aud, therefore,
it has to be proceeded with, I was
surprised to hear that argument because
it can be raised only before a village
panchayat court. Whether some action
has been taken under that legislation,
whether some cases are pending before
law courts, that is entirely irrelevant for
considering the question whether a certain
picce of legislation is legal and valid.
When a piece of legislation is declared
void by courts, what happens ? Either
the action that has already been taken
is saved or the cases are withdrawn. Not
that because some cases are pending,
therefore, there is any hiwch or any
difficulty indeclaring a particular piece of
legislation as void or illegal.

The Law Minister stated that a writ
petition filed in  the Supreme Coun
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was dismissed. But he subsequently
admitted that there are three or four writ
petitions pending before different High
Courts and the point for decision in those
writs is the legality or validity of this piece
of legislation.

Now, our hon. friends opposite will
not give us an undertaking that they will
not insist on our approval of this motion.
Of course, if they agree with us with
regard to disapproval, then we might be
in a position to take our objection back.
But our hon. friends opposite will insist
for the approval of this Resolution. My
hon. friend, Shri 5. KUNDU has raised a
legal point under article 123 (3) and
article 14 (2) that this House cannot pass
a legislation which either abridges or takes
away the fundamental rights.

MR. DEPUTY-SPEAKER : That
point can be raised only at a later stage.

SHR! SHRI CHAND GOYAL : Then,
therc is another motion of which [ have
given notice that this Bill may be referred
to a Joint Commiltee.

SHRI VIDYA CHARAN SHUKLA :
But there is no Bill before the House.

MR. DEPUTY-SPEAKER :We are
only on the Resolution.

SHRI SHRI CHAND GOYAL:Iam
suggesting a via media. Since this measure
suffers from so many legal infirmities, I do
not think it would be proper to consider
this motion at this moment, especially
when some legal points have been raised.
So, if the House agrees, it can be referred
to a Joint Commiltee.

ot gge qro Wt (gAT) :
Fareqa wizg, ¥ W sqTer Arear
& adt, FraEr At € A 1w A
W FAIT XG T & HAA Wy
46T g AniaT ¥ AT iy
ATT ®T IAWA H CAT AT, qg wATAT
wat 5 stetzgmaa vk gara o §
gRfay ag xqr v wfgy wiay @
foateguer &Y avar wigd § 1 Yar adt
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t 1 3T gw g At fra-gqum A4t oft
w1 wwd § 1 anft kar gt aga wTaw
g ot Afwam X wEr SER A
T &Y aret B fs argedx 123 W
IFH WA qr ET § 1 s
IuwT ez war & ? sadfeew
ag ¢ & a7 sifedew  Frsrar nar &
ar At IENY wHE w0 A0fed, ar
faegr wor wifgd 1 aw fazyr WX
b anfear g (o) & 1+ ¥ farer-
ga ag & fe gad ow «=t @ adf &t
gedt, dar fe 3 Aws e g
qrET & Tara

¥ Tarat R fe gea go WX o
T 52, G139 03T KL a1 fequgy w2
T amag § fe oF wmm
fedta #T 78 (ol gw e & fe w
w1 ¥ e el it w1z Ay ddvw
WA g wY fm ag wdvg § ) A
fafiom #r ag ez fem we ¥
g Y awaT B ? og At ez M
g dfFer § dmr fr 7 wgr =
#2 g gear § sty fedl 7 W@
it 7Y fr o T amasdt v o afie-
w1t § Iy diw foar o Afes
ozt 9T d41 fR wert Ay ¥ wamar
fi§ e g Sawy feq-oqr st fm,
ar dre 2 Afwa F wgar wiz § e
oy feroga 3 M A N7 aw
ogx g aAm ax o A yfea @
wrr. .., (vawwm), .....

MR. DEPUTY-SPEAKER : [ would
like you to explain one point. We are a
sup'eme legislative body and a certain
legislation is brought forward anticipating
that somebody goes to the court. Are we
going to surrender our right as a supreme
body to the judiciary ? Let us apply our
mindto it. I want an explanation from
you on this,

ot que gwe wrth: W9A W
wgr f ag Ay ok A wrgA wAA v



303 Disapproval of
Ordinance

[ = ga an. st ]
R § vud At & AfeT gr Ay Ao @
AN aqRa b ¥ T Q@ L
FRW Tz AT g% § AT IR
s gmd @A ot gE g ...
(sawem)......

MR. DEPUTY--SPEAKER Under
article 123 this shall have the samec force
and cffect as an act. So what we are debat-
ing today is legislation. That must be
admitted.

ot QFo QR WNE : Az A% 2,
# STIFY qqT W@IE

Ja7 fF 7377 TIHT AT A FATAT
§ ow w7z 9T F% gind & @
RATT [EFAT F TG, Afwa fEw
fag ? 19T 7 qF AT AT Y | AT
feftus 12 & A€ &g a1
@0 FE # 39 9 qf 99 W
garfgs 7§ & & wre s fz
oot gréwe § W & o ag gy
¥ H oY Wi, 98 4@ a1 A& &
asar | wafoq & sgar ¢ F a8 wgr
B TG T Lavs,. (F@ANE)

MR. DEPUTY-SPEAKER : I have put
a specific question. Let us forget the
Ordinance for the time being. We are a
supreme legislative body and we take pride
in this sovercign body. Either because in
anticipation of a cerlain piece of legislation
coming before the House somebody goes
to a court or because a certain piece of
legislation ischallenged, are we to surrender
to a judicial authority our sovercignty 7
That is the point.

SHRI GOVINDA MENON : Then no
legislation will be possible .. (Interruption)

SHRI S. KANDAPPAN : It is true that
we are a sovereign body. We can amend
the constitution; we can make laws. But
is it the argument of Governmeant......

MR. DEPUTY-SPEAKER : I am not
concerned with the Government.
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SHRI S, KANDAPPAN : ...or of your-
self that we can interpret the Constitution ?
The question involved here is about the
interpretation of the Constitution because
it is a question of fundamental rights.
Those people, who have gone to the court
and are questioning the validity of this
Ordinance, are questioning it on the basis
that it is a denial of the basic fundemental
rights. The supreme authority to interpret
the Constitution and to give a wverdict
whether it is in accordance with the Consti-
tutional provisions or not is definitely not
this Parliament but the courts.

MR. DEPUTY--SPEAKER : Forget the
Ordinance for the time being., 1 have put
a simple question,

SHRI S. KANDAPPAN : For a
moment let us take it that it is a piece of
legislation. The question involved here is
whether it is a denial of the fundamenial
rights or not, On that it has gone to the
court. The court has got the supreme
authority to interpret the Constitution. Our
sovereigntly and anthority is only to change
the law and not to interpret.

MR. DEPUTY-SPEAKER : Shri
Kandappan has raised another point. The
interprelation of the Constitution is left to
the Supreme Court......(Interruption;

AN HON. MEMBER : The Law
Minister is going away. (Interruptions)

st fe wa (g0) : wwEm
AEIRT, W1 UF WAEAT KT WO
w137 w1 A it ugt v ggE
Y ®2T 97 IW 9T qEH A W 4t W
TAFT w1 waTT 3] F AT ¥ AT
¥ &t I3%T I Aq 1 77 ¥y A% A
gimg ot A awde g A
gt X @ I WY e ¥ sAN
gRARS I a1 W § w9
IR gAATLH |

MR. DEPUTY-SPEAKER : He will
come at an appropriate time.
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SHRI S. KANDAPPAN : What is the
appropriate time ? This is the appropriate
time. (Interruprions)

SHRI UMANATH : The Law Minister
must come here. (Interruptions)

ot <fx @ : ag s feafor
I8 W T AT FEWE g R
ITIHT W FAAFAE ) IART FAMAT
gt =rfge | ¥ g5t § &% Iw g ?

SHRI VIDYA CHARAN SHUKLA :
Sir, when you called upon Mr. S.S.
Kothari to move his motion, Mr. S. M.
Banerjee raised a point of order. 1 may
submit to you that the motion and his
point of order is before the House. The
Law - Minister has nothing to do.
\Interruptions)

ot ofe T@ : ¥ 97 9% gt AH
A AT aF AT F FEOE A
FTHAY |

MR. DEPUTY—SPEAKER : When
thete is a procedural and constitutional
matter before the House, I asked him to
give the facts.

SHRI VIDYA CHARAN SHUKLA :
Hc has given.

MR. DEPUTY-—SPEAKER : On such
matters, the law officer of the Government
is expected to say something. He must
take the permission of the Chair. Without
the permission of Chair, if the law officer
of the Government goes, it is not proper.
(Interruptions) Let us proceed. He will
come shortly.

st o @ @ AT IIEY g
Sfag fe ¥ agr 9T a1 agh 9%
HTET ITHY ATEr AT wifge | o
AT A A ITET A &Y ¥ aw ?

SHRI S. KANDAPPAN : Let him come
to the House and apologise to the House..
(Interruptions)

MR. DEPUTY—SPEAKER : Please
resume youlr seats. An important point
has been raised. | am giving my undivided
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attention to it. 1 want to dispose of it. 1
want assistance from the hon. Members. |
want certain clarifications. Itis not a
question of general debate. When the
Law Minister left the House, it was pointed
out to me whether his presenco was
required or not. (/nterrmprions) He must
have gone for a short while.

SHRI M.L. SONDHI : He treats the
House with contempt. He left in that
manner...(Interruptions

MR. DEPUTY-SPEAKER : He will
come shortly.

SHRI M. L. SONDHI : He should apo-
logise to the House,

DR. RAM SUBHAG SINGH rose—
( Interruptions)

MR. DEPUTY SPEAKER : So far as
his motion is concerned, I agree. What
is the motion 7 Itis a Statutory Resulu-
tion. A certain objection was raised and,
at an earlier stage, when it was raised, 1
sought some clarification from him regard-
ing the facts and other things.

At that time he was not op the scene.
1thuught . the Law Minister was engaged
clsewhere.  When animportant issue is
being raised, if he were to leave in the
middle, it is not proper... Alnterruptions)

SHRI UMANATH : Send the Marshal
to bring him.

SHRI S. KANDAPPAN: Dr. Ram
Subhag Singh may go and bring him...
(Interruptions)

MR. DEPUTY—SPEAKER : | have
expressed my views...

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order under rule 36i...
(Interruptions)

SHRI H.N. MUKERJEE (Calcutta
North East) : You were pleased to say that
it was not proper for a Minister of Govern-
ment 10 do what the Law Minister did
now. We wish you only to secure an open
ascertainm-nt from Government in regard
to their calling back the Law Minister, or
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[SHRI H. N. MUKERJEE])

if he cannot be called for some specific
reasons, they should apologise toyou.
You have expressed the displeasure of the
House. When you speak, the House
speaks. They do not say a word; they sit
quiet. And you want us to keep our tem-
per when they sit quiet in spite of the
observations from the Chair which only
come in very serious circumstances. Some
people might feel that we try to flatter you.
Nothing of that sort. When you make
certain observations of that sort, it is
because, as the occupant of the Chair, you
believe that the House has been slighted.
They say nothing. Dr. Ram Subhag Singh
gets up and mumbles something. We want
them to say that they are sorry for the Law
Minisier's absence; we want them o say
that the Law Minister will come back as
soon as the other job is over, That is due
to you and to the whole House..
(Interruprions) I have been in  this House
long enough...(/nterruptions) 1 hope you
will appreciate this.

MR. DEPUTY-SPEAKER : For the
time being, nothing will be recorded.
Mothing will be recorded unless there is
some order in the House. 1 will indivi-
dually call the members. Let there be some
order, and then [ will begin,

SHRI M. L. SONDHI :*

SHR1 VASUDEVAN NAIR (Peer-
made) :*
Interruptions®

AN HON. MEMBER : Here comes
back the Law Minister.

SOME HON., MEMBERS :
shame.

Shame,

SHRI GOVINDA “MENON : Shame,
shame.

MR. DEPUTY-SPEAKER : Shall we

proceed now ? ( Interruption) 1 have
given patient  hearing to  every
point, major or minor. Sometimes

repetitions are there; even that, I am
tolerating. There has been some latitude

given in a debate. But this is a matter
where we must apply ous minds objectively,
not in a partisan spirit. (Inrerruption)

SHRI A. SREEDHARAN (Badagara) :
He must apologise first.

it ofa g : A fafReze w9y
q Z139 A qTHr givET g |

SHRI M. L. SONDHI : Are you going
to encourage his conduct 7 (Inrerruption)

SOME HON. MEMBERS - -rose

MR. DEPUTY SPEAKER : Order. order.
If vou want to cooperate with the Chair,
then, you must resume your seal.
(Interruption)

SHRiI H. N. MUKERIJEE : We are
both fairly senior members of this House.
We have known this House sufficiently.
When the Minister commits a lapse,
whether intended or uninlended, God
alone knows, when the Chair is driven to
comment on that lapes. that is to say, the
House through the Chair expresses its
displeasure of certain behaviour or certpin
discourtesy, intended or unintended by the
Minister concerned, what is it that is
expected from him when he comes back 7

When he comes back., naturally the
expectation is a simple, graceful word of
apology to the House from him. That is
not forthcoming. We have to shout
because they do not apologise for the
fault which the Chair has censured. This
gocs against the grain of parliamentary
functioning. How can Parliament function
if Government, merely because it has got
some votes on its side, can behave in this
presumptuous manner T That is why |
would like you to insist on an apology.
from Government. If he is too shy,
Dr. Ram Subhag Singh might do it. The
Leader of the House might come. Why
should the House function without the
Leader of the House on these crucial
occasions T Why should nobody be there
to deputise for the Leader of the House in
her absence ? )

*Not Recorded
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‘We are not going into the merits of the
ordinance. 'When I spoke, I never spoke
on the merits of the Ordinance. We
referred only to certain particular aspects
on which you concentrated very rightly.
when this kind of thing happens, how
does the House appear to the world like 7
My hon. Friend, Shri Sondhi, asked,
what is the example we are setting to our
people 7

I therefore want to put this simple
proposition before you. You have by
implication done it; but you have been
too polite to ask for an apology. You
naturally have censured them already. But
we want that the insult 1o the Chair,
which is implicit in not tendering an
apology to the house, must be appro-
priately recompensed.

SHRI S. §. KOTHARI : Let him say
something.

MR. DEPUTY-SPEAKER : As Prof.
Mukerjee has observed, the responsibility
for preserving the dignity of the House is a
collective’one. It is not an individual case
or.individual responsibility; it is the
collective responsibility of the house. Asl
said, perhaps there might have been some
urgent work awaiting him. But it was
not proper to leave in the middle of the
discussion. I was not looking to that side;
it was when the Opposition side rose that
I was taken uback and looked at the
Treasury Benches.

SHRI GOVINDA MENON : [ do
not know whether 1 have been discourteous
to you. .

MR. DEPUTY SPEAKER : I never
meant to say that.

SHRI GOVINDA MENON : But what
I want to say is this. Here is a non.
Official Resolution. I am not the
Minister in charge. With respect to the
legal point involved in it, you wanted me
to speak, and I spoke. [ had work
elsewhere.  After that, when I entered
the house. 1 was accosted with *‘Shame,
shame’. There is no copyright in that
word. I too can utter that word.

SHRI UMANATH : But Only after
coming to his seat. (Interruprions)
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SOME HON. MEMBERS : Shame.

SHRI GOVINDA ' MENON :If they
shout ‘Shame’, I  repeat ‘Shame’.
(Interruptions)

SHR1 S. K. TAPURIAH (Pali) : He
should be suspended.

SHRI GOVINDA MENON : They
have no copy right in that word.

MR. DEPUTY SPEAKER : 1 fully

realise it is far from the Law Minister's
mind to show disrespect to the House or
the Chair. [ entirely agree there. But
one point he will have to concede. When
I asked him what he had to say about it,
it is because he is supposed to be the law
adviser to Government. (Intcrruptions).
1 wanted a clarification. I he says
that he is not the law officer of
Government, I have nothing to say. When
I am engaged in considering a legal!
matter, I wanted his assistance. When
the Chair wants such assistance, it has to
look to him. Otherwise, 1 would have
asked the Minister of siate in charge.

SHRI VIDYA CHARAN SHUKLA :
He had no business; he came accidentally.

SHRI GOVINDA MENON : There
was no business in my name.

MR, DEPUTY SPEAKER : This is
a specific question. Is not the Law
Officer of the Government to be at the
disposal of the House ?

SHRI GOVINDA MENON : What-
ever| had tosay on this matter 1 had
said, and wheh I entered, they shout
“*shame, shame.” Is it a malter over
which they have copyright ?

MR. DEPUTIY SPEAKER : Shri
Shantilal Shah. .

SHRI SHANTILAL SHAH (Bombay-
North-West) : May 1 say a word about
the functions of the Law Minister 7
(Interruptions) p

MR, DEPUTY SPEAKER : [ put him
a specific question. In between all this
disturbance took place. (/merruptions)
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SHRI SRINIBAS MISRA : Please
refer to rule 361 (2). It reads:

" “No member shall leave his seat while
the speaker is addressing the House,”

Our rules are made to maintain the
dignity of the Chair, You were on
your legs when he left the House.

MR. DEPUTY SPEAKER : I do not
know, 1 was looking at this side.
(Interruptions)

SHRI SRINIBAS MISRA : There is
another point.  This rule that no member
shall leave his seat while the Speaker is
addressing the House is a mandatory
provision under our Rules which the Law
Minister is supposed to know, He does
not know the rules. He left the House
when you were on Yyour legs and
addressing the House. It was a
discourtesy that has shown to the House,
It is a violation of the rules. He cannot
say that because we shouted ‘‘Shame,
shame,” he will not apologise. Itis a
violation of the rules for which he should
apologise to the House.

MR. DEPUTY SPEAKER : That
rule stands. I do not know what
happened because 1 was looking at the
other side and putting a specific question,

ot tfa o : 9T @R 9 Iqreqy
ARIEg, AT A7 AS AX | AT AT @

Y aq ag 9> Q| IW |99 A7 AT

ATE AT ISTAT 97 | A9 sSrifery wy
I ETAWF |

MR. DEPUTY-SPEAKER : How can
1 say whether it is true or [alse.

SHRI UMANATH : It should be
referred to the Privileges Committee.

SHRI VASUDEVAN NAIR :liisa
question of clementary honesty. Let the
Minister himself say whether you were not
addressing the House when he left the
House.

SHR1 NAMBIAR : Let the whole
matter go to the Privileges Committee.
(Interruptions)
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SHRI GOVINDA MENON : When 1
came, they were shouting ‘Shame, Shame’.
They have no copyright in that word. I
repeated it. ([/nrerruptions)

SHRI H. N. MUKERIJEE : We knew
what to think of people who have not got
the grace and civilisation to say ‘They are
sorry”. (Interruptions)

SHRI M. L. SONDHI : Is it not a
parody that on the Human Rights cay the
Law Minister raised his hand in the Nazi
fashion.

SHRIS. K. TAPURIAH : You must
have noticed the way in which he walked
away. Rule 349 of our Rules of Procedure
says that a member shall bow to - the Chair
while entering or leaving the House. You
might have noticed that the Law Minister
walked away in a cavalier and insolent
manner.

MR, DEPUTY-SPEAKER : On behalf
of the Government it is said that he meant
no disrespect to the Chair and they were
always respectful to the Chair.

ot srew fagrt wradat (FEmqR) :
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SHRI DATTATRAYA  KUNTE

(Kolaba) : Just now we have heard an
apology on behalf of the Government.

* SOME
+ pology.

HON. MEMBERS : No

SHRI DATTATRAYA KUNTE:1
thought the hon. Minister of Parliamentary
Affairs was explaining to the House that
the Ministers arc always respectful to the
House.

AN HON. MEMBER : That is true.

SHRI DATTATRAYAKUNTE : 1am
glad that once in & way it has been said. 1
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am glad. The real point is even a Minister
has to remember that he is a Member of
the House and, therefore, if the conduct of
a person who happens to be a Minister and
a Member of this House is being ques-
tioned—well, the Chair can say that he is
satisfied—but when a point of order is
raisecd—Mr. Tapuriah raised & point of
order —(Inferruptions)

SHRI K. N. TIWARY (Betteat) : No-
body on that side is prepared to show any
respect to the Chair.

SHRI DATTATRAYA KUNTE : A
member while going out and coming in the
House should bow. It is an indication that
he seeks the permission of the Chair and
while going out, he seeks the pérmission
of the Chair to go out. That is what is
meant thereby.

If that has not happened, and if it is
being brought to your notice, well, we have
also to remember that in this House we arc
not the only people who are present here
and are functionlng in this House. We
allow people to sit in our galleries, young
boys and girls, and old people as well, and
what is the impression that we are creating?
(Interruptionsy It is a matter where the
hon. House is concerned, and my friends
will concede that I am not one of those who
indulge in anything of this sort. Therefore,
as a Member of the House who follows the
rules and who is law-abiding, let me say
this : (Imterruption) Well, my friend gets
annoyed, but [ have no objection. He has
aright to get annoyed. But I want to make
this point. That is with regard to the
decorum and order in this House. 1 appeal
to you that the decorum and order ought
to be restored by each and every Member.
Due to certain circumstances, however,
some hon. Members were saying ‘‘shame,
sthame', and therefore, he seems to have
raised his hand in Hitler fashion. That is
all. {Interruption)
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SHRI S. M. BANERJEE : Sir, let me
spea’ for just one minute, because a
particular rule has been referred to. | amnot
going to aggravate matters,  After hearing
Dr. Ram Subhag Singh, I do not want to
pursuc this matter. 1 only want to say
this : since you have been so good to the
Law Minister to defy the Chair almost—
(Interruprion) well. let us forget and for-
give. But I only wish to say that had he
entered the House in all dignity and
decorum, it would have been good, but be
entered the Housc as an elephant from
Kerala does in a circus.

SOME HON. MEMBERS rose.—

MR. DEPUTY SPEAKER : Order,
order. Just now as Shri Vajpayee has said,
no Member in this House should look at
this problem from a personal point of view.
Tt is not a question of personal dignity or
dishonour. The question, and that was
rightly posed by Shri Kunte, is this. If I
were 1o abide by this rule, 1 can say that
there are several occaslons on  this side
also, as there were on the other side, when'
there were lapses. 1t is on both sides. What
1 suggest is, every Momber is expecied—I
again repeat—and every Member should
show dueregard to the Chair and the
House both. That is the first point.

Secondly, T want to make it very clesr;
if there is a lapse and If itis pointed out,
certainly the Chair shuold take note of it to
that extent. But the matter should not be
pursued in the way it was pursuved now.
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SHRI SHANTILAL SHAH : May 1 say
a word on the duties and functions of a
Law Minister in a bicameral legislature ?
(Inrerruption) "1 only want to put it to the
Chair. If he says yes, 1will proceed.
Otherwise not.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Is this the proposition in
the House, namely, a discussion on the
functions of the Law Minister 7

SHRI SHANTILAL SHAH : If the
Chair says yes, I will proceed. But who is
a Member to intervene between me and
the Chair 7 The point of ordér raised was
that since the matter of the ordinance was
sub-judice, the motion could not be taken
up. Butthe motion is under articles 123
(2) (a). This is a constitutional motion.
Other motions and resolutions are under
the rules. Rules lay down the procedure.
Here is a substantive right given to this
House to disapprove of an ordinance. It
is common sense that if there is difference
between a substantive right and procedural
right, the substantive right should prevail.
During all these years of my experience,
never have I seen the discussion of a consti-
tutional or statutory motion being ruled
out on the ground of sub-fudice. The
examples cited here were of ordinary
motions, not constilutional motions. Simply
because somebody has filed a writ, if this
House is to be completely deprived of its
right of approving or disapproving an
ordinance, the consequences would be that
parliamentary rights could be nuliified by
somebody filing a writ. That cannot be
the intention,

Sub-judice does not mean that anything
which is ralsed before a court can never be
discussed in Parliament. It only means
that the discussion in the House should not
be such as would tend to prejudice any
proceedings in the court. Now, an ordi-
nance can end in three manners. One is,
it may be withdrawn by the President at
any time, even before Parliament meets.
Secondly after the House has met, the
Housc can disapprove it. Thirdly, the
House may not approve or disapprove, but
after six weeks have expired, the ordinance
will lapse, MNow hert is one way. This
resolution proposes that a certainflegislative

action takeh by the President ought to
be terminated by passing this resolution.
‘The suggestion is that this House has no
right even to terminate this ordinance,
even if it desire to do so because a writ
is pending. That is an absurdity.

Article 123 (3) says :

“If and so far as an Ordinance under
this article makes any provision which
Parliament would not under this Cons-
titution be competent to enact, it shall be
void.”

An Act may be void on the ground
that it is not within the jurisdiction of
Parliament ¢.g. when the subject-matter
relates to the State list, It may be void

on the ground that it infringes
on the fundamental rights or on

certain other constilutional provisions.
That is a point of law and normally the
Speaker does not go into the legality or
constitutionality of the legislation except
on points of procedure. Therefore, sub-
article (3) and =he points which have been
raised in the writs are points of cons-
titutional validity, legality, jurisdiction or
want of jurisdiction, ulfra vires or intra
vires, matters which this House is not
going to discuss,

SHRI S. KANDAPPAN : What
prevents us from_dis.:ussins them 7

SHRI SHANTILAL SHAH : 1 do not
want my hon. friends to agree with my
arguments; but T expect them to listen to
my arguments.

An Ordinance may be disapproved for
three reasons. One is that the Ordinance
deals with a State subject and, therefore,
it is disapproved. One can also say that
the Ordinance relates to a subject which
Parliament can deal with, but when the
President says that cricumstances exist
which require immediate action, in the
opinion of the House those circumstances
do not exist and, therefore, the House
may disapprove of the Ordinance,
The House may also say : the ordinance
is in our legislative competence, certain
circumstances alio exist but we do not



317  Disapproval AGRAHAYANA 19, 1890 (SAKA) re. Essential us
“of Ordinance Services (Res.)

like the manner or method of it; so, we fazar ey

do_not approve of it. These are the three l?ﬁa’l Sk "w o

grounds on which an Ordinance can be T fewg e wT awd § ar d Y gwan

disapproved.

On the ground of constitutiopality
which is pending before the court, that
may or may not be discussed here.
Nothing has been placed before the Houss
except stating that a writ is pendirg and
the poiot to be discussed here is also the
same point to be discussed there and,
therefore, further discussion here will
prejudice the decision of the court. I
hope at least Shri Kunte will bear me out
when I am referring to this, because when
he was the Speaker of the Maharashtra
Assembly he has allowed discussion on
matters pending before the court on points
of fact in a manner which will not prejudice
the issue before the court. That is the
correct rule.
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17 brs.

[SHR1 Vasupevan Namr in the Chair)
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SHRI UMANATH : [ would like to
submit that Shri Shantilal Shah was trying

to frighten this House and was trying to
play up his innocence in certain matters.

SHRI 5. M. BANERIJEE : In his
ignorance.

SHRI UMANATH : 1 accept your
amendment, On the basis of his ignorance
he created a big horrible picture saying
that if this point is upheld this House
will be rendered absolutely without any
power to legislate.

DECEMBER' 10, 1968

re, Essential Services 320
(Res.)

SHRI S. M BANERJEE : And he
will have no job.

SHRI UMANATH :
helpless.

He will be

The contention he made was that this
House cannot proceed with legislation if
this particular point is upheld. Many of
my hon. friends on the other side got
frightened. But is that a fact 7 If this
particular point of order is ppheld, will
the result be that this House will not be
able to legislate anything at all if somebody
goes to the High Court on that particular
thing ?

The normal procedure of legislation
in this House is not by Ordinances and
their approval. Ordinances and their
approval come once in a way.

SHRI S. KANDAPPAN : Under extra-
ordinary circumstances.

SHRI UMANATH : The normal
procedure is for the Government to
introduce a Bill and for the House to

- discuss and adopt the Bill. That is the

normal procedure. Almost 90 per cent of
the legislation is by this procedure of Bills
being brought forward,

He wili be right If it is possible in this
country that when legislation is at the stage
of a Bill any citizen can go 1o a court and
get a stay of that Bill admitted. That is
absolutely not possible betause the court,
whether it is the High Court or the Supreme
Court, will simply say that it isnot yeta
legislative act affecting you; it is not law;
itis only a Bill; so, we cannot admit this
particular writ or anything of the kind. So
a writ cannot lie at the stage of a Bill.
Therefore the absolute power of this House
1o legislate according to the normal

. procedure - about 98 or 95 per cent of it

being subject to this procedure—will be
absolutely untouched if this point is
upheld. He is wrong on that point.

Secondly, in this connection, I would
like to deal with the point raised by the
Deputy-Speaker. He made a specific point
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to many of us saying that when this House
is supreme, the sovercign body, when we
have got absolute, supreme, statutory,
powers to enact legislation for this
Ordinance itself, can that be infringed
upon 7 That was the specific point raised
again and again by the Deputy-Speaker.

17.05 brs.
[MR. DEPUTY-SPEAKER in the Chair]

Now, Sir, I would like to repeat the
point for vour convenience.

MR. DEPUTY-SPEAKER. You need
not repeat. 1 have followed what you
have been saying. We must dispose it of.

SHRI UMANATH : 1 am coming to
the second point. The second point that
you raised again and again was that when
this House is supreme, when it has got
absolute powers to legislate, can any rules
or anything be quoted and can that be
infringed upon 7 Apart from the point that
Mr. Sezhiyan explained very well, I proceed
on your own point. You said that this
Ordinance, so far as the Constitution goes.
has got the force of an Act. On the general
point of procedure, 1 would like to say that
the Constitution has given us powess to
legislate, But this very Constitution, in
another article, says that the power to
legislate must be exercised in accordance
with certain rules. The rules are not
independent of the Constitution. That point
is already met. We have got absolute
powers to legislate. We have been given
certain powers under the Consiitution. But
that very Constitution has specifically laid
down that whatever powers this House has
been given to legislate must be excercise
in accordance with certain procedure which
must be laid down by the House. .

SHRI GOVINDA MENON : Subject to
the Constitution.

SHRI UMANATH : Quite right; subject
to the Constitution. Now, these Rules
have not been challenged by any Member
from the other side. This Housc has laid
down certain rules and these rules which
are in existence today are subject to the
provisions of the Constitution. 1 agree
with the Law Minister when he says that
the rules are subject to the Constitution. 1

. any legislation

$.)
say that the present rules of procedure
which have not been challenged so0 far
vis-a-vis the Constitution are subject 1o
the Constitution.

SHRI GOVINDA MENON: The
should be applied subject to the
Constitution.

SHRI UMANATH : Not applied and

-all those things. These rules are subject to

the Constitution. Now, in one of these
rules which are subject to the Constitution,
it has been specifically laid down, on the
question of sub-judice, that any discussion
that takes place in the House with regard to
or any resolution or
anything...

MR. DEPUTY-SPEAKER : You kindly
read it again and then argue.  You are on
a slippery ground. .

SHRI UMANATH:lamnot on a
slippery ground. One of the rules is that
any discussion here should not beona
matter which is sub-judice. Already, many
of my hon. [riends have made it clear that
the content, the body or the form of the
entire Ordinance which we consider to have
the force of law is pending before a court
of law. It is going 1o decide all the aspects
of legality, constitutionality and merits or
otherwisc of the entire thing. When
that is; there, no discussion should take
place in the Housc touching upon
them. As Mr. Viswanatham clearly said,
when we discuss this particular point, what
else are we going to discuss 7 When the
Resolution is going to be discussed, we are
not going to discuss how the President
signed, whether he held the pen on this
hand or that hand; nothing is going to be
discussed excepting the legality......

SHRI R. D. BHANDARE : You are
on a slippery ground.

SHRI UMANATH :; Like a drowning
man catching the straw, you are holding
on to this...

MR. DEPUTY-SPEAKER: I will tell
you where the slippery ground is. Does it
mention specifically legislation ? Read the
rule again.
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SHRI UMANATH : Here we are not -

‘on the legislation. Earlier also you made
the: point : we have got the right to
legislate; can that conflict with the proce-
“dure 7 Here we are discussing whether the
Resolution can be admitted ur not. The
liscussion is around a particular Resolution
and not around any legislation. I would
ike to remind you of your own ruling. |
am not on a slippery ground. Now that
you have pointed it out, my ground has
peen further strengthened  with concrete.
I should thank you for that. So, we are
not on any legislation, The whole
discussion will be around the Resolution
and not around any legislation. Whether
it is sub-judice or notis based on facts.
Whether one likes it or not, whether Mr.
Govinda Menon likes it or not, it is bascd
on points of facts. The facts have been
admitted, That is sub-judice. On that
point, this is my.reply.

" SHR1 S. M. BANERIJEE : Youputa
question,  Sir, whether this House 1is
supreme or not. [ only invilte your kind

attention 1o two other rulings given in _

this House. One was when the question of
privilege motion in connection with Shri
Madhu Limaye's arrest and detention in a
parlicutnr place and the statement made
by the Home Minister thereon, was raised
in this House; my hon. friend, Shri
Ferpandes, pointed out that is was a clear
“case involving privilege, but the Speaker in
his wisdom, as usual, said that the matter
was before the Supreme Court. Even afier
Mr. Limaye was set free by the Supreme
Court and he came running to this House
and raised che question on one afternoon,
he was asked to wait for the decision of the
Supreme Court. Even after the decision
of the Supreme Court was given, the Home
Minister said, **We are gelting a copy of
the judgment; we have only read in the
newspaper; we do not know."

Then, you may remember the case of
Shri R. K. Karanjia. The entire House
decided that he should be reprimanded, and
when he was going to be reprimanded, he
went to the Supreme Court. He was to be
reprimanded on a particular day, but the
momeot he went 1o the Supreme Court, it

sould not be done. Though the Supreme

Court did not pass any judgment later on,
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he was reprimanded only after the court
pronounced its judgment. These are two
other cases in addition to the Speaker’s
ruling already given in the case of Shri
Limaye’s motion on Kutch. Therefore, I
would beg of you, 1 would apoeal to your
sense of impartiality, to take into considera-
tion all these things.

MR. DEPUTY-SPEAKER : 1 want to
seck a clarification from the Law
Minister.....

A wy faed (377) : wiga qR
EATL A7 GAF & 1T A |

MR. DEPUTY-SPEAKER :1am )ust
seeking a clarification from him.

So far as the legislation part is concer-
ned, as | said, this body is supreme, and if
anything that is raised in the Supreme
Court or anywhere were to stall the procee-
dings of this House, this House being a
sovereign body cannot function. That is a
different matter Now a new point has
been raised by Mr. Sezhiyan, and since then
I am considering this, whether this Resolu-

tion that we are debating isnota
legislation. In- that sense, it is nota
legislation. In such a situation, though it

is approval or disapproval, how would you
approach this matter if that certain thing
is contained in the Resolution; it is not a
legislation; the secomd motion is different.
This particular motion is a Statutory
motion under the Constitution. Is ita
legislation T No. Itis 2 motion. Certain
matter which is referred in the motion is
before the court. What is your view on'
this 7 This poiot was raised by Shri
Sezhiyan. So T want to know as to what
is your view on thls specific point. Is it
per ible that without this Resolution
we can proceed with a legislation 7

SHRI GOVINDA MENON : 1 am
very glad that you put this question. [
have not been able to speak because 1
mysell also contributed to the noise in
this House. The Government is not
particular whether this Resolution should
be moved ornot. The Resolution has
been. moved by a member. If the non-
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official Member' who has moved this
Resolution does not want that Resolution
and if the Opposition in the House does
not want that Resolution Government is
not aﬂ'ccted._

MR. DEPUTY-SPEAKER : |1 am not
askiog that, T want a specific reply from
you whether this Resolution is necessary
at all, because the matter of suh-judice
has been raised, and there has been a
challenge given in the court of law, and
so | want that.

SHRI GOVINDA MENON : In order
to discuss the two motions, hon. Speaker
has said that they may be discussed
together.

MR. DEPUTY-SPEAKER :
for convenience.

That is

SHRI
discussing the motion or in considering
the Bill, Government by itself are not
concerned whether this Resolution is
moved or not...

MR. DEPUTY-SPEAKER : I want
your opinion on that specific point.

SHRI GOVINDA MENON : First of
all, those who should be concerned with
the Resolution are the mover and the
Members of the Opposition. Indications
are that they do not want it. Regarding
the constitutiopality the question was
whether the rule of sub-judice would be
affected if this Resolution is discussed.
My humble submission is this. This
Resolution has been one wunder the
Constitution. Mr. Shantilal Shah said
whether there have been conditions which
existed which would have justified the
promulgation of an Ordinance. That is
the only question. And, if the Bill can be
moved, the Resolution can be moved.

MR, DEPUTY-SPEAKER : As | have
already made it clear, Shri Shantilal Shah
has said about it......

ot oy fowd : AN wdar § fw
x ¥Y ¥ GAX & qET wAN o A
AN 3k Fm wifs gEe get A
e I g

GOVINDA MENON : In'

26

MR. DEPUTY-SPEAKER : I puta
specific question, whether it is & matter of
sub-judice so far as the legislative sover-
cignty is concerned, and Shri Shantilal
Shah conceded, so far as the Resolution is
concerned, with reference to certain Aect
of Government; and that Act has been
challenged in the court of law. It isnot
a question now that the Act has been
challenged. Various references have been
made to your plea that you madein this
House before, in a similar situation. -
Therefore I want to seek from your
opinion whether this Resolution will come
under that. That is all.

oY 7y fawd : Ioreaw AFEw,
IR wgF e arafe § 1 qwe
IR A ARG R A IIE o
g Sakae @ SR ot wE | AT
I § oF § Do w7 g @ gwar g,
a7 & qumt it 7 gad R
ngE 2

MR. DEPUTY-SPEAKER : | want
to come to the conclusion. We have
debated this subject for two hours and
twenty minutes.

ot 7y fawdd : & aga ®w "W
T AfFT gEwr g7 ¥ qwEm
qg JaT® ¥ | 39remer wEvew, & s
agr A §ar Afer gfe AT ow
I &1 gg %E §C f® azrem
#amwer 2—r9  faqr 9T xwz @
¥ geadt AT M oqr st 3|
q99 O WEE AT ¥ gudd
Fam R fady s & fou w3
YWY &) AWy Y gqgt 9T w147
oAt 1 A1en Aff § Bfew w1 Iw
g € e AT wrwwm)

MuEqgaam § 6 g deey
g Wregma ¢, Y semr ot B
A Toequa @ ant & o e 13,
fraw 173 (5) & faay gt B ¢
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In order that a resolution may be
admissible, it shall satisfy the following
conditions :—

(v) it shall not relate to any matter

which is under adjudication by a

court of law having jurisdiction in.

any part of India.

174 ¥ zg afgsrc smosr fear
m ¢ f& s fom 2 fs ag
sea g1 §%ey w9 & fag
AT FHFAT § AT AE AT wwAT § 1
afieq 3 gy famge stem & F g
TFE AYAY XM ¥ F YT § fF
oy g F ofafafy § e
=1 #37 w1 afuFre @ arfga—&
7gt qv g a1 giadr & w=t
af wTAr wgar— ofew g¥ wfaum
®TEt g g A gy g,
7 %1€ gafew §, @ gfaam & s
¥t T garar ag & fF e W
e 9%, 4% ¥FrAT & qEA Ig
wrRet &, =8 faar g =91 78 & g
Y g8 S|rT 97 a1 §HT 97 I91 6
& araan, wafs fraw ad & =
o A AfSTC HT AT o
ooy mE ge wify 19 Wmg ar
feet &1 omfg S=x A4 qrET ) W=
% dfqum sr et 149 ameEr ¢

The State shall not deny to any person
equality before the law or equal protection
of the laws within the territory of India.

9% arg & 118 qfgdr :

Each House of Parliament may make
rules [for reguiating, subject to the pro-
visions of this Constitution, its procedure
and the conduct of its business.

gaw fagm Ay § ®fFA Sq
fraii ®Y Y dfaw & ama @
w@ar & gfawiw § &t fawt § &
e A ¢ Sfer s ety w9
tar favig 2 § oY frooi & oft
faqdra &, sfaa & t fagda § o
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aifesw 14 & ot fawrs & A
for ag fasig w@d amm adf &1
aferer 14 % & wex §: & vw
AT 1 IF T qET ATEwHS 13 qT
1T q¥m ) At anfawer 12 ¥ wgr
war § : State includes Govern-
ment, Parliament of India.
ar 2z ¥ afsgriz s sk W §
AT AT AT M7 | T AW gAY
g arer are queree w8 8, T8 ATE
g} ®g g%ar | w=x A7 AT T R
f& oz gt dfawra ¥ gwer @
atfes afqe fear nar & ol ae-
¥z & AT & A A 77 Afyww §
A o s faoi F g @ |Eel
FATFF HY 597 o E ! A
HET T T&F Ay d Ag foqy
& A1 w74, AT A4 ! oWw A
EANT AT F19 & a7 (BT a8 $& @
afaT ¢ 7 arar ag frgw mATsy fs
9 'fF ga ez Y 99rgg §, @ weEl
9T g9 T w1 Ay faear =ifge
AT ATAS W WY OF gFHATAT faT war
o7 grEFE #, X 9§ 9T T gt
aY WTGE gOETC S9AT 9T gHBATAT
arfe ¥t | T ag Al gam ) w@-
fae s ag & & @wmar &
sragiT g1 41 fee ag g difag fa
AL NETT 9T 951 €0 ) 729 gE &I A,
gfiw 1€ § M agm =49 o) ggr A
9 | AT T AT A qEm fuiw
9T FTgA § at fer @it Fam =@
fear g | aw @AT & gHR wE R
v (3w,

SHR1 NAMBIAR : You may give your
ruling tomorrow.  You need not be ina
hurry.

MR. DEPUTY-SPEAKER : Not in a
hurry, but after three hours.

SHRI KUNTE: T want particuiarly
some light on the resolution.
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SHRI DATTATRAYA KUNTE: We
are discussing whether the discussion on
the admission of the motion moved by Shri
Kothari is barred by our Rules of
Procedure. The hon. Member who
preceded me quoted from the rules.  He
has referred to rule 173 (5) and later on to
rule 175 which also supports him. So, so
far as the rules are concerned, there are no
two opinions. '

Now we have really to sce what the
motion is. The motion is that this House
disapproves of the ordinance. Is the
approval or disapproval of the ordinance
a matter before any court ? According to
me, and I hope every hon. Member of this
House will agree, the approval or disap-
proval of the ordinance is not before any
court.

SHRI TENNETI VISWANATHAM :
What about legality ?

SHRI DATTATRAYA KUNTE ; My
hon. friend Shri Vishvanatham is in a hurry
to know about legality, Tam thaokful to
him for reminding me,

What is the matter before the High
Court ? The point raised there is whethcr
the ordinance is wltra-vires of the Cons-
titution, ultra-vires of the powers delegated
to the President or anything like that. So,
the court Is not debating what is contained
in our Bill. The word contained in the Bill
or ordinance will be used in order to find
put whether under the Constitution such
an ordinance could be passed or not.
Therefore, the legality of the ordinance is
not being discussed. That is the only point.
The ordinance is not being discussed before
the High Court. The legality of the
ordinance is before the High Court and
only the legality is sub-judice. The
ordinance is not sub-judice.

SHRI NAMBIAR. : Suppose we approve
it. Will it not prejudice the court ?

SHRI DATTATRAYA KUNTE :I am
thankful to him for putting the question.
Whether we approve or disapprove of it
here, it is an expression of opinion not on
the legality or otherwise of the ordinance.
Secondly, it is laid down in the Cons-
titution that whatover resolutions we pass.

AGRAHAYANA 19, 1890 (SAKA) re. Emtngd Services 330
5.)

whatever legislation we pass, the legality or
otherwise of it can always be challenged in
a court of law and whatever jthe ruling of
the court may be we have humbly to bow
before it. That is the reason for Mr. Nath
Pai's Bill. Therefore, confusion has arisen as
to what exactly is sub-judice the matter sub-
Judice as I pointed out is merely whether
the ordinance is legal or illegal. Therefore,
at this stage when the admissibility of the
motion has been challenged, since the
motion does not contain anything regard-
ing the legality or otherwise of the
ordinance, it is quite in order.

SHRI K. NARAYANA RAO : 1 shall
be brief. (Interruptions) There are some
new things which have been focussed.

First of all this rule is not mandatory
as it appears to be. Lot of discretion is
open to you. For that I would invite you
to Rule 188 of the Rules of Procedure. It
says ‘shall ordinarily be permitted’. There
is an important proviso under which it can
be permitted even if it is & matter pending
in the court also. The permissibility is
within your discretion. It says :

ti-ereothe Speaker may, in his discretion,
allow such matter being raised in the House
as is concerned with the procedure or
subject or stage of in enquiry.”

MR. DEPUTY SPEAKER : Your views
should be on this one point only and not
on the motion.

SHRI K. NARAYANA RAO : I invite
your attention to Rule 175. This is very
relevant here. It says :

“No resolution which secks to ralse
discussion on a matter pending before any
statutory tribunal or statutory authority
performing any judicial or quasi-judicial
functions or any commission or court of

enquiry appointed to qui into, or
investigate, any matter shall ordinarily be
permitled to be moved".

I am emphasizing the word ‘ordinarily’.
That 'means that any matter pending before
any court or tribunal shall not be permitted
to be discussed. Now 1 invite your
attention to the proviso which says 2
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*‘Provided that the Speaker may, in his

discretion, allow such matter being raised
in the House as is concerned with the
procedure or subject or stage of enquiry,
_if the Speaker is satisfied that it is not
likely to prejudice the consideration of such
matter by the statutory tribunal, statutory
authority, commission or court of
- enquiry”’.

Here our guiding factor thrown by the
proviso is whether your discretion is likely
to prejudice the ontcome in the Court of
law. (Int-rruprioms) If itis a question of
facts or certain things like guilty or not
guilty and if it is & question of legality, the
ultimate decision making process lies in the
Supreme Court or for that matter with the
High Court. Any amount of discussion,
variation- or disagreement and even the

criticism. pf thess judgments is not likely -

to prejudice the opinion of the Court.
Whatever we decide, that is not going to
prejudice or in any way influence the legal
opinion of the Supreme Court., Therefore,
even if it is a matter to which this Rule

applies, this is a fit case for you to apply-

your discretion and see that this can be
permitted for discussion.

MR. DEPUTY SPEAKER : You have
referred to Speaker’s discretion. The matter
before the court, whatever its nature be, is

very grave because the ordinance deprives
certain seclions of our citizens their

rights. In such a situation 1 am not going
to exercise my discretion. I can exercise
it provided judicially I can apply my mind
to that effect. Beyond that you cannot
appeal to my discretion on this point.

SHRI SURENDRANATH DWIVEDY:
The only remedy seems to be that we
should adjourn this and we will have your
ruling tomorrow.

MR. DEPUTY SPEAKER : At
6 O%clock we will adjourn. We will
conclude the debate.

SHRI SAMAR GUHA (Contai) : Ona
point of order, Sir. We are creating an
cxtra ordinary precedent in this House to-
day that the same set of speaker’s speak
over and over again. 1 do not know what
you aim at and what is your objective ?
The same arguments are being repeated.
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You can adjourn this discussion and you
can give the ruling next day and the other
item can be taken up. Ido not under-
stand why the time of the House is wasted
in this way. You are allowing the same set
of members over and over again in the
cyclic order, 10 speak on the same subject
and the same argument.

. SHRI TENNETI VISWANATHAM :
I am not making a speech. My hon. friend
Shri Kunte said that the legality is not
under question here, but it is only a ques«
tion of disapproval orapproval. Itisa
very nice distinction the man is not
questioned but his body is questionzd. I
do not disagrce with Shri Kunte but I
disagree with the *body’. That is the kind
of difference he wants to make. 1f you
want to disapprove, you have to disapprove
of it on certain grounds and those grounds
are the very grounds which are stated in
the writ petition. That is a very simple and
clear point. Ewen the Law Minister was
speaking against his own conviction : I

“could see it.

SOME HON. MEMBERS : rose

MR. DEPUTY SPEAKER : Shri
George Feranandes. I want to conclude
this.

oft wror weRtw (arad zferor) ¢
TR WA, BT Al F AGA T
3t frar § foaat fs om0 wea & gw
N g9 A fear sW F 1 oF
ar ¥ aifsqdzd afszg @ &t gadt
TR 29 927 F AR L ot wEgT 1
forelt g€ gevs sravenit o7 arfeariiz
T AT A @ & qw FTAT Ag,
qg@t ardr agfy AW qriearHEd
gaza #t 17 ff cfems & & &3 396
A frargam 2 :
“Matiters pending judicial decisions : A
matter awaiting or under adjudication by a

court of law should not be brought before
the House by a motion or otherwise,”

wrf € wew ST anw, fed
Y 9¥R § qg wAET agt 9% A
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gFar g A ® for =@ maa ¥
qay TH N A qA At feqra @
framl Y 33§ amo¥ =R Aw
HAT w1gar § |

0T AL AT F TEAET AT A
@ ar gt f& @ wewd #A g3
faarar 1 g 82 & f5 37 swma 9%
fl gwe W owR ¥ Qe § Ao
qg 1@ § | ofeT wa §7 sdEE g0
=1 e 17 afeda #1 fequaa w3
# qTEd AT FEIF IH AARA &
I @ & g doerw foar ar 9w
Frgas fEardr g #1E & @ a%
HY qrgara & A Ig A ® f@
Yfewr adi g€ dv 1 Bfea FafF a7
fiz tfens qo & wfr @ a1 99F QT
qfifeafa acprer azer adr g o
F4q GAT! IF NeT@ FT AR IfF
&4 g gvg 9o fpar a1 om9E @AY
iq qifqardedr Sfeq o & &
framl sk SrEenz wfe @ aumw
Sl FY YN FET TT Q@R

JUIAF AT, AT AT HA K
FrdT T Y @ amEd fF oos
g wWgma 2 fAy f
ot oo THe FIITA, ol STH FATH,
sl g. ). q3sf A Afis ag aw
O AR [a !ﬂi‘[fo E i) I
T

“that the Bill to provide for the mainte-
nance of certain essential services and the
normal life of the community, be taken into
consideration.”

A Y 9@t A@ET 9T 9T W@
frargam & :

¥ ot fyewes ZATC TAF 9EW AT
L qTET ATAAL AT OT IX A af
wa gk v | gw Al i@ & ek A A
99 AR qaeqr § W Ivfewa-fel

7 it A1 FY 0F wTg AT ®T owrw
gmari Ay W & AT @ @
Ay § | oF geara Ay ga Srn X v
foar § sk guor wf wERa ¥ a3z
T Frdas Qo fear &0

#7 miwded gfeew & e ¥
A weary Fag & e & ) 9@t 9%
famrgam & :

“a matter awaiting or under adjudica
tion"

gak fax g2 sga 3x 1 )
arfaT AT & qIAA FIT ATHAT G |
agE fae Shifadt qv faare Wy,
g T &) ¢ | faifedY sgar gad-
fadt agt aF <o & ArA¥ AR
TR

The entire matter is before the court,

QX 4§ ATAAT, 90 ASAIIA KT

ATAST IqF qTAT Aq@

The matter is the ordinance issued by
the President, not the Ilegality of the
ordinance.

T 14T AqNT ¥ gAY 93
Feqraw 9T gaT 8 1 AR fraA W,
¥ qfwazd dfeze &1 % @ dzT
Mg, o7 wifeAe T g AT Ig X9
g ¥ 9T ArqT s

“An ordinance awaiting or under
adjudication by a court of law should not

be brought bzfore the House by a motion
or otherwise.”

weTargs w1 wawa § fe q faw
o1 @Far &, A Fewmiw 9T agt agw
frandr §, ag agg & fag am @war
¢ a1t A agw & fag w@ra a1 g
§ wiife ¥ QAT i fraw & faada &

ax & wewx amgy N AN fsare

-, 9ESY WOE T AW HTAT. NI
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ioud ¥ ¥am F AT 9g WX
& g 1 ug faeg a1 wgaT § ¢

“‘Scrutiny of resolution and conditions of

admissibility : In order that a resolution

might be admissible, it should not relate to

any matter which is under adjudication by

a court of law having jurisdiction in any
part of India."

g faey ame § wara § A
N & a1 ¥ o qwzE fw g
oA & fadas amar § ol @ flaw §
1Y IAFT T@E § 1 93T @ 9 505
WegwA F AR, 57 MET [T #T

qg= fgear 4 | 99 ggw fgemr Aww
! BT g7 F+ 1 78 S0 YW T B

“In order that a motion for discussion
on a matier of general interest, etc. may be
admissible, it should not relate to any
matter which is under adjudication by a
court of law having jurisdiction in any part
of India.”

gt a% AEw w7 oW g AR g
% {AeguE &7 S ¢ T A1 el
FaX A 1 saferdi & q@ o wv
Fg e o faad Y o8 =
AT AFT g WO A AU wlawrw F
frar & fe cRaema & grow omw
¥ § St frgn w9y, @@ fam @
gxT & At TFA, @ @ w omms
fregm e g 1 ¥ i g i E fr
W X 75t 95w A8 I° gwar g

oF A AR & dw s smEem
g ofews 226 WY w9 qffd ) @
oy oY e ¢ §, ¥ aga wgeAqr
§) W gz w1 qg afwwre Al g s
dfrer § faedly o safr oy fedr go
#fOHR R 9g T W@ AT qg 9%
#5 v ¥ ¥ | I e ¥ oF faly
* fataw gt o a1 S arfeww 226
w1 QW &R arer a1 ek fedr o
mfcs & afvsr §1 AT a1 39 ST
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1€ 3 goity &t aer ar @
ATHAT A § | AfT w1 5w fadtas
W gt O gH Agw  w@nd, AR W@
W I qgw Jwvg @ & wgaw f
Tg Fifewar 226 a1 % gy s 9T
UF FT0 97 FT § ag A g1 AgOw
f anfewa 121 &1 s v s
afzes 226 oY qg +e00e

MR. DEPUTY SPEAKER : So far as
the resolution is concerned, I shall hear
you. But is the scheme of our Constitution
such that if anywhere in India, a matter
has been raised in a High Court or in
the Supreme Court, we should stop
functioning ?

oft srew fagrdt wodal @ Ieg-
WA ¥ qrg faw g3 gar € At W
Fadiez ATT 0F 2 |

ot ol w7ARR ¢ AR AR
I qx AT | &1 QF §rq ST
g1 gl A 7g § fr 3=d &1 anfeaew
ot 9T amar 91, WA #v7 faRaF sTAT

a7 ¥ OF "g I AN F faar ar,
TR W9 IW 9T waarT fear wr,
UF {Iq TZF w4 |

MR. DEPUTY-SPEAKER : Though
they are 1o be simultancously debated, as
it is mentioned in the Order Paper, when
the flrst resolution was moved I was pleading
that the other motion may also be moved
but, before that, objection was taken. So,
at the present moment what is before the
House is only the Resolution. They did
pot allow the second motion to be moved.

ot wnf oY o § anfew
226 g T § o« & fodaw areht
aTd &Y A9E grRA S9feaw AR wT
wr g & amfedt & o afewr §
Fw faw w g fe
wfeww 226 & AR 9 wEA gt
R 1226 ¥ forem gam & 1

226, (1) Not with standing anything
ip article 32, ovary Higb Court shall have
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power, throughout the territories in relation
to which it exercises jurisdiction, to issue
to any person or authority, including in
appropriate cases any Government, within
those territories dircctions, orders or writs,
including writs in the nature of habeas
corpus,  man.damus, prohibition, gquo
warranto and ccrtiorari, or any of them,
for the enforcement of any of the rights
conferred by Part 1II and for any other
purpose.”

Aray 123 3 sreqker ardy faam o
&1 fagar afaswiz w@ar g @@ @aw
# qra fear gam oY saer §, @A &
I@ IR W &1 0t F@aAr g1 gglEw
I 15 ot amafes qc T § Igw
fer go sfasrdd & Wa g, gw
HTHIT 9T JAAT & AT & T ...

MR. DEPUTY SPEAKER : I have
followed his argument. Now he should
conclude.

ot s FA ¢ § qga " -
qul qTT TH TG § | HOA T 9T At
IR q¢ agg d9rk §, W AW R
scfrae s agi 2 gt 1 & os
7 fagm & w1 @ g T o
Qe sad $T at ¥ qaw @war
afer smgdr et @ F samn
Qtw grRT § !

7 Frf At AEiee 226 ¥ qTrew
# o atag A W oaga g
T AT WA BT AFT AT IEH
fordre % Y e &1 4 75 T g
g fF@ s v wf ww
T %7 AfeFr § ar gl & 1 T wgA
Y 19T T w1 A afewcd =g
gAY §, 9@ 74 A% §, Iun AW
% org s ¥ gt vAm § 0 s
¥ oY 79T § ag ASARW *) BT 7T §
oY s 123 ¥ sradfe arQl fear o
g1 oAk A o afas W d
faar §, Je%! Fex v wiafow 226 ¥
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T TR FTAT F gTHA § 1 qTC AW
gt I W AW NEw & I S
X AR ATA IAF AG-AG T GO
fas & grv osaRe ®Y Wm oW
aeqTam WY A9 wgx § i arw ger
¢ & 9 3aa oy g Ay favaw
a1 @ & a0 qem Y AvifEw sTea
& o ¥W af @ET §, AT Jaw!
AT A AET RHT W7 w17 @ E
3% A9 wEgy @ fr A% falas &
st @R agh qx amely | f wTEAT E
fs s gab A & waww @1 A
AT §TE AGA W R &3
AL qTH A ard o ag dT qw W
aEgl

AT AT 121 7 ¥ | ow fedr

Amfw 7 @ aw fesht, st A,

qET% R qaeE & sqar  fed
wHAQ A foz asqrRor & farers
zifers 1 &, st ffsgs & afew
far o aqrHa | SR N T
w1 § 5 O w9t g s
TS ATTHT § ATRT %Y, fie Iameqey
HERT, ¥4 N 9T ¥§ HaT & wgH
FOT fRd) oft wq & ol semRwr &
o X AT a@r a1 fatgs ae
& gawar § 6 121 &) 0 w57 v
oy W e 121 s e

“Restriction on discussion in Parlia-
ment.

No discussion shall take place In
Parliament with respect to the conduct of
any Judge of the Supreme Court orofa
High Court in the discharge of his duties.”

MR. DEPUTY SPEAKER : Wo are
not concerned with the conduct of the
judiciary.

ot wd wowitw : gar 3IW @
gy §1 & oy Y amman § fe

ww fefl wgrem & gwerC &Y
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B & AT F ag4dY w4,

MR. DEPUTY SPEAKER : 1 have
followed you. I have given you 15 minutes.
I have to conclude this debate at 6 o'clock.
As Shri Dwivedy has suggested, I will give
my ruling tomorrow. Let the debatc be
concluded today.

st ool AW ¥ @ &7
@R

9« TW WA X I FegleW AT
fadia® g7 qga @y 2, @1 ag =9
o&T afexs 121 1 97 &30 &R

™ fou s ga gg #1 i FT
faa |

SHRI NAMBIAR : rose—

MR. DEPUTY SPEAKER : Every
group has been represented. I have given
more than reasonable opportunity for
debate. Please resume your seat.

oft Fwwr waf (@fiege) @ Sareas
AN, AU IHE ATR HET G | AT
Iy § fF oo fegdmm qe =1 €2
STy § | A9 & gz gomr fE
1964-65 & fgara & qrfsardz 9T war-
T@ AT &qAT Y W wE grar £
(vowem) -5 TEH W FAWIT 1T
¥ a% i @R &1 #1€ masa q8
) g gufer «ff 2 fs aaar &
Y WY @ T W fRET ey =w
W W § 72,000 ®GA ATAT FE
frgtzm gw A & ol & |
farsrary ®T @ § 1 (sawwm)

ot wr SRR
Tart w w311 (wawwm)

SHRI K. LAKKAPPA: The hon.
Member has said that we have wasted
public money., It is a reflection on you
“angi0g tbo -House. .. (Intérruption)

wrFa=Ts
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Y srzer fargrdy arndat (asemR)
SITeAE FERE, T8 T4 F A §9 g7
fre® &, fa7 ox amamt far s
AT 3T srqer fastr 2T @e

W7 §AZ F1 g7 A g R, a9

| egafa wenda @l T gEy

g ASARE FTYA I Gl § T
& | @ & agare 9w wsARw &
92 ¥ A AW FTAT 94T £ 1 5
graeg i @9 feafat ¥ dwz o
T FT qTAT 2, IN FEU qFA
2 A ag FeqRW A9X 9 wATAEA
Erasar & | A ag anar §# qgwd g
far sz ft 2rd #02 gr gt A &
#1§ frz ¥étom &< fegr @y, & v
T[WWEAIF, T T &, AMAFIT
%X afust § ? @47 98 g6 99 WiAe 9%
fae #7A ¥ v 7 ‘

gfzar zafae ag 7€ 2 &
ot gy fard & a7 s fAoig
femargsr 31 & sgarar f& o
frig 7 far atar, 3¥fsa ag faom
arx I fafy o & faars gqm &
arr &1 @ &, fasdla g faoim &
FEIATT & oY | IfF F3 F7 graN
gim f1€ § ¥ §, @i I@ @@
Tea § I9i A8 Y aFd 2, /v e
fafa it fre e & &g asd & f5
W Feqaw & ML ¥ fer ®E & fie
TEwA g aT oft gEE T ¥ agt aww
g gt ¢ 7 3R wmr g fw
=t 7y faad & Ay 9 6 Tgw A
aifgu 4t | agt MY g 7 I Afy-
S0 &1 @ifug fear, qg s=a8r @
femmalt @ oo & Wt g7 wgg
S & A9 AfTw W A B qwT

ag s;m W W § & s
o $1ET0 § @ X =i el Y
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[ Y s=er fagrd) amomdt |
T amY IIY, S e F faw-
qi7 § 1 s W gz w0, =g,
% faegs qx ==t gy @3 AT ¥
A AEY 937, A A F f=rO-
dta § ? T d@eq gx W=l Aff g
aFdt @, aY fee faas g ot =t
g & wwt § 1 7 WA U AW
7} &t fw gweq qrar w=f Ag &
gxdl & wfer falas qv =t &
asdt §, wifs A4 w1 faew 0w @
8 | %% ag faay sarag & fammerdia
2, ar gxey o fatgs 1 #Y g
q¥r |

fez &fma & srgred & AR W
fardla § ? gg mafed 7 fe
v f5d | SAwr FgAT g @ fw o

sreqraw S fear o @, 3 AfaeA

F wfaga & s wfgars I 2d ot
gfysr oy & 9od 37 afusrd 9T

TSR AT | FA |z oft Frard
W7 §FeT TNFT FT F, A @y e
gflma aw f 3, a1 frdr aw@a
IFEA AN EAT # wax @
st FRT ¥ qFeT F.3FT R, q7 N
T & g8 wfqwit § fF ag «d—
arfeat ¥ qur 8 faorg } asdr R, @
tar faorg 2 gwdr g, @Y F@T F
HeTRT #1 A9 °rleT $T ¥ | gEfqw
® 7 aqAar fF AT @z @ A
i wat sar g ot frg fe @wa
4y fed & ¥ feey acg & sorfaa adf
e &1 AfeT oF I R ag faed &
waa # v fAvia faar ar ger §, o
FTx AT %4 F wwr § o & wmgar v
#Y ¥ A0 I &1 fawre 5% faog
Afaw ST FC AT TH §Feq T AA1
SEANGEAE TN aqg faad &
g%y 9T ¥91 F1 9167 fawar afgo

MR. DEPUTY SPEAKER : The Law
M";Isil.:i GOVINDA MENON : Mr.
Deputy-Speaker, Sir, I will go step by

. predecessor.

step. It is the constitutional right of the
President to promulgate an Ordinance.
It is the constitutional right of a Member
of this House to move a resolution under
article 123 (2). It is the constitutional
right of the Home Minister to move a
Bill to replace the Ordinance under
article 107. These are all motions. The
onc is a motion under article 123 (3)
and the other is a motion, that is, the
Bill, under article 107.

Now, the matter has been covered by a
previous ruling given by your distinguished
In 1967, the Presideat
issued the Mctal Corporation Ordinance
and the Metal Corporation Ordinance
was being questioned in the High Court
of Punjab in its Delhi Branch. When
that writ was pending, the bill was
brought before the House and Mr. 5. M.
Banerjee himsell raised an objection that
since the writ was pending, the Bill
could not be considered. On the 22nd
November, 1965, at p. 3125 of the
Debates, there is the ruling given by the
Speaker that, in spite of the writ against
the Ordinance being pending, it was open
to this House to consider the motion to
replace the Ordinance.

SHRI NAMBIAR : That was the
Bill. You are misleading the House.

SHRI GOVINDA MENON ! That
is all right. Now the Bill which stands
in the name of the Home Minister to
replace the Ordinance is a motion under
arlicle 107, This resolution is a motion
under article 123 (2). The two stand on
the same fooling

SHRI NAMBIAR : No, No.

SHRI GOVINDA MENON : Thel'e-_
fore, I submit, thesc objections are
without any merit. I would request
you to read the previous ruling given by
the Speaker.

MR. DEPUTY SPEAKER K I will
give the ruling tomorrow. The House

stands adjourncd to moet sgain tomorrow
atll A. M.

18 hrs.

The Lok Sabha then adjourmed till
Eleven of the Clock om Wednesday,
December 11, 1968 Agrahayana 20, 1890
(Saka).




